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LOK SABHA DEBATES

tos7
LOK SABHA

Menday, 21st February, 1966/2nd
Phalguna, 1887 (Saka)

The Lok Sabha met
the Clock

at Eleven of

[MR. SpeAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
fexm  gaowme fafady & ffa

aqT ATgE
+

*91. ot QT " e

ot gFR FT WA
St WATAA W QT :
=Y Ho Wo ATH :
ot gay gewn :

Y ®wo Wto fiyddt ¢
siverat wrfast fer
oY w0 Wo wyw :
oY F10 Ao forardt :

w1 wfacm 53 ag ¥y ga1
& fr .

(%) w1 ag a7 § f& ae A
fegeam waowee fafoes dmelt #
% QHT qIqATT A9 § N 17,000
%2 Y FATE W I77 %7 §

(@) afx g, a1 3= %1 /@
LUl 16

(1) @ % fagmi & smy n
g+ frg waTa ¥ s fan oy § 7

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) to (c). The HAL. (Bangalore
Division) has developed and produced

a Jet Pack installation which is fitted
to a Fair Child Packet Airframe to

1058

give the aircraft extra power for high
altitude operations, The cost of a Jet
Pack including installation charges is
Rs. 4.79 lakhs, out of which the foreign
exchange content is Rs. 1.56 lakhs.

Y WheTT wre dvar o ode, &
g I g fE & ag famma
TET O o Y I @It H A &
faeg gamX wfqw #1 agraan ¥ g3,
o€ F FTH A o7 gRIA H4qT 7

Shri A. M. Thomas: Yes, thatis the
idea with which it has been developed.

ot WiwTT ore acar ;o s, &
g I g fs e A ew & fAw
9t § g o gw faei 7 &t wwardd
a1 gAR A TW ¥ A #1 W wrf
QT aaTY § 7 afz gr, a9 A

Shri A. M. Thomas: I do not think
that the development of this parti-
cular power installation has anything
to do with fuel requirements.

oY SIETT ST ATAT - FHAT FTE A
aw?

weaw wEew | A¥ ATy 79 AT
g, &1 §r qg W =™

Shri S. C. Samanta: May I know
what will be the annual production
of this sort of aircraft?

Shri A. M. Thomas: This relates to
a transport aircraft. In fact, it is a
U.S. aircraft, Packet which was fitted
for giving additional power, with
auxiliary power plant J-34. The
original plane is manned by two pis-
ton engines but we thought that, since
we were producing a jet engine. addi-
tional power could be given by that
particular engine. We developed our
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own power installation; that has been
added and it has yielded results.

With regard to the total production,
we have, upto 31-12-1965, installed
about 18 jet packs.

Shrimati Savitri Nigam: May I know
whether an estimate has been made
regarding the number of these to be
produced in our factories during the
Fourth Plan and whether it has also
been estimated and planned to see
that these could be made for not only
transport but also for regular use?

Shri A. M. Thomas: Estimates have
been prepared for both transport as
well as fighter aircraft. It would not
be in public interest to give the
details of estimates.

Shri P, C. Borooah: May I know
from where the imported components
are being obtained and what guarantee
has been received from the suppliers
for continued supply?

Shri A. M. Thomas:
obtained from UK.

ot gro Wio farerdt : x® famra ¥
uq g A1fY WY QT ® T w17 F v
e, fead el &5 @E ST KW W
wmfaw s e armare w1 ?

Shrl A, M. Thomas: I said, this is
a transport aircraft for freight pur-
poses.

Shri Indrajit Gupta: With regard to
the requirements for high altitude
aircraft, we were told previously that
the H.A.L., Bangalore, was also going
to manufacture alouette helicopters.
May I know whether any progress
has been made in that direction?

They are

Mr. Speaker: That would be a diffe-
rent thing.

Shri D, C. Sharma: When the
Chinese aggression took place last
time-—that is not the last—we got
these transport aircraft from the
U.S.A. and some other countries also.
May I know how far the production
of these transport aircraft will relieve
us of the need to get them from any
other country?
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Shri A. M. Thomas: We have
already purchased these transport air-
craft from the U.S.A. and we have
them in possession. We want to
utilise them in the high-altitude
regions, especially in the Chusul area.
In order that it may be able to lamd
at high altitudes and take off also at
high altitudes, we thought that the
installation of jet packs with Orpheus
engine (Bristol Siddeley) which we
are manufacturing in the HAL, Bam-
galore, would be useful, and we have
developed that installation, and that
has been found to be very useful.

Shri Kapur Singh: I want to under-
stand whether landing at high alti-
tudes is a matter of merely piloting
skill and grounding facilities, or of
technological sophistication.

Shri A, M. Thomas: It is well known
that high-altitude take-off and land-
ing would depend upon the atmos-
pheric temperature as well as atmos-
pheric pressure.

Mr. Speaker: Now question No. 92.

ot qere foy ;AT sEEw W
T ¢ | I gATR g WIS WORT
fafree< amga @3 gu § W) gde &t
w7 wra Y faan gum § A ag #7 gw
fs og e gETC T wAY A
foar w1 (wwam) fodfafedwa
w1 W 5w § qg A gk fafet qgw
¥ aew ceam ¥ ...

werw Wi 6 ¥ WY R
Losu S 3K

ot wware feg : (@ Ig wrafe §
far o ag FTH I 7 FT AT § AV AW
woft Wit ¥ e qu ag #% TR
% wHl & ST ag T o A
wrd w & @A ?

W WEiKT ¢ WYST Uy o ¥
forar WY 1
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ATqfem™ qad & qfoomrerey
farewrfan wafedt w prafe

+
*92. Y ®o ATo faard :
oft fayfar e :
wt Ty
ot wTaT ATyw :
oft GfeTT wrer dear :
ST g W eRu
o) fan g
Y TETTATT mrew? :
it e fay fagrt
S ATTEA W AT :
ot ®o H‘Tow:
! go Wo WA :
sl ervfrat oy -
ot o Wo wwwT :
ot frgrare sam
ity :
it g foy
ot wefermy
it wy ford :
Y ¥to Wo Tt :
~t wgEaTd
T AqH AW Tg T AT §T
w4 fr o
(%) g & ¥ gu wreg-arfesnT
awd ¥ fagy werg o faegrfar @
Lol o

(o) ¥fm gvFR aar qom=
ORI g I A & gata & fag
w1 A e Ay g §

(7) 7 AT & W fead
faenfor  sufierdt ®Y aamar a1 o
% Wx

(%) 37 77 feaft ufw wd &
w§ § W I w1 @ A f7y Ay
geamuarrwmr §?
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The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) 3,07,703.

(b) All the displaced persons are
to go back to their villages. Rehabi-
litation assistance in the form of ex-
gratia grants and loans for recon-
struction of houses damaged, loans for
agricultural and professional purposes
will be provided. In addition main-
tenance allowance determined on the
basis of the size of the family will be
glven.

(c) In Punjab the rehabilitation of
displaced persons will start after 25th
February, 1866. In J. & K. nearly
50,000 persons have been sent back
to their original places of residence
in Jammu Division, while the remain-
ing will start going back after 25th
February, 1966,

(d) The information is
collected.

=t %o ATo faatd : #rwr o A
T AT A freRes A A 7 I AT
T XY T & T § WY A Ay
fe I B wR=ww wig faar arg
a w1 3T W AT & fAg it ST
A * faw g1 = feqr s
o1 f 37§ 9 & w9 #F far argm ?
TR FE & 1 § fan smam & v
ez WY e fegn wmge ?

Shri Jaganatha Rao: For recons-
truction of houses in Punjab and
Rajasthan, the scale proposed is up
to Rs. 2,000 for every pucca house
destroved or damaged, and up to
Rs. 750 for every kutcha house des-
troyed or damaged. In Jammu and
Kashmir, it is up to Rs. 500 plus
timber. That igs the basis that has
been allotted.

st wo Ao faatd . A1 TdTEERT
6T & W gxfegae dwT f W
THaTA gOT § I %1 W e fa
JrEm AT I 0 W7 G AR aar f
arft ?

being
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Shri Jaganatha Rao: It is not a
question of compensation, Every
assistance will be given to those
industrialists who have been put to
hardship. That will be done in res-
pect of supply of raw materials, credit
facilities and so on.

t gteTT Ao dewy - & AT Tgar
fir 9 g W AT & feremfuet
w1 FaraT o @ Y W I T wwE R
gferay & i Y § & w TR &
o faeafudl 1 T § ™ i@
oy A gfear & o v oad ?
wfx aft, ¥ wit ?

Shri Jaganatha Rao: Yes, the pat-
tern is uniform for all displaced per-

sons whether it be Jammu and Kash-
mir or Punjab or Rajasthan.

st gww wrg wwpera : & SrAaT Snge
fa TrowearA, gaTE S Iy SR
v w3 ¥ fraa-faar sfe
I T ¥ WX T A A g 3
w1 vt #, ag Fra W T &Y wnad,
firg g7 & 97 F ywraran fagr g ?

Shri Jaganatha Rao: I have stated
that the total number of displaced
persons is about 3,07,783. Out of these,
about 2,50,000 are displaced persons
in Jammu and Kashmir, about 51,793
are persons displaced in the Punjab
and about 6000 are persons displaced
from Rajasthan. The pattern of assist-
ance, as I suggested earlier, is to give
them assistance for reconstruction of
houses damaged or destroyed, grant
loans for agriculture and slso give
them some loans for housing purposes.

oY wEwe  wrent R,
wey WiC wTefi & age ot qenr ¥
feeafor Io *3 qrfesa W o«
w A wa Jafw frearfeal o feg &
X WY QAT g frarodr g
oY Y |57 A IoF T qfEEE Y Y
i frr v A fpeit & amry
X g A g { W Afa
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Gare M § WivgT i § aifeery

T q@ifad garT 7 fo @ Ik g
¥ W gTar AT #y A€ g ?

Shri Jaganatha Rao: The questiom
of rehabilitation arises only when they
go back to their original places. The
State Governments have been asked
to conduct a survey and send their
proposals and then necessary assist-
ance will be given.

=t swrfie avesht : e wEEw,
wadfoni A . . .

weTw aghw : yad e wr gEe
RS & T | WA W Ay T Wi
I & fau awite wr F0 97 oW
srgeT qara &)

s T mewt © @A Sifey
Tg 25 AT ¥ AT AT G £ W
37 ofamer § s qaifsy fec s

> B4

E1p

oA WEAT . Ig HEEST qAT
g
Shri Linga Reddy: Is there a com-
mittee to deal with the rehabilitation
problem? 1If so, will speedy relief be
afforded by this committee?

Shri Jaganatha Rao: Ycs, relief has
already been given. Now the ques-
tion of rehabilitation has to be tackled.

ot wnix fey fegreft : W
ATFT YA At § s oz srag wor
a qifeea ¥ §9 IIE o frAT F
T[T ITAS 9 A qfw § frEeET F
T WY g8 g1 8 W g a7 qaT-
oy fs g featr ofare & fAg 2000
T A sgra wr ifeww e b ?

WY WWW . qg &Y WniNe
# wrar § g I EHERwA a1 gy
L 3
Shri §. C. Samanta: Will the State
Governments have to bear a share of

it? 1t so, will lands be given free by
State Governments?
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Shri Jaganatha Rao: That is a diffe-
rent question. Assistance for rehabili-
tation purposes will be given by the
Centre.

Shrimati Savitri Nigam: Replying
to a supplementary, the hon. Minis-
ter mentioned that credit facilities,
raw materials and other help are
being given to industries. But my
information is entirely different. I
would like to know how much money,
how much grant for the supply of raw
materials has been given specially to
cottage and small-scale industries of
those areas?

Mr. Speaker: This is the last year
of this Parliament. The hon, lady
Member should shorten her supple-
mentaries.

Shrimati Savitri Nigam: Because a
wrong reply has been given, I had
to explain it.

Shri Jaganatha Rao: In Jammu and
Kashmir, several steps have been
taken by various Ministries of the
Government of India. As regards
industries, the Department of Social
Security has allotted about Rs. 27
lakhs for the purpose of purchase of
handicraft and other materials. Orders
have also been placed with Punjab
industries for purchase of barrack
blankets costing Rs. 87 lakhs.

Shrimati Savitri Nigam: He is
again muddling up and not giving a
specific reply.

Shri Jag ha Rao: In ‘industries’
all these things are included. The
Comraerce Ministry has also given

some amount to the All India Hand-
loom Board to purchase necessary
handloom.

Shri P. 0. Borecah: Have amy
Indians again been displaced as s
result of surrender of Indian terri-
tory in Pak-occupied Kashmir as a
result of the Tashkent Agreement?
If 80, are all these Indians ready to
g0 to Pakistan-oocupied territory?

Shri Jaganatha Rao: It is too early
to say. We have to wait till Feb. 28.
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oft wwy fomdy : o oo & goar
oft ¥ gy o7 fir gl & arx T
¥ qfeam & 24 fedf 93w
fegqr § 1 I X 7 gwiget & iy o
g1 @ & ae gt § e @ i
& o farearfer § feed e e afesamsy
# § et vy % € oty et
¥ 37 %) qrfew feq wgm WX 9%
qwte & faq dren Tt omafy ?

Shri Jaganatha Rao: I think it does
not arise out of this. Anyhow, we
have to wait till the 25th February.

Mr. Speaker: The information may
be collected and placed on the Table.

Shri Jaganatha Rao: Yes, Sir.

Shri D. C. Sharma: The Govern-
ments of Punjab, Rajasthan end
Jammu and Kashmir have asked the
Centre for aild to do this rehabilita-
tion work effectively. May I know
what each of these governments have
asked for, and how much of it has
been granted, and how much is going
to be granted in the long run?

Shri Jaganatha Rao: For relicf
measures, the Punjab Government has
asked for about Rs. 73 lakhs, of which
Rs. 38 lakhs have been placed at their
disposal or sanctioned, the expendi-
ture has been authorised. For pur-
chase of quilts and durries Rs. 7 lakhs,
and the entire amount was given;
repairs for roads Rs 44 lakhs, and
the same amount has been authorised
to be spent. For loans, the Punjab
Government wanted about Rs. 1 crore;
Rs. 50,00.000 expenditure has been
authorised; for settiement loans Rs. 10
lakhs has been requested for and
Rs. 10 lakhs has been authorised.

Shri D. C. Sharma: What about
Rajasthan and Jamsmu and Kashmir?
You are omitting these two.

Shri Jagansths Rae: For Reajasthan
also 1 cen give the figures. The
demand of the Government of Rajas-
than for about Bs. 2 lakhs has been
allocated
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Indonesian boats mear Andaman
Islands

g

Shrimati Savitri Nigam:
Shri M. L. Dwivedl:

Shri Hukam Chand

Kachhavaiya:

Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:

Will the Minister of Defence be
pleased to state:

(a) whether the Indonesian boats
have been cited near Andaman islands
recently;

(b) if so, their number;

(c) the motive of their coming so
near o the Andaman Islands; and

83,

(d) the action taken in this regard?

The Minister of State in the Minis-
try of Defence (Shri A, M. Thomas):
() No, Sir,

(b) to (d). Do not arise.

Shrimati Savitri Nigam: May 1 know
whether the attention of the hon.
Minister has been drawn to the news
item which appeared in various news-
papers of Indonesia that the Indo-
nesian Government is considering as
to how they should claim these
islands, and that they would move
all the international agencies to make
it clear that these islands belong to
them?

Shri A, M. Thomas: I answered that
these are not Indonesian vessels.
YThese are fishing vessels. These ves-
sels which were sighted were fishing
vessels of Singapore registration.
With regard to the other fact, in fact
we are taking adequate steps to stren-
gthen the sccurity of Andaman and
Nicobar Islands, keeping in view
particularly the sighting of foreign
vessels in our territorial waters.

The Minister of Defence (Shri Y. B.
Chavan): I would like to make ome
thing clear. The Indonesian Govern-
ment has never claimed them as such.
The newspapers of Ind ia may
write any irresponsible thing. I do
not think we can take it seriously.
The only point, as far as we are con-
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cerned, is that we should take all
the necessary steps to protect our
islands. Those steps we are taking.

Shrimati Savitrl Nigam: Keeping
in view these vessels which are sight-
ed from time to time and other sub-
versive elements which are quite
active especially in Nicobar Islands,
may I know what particular step our
Government is intending to take to
see that this type of element never
gets its root there, and may I know
why it has not been decided to grant
permission to the people of Port Blair
to go to Nicobar more frequently and
more easily?

Shri Y. B, Chavan: These are sug-
gestions really speaking which can
be taken into account by ourselves
and the Home Ministry—giving more
facilities for men from Port Blair to
go to Nicobar etc. As far as fishing
vessels are concerned, mostly they
come from the Malaysian side. Many
times they have been captured and
warned and sometimes some action
has mlso been taken against them.
We have also taken it up with the
Malaysian authorities.

fiwo &l fg@@t: s zmw
a1gw A qaemar 4 e ooy W &
2 T § et duew fammqr oo
& ¥ & &Y o wgen g fr Az few
frw 2W ¥ daww ¥ wYT ag daew e
& wiwity @Y fmel & 7 O I
frg s Héfam fedvir  wwafdl o
el 43w faan oy & of &, af, &
& 3g%T a1 o fawer & ?

8hri Y. B. Chavan: The point is
they were registered in Singapore. I
think they were registered in Singa-
pore when Singapore and Malaysia
were together. The only thing we
can do in this matter is to take action
against the people found in the fish-
ing vessels, and take up the question
with the Malaysian authorities. We
are doing both the things.
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tﬂwomoﬁiﬂ:*ﬁmﬂ
fs W 3¢ & faors foar of @ €
T AT T GUT AG AL w@wWr
mwmry?

wow TR e AR

W gew wy vgEe ;. & orAet
Tz g v 7o oewt Ay & §
I RN T ATAEE a8 ¥ oW
B @ Iw Fraew ¥ wwafeard goe
w1 fezras ¥ § a1 I fezimm @)
it g% feam s gar § A7 @
Iu% fog wrey FEqE FRA ST 6T
wfasy i a1 a8 FANS wW X @
S ?

oY T wegT : ama g &
for N ey dgem T MY W ITF
o ¥ gw 7 for mafmgrt mate &
g sy #1 g, e 1 § o
TG FAATE N ¥ 9 g g H
W gy § oquifEs & frar oft
@ @I I N @ ag & dwew
TR Fod ¥ W § TAF fEwrw o
& T8 o d o

o T wART Mg :  w=wA
froagg & ¥ g g feax § ogi A
& afart Y g 7 dfqe f 0t
e agd § ? 7z A & gufeg
9 1 § fir st dar we g e o
wRAfrad wgrd wedfea ar faamge
& o ¥ wrk g 1 faw it &
e AEY ¥, 7 @fm ¥ ferd
A€ & W g A g & ?
qft w3y =i 9T amice w1
7w ot awrd & fag w1 THE AT
wg?

Shri Y. B. Chavan: There are cer-
tainly a large number of islands

where there is no population, To give
the exact number, I would require
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notice. They are quite nearer, at
nearer drtances, from some of the
points in Indonesia. As far as the
steps necessary to take precaution
against any activity in the nearer
islands are concerned, the steps have
gradually increased. I can say there
were not any large preparations in
this matter, but we have undertaken
certain preparations in this matter
and they are gradually developing.

o U s Wifgmt : & A qg
oY qoT & fe agt o a=ft awA ¥ fao
w1 s feqr o w@r &

Shri Y. B. Chavan: T am sorry I
missed that point. Certain sugges-
tions were made that we can go and
rehabilitate some of our ex-service-
men in that area or possibly take
some people from other areas. A
Study Team went into that area and
studied that question; but their report
is not very favourable.

oY feww qramqw ;. w=Afmar #
& fad) oYz & aw w fge=
R =hfrm & @ g 7 o6k
Tz gan §, w1 <Y 2t & foan g
weer guT &, afx gi, &Y 3 & guw
wi?
Mr. Speaker: That is another ques-
tion.

oY TRAwe Ty ¢ WA qd wERg
g f g foeg & @i
oxAfra Y £ ark 7 £ g6 o
¥ J7 § 7rog W A w77 fw agt X
g wrda ¥+ 3§ f ag
1A wrga § 6 ag grerens wrdardr
e 2w & e & 1T fe vy
1 §, agt 97 ¥ i o § wgi 9
o qrardt A &, A &% % am A
sraeTr A § fe RAfra & ar
wgt o< oy § ar At o

Shri Y. B. Chavan: It is not & Ques-
tion of merely getting informatioo
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from the people who live in those
islands, It is from the patrolling
which goes round in the area and that
is, really speaking, the best source of
getting information. As far as get-
ting information is concerned, that is
my answer. About the steps taken,
we are not taking steps against any
specific threat as such. We have to
take steps for our self-defence.

st wo o WAt :  FO-aifeeTa
dwd ¥ s & =RRfom @1, gk
YAHT Iq Y & dqeE, eIy,
o gavt &I, fg=gema & afx o z@
MY §, SEHY GAA W@H 0 AT GIEIT
& 39 frmag A grar 1 ¢ fawo
sqEEqr AT §, oT WTHER 97 ) sraTer
LACUR A AR Al

Shri Y. B. Chavan: I think I have
answered this question.

Shri Bhagwat Jha Asad: May I
know whether the attention of the
Government has been drawn lo a
press conference held by the Secre-
tary of thv Andaman Congress say-
ing that debarring the entry of any
settlers in the Nicobar Islands has
®een a great cause of concern and
it threatens the defence of the island
itself? May I know whether any step
has been taken in this regard?

Shri Y. B. Chavan: Yes, Sir. This
news item on this particular fact has
been taken note of and it is under
consideration.

Shri Ranga: Would some steps be
taken by the Defence Ministry also
to supplement the efforts of the Home
Ministry in order to increase the num-
ber of our steamers that will be ply-
ing between Andamans and Calcutta
on the one side and between Anda-
mans and Madras on the other, in
-order to further strengthen our secu-
rity measures?

Shri ¥, B. Chavan: I do not know
what the Defence Ministry as such
can de about this particular traffic.
T have not got any particular idea on
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this matter. But if there are any
suggestions certainly they can be
considered.

Shri Harl Vishnu Kamath: Has the
report which appeared in the press
last year been confirmed—that the
Indonesian Government has officially
renamed the Indian Ocean as Indo-
nesian Ocean? If so, is it a straw in
the wind that they are laying claim
to not merely the waters of the Indian
Ocean but also the land or islands of
the Indian Ocean?

Shri Y. B. Chavan: We have no
information on this point. I will
require notice.

&t SRR qo oA FAWL
aife # 9@ & IAT F dA) wENET
X qamaT ¥ & g aF I qqN .o
AT §, 39 & a A FoE 4O Gavaw
aff & & s e w9
¥ TE R ¥ g7 W gAY Y § o7
w3y o fedy megee wiw &
U 9 2 wyEr a7 feRy s
qT

Shri Y. B. Chavan: Really speak-
ing, ultimately people who are con-
nected with the defence services will
have to take the mmitiative in this
matter to persuade some people to
go and stay there. The climatic con-
ditions, the possibility of undertaking
certain occupations there, etc. also
have to be taken note of. I do not
say we have accepted it as the final
reply. I have only given this infor-
matlon on whether any thinking is
made in this respect. I do not think
that is the final stage or flnal conclu-
sion that we have reached.

Rt ¥ AnTTet e sl aww

+
*94. Wo T wAYET whfigm :
o Wy
off Ty e A
o feww e
it agew et :
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w1 sforten et ag @ & FO
1 fE :

(%) war ug ww ¢ fs feamw,
1965 # oifeea™ M@ &7 W
@& g Ann-fagr wt & adg &
¥ qu ww 4

(&) w1 g wir 79 & f& T faadfy
TR ST F79 % AU agi w § ; W%

() afz g, & arag oY/
H ITHT A9E W ¥ AFA & faw goere

T FEAE FC Gr R 7

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) to (c). A gang of Naga hostiles,
estimated at 1,000 to 1,500 entered
Burmese territory on 28th December,
apparently en route to East Pakistan
for obtaining arms and ammunition
in military training. The gang was
intercepted by Burmese troops after
which it dispersed and re-entered
Indian territory in small batches.

Shri Hari Vishna Kamath: This
concerns the External Affairs Minis-
try. Is he deputising for the Exter-
nal Affairs Minister? Any clarifica-
tion on this point?
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o T wAYET Wifgan : wlf qTO X
W s ®Y o faxfeay & sfr ot
S & T a1 aeewan wrew gt &,
w1 Iwwr o ag & fe e 1051 %
wff v el wifgar € we wer
% wy ¥, @Y agr W A X
o S w1 fadeva g & oY e
< for Wi a@ aore 9w oW &
THTH FT &, TAFTE FT &, I3 6 W
m 7

Shri A. M. Thomas: The Govern-
ment of Burma have never assisted
or encouraged underground Nagas.
In fact, recently they have taken
much firmer action to move the Nagas
out of the Burmese territory. I have
said in the main answer that the
Burmese forces intercepted the hos-
tile Nagas and they had to returmn.

WMo T weitgT wifigat : w o AWy
& f& arm farnfy o1 W At & TeX
qifeers & qawr ot fret ag Y
qgR. WET & IAH qgrwAr fAemy ?

Shri A, M. Thomas: Under the
Indo-Burma agreement, the local tri-
bal residents have freedom of move-
ment to a depth of 25 miles on the
other side of Indo-Burma border
without permit or visa. Taking
advantage of this facility, they enter
there. Now the Burmese Govern-
ment is more careful, because they
are entering with arms and ammuni-
tion.

o 7w 7T Wifgar : & ¥ g
g o1 u fr-

§ woaw wiiew : wri wew
T gy & fe v amt & w@mn
o N o A §, Ayt § ww wA
¥ 3 B I 7 foerft @ o

The Minister of Defence (Shri Y. B.

Chavam): There are some ways, but
they are rather more dificult
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=t Todwe avew & gg oA
sgan g e et feeelt & o Avm famy
W q, 1 F7 IAY AT & G0
TUT HAT ¥ I #7979 W) &=
oar; ufy gf, @1 37 w7 @ sfafwn
qr ?

s st e sropaver v (ot
K faey wiivft) : ag T g ¥ Y wm
¢ AfFT o g 9, @ X w2
Lo

o AT ¢ WK 99 T g
g:iﬁ?il

ANy §fra ey : 8 oA A
# wdie £ )

=Y ey qzATe : F7 AT fagifeat
& 31 gl #, 0F aTH a1 g wiR-
ae! foad fagig & WY AT @ AR
o ats 3o fafew seifa #1 swm,
FETCRT 9T &, W1 E SF qEwl
! o g o ¥ X § ?

Shri Y. B. Chavan: This question
does not arise out of this. Possibly,
shat might also be answered when
she statement is made.

Mr. Speaker: Probably, what the
hon. Member meant to say was—that
is what I have been able to gather—
that they are having double dealing,
they are having two faces, one to-
wards this side and the other towards
the other side.

Axn hon, Member: That is not what
he said.

Mr. Speaker: He might repeat the
Question.
Y fem qzaTaw © T e @
[ ARER AR S AE il e d AR
t @ wifrani aen fom & fae
# Yl & W gEQ gl aw I
wriarent &1 gray &, 3 fafew whfir
T serfe
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Shri Y. B. Chavan: As far as this
particular fact which has been asked
is concerned, I do not know how this
is connected with the main question.
Certainly, I have not been able to
follow.

oft femA qzATaw : wew WERET,
q R FEw w1 owqEfa & g
6T Felt wERT —

oy wEEd : wgEia a1 &t
AT oY ST AT § Ag W gAY
foar & 4

ot Ay fawd : g Ta@ g
&g A g oA

=t WO T T W N
o & ofa & Q| faaet e amn
fazrfedl A sema #1 § ? ST Ay A
e a ey s fw 1965 ® faet
w1 &7
Shri Y. B. Chavan: I think we have
given all this information in the series
of statements that we made in the
course of last year or so. But the
point is, mostly they made use of
this area or this concession for the
purpose of transit through that area

to reach Pakistan. That was the most
disadvantageous thing.

i, VT aTe way : fireT qaAT
w1 ¢ ug M ger

v wgiRd I e § R ag
qEH AT T 2 I E |

ot wfeTcET® ATAT: 1963-64
sroeM fam 31 &3 1965 % AL

A qer g
Shri Y. B, Chavam: I have given it
in 1965.

Shri P. C. Borooah: Ever since the
Burmese Government lost full
administrative control in North Burma
and areas adjoining Assam border
that border has been infested with
pro-Chinese Communists as a result
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of which the Naga Hostiles have got
facilities to negotiate not only with
Pakistan but also with China through
this territory. If that is so, may I
know how Government propose to
tackle this problem?

Shri Y. B. Chavan: I do not think
it is right to say that the Burmese
Government have lost control over
some of the territories and some
people are functioning there. I think
their control is all right They are
not indifferent to the problem as they
were before.

st gwn W e qwe
I & TG w1 GIfFET ¥ €W gy
# 1§ aag ® @ fw @ w oy
gt oy e few
T@ & sufeaal 1 fel o7 ywR @
st 7 famr s A Wi & faEms
€W qTg F FHiATRi X § 7w
arm fadfgal & sy & $f ari
aifdr 7
Shri Y. B. Chavan: The general
principle of Tashkent Declaration is
that either country would not inter-
fere in the internal affairs of the other

country. It is presumed that this
matter is also included,

Shrimati Renuka Barkataki: May I
know whether any specific proposal
for joint controlling of the border by
the Indian Army and Burmese Forces
was put forward by our late Prime
Minister when he last visited Ran-
goon; if so, what is the attitude of
the Burmese Government to this
matter?

Shri Y. B. Chavan: I think this
question was mentioned in the talks
there with the Prime Minister and the
response was very positive.

Shrimati Renuka Barkataki: The

point is whether they agreed to this
or not.

& g W weTy : wErw wReT,
AV & gE W W e o ann
32—
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W RERT : IE AT OF WX
T Y qF 1 ww & Ay afw
I3 ?

dfigen W wgE: # g O
g gwr ar | ¥ { ag ger a1 fF A
faztfgal & geay & WY qradT 7 O
arawz & amat & R ?

Shri Y. B. Chavan: No, Sir. I cam
make that point clear here. This
particular aspect was not discussed.

ft qyTw fag : |7 W g
¥ aaf aTeTe ¥ 99T § wEw wew #§
R e g § & “gi”’ ar “ar” & s
ware wnt g A frar @ 7 WY g
AR S agt e et 7 X
Ay A oy g7
Shri Y. B. Chavan: I mentioned that
this aspect was touched in the dis-

cussions and the response was pos-
tive.

Shri Hem Barua: In view of the fact
that the Naga hostiles, concurrently
with the talks of their leaders with
our Prime Minister in Delhi, have
intensified their hostile activities in
the neighbouring States of Nagaland
like Manipur and Assam and are also
sending their men to Pakistan for
training in guerilla warfare and arms
aid, may I know whether our Prime
Minister told the representatives of
that section of the Nagazs whom she
met here that Government take a very
serious view of this because they are
violating the agreement of cease-fire
and also seeking co-operation for
arms with a foreign country like
Pakistan? Did she tell the Nagas
like that?

Shrimati Indira Gandhi: As 1 said
earlier, 1 am making a statement
today about the talks.

Mr, Speaker: These facts might also
be mentioned there.

Shrimati Indira Gandhi: Or would
vou like me to answer it now?

Mr. Speaker: Yes.
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Bhri Surendranath Dwivedy: Was
this question raised?

Shrimati Indira Gandhi: It was
raised. They agreed with me that
people who were responsible for these
incidents were people who did not
wish the talks to succeed and, there-
fore, both sides should try to stop all
these incidents.

Shri Hem Barua: Have they dis-
owned them? What about the state-
ment made by the Foreign Minister
of the Naga Federal Government,
which was reported in the press?
They said that they are a wing of
our Government?

Shri Kapur Singh: It is a very per-
tinent question.

Shrimati Indira Gandhi: I have
seen the newspaper reports. They
did not say this to me. As you know,
we have increased the number of
observers.

8hri Hem marua: On the inter-

national pattern. Government has
failed.
Shri Kaugu: In view of the fact

that both sides had agreed to meet
again in April, may we have this
assurance that Government would
contniue to try to persuade these
friends who have come here to meet
them and to do all that lies in their
power to prevent this kind of acti-
vity and in that way further facili-
tate the success of the talks that are
adjourned just now?

Shrimati Indira Gandhi:
that is our endeavour.

o o Wt wew e,

AT WY 47 | TR AT AT PETT
aff o aTw AT wT T

Certainly

orow wftew oot ¥ g T
W v A e wre e €
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*88. Dr. Ram Manehar Lehia:

-'-
*98. DBr. Ram Manchar Lobia:
Shri Bagri:
Shri Yashpal Singh:
Shri Balmiki:

Will the Minister of Information and
Broadeasting be pleased to state:

(a) the further progresg made in
the publication of the complete works
of Shri Jauwaharlal Nehru; and

(b) when the work of publication
is likely to be completei?

The Deputy Minister in the Ministry
of Information and Broadcasting
(Shrimati Nandini Satpathy): (a) A
proposal to set up a separate unit for
bringing out the Collected Works of
Jawaharlal Nehru is under finalisa-
tion.

(b) the work of publication is like-
ly to be completed in about 7 years
after the setting up of the unit.

& W i wfgm & o
o o § fe ¥ oY § ar o ?

asae A e et gt §
IR g ¢ & a@ a0 T

o Tw waATge Wfgur : £ s
qT QST & AL F w\qT sqww fear
Mg ?

At ot seTew sW (s o
W) . TEE F AR F AT
faaroeia & 1 fay g fafews am §
fe ogi A% AR 1 ofew TG
ferwrfey w &, It gear faeaT o

o T wAYET Wifygay : w1 AT
TO qqT § AT WIUED Tg 9T A1 T
& m grm 5w aTe & frah see
N T o ¥ T T EaT @

I ?
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off W TETYT : YW ST AR
arg i § | feg ag ffreg a { e
o qrr wrw ww & ofer srwgT ATH
AgE &7 Jaw! O aeger ¥, TN
gee ¥ T o W e O
e qi ot g5 W gt

o Trw wAgT wfgan : T Fig
*1 §8 & WA Fwr T g ?

ft o g ;WS W W
A 9§ | AN 57, 5 W WY &
& w1 e ko

i grave feeg : w7 FORT A7 @
ot 5 W IR oA oAk
fem g fr fggea & @ ofer g
W A %1 g g E Y ol gk g
T qre fadwt & Aok w7 e e
foqr amg ?

oft oW wgR ;YA gy Tl
g & I far ez § ot g,
& w3 favare fer smr

Shri Surendranatk Dwivedy: Will
this include letters exchanged bet-
ween Pandit Jawaharlal Nehru and
Dr. Rajendra Prasad as President of
the Indian Republic?

Shri Raj Babadur: I believe, the
word “works” does envisage or en-
compass within its ambit all that he
has written, maybe, including his
letters.

Shrimati Lakshmikanthamma: May
I know whether any abridged edition
or pocket-sized books of all these
important #t of Jawaharlal
Nehru will be brought out for the use
of the common man?

Shri Raj Bahadur: I think that is
% suggestion for action; but, I think,
something has already been done in
that behalf.

Shri Ranga: Are we to understand
that all the dence that had
Been carried on by Pandit Jawaharlal
Wehru with everybody all over the
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world as well as with those of us in
India is sought to be published; if so,
would they see that no distinction is
made between one man and another,
between one party and another and
between one section of people and
another?

Shri Thirumala Rao: Include Shri
Ranga's letters also in that.

Shri Raj Bahadur: There would
have to be an editorial board and a
proper survey would be made. On
the basis of that survey a selection
would be made of the important ones.
If we want to include everything, it
may not be possible.

Shri Ranga: Who appoints that
selection board? Will there be any
representation on that from the

Opposition side also?
Shri Raj Bahadur: That is a matter
which has to be considered.
ft oyt www dww o oWE
W Y qror ¥ Way Wt 7 eepfer
forqr orgay ?

it oo wgvge ;e oy ey
o wdoft ¥ Y}, I T Iear ar
wAE o Wt # g oar aff v
a7 fawrz feqr o gwT &)

ot wveht W o He e A
werwTaT % ¥E WX w17  §OwT 57 AW
Yo wet g7 | & ITvAT W g fir
o feolt & w1 7 Wy o Afy ek
A O I§ ¥ WET 9 TOEd
& Sft wqaT T WY & 9™ 97
T & aA

ot T o e ww o
¥ T o7 fawre fem o fe -
fe o ¥y

Shri Kapur Singh: 1 want to under-
stand how this public sector enter-
prise on the part of the Government
of India precisely advances the cause
of the msocislist pattern of society
which is our goal.
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Shri Raj Bahadur: I think, all that
Panditji has written is a precious
heritage for the nation.

Shri Kapur Singh: Question.

Shri Raj Bahadur: There is no
question of any private sector or
public sector; Panditji belonged to
all.

Shri Hari Vishnu Kamath: Con-
‘sidering that in various ways Gov-
ernment has actively participated in
compiling and publishing the works
of Mahatma Gandhi and Pandit
Jawaharlal Nehru, do Government
propose to take similar action with
regard to the writings and speeches
of that other great leader among the
big trio of the freedom struggle,
Netaji Subhaschandra Bose, the father
of Indian Revolution?

Shri Raj Bahadur: The hon. Mem-
ber might be aware, perhaps, that
the Publications Division has already
done that, and selected speeches of
Netaji Subhaschandra Bose have been
brought out. The editorial board
consisted of Professor N. K, Siddhanti,
S. A. Iyer, J. K. Bhonsle and M. Siva-
ram. I can give other details but, I
think, this should suffice. Apart from
that, there are other publications also.

Shri Harl Vishnu Kamath: That is
a very small thing, trifling.

ot W AW T AT HAT AR
F wrramat % @@ 9T @ % 9% 57 W™
%o {rTT | &yt wigen g fe ag
Terd At gt a1 et e g
wrady ?

Shri Kapur Singh: Complete works.

Shri Raj Bahadur: Some of the
speeches extendme from 1946 to 1963
have already been brought out in four
volumes. Speeches delivered by
Panditji during his last year are under
compflation. Speeches  specifically
bearing upon the subjects of foreign
policy, ¢ ity develop 1t, unity
of the country, co-operation etc. have
also been brought out. This excluded
the works I have just now indicated,
which cost that much amount.
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Malaysian Students

+

Shri Narayan Reddy:
Shri Himatsingka:

Shri Rameshwar Tantia:
Shri Bibhuti Mishra:
Shri K. N. Tiwary;
Shri Yashpal Singh:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri P. C. Borooah:
Shrimati Savitri Nigam:
Shri Subodh Hansda:
Skri Balakrishnan:

Shri Ram Sewak Yadav:
Shri Bagri:

Shri Ram Harkk Yadav:

Will the Minister of External ARairs
be pleased to state:

(a) whether it is a fact that the
Malaysian Government have request-
ed the Government of India to absorb
the Malaysian students who were re-
ceiving education in Pakistan and had
been asked by the Pakistan Govern-
ment to leave that country;

(b) whether the Government of
India have agreed to absorb all those
students in India; and

(c) it so, the number of such stud-
ents and the facilities provided to
them?

The Minister of State in the Minis-
try of External Affairs (Shri Dimesh
Singh): (a) Yes, Sir.

(b) Government of India has agreed
to make every effort to accommodate
these students,

(¢) Government has received the
names of ten students—five for ad-
mission to Veterinary courses and five
to Medical courses. Steps are being
taken to secure admission of these
students in appropriate Institutions

Shri Narayan Reddy: In which uni-
versity have these students been
admitted and has the university been
directed to see that these students’
education is not affected and they do
not lose one year of study in view of
their late admission?
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Shrl Dinesh Singh: I could not say
off-hand in which institution they had
been admitted, but the idea is that
they will not lose the time which they
have spent in Pakistan.

Shri Narayan Reddy: May I know
whether the Government of India is
considering an increase in the num-
ber of seats already reserved for
Malaysian students and absorbing as
many students of Malaysia as want
to take their education in India?

Shri Dinesh Singh: That will be
wery difficult because we give already
10 to 12 scholarships and about 10 to
12 gtudents are placed through us.
On the other hand, there are about
100 students or even more wanting
admission in our Universities. It will
be very difficult. (Interruption).

An hon. Member:
expenditure?

Shei Dinesh Singh: I could not
say off-hand what the expenditure
would be.

B < icdwceifear:  wd owd
g ¥ T e @ faamdt
ety & § & sevar wigan g fe v
I & fory farardf & Y agt fer 1 @
e

wSIW WYY : qg AT WA
| &

ot ®o Ao fawrd®t . oy HaT
wgEa 7w f aw faavdf arfeena
Iuy § & o wgn g fE
wifewms § gefoar & @ oY faandt
A q7 @ ¥ W ¥ O} ag ar g
g ¥ a1 fr gw A vl s fen
o ?

What is the

wt fom fug . &w @1 ww
ARG FOw 32 AN, fo
Yy o g X W N W
N & o fowr | qg TR I W

w1
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Tt § e 37 ¥ & e offawfe
& w3ew § I wEr afm Y o
wE?
oft frde g - 3w 308wk Gof-
froe T &

WO WEWAT WX EY A1 I 6
TewT wor Liford o

ot wo oo fRAN : Mfwwar Wi
werafurat § o 06T wat o Fr g fe I
¥ fanifes fome oW faat d®
& Wi | & s wgan g, fe oy gfar
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W T ATAT BRI
oft fakm fug © g o T A
e fe owmoa T o\ d R
fer anfex @ e @ awi o
g g A
Shri 8. C. Samanta: May I know
whether we have the letters of ex-
change of students with Malaysia and,
if so, whether there will be vacancies

where some of these will be taken
in?

Shri Dinesh Singh: I do not know
about the letters that may have been
exchanged. But we have a system
by which we take students from
foreign countries for studies in India.
Some are given scholarships for some
we are responsible for finding place-
ments only, We are trying to increase
the number. It has been cons derably
increased. But we have difficulties
because our own students cammot
always find the accommodation.

Shri P. C. Borooah: Malaysia feil
out with Pakistan on account of
Malaysia supporting the Indian cause
in the Indo-Pak .conflict. May I
know whether, in view of the spirit
of the Tashkent Declaration, these
students will be taken back by
Pakistan?

. . ]
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Shri Dinesh Singh: I think I have
followed the hon. Member. I think
the hon. Member wants to know
whether these students will go back
to Pakistan if their relations improve.
1 have already answered that.

Shrimati Savitrj Nigam: In view
of the fact that these students are
coming here in special circumstances,
may I know whether the Govern-
ment has appointed any special officer
to see that these students get proper
admission and get proper help? I
would also like to know what is the
number of students who have made
the application and how many have
been admitted and given proper facili-
ties so far.

Shri Dinesh Singh: 10 students
were to be placed here at the request
of the Governmert of Malaysia, Out
of those 10 students, 3 have already
been placed in the Universities and
for others, the efforts are going on.
1 may point out that they are coming
not for the 1st year admission but for
the 2nd and the 3rd year. We have
got to see which University has that
curriculum in which they can be fit-
ted. 1 do not think it is necessary
to appoint any special officer because
we are doing the placement through
the Universities and with the Uni-
versities there will be other students
also.

ot TwAwe arew ;- & ST Qwgen
g & 7 safar & feofeat &
qiferTT ¥ g8 AW FT F0 JE 9@
sy fggema w1 avT 7
afz g, @ N 32 faandt ey T
tw W wtd & g A
% wm st &7

wit fiky fow - wfom§ & ok ot
¢ 7w ¥ vy fr Ry A afeer
¥ g MY § W A A N T WO
WA N Ew R W TEA WS
fad w1 tw A gw ¥ zmEfed
wm fean o
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Shri Hem Barua: May I know #
our Government have enquired from
the Malaysian Government as to why
is it that the students are sent back
from Pakistan? Is it because of the
fact that Malaysia supported us against
Pakistan in the Security Council?

Oral Answers

Shri Dinesh Singh: I do not know.
We did not want to ask the Malaysian
Government about this. They wanted
the students to be placed here and
we said that we would,

Shri Rameshwar Tantia: No. 97,

The Parliamentary Secretary in the
Department of External Affairs (Dr.
Sarojini Mahishi) rose—

Shr} Hem Barua: Has
introduced to us?

Shri Hari Vishnu Kamath: Before
she speaks, makes her debut, she
should be introduced.

she been

Mr. Speaker: Does she require any
introduction?

The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): The hon.
Member is already known to the
House. She has been appointed as
the Parliamentary Secretary ta the
Prime Minister,

National Defence Fund

+
*97. Shri Rameshwar Tantia:

Shri Himatsingka:

Shri Lahtan Chaudhry:

Shri Yashpal Singh:

Shri Balmiki:

Shri Warior:

Shri Vasudevan Nair:

Shri Indrajit Gupta:

Shrl Prabhat Kar:

Shri Narayan Reddy:

Shri P. C. Borooah:

Shri Hem Raj:

Shrimati Savitri Nigam:

Shri Hukam Chand

Kachhavalya:

Shri Jagdev Singh Siddhanti:

Shri Bagri:

Dr. Ram Manohar Lohia:
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Shri Kishen Pattaayak:
Shri Ram Sewak Yadav:
Shri Daljit Singh:

Shri Bade:

Shri S. M. Banerjee:

Shri Vishwa Nath Pandey:
Shri Gokulananda Mohanty:
Shri Mohammad Elias:

Shri D. J. Naik:

Shri Kindar Lal:

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Shiv Charan Gupta:
Shri Vishram Prasad:

Shri Bibhuti Mishra:

Shri K. N. Tiwary:
Shrimati Jyotsna Chanda:
Shri Mohammed Koya:

Will the Prime Minister be pleased
to state:

(a) the total amount of
cash so far received in the
Defence Fund, State-wise;

(b) how much has so far teen uti-
lized for the defence of the country;
and

(c) how the remaining sum is like-
ly to be utilized?

The Parliamentary Secretary in the
Department of External Affairs (Dr.
Sarofinl Mahishi): (a) A statement is
laid on the Table of the House.
[Placed in Libra'y. See No. LT-5488/
66).

(b) A sum of Rs. 2727 crores has
80 far been utiised for the purchase
of defence equipment.

gold and
National

(c) It was decided soon after the
establishment of the National Defence
Fund that it would be utilised for all
purposes connected with defence, in-
cluding the welfare of the Armed
Forces and their families. In view
of the losg to civilian life and property
because of the recent conflict with
Pakistan, it has also been decided that
grants from the Fund should be made
to the State Governments and some
authorised agencies like the Citizens’
Centra! Council for relief work among
the affected population. Proposals for
the utilisation of the balance in the
Fund are under consideration,
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ot e otfemr @ @i A
74 WTIY AT WIT 24 AT WA §AT
N fewar m g, & g AT E
f& xEH 4w @ g feAr war
WX 4 w4 65 § wE fEFAr
o ?

Dr. Sarojini Mahishi: The total

cash contribution upto 31st January,
1986 is Rs. 74.08 crores.

Mr. Speaker: That is contained in
the statement. The hon. Member
wants to know what amount was
received upto the 4th August, 1865,
and what has been received after that
date. Has she got the break-up?

Shri Ranga: The Prime Minister
should come forward with the reply

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): I am sorry 1 do not have
the information,

it vmTwe ofecy ;o Ty 24 BT
I g A 9TE g gy ey aty &
e wan @ w7 wtaanT & e
aar g ?

Shrimati Indira Gandhi: I am very
sorry I do not have the details. 1
shall make the information available
to the House.

ot aw ford . ouaw afew, w0
OF qAFR] FT VT § | TA TR 67 GUAT
wAragy qgA £ ;AT §oAd ek A
¥ am A oAw 9T § T F e
7@ wam faam  fe& weTh gw
fam o W @1 A7 e § fe gt
®T 62T FT gETA §IAT  GEBT EMT |

weTw WY 4T &1 &1 faRm
qr W1 gV g A WTT 9AT wANT |

oft wy fmd : 51 A gwl
& a1 e
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Shri Himatsingka: Persons who
want to deposit gold or gold orna-
ments have to encounter lot of diffi-
culties and delay and they do not get
the bonds or even certificates for
about two months. Do the Govern-
ment propose to take any steps to
remove these difficulties?

Mr. Speaker: It is a suggestion.

ot oz W.ad : auTy afifeafa
¥ AR T §T ¥ G AT @A
AE AT F ¥ AT AR ¢ 7

st ¥fra wit s A ey
E

ot qarw fag ;w1 g a7
Faem g ¢ fr fea) s
TR e g § ww o
Y § WX Ao To Fo wo F faramr
Tqur Iy a1 qwT § ?

QTR AT AR T A
™ot g

i g at wf
g TG SO I3r 97 WX N wrRY A
X IuwT vy fraT qr 1 AR s A
g T T o fe g g e
Taeied #1 ag sfemr o7 § fE aga
wWH ¥ EETH A F O AN Oy
e agd ¢t OF g g i
& T

ot qoam fag : 3@ Hovo,
®rogo ® waw T faem fw
frmmiar aer ¢ ?

qUW WU ga qg A A
T WY d §)

Shri Warior: May 1 know whether
the government had received repre-
sentations from various people that
undue pressure and coercion has been
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employed in collecting defence fund
in unhealthy competition among the
district collectors?

Shrimati Indira Gandhi: I have
received some letters from individuals
and we have enquired into these cases.

Shri Indrajit Gupta: In view of the
fact that this fund and the voluntary
contribution to the fund are a parti-
cular mechanism or device to meet a
certain situation or a particular situa-
tion, and in view of the fact that the
budget is imminent and it is supposed
to look after the country's require-
ments of defence and development
have the government considered
whether they want to continue this
fund and whether it is not high time
that it is wound up?

Mr. Speaker: She has answered that
for the present it is to continue.

Shri Indrajit Gupta: She said that
it was continuing, not whether it is
proposed to continue it or not.

Shrimati Indira Gandhi: There is
no formal collection. People are giv-
ing voluntarily on their own and that
is accepted.

Shri Priya Gupta: ....*

Mr. Speaker: Order, order,
will not go into the record.

This

Shri P. C. Borooah: How many
cases of receipt books have been
detected so far and what is the amount
of unaccounted money?

Shrimati Indira Gandhi: It is a very
old question; that has been actually
before the Pakistani aggression. No
complaints have been received after-
wards.

Shri Hem Raj: Officers who are
authorised to collect funds for the gold
bonds and other contributions ask
people to gather and when people
gather the officers do not attend those
meetings.

*Not recorded.
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Shrimati Indira Gandhi: I have
not heard this before.

Shrimati Savitri Nigam: What
amounts have been spent from this
fund for the welfare of the families
of soldiers and how much has been
spent for investment in the defence
production units?

Dr. Sarojini Mahishi: For the pro-
duction of defence equipment, Rs. 27.27
crores; and for the welfare of jawans,
provision of amenities, etc, through
the citizens’ central council and the
Ministry of Defence, Rs. 0.76 crores.

ot g W wgaTa ¢ § yg ST
g g fF w1 T w1 oW oam
e FEIoTaRWH 9 T
T g i # fear mn ar oA
¥ 6FUAT F¢ FINAT AT 3 FAT
% T # @ e gt & woEfas
AT ITERT 7 qF § AT W FEW
Ay fe wg wlT &9 ;7 T
aFT ¥, W ¥ qwe AT guT ¢ a1 g
e F9 ot fomr o w@r ¢ Sw
= 7 w1 e faa § 7

Rt §fa widt : 77 @ wr
ar fE qaieft 7 3 7 §

oft T e gTAw : TET ST
AR AL NG )

oft g A ¥YAT : TG ¥ TA-
A 34T 3@ TG #1 S9N T
wE mwwmw

Shri Ranga: His point is, Sir, that’

Rs. 3 crores had been kept by the
State government. He used the word
misappropriation; it would mean that
it had been merged in the genmeral
revenues. Have any steps been taken
to see that such an action is pre-
vented?

Shrimati Indira Gandhi: It is true
that U.P. has kept back some money
but that has not been mixed up with
any fund; it is kept separately and

they are using it for the benefit of the
jawans' families, etc.

&t wmtw feg fogrelt @ w
T qarr fF o et & o
¥ T WA & 9 frart w1, dgrfaay
® WA F fegar g7 @ Wl wwd
ORI 7 fem ow 7

WeAW WEWA ¢ FT I IqETET
or gear g 7
Qv gred . qg a¥ WgE ¥ faww
g
Mr. Speaker: Now the Question
Hour is over.

Mo T wwvge wifgar: & v :
™ W ?

woaw wged % & ey
qarwaE § ?

WRITTEN ANSWERS-TO
QUESTIONS

Assistance to Punjab for Indo-Pakistan

*98. Shri Hem Raj:
Shri Daljit Singh:
Shri Karni Singhji:
Shri Hem' Barua:
Shri Guishan:
Shri Balakrishnan:
8hri D. N. Tiwary:
Shri Madhu Limaye:
Shri Kishen Paitnayak:

¢

Will the Prime Minister be pleased
to state:

(a) whether any final estimate of
the recent Indo-Pakistan War
damages has been ‘Teceived by the
Centra] Government from the Pun-
jab Government;

(b) it so, its extent and the
amount involved therein; and

(c) the amount advanced by the
Centre to the State Government and
the amount agked for by the Punjab
Government for the rehabilitation of
the refugees, industries and the dis-
placed labour?
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The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) No, Sir,

(b) Does not arise

(¢) A statement s land on the Table
of the House. [Placed in Library. See
No, LT-5499/66).

Exchange of Internees

*99. Shri Madhu Limaye:
Shri Narayan Reddy:
Shri Lahtan Chaudhry:
Dr. Ram Manohar Lohia:
Shri Bagri:

Shri P. R. Chakraverti:

Shri K. N. Tiwary:

Shri Rameshwar Tantia:

Shri Himatsingka:

Shri Onkar Lal Berwa:

Khri Subodh Hansda:

8hri S. C. Samanta:

Shri Bhagwat Jha Asad:

Bhri M. L. Dwivedi:

Shri P. C. Borooah:

Shri Bads:

Shri Hukam Chand
Kachhavaiya:

Dr. 1. M. Singhvi:

Bhri Vishram Prasad:

Shrimati Savitrl Nigam:

Shri Yashpal Bingh:

Sori Kishem Patimayak:

Sari Ram Sewak Yadav:

Shrtmati Maimoona Sultanm:

Sari Vishwa Nath Pandey:

Shei Maheswar Nalk:

8ari

Shri Jagdev Singh
Siddhaati:

Shri Mohammad EHas:

Sarimayl Jyotsna Chanda:

Shn B. Barea:

Shrl Bam Harkh Yaday:

Shai Heds:

Shrl Basumatari:

Shri R. 8. Pandey:

Shri M. Rampaure:

Shri D. C. Sharma:

Will the Minister of Rxternal Al
be plemsed to state:

(3) whether the exchange of Im-
dian and Pakistan internees has taken
place;
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(b) the number of Indian nationals
who were mterned by Pakiston dur-
ing the Indo-Pak. conflict; and

(¢) the number of them who have
been repatriated both from Kast and
West Pakistan?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir,

(b) According to the information
supplicd by the Pakistan Government
3386 Indian nationals were interned
by Pakistan during the Indo-Pakistan
conflict.

(¢) The number repatriated from
East Pakistan js 2212 and the number
from West Pakistan 1659,

Anti-Indian Propaganda in Ceylorn by
China

*100. Shri Lahtan Chaudhry:
Shri Himatsingka:
Shri Rameshwar Tantia:
8hri Onkar Lal Berwa:
Shri Narayan Reddy:

Will the Minister of External Aflairs
be pleased to state:

(a) whether attention of Goverm-
ment has been drawn lo the press re-

port of a leading columnist in the
Ceylon Daily News on the 20th
D ber, 1865 c ting that the

continued publication in or distribu-
tion from Ceylon of anti-lndiam
Chinese propaganda matena) was am
affront to our sovereignty and foreigm
policy of neutralisea;

(b) if so. whether Government pro-
pase to take up the matter of anti-
Indian propaganda by the Chinese is
Ceylon with the Government of
Ceylon; and

(c) if not. the reasons therefor”

The Minister of External Affairs
(Shr Sawaran Singh): (a) to (c). The
Government have seen this press re-
port. It is possible that some anti-
Indian propagands material might
have come through Ceylon by vost.
The Indian customs authorities are
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maintaining a strict watch and steps
are being taken to prevent its entry
into India, The matter has not been
taken up with the Ceylonese Govern-
ment,

wRT & ATF-FEE A G AR W

101. it Fo Ato faardy :
Y farfar faw

Fq7 AXfsw-wd AT @E &9
# gm w4 fw

(%) #m 7 femae & AT
TG FA T ITFT qAl-AET F A
gl F ATA-A® ufeAdl A wOAT
wfeagn  arrg ¥ ww AN faan
a1,

(@) afz &1, @1 3797 q=a  ®fs-
g @ & ;WX

() 37¥r wfeqreat w1 frarw
w3 ¥ fau s s € oo o
y?

wnfrwwd wyws ¥ v
w9 (st fom Feg) (%)
¥ (v) wnffs wam AR AN I
TR el AT 1965 % war awt
N AT AT § WS el 3
E, gn-srem aqr whinfam w0 ¥,
oo fag @ far ¥ 37 Wl X qoh
wfsameat wart € | 37 A W e
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() W og @l e
F g &3 T TITES 9 &Y wfs-
ar A1 AT § fqrdY 79 & qEa F faw
ayt greq wF 2

1964 7 €9 &2amyi §1 7 #7@
%1 %% a7 wifow 1 af @ Fna-fraa
AT TAGATAA A awiAvENT ¥ g
&8 WIS &7 IS &1 FaAtg quT qAv
faqw welr w7 v wfuerfoaY
J ), St F9w, §wg 97 gt ¥ ogoAr
FQARE wiFFamia@mar g
qEsE F & 1 AT g &
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Maszagaon Docks

*163. Shri Subodh Hansda:
8hri 8. C. Samasta:
Shri Bhagwat Jha Amd:
Shri M. L. Dwiveat:
Shri P. C. Borosah:
Shri Bibhuti Mishra:
Bhrt K. N. Tiwary:
Shri P, R. Chakraverti:
8hri Maheswar Natk:
Shri Ram Harkh Yadav:

Will the Minister of Defemce be

pleased to state

(a) whether it is a fact that the
Maeazagaon Docks Ltd, Bombay will
manufacture #mall fricates from next
yeur;

(b) if so, whether this will be done

without any foreign aid and materials;
and

(¢) if not, to what extent the foreiga
aid and materials will be utilized”

The Minister of State ia the Minis-
try of Defence (Shri A. M. Thomas):
(a) The kee! of the first Frigate will
be laid this year.

(b) No, Sir.
(c) Three frigates will be construct-

ed in collaboration with M/s Vickers-
Armstrong (Ship-builders L4d.) and
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M/s. Yarrow and Co. Ltd. This in-
volves the supply of necessary data,
drawings and other information re-
quired for the construction, training
of our personnel in the Collaborators’
Yards and deputation of Collabora-
tors’ personnel to Mazagon Dock Ltd.,
and purchase of certain important
items of machinery manufactured by
the Collaborators,

An initia] Credit of £4'7 million
has been extended by the UK. Gov-
ernment to meet the external costs of
the expansion of Mazgaon Dock Limi-
ted and the frigate project. The Min-
istry of Defence (Navy) UK would
provide the design and specifications
of the Frigates,

.

Air accident of late Shri B. G. Mehta,
Gujarat Chief Minister

*103. Shri Vishram Prasad:

Dr. Ram Manohar Lohia:

Shri Bagri:

Shrl Ram Sewak Yadav:

Shri Kishen Pattnayak:

Shri Yashpal Singh:

Shri Madhu Limaye:

+Will the Minister of Fxternal Afiairs
be pleased to state:

(a) whether any reply has since
been received from the Pakistan Gov-
ernment {o our protest note regarding
the air accident of the late Shri B. G.
Mechta, Chief Minister of Gujarat;

(b) if so. the details thereof; and

(c) whether Pakistan Government
have been asked to pay full compensa-
tion for the loss?

The Minister of External Affalrs
(Shri Swaran Singh): (a) No, Sir.

(b) Does not arise,

(¢) Yes, Sir.
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Conscription to Armed WVorees

*104. Shri Linga Reddy:
Shri Ram Harkh Yadav:
Shri Vishram Prasad:
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri Bagri:
Shri D. C. Sharma:
Shri Ram Sewak Yadav:
Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:
Shri Yashpal Singh:
Shri D. N. Tiwary:
Shrimati Maimoona Sultam:
Shri Vishwa Nath Pandey:
Shri Hari Vishnu Kamatk:
Dr. Mahadeva Prasad:

Will the Minister of Defence be
pleased to state:

(a) whether the schemne for selee-
tive canscription has been  finalised
and if so, its broad details;

(b) the reaction of the State Gow-
ernments and the people in general
to the proposed scheme;

(c) whether Government propose
to extend the scheme of conscription
to all the able-bodied pecplc in view
of the threatening attitude of certaim
neighbouring countries; and

(d) if so, from what date and if
not, the reasons therefor?

The Minister of Defence (Shrl Y. B,
Chavan): (a) The schemes has nat yet
been finalised. The broad features of
the proposal were furnished in reply
to Short Notice Question No. 13 asked
by Shri H, V. Kamath in thjs House
on the 10th Dccember, 1965,

(b) The scheme has not been cir-
culated to the State Governments as
such. It is yet being considered &t
the expert level,

(c) and (d). Do not arise at this
stage.
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Supply of Military Equipment t6
Pakistan

*105. Shri Yashpal Singh:
Shri Balmiki:
Shri R. G. Dubey:
Shri Bagri:
Shri Kishen Pattnayak:
Shri Utiya:
Dr.-Ram Manchar Lohia:
Shri Ram Sewak Yadav:
Shri Vishram Prasad:
Shri Guishan:
Shri Madhu Limaye:
Shri D. C. Sharma:
Shrimati Savitri Nigam:
Shri P. C. Boroouh:
Shri Bhagwat Jha Asad:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri Bibhuti Mishra:
Shri K. N, Tiwary:
Shri Hukam Chaud

Kachhavaiya:
Shri Vishwa Nath Pandey:
Shri Prakash Vir Shastri:
Shri Jagdev Singh
Siddhanti:

Shri S. M, Banerjee:
Shri Hari Vishnu Kamath:
Shri Hem Barua:
Shri C. K. Bhattacharyya:
Shri Bade:
Shri Mahesway Naik:
Shri Ram Harkh Yadav:
Shrimati Renuka DBarkataki:
Shri Krishnapal Singh:
Shri Onkar Lal Berwa:
Shri D. D. Puri:
Shri M. Rampure:
Shri Gokulananda Mohanty:

Will the Minister. of - External

Affairs be pleased to state:

(a) whether Governmenl’s atten-
tion has been drawn to the press re-
ports about the sunply 6f Russian
made submarines by Indonesia to
Pakistan;

(b) whether Pakistan also acquired
large quantities of military hardware
from Iran, China, Turkey, Portugal,
Jordan and France; ang

(c) if so, whether Government have
lodged protests with those countries
against the supply of arms to Pakis-
tan?

The Minister of External Affairs
(Shri Swaran Singh): (a) to (c).
Government have seen news reports
from time to time about Pakistan
acquiring military equipment from
various countries. The Government of
India have taken appropriate dipio-
matic action, whenever deemcd expe-

dient, For obvious reasons, no clari-
fication is possible from China and
Portugal,

Pakhtoonistan

*106. Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Dr, Ram Manohar Lohia:
Shri Bagri:

Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:
8Shri P. C. Borooah:
Shrimati Savitri Nigam:

Will the Minister of External Affairs
be pleastd to state:

(a) whether Government hava taken
into account the uhreserved announce-
ment of Acharya Vinoba Bhave in
Jamshedpur on the 21st December,
1965 that he whole-heartedly support-
ed the demand for Pakhtoonistan;

(b) whether Government endorses
his view-point; and

(c) if so, the steps Government pro-
pose to tuke in lending its support to
the advocates of Pakhtoonistan led
by the Frontier Gandhi, Khan Abdul
Gaffar Khan?

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh); (a) Yes, Sir,

(b) and (c) The Government of

India’s views are well known and®
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have been rencatedly expressed in the
House, Government has every sym-
pathy with the legitimate aspirations
of the Pakhtoons and will do what-
ever possible  constitutionally to
support them.

97 T A FE GEY A AIAT AW qAE
w1 famfn
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Rhodesia

*108. Shrimati Renu Chakravartty:
Shri D. N. Tiwary:
Shri M. L. Dwivedi:
Shri P, C. Borooah:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bagri:
Shri Vishram Prasad:
Shri Yashpal Singh:
Shri Madhu Limaye:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:
Shri Bibhuti Mishra:
Shri R. Barua:
Shri R. S. Pandey:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government have taken
note of the fact that a number of
African countries have severed their
connections with Britain on the issue
ot Rhodesia; and

(b) if so, the attitude of Government
in the matter?

The Minister of State in the Minis-
try of External Affalrs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) The Government of India have
expressed their sympathy and support
for the African people in the context
of the illegal seizure of power by the
‘White Minority regime in Rhodesia,

Cemmittee on Broadcasting and ether
Information Media

*109. Shrimati Rennka Barkataki:
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Shri Ravindra Varma:
Shri R, S. Pandey:
Shri Rajeshwar Patel:
Shri R. Barua:

Will the Minster of Information and
Broadcasting be pleased to state:

(a) whether the  Committee  on
Broadceasting and other  Information
Media has now submitted its report ty
Government;

(b) 1f <o, the main recommendations
and findings thereof; and

(¢) Government's reaction thereto?

The Minister of Information and
Broadcasting  (Shri Raj Bahadur):
(a) The Committee has sent  threc

reports on specific  activities of All
India Radio—first on ‘Radio Coverage
for Border Areas’. the second on
‘Broadcasts for Rural Areas’. and the
third on ‘Television for India’. The
Committee expects to send its final re-
port on All India Radio, by the end
of March, 1968. Copics of all the three
reports are also being placed before
Parliament separately,

(b) and (c). A statement showing
the main recommendations made in
the first two Reports viz, ‘Radio
Coverge for Border Areas’, and ‘Broad-
casts for Rural Areas’ and consequent
changes introduced in the programmes
of All India Radio, was laid on the
Table of the House, on 22nd Novem-
ber, 1965, in reply to Starred Question
No. 366, The report on ‘Television for
India’ is at presemt under considera-
tion and its summary is deing lald on
the Table of the House separgtely.

Asmults on Indian Students in Londen

*1)}. Shri Indrajit Geapta:
Shri Onkar Lal Berwa:
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Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri D. N, Tiwary:
Shri Subodh Hansda:
Shri S. € Samanta:
Shri M. L, Dwivedi:
Shri P. C. Borooah:
Shri Bhagwat Jha Arad:
Shri S. M. Ranerjee:
Dr. Ranen Sen:
Shri Dinen Bhattacharyya:
Shri Hukam Chand
Kachhavaiya:
Shri Bade:
Shri Ravindra Varima:
Shri Rajeshwar Patel:
Shri R. S. Pandey:
Shri Krishnapal Singh:
Shri Shree Narayan Das:
Shri R, Barua:

Will the Minister of Exteraal Affairs
be pleased to state:

(a) whether Indian students ia
London have complained to the Indian
High Commissioner of the physical
assaults and insults by gangs of rowdy
elements;

(b) whether it is a fact that the
lecal police also behaved rudely amd
ungympathetically to the students im-
stead of giving them protection:

(c) the action taken in this regard
by the High Cemmissioner; and

(c) and (d). The High Commission
thereto?

The Minister of External Affalrs
(Shri Swaran Singh): (a) Yes, Sir

(b) No, Sir. This is not correct

(¢) and (d). The High Commission
has taken up thiy matter with the
Commonweaith Relations Office ana
was informeq that this was being
urgently exemined by the appropriate
authorities
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Drive against Bengalj Language in
East Pakistan

*111. Shri R. G. Dubey:
Shri Maheswar Naik:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Dr. L. M. Singhvi:
Shri D. N. Tiwary:

Will the Minister of External Affsirs
be pleased to state:

(a) whether Government are aware
that there has been a drive against the
Bengali culture anq Bengali language
in East Pakistan and there is resent-
ment amongst the Bengali people
about it; and

(b) if so, whether the attention of
Pakistan Government has been drawn
to this crusade against the Bengall
language and culture?

The Minister of External Affairs
(Shri Swarap Singh: (a) and (b).
Government have seen some reports
in this connection. However, the
statug of Bengali language and cul-
ture in Pakistan is a matter for the
people and authorities of Pakistan to
consider and decide.
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Confiscation of Properties of Indians
abroad

*113. Shri Krishnapal Singh: Will
the Minisetr of External Affairs be
pleased to state:

\a) whether it is a fact that tne
properties of the Indian nationals in
Pakistan, Ceylon, Burma and other
countries have been confiscated by the
Governments of those countries;

(b) the action Government have
taken to get the properties restored or
to see that adequate compensation is
given to those who have lost their pro.
perties; and

(c) with what result?

The Minister of External Affairs
(Shri Swaran Singh): (a) It is ture
that during the recent Indo-Pakistan
conflict, the properties of Indian na-
tionals in. Pakistan have been taken
over by the Government of Pakistan
and vested in the Custodian of Enemy
Property in Pakistan.

Properties of Indian nationals in
Ceylon and Burma have not been
confiscated, The Government of Indla
have not received any complaints re-
garding the confiscation of properties
of Indian nationals in any other coun-
try. .

(b) As a consequential measure, the
Government of India had alse taken
over the properties of Pakistani na-
tionals in India and vested them in
the Custodian of - Enemy Property
here. The ‘Government of India also
lodged a protest with the. Pakistan
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High Commission in India against the
illegal seizure of properties by Pakis-
tan and asked for the restoration of
the properties to their rightful own-
ers,

(c) There has been no response
from the Government of Pakistan to
our communication. However, accord-
ing to the Tashkent Declaration, the
two countries have agreed to discuss
measures for the return of private
properties and assets taken over by
the two sides,
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Import Substitution of Raw Materials

*116. Dr. Chandrabhan Singh:

8hri D. C. Sharma:
Will the Minister of Defence be
pleased to state:

(a) the measures taken or proposed
to be taken for promoting the indi-
genous substitution of the critical
materials required for defence pur-
poses; and

-

(b) the results achieved?
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The Minister of Defence Supplies

in the Ministry of Defence (Shri
Hathl): (a) and (b). A state-
ment is laid on the Table of the
House, [Placed in Library, see No.
UT-5500/661.
Anti-Indian Pr da by Pakistani
Misslons
*117. Shri D, C. Sharma:
Shri Bagri:

Shri Vishram Prasad:
Shri Yashpal Singh:
Shri BiBhuti Mishra:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government are aware
that Pakistan Government has ins-
tructed its Missions abroad to get
published anti-Indian articles and re-
ports in the foreign papers for mone-
tary incentive; and

(b) if so, the steps taken by Gov-
ernment in the matter?

The Minister of External Affairs
(Shri Swaran Singh): (a) Govern-
ment have no such information.

(b) Does not arise,

Guarantee for Non-Nuclear Nations

*118. Shri Shree Narayan Das:
Shri P. C. Borooah:

Will the Minister of External Affairs
be pleased to state:

(a) whether indications are avaii-
able that with a view to prevent pro-
liferation of nuclear tests and making
uuclear weapons, the major mnuclear
powers have shown inclination to
make a determined attempt to guar-
antee non-nuclear zones in  Asia,
Africa, Latin America and Central
Turope; and

(b) if so, the precise nature of the
indications available?

The Minister of External Affairs
(Shri Swaran Singhk): (a) and (b).
The major nuclear powers have
supported the establishment of nu-
clear-free zones in principle as an
important collateral measure in the
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fleld of disarmament, which would
contribute to check the spread of
nuclear weapons, However, they are
not agreed on the conditions for the
establishment of gsuch zones in differ-
ent parts of the world or for the
extension of guarantees to such zones.

Both the major nuclear powers have
voted for a resolution adopted by the
U.N. General Assembly at its last
(XX) Session on the de-nucleariza-
tion of Africa.

Prime Minister’s Visit to Assam

*119. Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether she wvisited Aszam 1n
the first week of February, 1966 to
study the peacc. and security and
other problems prevailing there;

(b) if so, whether any memoranda
of demands were presented to her
during her visit by Government and
other representative institutions; and

(¢) what were her main observations
and Government’s reaction to tackle
the various problems in the light or
her observations?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) to (c). The required in-
'formation is given in the statement
below:

Statement

The Prime Minister paid a visit to
Assam on the 5th and 6th February,
1966. This visit was primarily in con-

nection with the 23rd annual
session of the Assam Miri
Seminar. No formal memoranda

of demands ag such were presented
to her during this visit by Govern-
ment or other representative institu-
tions. but in some welcome addresses
reference was made to *the question
of the integration of NEFA with
Assam, establishment of more indus-
tries, improvement in communications
system, agriculture, rising prices, etc.

The Prime Minister touched upon
the great diversity of our people and
especially in the State of Assam. She
emphasized the need for unity and
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working together towards the solving
of problems. She assured that Gov-
ernment attached great importance to
measures for the welfare of the peo-
ple of Assam, specially those of the
tribal areas. She mentioned that the
financial provision for the welfare of
the tribal people had been increased
substantially while making allocations
for the Fourth Five Year Pan. The
Prime Minister paid a tribute to the
people of Assam for their courage in
tacing the grave crisis which had
arisen as a result of the Chinese ag-
gression three years ago. She also
touched upon the problems of food
and rising prices and ssured the
people that Government were doing
their best to tackle these and other
issues.

Space Research Technology Centre

411. Shri A. K. Gopalan: Wil] the
Prime Minister be pleased to state:

(a) whether any Space Research
Technology Centre is proposed to be
set up;

(b) whether any foreign countries
are expected to take part in the
rocket technology: and

(c) if so, the countries which are
likely to participate?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): (a) The Department of
Atomic Energy has a proposal to set
up a Space Science & Technology
Centre at Veli Hill near the Thumba
Equatorial Rocket Launching Station,
Trivandrum, in Kerala State.

(b) and (c). The Centre, in which
Indian rockets will be developed, is
proposed to be established under the
technical guidance of a Japanese ex-
vert in rocket technology. The French
“Centaure” sounding rockets are also
being made in the country under }i-
cence from Sud Aviation who have
developed them. The manufacture of
these rockets, however. does not pro-
vide the country with the requisite

know-how for completely designing
and developing rockets.

Benefits to Family Members of
Officers and other Ranks from.
Kerala

412. Shri A. K. Gopalan: Will the
Minister of Defence be pleased to
state:

(a) how many army personnel and
officers had to lose their lives during

the Indo-Pakistan conflict from
Kerala;
(b) the concessions and reliefs

given to their heirs;

(¢) how many of them have ap-
plied for land for cultivation and how
many have been allotted;

(d) whether their children are:
given fee concessions; and

(e) whether there is any difference
in the educational concessions given to
the children of officers and other
ranks and if so, how much and why?

The Minister of Defence (S8hri Y.
B. Chavan: (4) 5 Officers, 4 JCOs and:
85 Ors,

(b) A statement is laid on the
Table. [Placed in Library. See No.
LT-5501/66).

(c) Six applications from depen-
dents of those who were killed in ac-
tion were reccived for allotment f
land, but none of them has so ‘ar
been allotted land.

(d) (i) The Kerala Government
give various educational con-
cessiong including free educa-
tion to the children and de-
pendents (direct brothers,
sistars and wives) of those
kilted in action, in standard
1X and X in all department-
allaided schoo's and Arts!Sci-
ence Colleges. Full fee con-
cessiong are also granted to
wives, children and depemn~
dents of those killed or dis-
abled in action. undergoing
Teachers Training Course and
Nursery training. Allowances
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at the following rates for pur-
chase of books and stationery
are also granted: —

Rupees ten per annum per pupil
in Lower Primary Schools.

Rupees fifteen per annum per
pupi] in Upper Primary
Schools.

‘Rupees twenty-five per annum per
pupil in High Schools.

Rupees thirty per annum per
pupil in Teachers Training
Course.

Rupees ‘orty per annum per pupil
in pre-University classes.

Rupees fifly per annum per pupil
in Degree classes.

Wii) A number of scholarships
are alsp awarded to chil'dren
of officers and men killed in
action to the Lawrence/Mili-
tary and Sainik Schools by the
Ministry of Defence. In all
cases, the scholarship comp-
rises remission of full fee, in-
‘cluding cost of tuition, board
and lodging text books. sta-
tionery and games and regi.-
tration fee, but excludes cost
of clothing.

‘(e) Children of Service officers who
«die due to causegs which are accepted
as attributable to or aggravated by
‘service may, in cases of pecuniacy
‘need, be granted under the normal
rules an education allowance not ex-
ceeding Rs. 480 per annum per child
subject to the fulfilment of the con-
ditions regarding means limit. etc. in
addition to special family pensionary
awards. There has heen no smilar pro-
vision at any time in the Pension Re-
‘gulations in respect of personncl de-
low officer rank. The difference In
‘the rules in this respect would, how-
ever, not affect cases of officers eand
personnel killed in action in the re-
cent operations for the first 7 years
period, because in both cases 3 conso-
lidated rate of special family pensjon-
ary award equal to two-thirds of the
basic pay last drawn by the deceased
is admissible during that period; and
further, in the case of personnel belcw

FEBRUARY 21, 1968

Written Answers 11

officer rank, the specia]l family p2n-
sionary awards will, unlike the posi-
tion  in the case of officers, be at 1§
times the rates in the Pension Regu-
lations subject to a maximum of che
basic pay last drawn, if this is more
favourable.

Dabolim Airport (Goa)

412, Shri Karni Singhji: Will the
Minister of Defence be pleased to
state:

(a) the terms of the agreement
under which precision landing radar
equipment for Goa's Dabolim airport
was to be supplied by a West Ger-
man Firm;

(b) whether the equipment has
since been received and installed;

(c) if not, when it is likely to be
installed; and

(d) how the payment
effected?

The Minister of Defence (Shri Y. B.
Chavan): (a) The order placed for
the equipment is governed by the
Standard Conditions of Contract
adopted by the India Supply Mission
London, a copy of which is
laid on the Table. [Placed in Library.
See No. LT-5504/66].

(b) The equipment has not vet been
received.

will  be

(c) The equipment is expected to
arrive in India by March 1667 and
will be instalicd ag soon as possible
thereafter.

(d) The payment to the firm will be
in foreign exchange.

Anti-freeze Content

414. Shri Ram Harkh Yadav: Will
the Minister of Defence be pleased
to state:

(a) whether the Defence Research
Laboratory at Kanpur has i"evolvea
an indigenous anti-freeze content to
serve in high-altitude regions;

(b) if so, its utility as an aati-
freeze; and
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(¢) its reaction on the
the substitute?

import of

The Minister of State in the Min-
istry of Defence (Shri A. M. Thomas):
(a) Yes, Sir.

(b) In the radiator cooling systein
of vehicles operating under sub-zero
temperature conditions, an an.i-freeze
has to be used. The indigenous anti-
freeze developed by Defencc Resarch
Laboratory (Materials), Kanpur, has
been found satisfactory both in labo-
ratory tests and fleld trials and has
been accepted for Service use.

(c) With this development of a
suitable substitute, import of foreign
materia] has been stopped.

Alr Crash near Barellly

415, Shri Ram Harkh Yadav: Will
the Minister of Def be pl d to

to naval operations of the hostile
countries;

(b) if so, whether the road facili-
ties in this region are adequate to
cope up with the movement of our

military equipment and  personnel;
nd

(c) the priority assigned to this
strategic scheme in the current
defence expenditure?

The Minister of Defence (Shri Y. B.
Chavan): (a) No, Sir, No naval ope-
rations of hostile countries have been
noticed in this region.

(b) and (c). Do not arise

Moeeting of Indo-Nepal Officials

417. Shrimat] Ramdulari Sinha:
Will the Minister of External Affairs

state:

(a) whether it is a fact that there
was an JAF Plane crash late on the
23rd December, 1965 near Bareilly;

(b) i so, the details thereof; and

(¢) whether any inquiry has been
ordered into the accident?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir.

(b) The aircraft, which wa: on a
training flight, crashed about 80 miies
north-east of Bareilly. The aircraft
was damaged beyond cconomicai re-
pairs. The pilot baled ou: safely.

(c) Yes Sir.

Patrolling of East Coast

416. 8hri V. V. Thevar: Will the
Ml tat. d! Dal, be 'I A to
state:

(a) wiether there is any proposal
to intensify the patrolling of the
East Coast from Madras to Kanya-
kumari in view of the importance
and vulnerability of this region due

2465 (Ai) LS—3

be pl d to state:

(a) whether there is any proposal
for a meeting of the Indo-Nepal OM-
clals at Biratnagar in the near
future;

(b) if so, the nature of the discus-
sion likely to be held;

(c) ‘whether any attempt has been
made in the past to check border
smuggling in cooperation with the
officials of each country; and

(d) if so, the commodities involv-
ed and result thereof?

The Minister of External Affairs
(8hri Swaran Singh): (a) No, Sir.

(b) Does not arise.

(c) and (d). Except for a few
itemg which are in short supply, like
iron and steel, petroleum products,
metals, giant sized tyres, wire!sss sects,
wheat and other foodgrains, sugar and
molasses, there is no restriction or
control on the movement of goods of
Indian/Nepalese origin between the
two countries. Movement of restricted
items across the border is wat-hed by
Check-posts on the border
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‘" Production of Stamps by Nagas

418. Shri Kolla Veénkaiah:
"' Shri M. N. Swamy:
Shri Laxmi Dass:
Shri Karni Singhji:
Shri Hem Barua:

Will the Minister of External
Aflairs be pleased to refer- to the
reply given to Unstarred Question
No. 278 on the 8th November, 1865
and state:

-(a) whether the enquiries regard-
ing thg production, sele and utilisa-
. tign :of the stamps by the underground
Nagas have been completed;

(b) if so, the findings thereof;

(c) the action taken thereon; and

(d) if the answer to part (a) above
be in the negative, the reasons for the
delay?

The Minister of External Affairs
(Shri 8waren Siogh): (a) and (b).
Qur enquiries have revealed that the
set of five stamps wag sent to Mr. Jal
Cooper by Mr. E. W. Proud of M/s
Proud Bailey & Co., Sussex, England.
Mr. Proud in his covering letter point-
ed out that he obtained these stamps
frora the Naga delegation in London.
He also pointed qut that these stamps
are “quite rare and are fetching up to
pound 10 a set”

_In reply to-further queries by Mr.
Jal Cooper Mr. ‘Proud wrote that he
could not obtain any information as
to tbe nymber of gtamps printed nor
could he.obtain any used cover.

(c) As the use of these stamps
cither as pos'al ar revenue §tamps has
not been reported from Nagaland or
eisewhere the question of taking any
action does not arise.

(d) Does not arise.

Bus Owners and Contractors killed
in Indo-Pakistan Conflict
419, Shrd Gulsban: Will the Minis-
ter of Pefance he pleased to state:

(a) the number of private bus
owners and contractors who died in

1120

the recent comflict with Pakistan; and

(b) whether any compensation has
been paid to the families of the
deceased?

The Minister of Defence (Shri Y.B.
Chavan): (a) Nil, Sir. Three drivers,
one conductor and five cleaners of
civil vehicles which had been hired/
requisitioned, were killed during the
hostilities. None of the 8 persons in
question was an owmer or contractor,

(b) Does not arise in view of (a)
above.  However orders have issued
far payment of family pensionury
awards in respect of civilian drivers
and cleaners, killed while engaged in
Defence work, as for  corresponding
civilian drivers and cleaners in the
Army on the minimum of their scale
of pay. The claims relating to the
persons mentioned in (a) above will
he settled in accordance with Gov-
ernment orders already issued. S¢ far,
only one claim has been received.

Nationa! Defence Fund

420. Shri Yashpal Singh:
Shri Balmiki:
. .Shrl Hukam Chand
Kachhavalya:
Shri Bade:
Shri Bagri:
Shri Rameshwaranand:

Will the Prime Minister be pleased
to state:

(a) whether Government have
received any complaints regarding
the irregularities in the colection of
the National Defence Fund;

(b) if so, the number thereof and
the action takem by Gevernment in
the matter; and

(c) the steps taken to prevent such
irregularities in future?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indirg
Gandhl): (a) to (¢). No serious com-
pla‘nts regarding irregularities in the
collection of National Defence Fund
have come to Government's notice.
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Some minor complaints, generally of
a trivial and vague nature, are how-
ever, received from time to time.
‘These are forwarded to the State
Governments concerned for appro-
priate action, since the primary res-
ponsibility for organising collections
rests from the very. beginning with
them.
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Atomic Power Station in U.P.

428. Shri Ram Harkh Yadav:
Shri Rameshwar Tantia:
Shri Himatsingka:

Shri Lahtan Chaudhry:
Shri D. C. Sharma;

Shrimati Savitrl Nigam:
Shri Hukam Chand
Kackhavaiya;
Shri Yashpal Singh:
Shri Shinkre:
Shri Vishwa Nath Pandey:
Shri Bhagwat Jha Azad:
Sbri M. L. Dwivedi;
Shri 8. C. Samanta:
Shri Subedh Hansda:
Shri P. C. Borooah:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the
Uttar Pradesh Government have
decided to set up an Atemic Power
Station in Uttar Pradesh in the near
future;

(b) whether the datailed scheme
has been  wocked out in consyltation
with the Centra] Government; and

(¢) if so, the probable date of set-
ting up the Statien?

The Prime Minister and Minister
of Atomic Energy (Sbhrimatl Indira
Gandhi): (a) No. Under the Atomic
Energy Act, 1962, the Central Gov-
ernment is the only authority compe-
tent to decide whether a nuclesr
power station should be set up and,
if so, in which region.

(b) and {c). Do not arise.
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India’s Publicity Abroad

425. Shri Narayan Reddy:
Shri Rameshwar Tantla:
Shri Himatsingka:

Shri C. K. Bhattacharyya:

Will the Minister of External
Affairs be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a proposal
to make a systematic study of India’s
neighbours, particularly China and
Pakistan, so as to collect information
useful for publicity purposes both in
peace and war;

(b) it so, the details thereof; and

(¢) when it is likely to be imple-
mented?

The Minister of External Affairs
(Shri Swaran Singh): (a) to (c).
There is no special proposal as such.
However, in pursuance of the normal
functions of the External Affairs Min-
istry, there is constantly a systematic
study of the policies of all the coun-
tries with which India has diplomatic
relations, not only for publicity pur-
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poses but also with a view to the
evolution of our policies. This study
is naturally intensified and adapted to
suit changing conditions as and when
occasion arises.

Interim Report on Television

426. Shri Narayan Reddy:
Shri Rameshwar Tantia:
Shri Himatsingka:

Dr. L. M, Singhvi:
Shri Linga Reddy:

Will the Minister of Information
and Broadcasling be pleased to state:

(a) whether Government have re-
ceived the Third Interim Report on
Television in India;

(b) if so, the details thereof; and

(¢) the gteps taken to implement the
suggestions made therein?

The Minister of Inf ti and
Broadcasting (Shri Raj Bahadur):
(a) Yes, Sir.

(b) A Summary of the Report is
laid on the Table [Placed in Library
See No. LT—5504/66.]

(¢ The suggestions made in
Report are under consideration.

the

Prime Minister's Meeting with Naga
Rebels

427. Shri Lahtap Chaudhry:
Shrl P. R. Chakraverti:
Shri K. N. Tiwary:
Shri Eswara Reddy:
Shrimati Renuka Barkatakl:
Shri Rameshwar Tantia:
Shri Himatsingka:

Shri Onkar Lal Berwa:
Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Laxmi Dass:

Shri P. C. Borooah:
Shri Guishan:

Shri Narayan Reddy:
Shri D. N. Tiwary:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:



112§ Written Answers PHALGUNA 2, 1887 (SAKA) Written Answers 1126

Shrimati Savitri Nigam:

Shri Madhu Limaye:

Dr. Ram Manohar Lohia:

Shri Kishen Pattnayak:

Shri Yashpal Singh:

Shri Hem Barua:

Shri C. K. Bhattacharyya:

Shri Ravindra Varma:

Shri R. S. Pandey:

Shri Rajeshwar Patel:

Shri R. Barua:

Shri Basumatari:

Shri Ram Harkh Yadav:

Shri Murli Manohar:

Shri Sidheshwar Prasad:

Shri Hem Raj:

Shri Dharmalingam:

Shri D. C. Sharma:

Shri Prakash Vir Shastri:

Shri Mohammad Elias:

Shri Vishwa Nath Pandey:
Will the Minister of External
Affairs be pleased to state:

(a) whether it is a fact that the
Prime Minister had a meeting with
the rebel Naga leaders;

(b) if so, the subjects discussed;
and

(c) whether any agreement has
been reached with the rebel leaders
for the settlement of the Naga pro-
blem?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes Sir.
The Naga leaders met the Prime
Minister on the 18th and 18th in Delhi

(b) and (c). The discussion was in
the nature of preliminary talks by
the underground leaders with the
Prime Minister to facilitate an early
peaceful settlement. Ways and means
of ensuring peace, effective implemen-
tation of the present agreement on the
suspension of operations and speedy
inquiry into complaints of breaches
and their settlement were discussed.

No specific agreement has been rea-
ched for tihe settlement of the Nagu
problem but further discussions wiil
take pisce in April this year.

Effect of Radiation on Flora
and Fauna

428. Shri Vasudevan Nair:
Shri Warior:
Shri Daji:

Will the Prime Minister be pleased
to state:

(a) whether any study had been
conducted to fird out the effects of
natural radiation on the flora and
fauna in the monozite areas of Kerala
during the last few years; and

(b) it so, with what results?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhl): (a) Yes, As a part of a lar-
ger study on the effects of chronic
radiation on man and his environ-
ment an extended series of investiga-
tions have been carried out on the
flora and, to a limited extent, fauna
in the monazite areas of Kerala and
Madras States.

(b) The Biology Group of the
Energy Estublishment, Trombay, have
conducted extensive  radioecological
surveys of the monazite areag aimed
at defining the nature and  present
levels oi radiouctivity in a large num-
ber of the most extensively occurring
plants of the region. It has been ob-
served inat levels of both alpha and
gamma raaioactivity in plants  from
the 1monazite areas are higher thaa
in plants from the non-monazite areas.
Resultg obtained so far suggest that
the exisiing ievels of radioactivity in
these plants are chiefly due to i
absorption ol isotopes of radium from
the soii. The absorption of radioac-
tive elemcn.s by plants is related tc
the nature of the root system as well
as the growth pattern of the plant
spocies. Experiments have also been
undcrtaken to obtain quantitative in-
formation on the question of absorp-
tion, iransiccation and selective loca-
lizatioh «f the radivactive elements of
the natural thorium and uranium se-
ries {= plants.

In addition to radioactivity mee-
surcments, the effects on plafits of
the long-term exposure to radistion
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obtained in the monazite areag have
also been exammed. Results show that
the irequency of occurrence of dam-
age at the cellular level in plants
growing in the monozite areas is
statistically greater than that in the
plants growing in the non-monazite
regions. It appears that some of the
plant species are more sensitive than
others to long-term irradiation.

The possible effects of natural ra-
digtion in the monazite areas on in-
sec!s huve uleo been investigated. Pre-
liminary cytological studies on the
Collembola wscets show no detectable
differences betvieen the insects living
in the monaziic sands 'of Kerala and
in the non-monazite regions. Similar-
ly, studies on the effects of natural ra-
diation on rats living in the monazite
areas show no obvious evidence o
genetic damage.

Vietnam Situation

429. Shri Vishram Prasad:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri ‘Warior:

Shri Indrajit Gupta:
Shri Vasudevan Nair:
Shri Prabhat Kar:

Dr. L, M. Singhvi:

Dr, Ram Manohar Lohia:
Shri Bagri: -

Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri Yashpal Singh:
Shri Kajrolkar:

Shri Madhu Limaye:
Shri 8. M. Banerjee:
Shri R, S. Pandey:
Shri P. C. Borooah:’
Shri Ram Harkh Yadav:
Shri Mohammad Elias:
Dr. Ranen Sen:

Shri Seshiyan:

Shri Rajaram:

Shri Kappen:

Shri Kolla Venkaiah:
Shri M. N. Swamy:

A
Wil the Minister of External
Affairs be pleased to state:
(a) the efforts made by ,KGovern-
ment for the settlement of the

Vietnam problem and the cessation of
war there;
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(b) whether Government have put

some concrete proposals before the

Governments concerned; and

(c) if so, the reaction of those Gov-
ernments thereon?

The Minister of External Affairs
(Shri Swaran Singh): (a) to (c). The
Government of India have been in
touch with other countries interested
in seeing the establishment of peace
in Vietnam. So far it hag not been
possible to help those principally con-
cerned in the reconciliation of their
views.

Genera] Marambio’s Talks Re
Withdrawal of Forces

430, Shri Vishram Pragad:
Dr. Ram Manohar Lohia:
Shri Bagri:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri Maheswar Naik:
Shri Rameshway Tantia:
Shri Himatsingka:
Shri Madhu Limaye:
Shri Yashpal Singh:
Shri Hukam Chand

Kachhavaliya:

Shri Shinkre:
Shri Vishwa Nath Pandey:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
8Shri S. C. Samanta:
Shri Subodh Hansda:
Shri D. C. Bharma:
Shrl Kindar Lal:
Shri P. R. Chakraverti:
Shri Linga Reddy:
Shri R. Barua:
Shri K. N, Tiwary:
Shri Onkar Lal Berwa:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti:
Shri R. 8. Pandey:
Shri Harl Vishau Kamath:
Shri M. Rampure:
Shri Dharmalingam:

Will the Minister
pleased tc state:

(a) whether General Marambio of
Chile visited India and Pakistan as a
special envoy of the U.N. Secretary-
General for talks regarding with-

of Defeace be
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drawal of armed forces to the posi-
tions held by the two countries as on
the 5th August, 1965;

(b) if so, the details of the talks
held with him by the Governrment of
India; and

(c) the reaction of Government to
the Secretary-General’s proposais in
this behalf?

The Minister of Defence (Shri Y. B.
Chavan): (a) General Tulio Marambio
visited India and Pakistan on behalf
of the Secretary-General to assist in
ensuring the cease-fire and in the
withdrawal of all armed personnel
back to positions held by them before
5th August, 1965,

(b) After some exploratory talks
with the Military representatives of
India and Pakistan, an agreement was
reached on 29th January, 1966. This
agreement incorporated the agreement
reached between the COAS India and
the C-in-C Pakistan on the disengag-
ment o] troops, dismantlement of
defences and withdrawals pursuant to
the Tashkent Dec'aration. It further
incorporated a set of ground rules of
procedure to implement the withdra-
wals,

(c) The Government of India gave
the fullest cooperation to the Secre-
tary General’s representative in  the
fulfilment of his task.

Peace Talks with Nagas
et

431. Shri Vishram Prasad:
Shri S. N. Chaturvea:
Shri Maheshwar Naik:
Shrimati Savitri Nigam:
Dr. L. M. Singhvi:. |
Dr. Ram Manohar Lohia:
Shri Bagri:

Shri Ram Sewak Yadav:
Shri Kishen Pattaayak:
Shri Linga Reddy:
Shri Shree Narayan Das:
Shri D. N. Tiwary:

Shri Yashpal Singh:

Shri Prakash Vir Shastrl:

Shri Hukam Chang
Kachbavaiya:

Sh-t Jagdev Singh Biddhanti:

Shri Karnl Singhji:

Shri Vishwa Nath Pandey:

Shrl Bishwanath Roy:

Shri Balkrishna Singh:

Shri P. C. Borooah:

Shrl M. L, Dwivedi:

Shri Bhagwat Jha Aszad:

Shri 8. C. Samanta:

8hri Subodh Hansda:

Shri D. C. Sharma:

Shrimatt Renuka Barkataki:

Shri D. D. Parl:

Shri J. B. 8. Bist:

Will the Minister of
Affairs be pleased to state:

External

(a) the progress so far made in

peace talks with the Naga Recbel
Leaders;

(b) whether Mr. Phizo has aiso
been inviteq to participate in the

peace talks; and

(c) it so,‘ the details of the peace
talks and the time by which the peace
1alks will conclude?

The Minister of External Affairs
(Shrl Swaran Singh): (a) The period
of suspension of operations has been
extended upto 15th of April 18686.
There has been no material progress
in the talks with the Nagas since this
matter was mentidned in the House
last.

(b) Mr. Phizo was invited by the
Peace Mission to come to India and
discuss matters with them,

(c) The Peace talks are continuing
and efforts are being made to find out
a peaceful golution of the Naga prob-
lem. No specific time for concluding
the peace talks can be given at this
stage.

Ordnance Factories

433. 8hrl Linga Reddy:
Shri 8. M. Banerjee:
Shri Vishram Prasad:
Shri Bagri:
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Dr. Ram Manohar Lohia:
Shrl Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri Yashpal Singh:

Will the Minister of Defence be
pleased to state:

(a) the number of Ordnance Facto-
ries in India; and

(b) the progress made so far in
the various factories to cope with the
requirements of the present emer-
gency?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) the number of Factories is 25 in-

cluding the Heavy Vehicles Factory -

at Avadi. Three more ordnance facto-
ries are being set up at Chandrapur,
Ambajhari and Tiruchirapalli, a fac-
tory for the production of freeze dried
meat is being set up near Tundla and
a factory for production of vehicles is
being established at Jabalpur.

(b) To cope with the requirements
of emergency the manufacture of a
number of new items of equipment es-
tablished earlier has been stepped up
and capacities for manufacture of a
number of new items have been es-
tablished.

o wfer wm
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Demareation of Indo-Pak Border
437. Shri Yashpal Singh:

Shri Balmiki:

Shrj Bagri:

Will the Minister of
Aflairs be pleased to state:

External

(a) the progresg so far msde in the
demarcation of [ndo-Kast Pakistan
border;

(b) whether boundary pillars have
been fixed in Tripura and West
Bengal borders; and

(c) the time by which 1he work is
likely to be completed?

The Minister of External Affairs
(Shri Swaran Singh): (a) Of the total
stretch of 2,519 miles of the India-
East Pakistan border, demarcation has
been fully completed by construction
of pillars along 1,686 miles.

(b) Yes, Sir. Boundary pillars have
been constructed along 184 miies out
of the 550 mules of the Tripura-East
Pakistan border; and along 1079 1ailes,
out of the 1,349 miles of West Bungul-
Last Pakistan border.

(c) It is difficult to predict a firm
date for the completion of the work
along the entire border.

Cease-fire violations by Nagas

438.8hri Yashpal Singh:
Shri Balmiki:
Shri Shree Narayan Das:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Narayan Reddy:
Shri Bagri:
Dr. Ram Manohar Lolila:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Wil] the Minister of External
Affairs be pleased to state:
(a) the number of cease-fire viola-
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tions committed by the Naga hostiles
1in Nagaland since the 2nd November,
1965 so far;

(b) the details of the incidents of
such violations;

(¢) the steps taken oy Government
to stop such violations; and

(d) whether Governmunt also pro-
pose to put an end to the truce
period?

The Minister of External Affairs
(Shri Swaran Singh): (a) 110 brea-
ches of the terms of suspension of
operations.

(b) (i) Kidnapping—54.
(ii) Collection of money—17.
(iii) Movement in villages with
arms and in uniform:—387.
(iv) Murder—I.
(v) Firing on security posts—1.

(¢) All cases of breaches uf the
terms of suspension of operations arc
being reported to the Peace Mission
lo prevail upon the underground ‘o
refrain from such acts. Legal action
is also being taken in criminal cases.
Government of Nagaland has aiready
issued instructions to the Admunistra-
tive Officers to prevent commission ol
unlawful acts by the underground
Nagas and use the local police forces
for this purpose and to ensure that
underground do not interfere with the
normal administration,

(d) No, Sir. Government propose to
explore all possibilities of finding a
solution of the Naga problem through
peaceful negotiations.

Medical College and Small-Scale
Industries in Nepal

439. Shri Yashpal Singh.
Shri Balmiki:
Shri Bagri:
Dr. Ram Manohar kohia:
Shri Kishen attmayak:
Shri Vishwa Nath Pandey:

Will the Minister of External
Affairs be pleased to refer to the
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reply given to
No. 1012 on the 22nd November, 1965
and state:

(a) the further progress made in
establishing the Medical College and
the development of small-scale indus-
tries in Nepal;

(b) whether any specialist on
small-scale industries had visited
Nepal to make surveys for the deve-
lopment, of industries there; and

(c) ¥ so, the repurt submitted by
him?

The Minister of External Affairs
(Shri Swaran Singh): (a) The officer
deputed by the Government of India
to Nepal to study the feasibility of
setting up a Medical College in Nepal
has submitted a report which has
been forwarded to His Majesty's Gov-
ernment of Nepal for their conside-
ration.

(b) and (c). An expert in the
field of smail scale industries 1s cur-
rently in Nepal to collect necessary
data for preparation of his report on
the possibilities of setting up Small
Scale Industries in Nepal.

Kantla Dam in Nepal

440. Shri Baimiki:

Shri Yashpal Singh:
8hri Bagri:

Will the Minister of External
Affairs be pleased to refer to the
reply given to Unstarred Question
No. 1019 on the 22nd November, 1965
and state:

(a) whether Government have since
prepared the blue print for Nepal's
Kamla Dam;

(b) if so, the total amount likely
to be incurred on the project; and

(c) whether the Government of
India will bear the entire cost of the
project?

The Minister of External Affairs
(Shri Swaran Bingh): (a) net yet, Sir.

(b) Not yet knowh.

(c) Yes, Sir.

Unstarred Question )
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Atemic Power Station, Delhi

441 Shri Baimiki:
Shri Yashpal Singh:
Shri Bagri: .
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:

Will the Prime Minister be pleased
to state:

(a) whether there is any proposal
to establish an Atomic Power Station
in Delhi in view of the power short-
age in Delhi;

(b) i so, the details thereof; and

(c) the time by which a final deci-
sion is likely to be tuken?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): (a) There is no proposal
with the Government to set up an
atomic power station in Delhi. The
Atomic Power Station under construc-
tion at Rana Pratap Sagar in Rajas-
than, when commissi d, is intended
to serve the power needs of the
Rajasthan-Delhi-UP region,

(b) and (c). Do not arise.

Afr Space violations committed by
Pakistan

442. Shri Balmiki;
Shri Yashpal Singh:
Shri Bhagwat Jhgy Azad:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:
8hri P. C. Borooah:
Shri Bade: .
Shri Shree Narayan Das:
8hri Bagri:
Shri Bam SBewak Yadav:
Dr. Ram Manchar Lohia:
Shrl Kishen Pattpayak:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Prakash Vir Shastri:
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8hri Jagdev Singh Siddhanti:

Shri Hukam Chand
Kachhavalya:

Shri §. M. Banerjee:

Shri Vishram Prasad:

Shri D. C. Sharma:

Shri D. N. Tiwary:

Shri Basumatari:

Dr. P. Srinivasan:

Shri Paramasivan:

8Shri Vishwa Nath Pandey:

Shri Kinder Lal:

Shri M. Rampure:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that Pakis-
tan has committed Indian air space
violations during the last 3 months;

(b) if so, how many together with
their details;

(c) whether any Pakistan airplane
has also been shot down in Decem-
ber, 1965;

(d) if so, the details thereof; and

(e) the steps taken to prevent such
air space violation by Pakistan?

The Minister of Defence (Shri Y.B.
Chavan): (a) and (b). Yes, Sir. There
have been 54 violations of Indian air
space by Pakistan aircraft during the
period 21st November, 1965 to 7th
January 1966 and only one thereafter
on 31st January 1966. These violations
were in J. & K.. Punjab, Rajasthan and
over our forward positions in the
Western Sector.

(c) and (d). Yes, Sir. One Pakistan
A.O.P. aircraft was shot down by In-
dian Air Force Fighter aircraft seven
miles from Amritsar town on the 16th
December 1965.

(e) Complaints about these air-
cpace violations were lodged with the
U.N. Observers. Other action as evi-
denced by (c) above was also taken.
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Indo-Ceylonese Agreement

443. Shri Balmiki:
8hri Yashpal Singh:
Shri Kolla Venkalah:
Shri M. N, Swamy:
8Shri Laxmi Dass:
Shri P. C, Borooah:
8hri M. L. Dwivedt:
Shri Bhagwat Jha Azad:
Shri S. C. S8amanta:
Shri Subodh Hansda:
Shri P, R. Chakraverti:
Shri K. N. Tiwary:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:
Shri R. Barua:
8hri R. S, Pandey:
8Shri Madhu Limaye:
Shri D. N. Tiwary:

Will the Minister of External Affairs
be pleased to state:

(a) the turther steps taken by Gov-
ernment towards the implementation
of the agreement signed between the
two countries regarding the state-less *
persong of the Indiar origin in Cey-
lon; and

(b) if so, the details thereof?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
The Joint Committee for implemen-
tation of the Agreement which was
established in July 1985, has been
meeting regularly. Discussions are
taking place in the Committee
prior to the issue of notices for
Indian|Ceylon citizenship. A sp=cial
application form is being devised and
will be supplied in bilingual texts
(Tamil and English) to the applicants
for Indian citizenship.

Invitation to Khan Abdul Ghaffar
Khan

444. Shri Balmiki:
Shri Yashpal Singh:
Shri 8. M. Banerjee:
Shri Prakash Vir Shastri:
Shri Hukam Cband
Kachhavaiya:
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Shri Jagdev Singh Siddhanti:
8Shri Bagri: .

Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:

Shri Kishen Pattnayak:
8hri Madhu Limaye:

Will the Minister of External
Affairs be pleased to state:

(a) whether Government have re-
cently offered invitation tc Khan Ab-
dul Ghaffar Khan to visit India in the
year 1866;

(b) whether he has accepted the in-
vitation;

(c¢) whether any date has been
fixed; and

(d) if so, the details thereof?

The Minister of External Affairs
(Shri Swaran Singh): (a) to (d).
An invitation was extended to
Khan Abdul Ghaffar Khan in
January 1865 to visit India at any
time convcnient to him. In reply.
Khan Abdul Ghaffar Khan nad said
that he would come to India at a suit-
able opportunity. The invitation is
stil] open but no dates have yet been
fixed for this visit.

Casualties after Cease-fire

445. Shri R. Barua:
Shri Yashpa] Singh:
8hri Badshah Gupta:
8hri R. 8, Pandey:

Will the Minister of Defence be
pleased to state:

(a) the number of casuslties on the
gide of India due to the cease-fire vio-
lations by Pakistan on all the sectors
after the Cease-fire; and

(b) the steps taken by Government
to assist the families of these Jawans?

The Minister of Defence (Shri
Y, B. Chavan): (a) The total
number of Indian casualties due

to cease-fire vioiations by Pak‘stan on
all sectors after cease-fire is 2,062
Of these, 459 were killed, 1348 wound-
ed, 239 missing and 16 were taken as
Prisoners of Wer.
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(b) A statement is laid on the Table
|Placed in Library. See LT-No. 5505/
65.]

Space Probe

446. Shri Bibhutl Mishra:
Shri K. N. Tiwary:

Will the Prime Minister be pleased
‘o state:

‘a) whether it is a fact that the
President of U.S.A. has invited other
nations to join space probe specially
of the sun and the planet jupiter; and

(b) it so, whether India has decided
to join this probe?

The Prime Minister and Minister
of Atomic Energy (Shrimatl Indira
Gandhi): (a) No, Sir.

(b) Does not arise.
Pakistan Plans for Atom Bomb

447. Shri Bibhuti Mishra:
S8hri K. N. Tiwary;
Shri Hem Raj:
Shri Daljit Singh:
Shrimati Renuka Barkataki:
Shri Madhu Linaye:
8hri BR. G. Dubey:
Shri Krishnapal Singh:
Shri P. C. Borooah:
Dr. L. M. Singhvi:
Shri M. L. Dwivedi:
8hri Bhagwat Jha Asad:
Shri Subodh Hansda:
Shr; 8. C. Samanta:
Shri P. R. Chakravertl:
Shri Yashpal Singh:
Shri Bagri:
Shri Vishram Prasad:
Dr. Ram Manohar Lohia:
Shri Kishen Patinayak:
8hri Hokam Chsng

Kachhavalya:

Shrl Bade:
Shri Shinkre:
Shri D. N. Tiwary:
Shrl Prakash Vir Shastri:
Shrl Jagdev Singh SidShanti:
Ghrl Hem Barua:
Shri O. K. Bhattacharyya:
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Shri Ravindra Varma:
Shri R, 8. Pandey:

Shri Rajeshwar Patel:
Shri Shree Narayan Das:
Shri R. 8arun:

Will the Prime Minisier be pleased
to state:

(a) whether Government’s atten-
tion has been drawn to ; news-item
unier the head-line “Pakistan Splits
Atom' published in the morning edi-
tion of Searchlight, Patna dated the
23rd December, 1065;

(b) whether it is a fact that the
Pakistani scientists are in a position
to start the manufacturc of Atom
Bomb and ballistic missiles in the
near future; and

(c) if
thereto?

The Prime Minister and Minister of
Atomic Energy (Shrimatl Indira
Gandhi): (a) Yes. This news report
would indicate that Pakistan has
bought from a U.S. source a research
reactor comparable to ‘Apsara’, the
swimming pool reactor built by India
scientist in 1957.

so, Government’s reactfon

(b) Government is not aware of
the existence of any atomic energy
installation in Pakistan, as, for exam-
ple, an atomic power station, a fuel
reprocessing plant or a  diffussion
plant which will enable her to pro-
duce muclear weaspons on & 8ignificant
scale.

(c) As Pakistan ig g signatory to
the Partial Test Ban Treaty, it is hop-
ed that she will adhere to the peaceful
uses of atomie anergy.

Parjinmeniary  Delagations sent
abroad

448. Shrl P. R. Chskvaverti:
Shri K. N, Twary:
Dr. L. M. Singhwk
8hri M. L, Dwivedi:
Shrt P. O. Bereoah:
Shri Bhagwat Jha Aszad:
Ghri dubodh Haneda:
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8hri 8. C. Samanta:

Shri Linga Reddy:

Shri Prakash ¥Vir ghastri;

8hri Hukam Chand
Kachhavaiya:

Shri Jagdev Singh Siddhanti:

Shri Vishwa Nath Pandey:

Shri Vishram Prasad:

Shri P. H. Bheel:

Shri Narasimha Reddy:

8Shri Hem Raj:

Shri Ram Harkh Yadav:

Will the Minister of
Affairs be pleased to stafe:

External

(a) whether full assessment of the
Reports of Parliamentary Delegations
sent to the different countries to ex-
plain India’s stand on its policy of
non-alignment and ite confrontation
with China and Pakistan in their
aggressive designs has been made;

(b) if so, how far the delegations
have succeeded in creating a conge-
nial atmosphere and understanding in
favour of India in the countries visit-
ed by them; and

(¢) whether copies of their reports
or summarieg thereof wil] be 1aid on
the Table?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, the
impressions conveyed to the Govern-
ment by the Goodwill Delegations to
various countries have been assessed.

(b) The delegations have succeed-
ed in projecting India’s point of view
on matters of current interest and
concern to us. Government gre satis-
fled that the exchange of views bet-
ween the Delsgations and the Govern-
ments and press of the countries vi-
sited have been very useful. There is
considerable appreciation abroad of
India’s polices. The work of the Good-
will Delegations will, naturally, be
assiduously followed up by our dip-
lomatic missions.

(¢) Their reactions are treated as
confidential and hence no reports or
summaries thereof are to be placed bn
the Table of the House,
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Medlum-wave Transmitters in Border
Areas

449. Shri P. R. Chakraverti:
8hri K. N. Tiwary:
Shri Onkar Lal Berwa:
Dr, L. M. Singbvi:
Shri D. C. Sharma:
Shrimati Renuka Barkataki:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Asad:
8hri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Indrajit Gupta:
Shri Karni Singhji:
Shri Hukam Chand

Kachhavalya:

Shri Yashpa] Singh:
Shri Shinkre:
Shri Bade:
Shri Vishwa Nath Pandey:
Shri Bibhuti Mishra:
Shri C. K. Bhattacharyya:
Shri Ravindra Varma:
8hri R, S. Pandey:
Shri Rajeshwar Patel:
Shr{ Bameshwar Tantia:
Shri Himatsingka:
8hri B. Barua:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether Government have taken
steps to set up new stations with me_
dium-wave transmitters in border
areas to counteract effectivelv the
anti-Indian propaganda by Pakistan
and China;

(b) whether arranzements have
been made to secure these trensmit-
ters on a priority basis;

(c) whether the power of existing
transmitters is proposed to be aug-
mented; and

(d) how far the expansion of the
broadcasting net-wori; for interns]
services has been provided for?

The Minister of Information and
Broadcasting (8hri Raj Bahadur): (a)
Yes, Sir.

(b) Yes, Sir. Equipment has heen
ordered in a phased manner on prin-
rity basis.
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(c) Yes, 8Sir; in cases where neces-
sary.

(d) Expansion of internal services
would be provided for, consistent with
final decision about Plan ceiling and
allocation to other priority items like
border coverage, External Services
ete.
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TATGFIT AT FAqa cadeaan <
A e & qre 4 7 v

Indian Delegation to Arabjan States

451. Shri Hem Raj:
Shry Daljit Singh:

Will the Minister of
Affairs be pleased to state:

External

(a) the number ot Indian delega-
tions which visited the Arabjan States
during the year 1985: and

(b) how tar they have been able to
counteract the anti-Indiun propa-
ganda of Pakistan in those countries?

The Minister of External Affairs
(Shri Swaran Singh): (a) Apart
from the Vice President’s visit to
Kuwait, Saud!  Arabia, Jordan,
Greece and Turkey, there were three
delegations; first. led by  Shri
Nur-ud-din Ahmed to Mecca. second,
a Goodwil] delegation led by Shri
Ali Zaheer to Kuwait, Iran. Lebanon,
Jordan, Iraq, etc. and third, another
Goodwill delegation led by Shri C. D.
Pande, M.P., to Morocco, Algeria and
Tunisia.

(b) The delegations had frank ex-
changes of views with the leaders of
the countries visited which led to a
better  appreciation of India's
policies, both internal and external.
From the fact that the delegations
were well received and adequately
repotred through the publicity media
in the Arab countries concerned, it
is believed that they were effective in
projecting India’s point of view and
in countering any false propaganda
against India.
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Community Listening Sets

455. Shrimati Renuka Barkataki:
Shri P. C. Boreoah:
Shri Ravindra Varma:
Shri R. 8. Pandey:
Shri Rajeshwar Patel:
Shri R, Barua: :

Will the Minister of Ifformation
and Broadcasting bc pleused to state:

(a) whether it js a fact that Gov-
ernment have asked the State Govern-
ments to accord high priority to the
installation of community listening
sets in the border areas; and

(b) if so, the progress achieved in
this regard in the torder States?

Information and
Raj Daladur):

The Minister of
WBroadcasting (Shrj
€a) Yes, Sir.

2463 (Al) LS4
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(b) 6724 community sets have been
installed in the border areas of
Assam, Gujarat, J.&K, Punjab, Utlar
Pradesh, Himachal Pradesh, Manipur,
Tripura and N.EF.A, Information
from Bihar, Rajasthan, Nagaland and
West Bengal is awaitou,

Military Base in Indian Ocean

456. Shri Umanath: Will the Minis-
ter of External Affairs be pleased to
state:

(a) whether it is a fact that Gov-
ernment have aot sent their protest
to the Governments of United States
and United Kingdom against the
move to establish military base in
the Indian Ocean;

(b) if so, the reasons therefor;

(c) the existing position as regards
the establishment of the military base
in the Indian Ocean; and

(d) Government’s reaction thereto?

The Minister of Exterral Affairs
(Shri Swaran Singh): (a) and (b),
Government of India's strong opposi-
tion to the estabtishmnent of military
bases in the Indian Ocean has been
expressad on the Floor of this House
and clsewhere and is already well
known.

(c) and (d). The proposal appears
to be still in the planning stage.

Thumba Rocket L hing Statlon

457. Shrl Umanath:
Shri A, K. Gopalan:

Will the Prime Minister be pleased
to state:

(a) whether g group of Russian
Scientists will be conducting actual
experiments for the first time at the
Thumba equatorial rocket launching
station:

(b) if =0, the particular sphere in
which the collaboration will be ope-
rating;

(c) the purpose of the joirt experi=
ment;
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(d) whether the collaboration is of
short-term duration or long-term
duration; and

project

(e) whether the Thumba
the

will get any assistance from
U.S.S.R. Academy of Sciences?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) Yes.

(b) to (e). Particulars of the prog-
ramme of joint scientific investigations
as well as of the assistance which
the Thumba  Equatorial Rocket
Launching Station has received from
USSR are contained in the Memo-
randum of Understanding concluded
between the Department of Atomic
Energy and the Hydrometecorological
Services of the Union of Soviet
Socialist Republics on January 13,
1964, a copy of which was placed on
the Table of the House in answer to
Unstarred Question No. 1470 on Nov-
ember 29, 1965. A copy of the Memo-
randum of Understanding is again
placed on the table of the House.
{Placed in Library, See No. LT- 5507/
66.]

No time limit has been prescribed
for the conclusion of th2 joint co-
operative programme.

ALR. Staft Artistes

458. Shri Umanath: Will the Minis-
ter of Inf th and Broad tn
be pleased to state:

(a) whether there is any proposal
under consideration to create a fund
to help All-India Radio staff artistes
who are in distress;

(b) it so, the details thereof; and

(c) how the matter stands at pre-
sent?

The Minister of Information und
Broadcasting (Shrl Raj Bahadur):
(a) to (c). Yes, Sir. A scheme for
financial assistance to aistinguished
musicians, both vocal and instru-
mental, dancers and dramatists who
have contributed substantially to the

FEBRUARY, 21, 1866
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success of All India Radio and other
units of the Ministry of Information
and Broadcasting has been drawn up
and is being finalized in consultation
with concerned Ministries. A copy of
the scheme as finally accepted will be
laid on the Table of the House.

Disabled Officers of Armed Forces

459. Shri Umanath: Will the Minis-
ter of Defence be pleased to state:

(a) whether it is a fact that he
has requested the various employing
Ministries of the Central Govern-
ment that suitable jobs in  Public
Undertakings might be earmarked for
disabled officers of the Armed For-

ces;
(b) if so, the nature of the posts;
and
(c) the response from the Public
Uadertakings and its details?

The Minister of Defsnce (Shri Y. B.

Chavan): (a) No, Sir: but the ques-
tion of placing them before ilhe
Specia] Selection Board of the
UPSC. ang giving them First

Priority for appointment in Class T
and in Class II posts recruitment to
which is normally made through
U.P.S.C. otherwise than cn results of
competitive examination conducted
by the Commission is under conside-
ration, provided they are otherwise -
qualified for such posts. Government
have taken a decision to give disabled
persornel over-riding Priority within
Priority III for appointment to Class
III anq Class IV posts under the
Central Government which are fiiled
through the Employment Exchanges
and for which they have voca‘ional
aptitude and are considered suitable
with due regard to their disability.

(b) and (c). Do not arise at this
stage.

Disabled Soldiers

460. Shri Umanath: Will the Minfs-
ter of Defence be pleased to state:

(a) whether it is a fact that a team
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of Military experts is now conduct-
ing an investigation into the kind of
vocations and crafts for which sol-
diers disabled during the recent
fighting have special aptitude or pre-
ference;

(b) whether the investigation has
been completed;

(¢) it so, its recommendations; and

(d) the action Government propose
to take on the recommendations?

Defence (Shri
The Vocational

The Minister of
Y. B. Chavan): (a)
Guidance Officors atlached to the
Employment Exchanges (and not a
team of military experts) are visiting
military hospitals where soldiers who
are likely to be invalided are under-
going treatment with a view to
assessing their vocational aptitude and
suitability for particular civilian
trades with due regard to their dis-
ability.

(b) and (c). The work is in
progress.

(d) Steps will be taken to provide
direct civil employment to those who
are recommended by the Vocational
Guidance Officers as suitable for such
employment straightaway. As regards
those who are recommended for
employment after g course of training
in a particular trade, steps will be
taken to provide the necessary train-
ing and, on completicn of the training,
get them employment,

Retrenchment of E.M.E. Workers
461. Shri Indrajit Gupta: ’e
Shri Yashpal Singh:

Shri Balmiki:

Shri Bagri:

Shri Ram Sewak Yadav:
Dr. Ram Manohar Lohia:
Shri Kishen Pattoayak:

Will the Minister of Defence be
pleased to refer to the reply given

Written Answers 1154
to Starred Question No. 379 on the
29th November, 1965 and state:

(a) whether the surplus workers.
of the EM.E. organisation have since
been absorbed in suitable alterna-
tive jobs;

(b) if not, the provision made for
them after the 31st January, 1086;

(c) whether any additional dis-
charge notices have been issued after
the 1st November, 1965; and

(d) whether any modification of
the discard policy of Army vehicles
is under consideration?

The Minister of Delence (Shri
Y. B. Chavan): (a) and (b). Except
for 593 surplus workers the others
have been offered alternative, equi-
valent or lower skilled|semi-skilled
appointments, both within the Defence
Organisation and outside. The
surplus employees who have not been
offered alternative, equivalent or
lower skilled(semi-skilled appoint-
ments go far will continue upto
80-4-66 during which period efforts to
offer them alternative cquivalent or
lower appointments will be continued.

(c) Surplus employees who refused
equivalent or Jower alternative skilled)
semi-skilled appointments when
offered to them gre given notices in
addition to the normal notice ot termi-
nation of service on account of their
being surpiug to the Organisatinn.

(d) No, Sir.
Kutch Tribusal

462. 8hri Madhu Limaye:
Shrimati Savitri Nigam:
Shri Onkar La] Berwa:
8hri P. C. Borooah:
Shri M. L, Dwivedi:
Shri Bhagwat Jha Asad:
Shri S. C. S8amanta:
Shri Subodh Hansda:
8hri Linga Reddy:

Shri Rameshwar Tantia:
8hri Himatsingka:

Shri 8. M. Banerjee:
Shri Shree Narayan Das:
Shri D. N, Tiwary:
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Shri Harl Vishnu Kamath:
Shri Vishwa Nath Pandey:
Shri Bibhuti Mishra:
\ Shri Hukam Chand
Kachhavaiya:

Shri D. C. Sharma:

Shri Sham Lal Saraf:

Shri Yashpal Singh:

Shri R. Barua;

Shri Kajrolkar:

Shri Basumatari:

Shri R. 8. Pandey:

Shri Ram Harkh Yadav:

Shri Murli Manohar:

Will the Minister of
Affairs be pleased fo state:

External

(a) whether the Kutch
has been duly constituted;

Tribunal

(b) if so, s composition and terms
of reference; and

(c) when it is likely to submit its
findings?

The Minister of Fxternal Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) The Tribunal consists of a
Chairman and two Members. The
Chairman, nominated by the U.N.
Secretary-General, is Judge Lagergren
of Sweden, and the two Members
respectively nominated by India and
Pakistan are Dr, Ales Bebler of
Yugoslavia and Mr. Nasrollah Entezam
of Iran. The Tribunal has been
oonstituted by agreement between
India and Pakistan for determination
of the borders in the light of their
respective claims angq evidence pro-
duced before it. Decisions of the
Tribunal are final and binding on both
.both the parties.

(c) This is a matter for the Tri-
bunal to decide.

No War Pact
463. Shri Madha Limaye:
Shri Prakash Vir Shastri:
Shri Jagdev Singh:
Siddhanti:

Shri Hukam Chand
Kachhavaiya:
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Shri D. C. Sharma:

Shri Shree Narayan Das:
Shri R. S. Pandey:

Will the Minister of External
Affairs be pleased to state:

(a) whether it is a fact that Pre-
sident Ayub Khan has made an offer
of a no-war pact with India;

(b) whether it is also a fact that
the late Prime Minister had also re-
peated the Government of India’s
offer of a3 no-war pact with Pakistan;
and

(c) if so, the difference between the
two offers of the Pakistan President
and the late Prime Minister?

The Minister of External Affairs
(Shri Swaran Singh): (a) President
Ayub, during hig address to the UN.
General Assembly on December 13,
1965, said:

“For my part, standing here in
this world forum, I make this
offer. Let India honour its agree-
ment, as we would, to allow tne
people of Kashmir to exercice
their right to self-determination in
compliance with its past pledges.
Let India also agree, so we do, 0
settle other Indo-Pakistan diffcr-
ences through the same peaceful
mcthods of negotiation and medi-
ation, or, if those fail, through
arbitration; and then let India and
Pakistan sign a no-war pledge.”

(b) Yes, Sir.

(c) While the offer of India is
without any preconditions, the offer of
President Ayub is conditional.

Asian Organisation

Shri Madhu Limaye:
Shri Shree Narayap Das:
Dr. Ranen Sen:

Shri Dinen Bhattacharya:
Shri P. R. Chakraverti:
Shri Yashpal Singh:

Will the Minister of Extermal
Affairs be pleased to state:

(a) whether the late Prime Min-

464.
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ister proposed the setling up of an
Asian Organisation on the O.AU.
model;

(b) if so, who will be invited to
join it; and

(¢) what will be the functions of
this Organisation?

The Minister nf External Affalrs
(Shri Swaran Singh): (a) No, Sir.

(b) and (c). Do not arise.
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Forelgn Exchange for Defence
Projects

Shri Buta Singh:
Shri Gulshan:
Shri Yashpal Singh:

Will the Minister of Defence be
pleased to state:

(a) the amount of foreign exchange
allotted to his Ministry for the various
projects during 1962-63, 1963-64 and
1964.-63;

(b) the amount actually utilised;

468,
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(c) the reasons for their non-
utilisation; and

(d) the steps taken by Government
to gear up the full utilisation of funds
allotted 1o it and to ensure self-
reliance?

The Minister of Defence (Shri Y. B.

Chavan): (a) and (b).
e ._._._ (Rs.incrores)

Aljoca- Utilisa-
L tion tion
1962-63
Free Foreign Exchange . 4976 49-76
1963-64
Free Foreign Exchange. 91-86 s1-79
1964-65

66:48 65°11

Free Foreign Exchange .

(c) It will be aoticed that the
amount that was allocated to the
Ministry has in fact been utilised.
The allocation represents the limit
upto which the Ministry can put up
cases for scrutiny by the Ministry of
Finance—both the Department of Ex-
penditure and the Department of
Economic Affairs—and Government
has to take a final view with regard
to the actual placing of the orders so
as to secure the best utilisation of the
various credits available and of the
free foreign exchange. Hence there
is always a slight iference between
the ceilings indicated and the actual
commitments.

(d) Does not arise.

Atomic Powel; Station at Kalpakkam

469. Shri S. C, Samanta:
Shri Subodh Hansda:
Shri M. L, Dwivedi:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:
Shri Bagri:
Dr. Ram Manohar Lobia:
Shri Kishen Pattnayak:
Shri Rame Sewsk Vadaw:
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Shri Yashpal Singh:
Shri Renuka Barkataki:
Shri Mochammad Elias:
Shri Rajeshwar Patel:
Shri R, S, Pandey:
Shri Ravindra Varma:
Shri R. Barua:

Shri Muthiah:

Shri 8. V. Ramaswamy:

Will the Prime Minister be pleased
to state:

(a) whether the investigations inclu-
ding hydrographic survey and bore-
hole drilling to determine the most
suitable location for the Atomic Power
Station at Kalpakkam have been com-
pleted;

(b) if so, when this construction
work will commence and which coun-
try is collaborating and to what extent;

(c) the arrangements made to train
technical personnel to be required for
the maintenance and operation of the
station; and

(d) whether some personnel have
also been sent abroad for training?

The Prime Minister and Minister of
Atomic Energy (Shrimad Indira
Gandhf): (a) No, The investigations
on which considerable progress has
been made are continuing.

(b) Pending finalisation of arrange-

ments to finance the foreign exchange
component of the expenditure invol-
ved in the setting up of the Power
Station. preliminary site works are
proposed to be taken up very shortly.

As mentioned in the reply to Un-
starred Question No. 2474 on Sep-
iember 20, 1885, the Station will be
set up by Indian Engineers utilising
the basic designs obtained from Canada
under the Techincal Co-operation
Agreement concludad by the Depart-
ment of Atomic Energy with Atomic
Energy of Canada Limited.

(¢) and (d). Technical personnel
trained in the Atomic Energy Estab-
lishment, Trombay and later in the
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Tarapur Atomic Power Station and
the Rajasthan Atomic Power Station
will be available ag operation and
maintenance staff for the Madras
Atomic Power Station, Some of them
will also receive training abroad in
Europe, Canada and U.S.A.

Soldiers killed during Indo-Pak.
Conflict

470. Shri Guishan:
Shri R. Barua:
Shri Badshah Gupta:
Shri R. 8, Pandey:

Will the Minister of Defence be
pleased to state the number of soldiers
dead or injured during the conflict
with Pakistan in the year 1865, state-
wise?

The Minister of Defence (Shri ¥. B.
Chavan): A statement giving the in-
formation regarding number of Service
personnel who were killed or injured
in the recent conflict with Pakistan
State-wise is laid on the Table.
(Placed in Library, See No. LT-8513/
66.]

Rank of Commissioned Officer

471. Shri Guishan: Will the Minis-
ter of Defence be pleased to state the
number of years a Junior Commis-
sioned Officer has to serve as a Sub-
Major before he is promoted to the
Rank of an Honorary Commissioned
Officer?

The Minister of Defence (Shri Y.
B. Chavan): No minimum service
limit has been laid down for the grant
of honorary commissions as Lieute-
nant or Captain. Candidates for
Honorary Commissions have to be at
least substantive Subedars or Risal-
dars and must have rendered spe-
cially distinguisheq service in the
Army. Various factors such as nature
and length of service rendered,
amount of service left before retire-
ment, awards received for good con-
duct, gallan‘ry etc. are taken intc
consideration for the purpose of grant
of such Commissions. *
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Indian Air Force

474. Shri D. C. Sharma:
Shri Narayam Reddy:
Shrimati Savitri Nigam:
Shri M. L. Dwivedi:
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Shri Hukam Chand
Kachhavaiya:

Shri Rameshwar Tantia:

Shri Himatsingka:

Shri Ram Sewak Yadav:

Shri Bagri:

Shri Ram Harkh Yadav:

Will the Minister of
Pleased to state:

Defence be

(a) whether a decision has since
been taken to upgrade the Indian Air
Force as a full-fledged arm of the
country’s defence like the army; and

(b) {f so, the steps taken or propos-
ed to be taken in the matter?

The Minister of Defence (Shri Y.B.
Chavan): (a) The Army, the Navy and
the Air Force have been functioning
as fulfledged arms for the country’s
defence from the 15th August, 1847.

(b) Does not arise.
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Manufacture of Jets with UAR's
Collaboration

477. Shri Bagri:

Shri Yashpal Singh:

Shri Balmiki:

Shri P. C. Borooah:

Shri M. L. Dwivedi:

Sbri Bhagwat Jha Azad:

Shri 8. C. Samanta:

8hri Subodh Hansda:

Shri Vishwa Nath Pandey:

8hri Ramachandra Ulaka:

Shri Dhuleshwar Meena:

Will the Minister of Defenace be
pleased to state:

(a) the progress so far made in
the manufacture of jets with the
U.AR.s collaboration;

(b) whether work o

has been expedited in v

the project
of aggroes-
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sive postures of certain meighbouring
countries; and

(c) when the production of the jets
will commence?

The Minister of State in the Minis-
try of Defence (Shri A. M, Thomas):
(a) to (¢). A Team of technical
officers from HAL was sent to UAR
in October, 1965. The Team has come
back and given a detailed report. This
is under examination.

Powerful Tra it in Nagaland

478, Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lehia:
8hri Utlya:
Shri Ram Sewak Yadav:
Shri Yashpal Singh:

Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1677 on the 28th March, 1965
and state:

(a) whether any suitable site for
installation of a powerful Radin
Transmitter in the State of Nagaland
has been selected; and

(b) it so, where and when the

transmitter will be installed?

The Minister of Information and
‘Broadcasting (Shri Raj Bahadur): (a)
Not yet, Sir.

(b) Docs not arise.

Subsidy for purchase of T. V. Sets

479. Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Vishram Prasad:
Shri Ram Sewak Yadav:
Shri Yashpal Singh:

Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Unstarred Ques-
tlon No. 766 on the 8th March, 1965

and state:
(a) whether the scheme to give sub-
sidies for the purchase of TV sets to
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voluntary organisations for the Com-
munity Centres has.been finalised;
and

(b) it so, the details of the scheme?

The Minister of Information and
Bnoadcasting (Shrj Raj Bahadur): (a)
and (b). No, Sir. The proposal is
stil] under consideration.

UAR Film Festival

Shri Bagri:

Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Vishram Prasad:
Shri Ram Sewak Yadav:
Shri Yashpal Stagh:

Will the Minister of Informatiom
and Broadcasting Le pleased to state:

(a) whether a JAR film festival
was organised by his Ministry in New
Delhi in December and January last;

(b) if so, the number of films which
participated in the festival;

480.

(c) the total cxpenditure incurred
thereon; and

(d) the total earnings out of the
sale of tickets in this festival?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
A festival of United Arab Republic
films was held in New Delhi from the
17th to 23rd December, 1965.

(b) Six feature films and five docu-
mentaries.

(c) Rs. 19,609,72.
(d) Rs. 17,664.11.
Devaluation of Indonesian Currency

481. Shrimatl Savitrl Nigam: Will
the Minister of External Affairs be
pleased to state the effect of devalua-
tion of the Indonesian currency on the
population of Indian origin in Indo-
nesia?

The Minister of External Affairs
(Shri Swaran Singh): Government
is not aware of the effect of devalua-
tion of Indonesian currency on the
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people of Indian origin in Indonesia
being in any way different from its
effect on the general population

Transfer of Nagas Affairs to Home
Ministry
482. Shrimati Savitry Nigam:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr, Ram Manohar Lohia:
Shri Basumatari:

Will the Prime Minister be pleased
to state:

(a) whether any final decision has
been taken to transfer the subject of
Nagas from the External Affairs Min-
istry to the Home Affairs Ministry;
and

(b) if so, when this will be given
effect to?

The Prime Minister and Minister of
Atomic Energy (Shrimati Imdira
Gandhi): (a) and (b), As already
stated by the late Prime Minister in
the Lok Sabha on 29th November,
1965, in answer tg Question No. 1404
by Shri Lakhmu Bhawani, Govern-
ment have accepted in principle that
Nagaland being an integral part of
India, matters relating to Nagaland
fall outside the usual scope of the
functions of the Ministry of External
Affairs and that they should more
appropriately be dealt with by the
Ministry of Home Affairs. However,
in view of the present situation a
change in the existing arrangement
cannot be undertaken immediately.

Telescope in Ootacamund

488. Shri Ram Harkh Yadav: Will
the Prime Minister be pleased to
state:

(a) whether Government propose to
set up a powerful telescope in Oota-
camund;

(b) if so, the capacity of the pro-
posed cylindrica] telescope;

(¢) when it is likely to be commis-
sioned; and
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(d) the steps taken by Government
to remove the long continued depen-

dence of India on imported costly
equipments?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) Yes. A Radio Telescope
is proposed to to be set up in Oota-
camund.

(b) The Radio Telescope will con-
sist of a parabolic cylinder, 1700 feet
long and 100 feet wide. Its collecting
power will be equivalent to a para-
bolic dish of 500 feet diameter. The
radio telescope will be used mainly
for studies of distant radio galaxies in
our Universe by the method of moon
occultation.

(c) By about the end of 1867.

(d) The Radio Telescope has been
designed by Indian scientists and will
be constructed entirely in India,

About 95% of its
Andigenous.

Powerfal Transmitters

484. Shri S. M. Banerjee:
Shrimati Savitri Nigam:

Will the Minister of Information and
Broadcasting be pleased to refer to
the reply given to Unstarred Ques-
tion No, 252 on the 8th November,
1965 and state what further progress
has since been made to install power-
ful transmitters in India?

content will be

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
The p:ogress made so far in the pro-
curement and installation of the
powerful transmitters in the country
is as follows: —

1. Powerful medium-wave transmit-
ter, Calcutta:

The posscssion of a suitable site for
the installation of transmitter has
been taken and its soil investigations
completed in collaboration with the
Russian experts. Arrangements re-
garding power supply,«telephone link,
etc. are being finalised. The C.P.W.D.



1171 Written Answers
has been asked to commence Ccivil
works on ancillaries pending receipt
of design drawings for the main trans-
mitter building scheduled to be re-
ceived from U.S.SR. in July-August,
1966.

2. Powerful medium-wave transmit-
ter, Rajkot:

A contract has been executed
between Director General, Supplies
and Disposals and a Yugoslav firm on
November 17, 1966 for the supply of
the transmiiter in the first half of
1968. A suitable site for the instal-
lation of this transmitter has been
selected in Saurashtra. Clearance
from Defence and other authorities
for this site is being arranged.

3. Powerful short-wave

Dalhi:

transmitter,

The transmitter is likely to be re-
ceived in a few months. The
C.P.W.D. has been requested to flna-
lise their building drawings.

4. Powerful short-wave
* Aligrah:

transmitter,

DG. S. & D. has placed formal
orders for the supply of two 250 kw
transmitters. The equipment is ex-
pected 1o be ready for inspection
towards the end of 1966. A suitable
site for these transmitters has been
selected near Aligarh. The site will
be finalised after receipt of the clear-
ance from the Radio and Cable Board.
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US. Ald to Pakistan

486. Shri P. C. Borooah:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Yashpal Singh:

Will the Minister of External Aflaire
be pleased to state:

(a) whether Government received
an official intimation from the Indian
Ambassador in the US.A, or otherwise
about the prospects of U.S aid to
Pakistan ag they emerged from the
recent visit of President Ayub Khan
of Pakistan to the U.S.A,, particularly
in regard to the U.S. support to
Pakistan in relation to Kashmir issue;
and

(b) it so, the details thereof?

The Minister of External Affairs
(Shri Swaran Singh): (a) We have
received reports from our Ambassador
in Washington about President Ayub’s
visit to the United States.
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(b) It is not customary or in pub-
lic interest to make public confiden-
tial reports from our Envoys. The
Government, therefore, cannot give
details of these reports.

Border Publicity

487. Shrl Shree Narayan Das:
Shri Vishwa Nath Pandey:
Will the Minister of Information and
Broadcasting be pl d to state:

(a) whether the recommendations
made and proposals formulated by a
High Power Central Committee on
border publicity have been considered;

(b) if so, with what results; and

tc) the action taken thereon so far?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
to (c), A statement is laid on the
‘Table. [Placed in Library, See No.
LT-5508/66.]

Peace Corps Volunteers

488. Shri Bhree Narayan Das: Will
the Minister of External Affairs
be pleased to state:

(a) whether there is any scheme
for organising Peace Corps Volunteers
of different categories to be sent to
different countries on the lines of the
American Peace Corps Volunteers;

(b) if so, the main features of the
scheme;

(c) whether any call to join this
Corps has been made; and

(d) if so, the extent of the response?

The Minister of Externzl Affairs
(8bri Swaran Singh): (a) There is
no scheme of organising Peace Corps
Volunteers or for sending Peace Corps
Volunteers of different categories to
different countries. However, an invi.
tation was received from the Govern-
ment of US.A. to participate with §
to 10 volunteers to work for 9 months
to a year in American Community
Action Programme. The expenses arc
to be borne by the U.S. Government
under their U.S. Ald Programme.
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(b) The programme is a Pilot Pro-
ject for exchange of Peace Corps
Volunteers on the same lines as the
U.S. Peace Corps Volunteers in India.
The Government decided to partici-
pate on an ad hoc basis more or less
as a Pilot Project on the idea of re-
verse Pecace Corps.

(c) As in (a) abowe.

(d) A batch of 5 volunteers was
selected by the Government of India
and the volunteers left for U.S.A. in
June last year.

Indian Soldiers Disabled during Indo-
Pakistan Conflict

489. Shri Shree Narayan Das: Will
the Minister of Defence be pleased to
state:

(a) the number of the Indian
defence personnel, out of the total
number of those wounded in the last
Indo-Pakistan conflict, who have
already resumed duty;

(b) the number out of them who
have been permanently disabled;

(¢) the number out of them who
have succumbed to their injuries; and -

(d) how many of them are still
- ndergoing treatment?

The Minister of Defence (Shri Y. B.
Chavan): (a) 5586 have already re-
sumed duty and 336 who are on sick
leave will also join duty after the
expiry of their leave.

(b) to (d). 477 have succumbed to
their injuries; 2046 are still under-
going treatment out of whom about
462 are likely to be invalided on
account of permanent disability.
Abduction of Sikh Women by Pakistan

490. Dr. L. M. Singhvi:

Shri Prakash Vir Shastri:

Shri Hukam Chand
Kachhavaiya:

8hri Jagdev Singh Siddhanti:

Bhri Yashpal Singh:

Shri D. D. Park:

Shrl Rsm Harkh Yadav:

Will the Minister of Defence be
pleased to state:

(a) whether
investigations

imquiries and
the Sikh

the
regarding
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Women who were
Pakistan soldiers
pleted;

kidnapped by
have been com

(b) if 8o, whether any responsi-
bility has been fixed for any lapse or
negligence on our side; and

(c) whether any efforts have been
made to repatriate them?

The Minister of Defence (Shri Y. B.
Chavan): (a) to (c). During the “Half
an hour” discussion in the Lok Sabha
on the 17th November, 1965 and in
reply to supplementary questions to
Starred Question No. 656, answered in
the Lok Sabha on the 6th December,
1965 the Defence Minister promised
that an enquiry would be held to as-
certain the facts about the reported
kidnapping of Sikh girls and women
by the Pakistani army from the
Fazilka Sector of the Punjab and the
allegation that the Indian Army had
given orders not to take any steps to
rescue them.

2. An enquiry into the matter was
conducted by the Army Authorities.
The Court of enquiry was presided
over by a senior Army Officer with
the Additional Deputy Commissioner
of Ferozepur as member. The Court
of enquiry examined 19 witnesses
which included an Army Officer, Sub-
Divisional Officer Fazilka, the Presi-
dent, Municipal Committee, Fazilka
and the Sarpunches of the villages,
Jhangar and Pakka. The findings of
the Court are as follows: —

(i) Pakistan Forces on the even-
ing of 6th September, 1065,
made a sudden attack on
border villages including
Jhangar, Beriwala and Pakka.

(i1) Because of the proximity of
the villages to the border, the
residents of these villages had
no time for everyone to come
out.

(iii) Village Jhangar, being almost
on the border, suffered the
most. Out of a total popula-
tion of 141 persons, seventy-
two persons could not come
out.
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(iv) Pakka, which is a mile fur-
ther back, had a population of
1573 persons and only thirty-
eight could not come.

(v) The persons left behind in
these two villages were of
both sexes and of different
age groups.

(vi) Information even about the
persons left behind in the said
villages, was not given by
any person, till the first week
of October, 1965, when the
local civil authorities started
making enquiries about loss
of life and property.

(vil) There has been no case of
kidnapping as such, of young
girls or women either on the
6|7 September, 1865 or there-
after.

(viii) No orders have been ever
given by the local military
commander not to rescue any
women alleged to have been
kidnapped.

Military authorities in Fazilka
sector were most helpful and
cooperative to the civilians.

(ix)

8. It is clear from the findings of
the Court of enquiry that there was
no evidence of any kidnapping of
young girls or women by the Pakis-
tani Forces nor is it true that orders
were given by the local military
Commander not to rescue any women
alleged to have been kidnapped. The
fact, however, is that there was a
sudden attack on the border villages
of Jhangar, Beriwala and Pakka of
Fazilka Tehsil by Pakistani Forces on
the evening of 6th September, 1965,
whereafter some villagers were found
missing.

4. According to report received from
the Government of Punjab a total of
110 persons were found missing {from
the villages of Jhangar and Pakka.
From the information so far available
the Ministry of External Affairs who
are seized with the problem of repat-
riation of Indian internees in Pakistan,
bave arranged for the repatriation of
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118 persons (53 men, 28 women and
35 children) belonging to the Fazilka
Sector. Apparently the difference is
accounted for by missing persons
from villages of Fazilka Sector other
than Jhangar and Pakka.

Self-sufficiency in Arms

Shri Warlor:

Shri Vasudevan Nair:
8hri Prabhat Kar:

Shri Indrajit Gupta:
Dr. L, M. Singhvi:
Shri Madhu Limaye:
8Shri S. M. Banerjee:
Shrl P. R. Chakraverti:

Will the Minister of Defence be
pleased to state the steps taken to
make the country self-reliant in the
matter of arms and armaments pro-
duction?

The Minister of State in the Ministry
of Defence (Shri A. M. Thomas): The
-principal steps taken to achieve self-
sufficiency in the production of arms
and ammunition are:—

491.

(i) four new Ordnance Factories
have been planned one of
which has already gone into
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Defence Production for ecivi-
lian consumption.

Pakistan Arms deal with US.A.

492. Shri Kajrolkar:
Shri D. D. Purk:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that Pakis-
tan has entered into an arms deal
with the United States according to
Cairo weekly Rose al Youssef;

(b) whether it is a contract form-
ing part of a new move for an Islamic
defence alliance to replace the Cen-
tral Treaty Organisation; and

¢c) if so, which are the other coun-
tries likely to follow suit?

The Minister of External Affairs
(8hrl Swaran Singh): (a) Govern-
ment are not aware of any such arms
deal.

{b) and (c). Do not arise.

1060 Kw Transmitters

493, Shri Daljit Singh: Will the
Minister of Information and Broad-

production and the d
one is likely to go into pro-

duction in a few months
time;
(i) maximising production in the

existing Ordnance Factories
by working two shifts and
over-time where necessary;
the existing production lines
are also being modernized
and extended where neces-
sary and feasible;

establishing the production of
new items of weapons and
ammunition  which were
hitherto imported;

harnessing the capacity avail-
nble in the civil sector for
production of armament com-
ponments; and

euspension|curtailment ot

production of stores in facto-
res under the Department of

(iii)

(iv)

(v)

sting be pl d to refer to the reply
given to Starred Question No. 516 on
the 28th November, 1965 and state the
time by which 1000 Kw transmitters
will be installed?

The Minister of Information asd
Broadcasting (Shri Raj Bahadur):
According to the contract as entered
into with the Export-Import Corpora-
tion “Prommashexport”, Moscow, the
equipment is likely to be supplied in
the latter half of 1967 It will
take another 6 to 8 months to cum-
plete the installation.

Tarapore Atomic Energy Project

494, Shri Madhu Limaye:
Shri D. D. Puri:
Will the Prime Minister be pleased
to state:
(a) the progress so far made in the
construction work at the Tarapore
Atomic Energy Project; and
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(b) when it will
commercial power?

start generating

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandh): (a) and (b). The work on
the Tarapore Atomic Power Station is
proceeding according to schedule, and
a major purt of the construction work
will be completed by December, 1867.
The Station is expected to deliver full-
rated power of 380,000 kilowats by
October, 1968.
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Cash Dole for Displaced Persons

486. Shri Karni Singhji:
Shrimati Maimoona Sultan:

Will the Prime Minister be pleased
to state:

(a) whether Government have fixed
any uniform scale of cash dole for
the displaced persons in Punjab,
Rajasthan and Jammu and Kashmir;

(b\ if so, the details thereof; and

(c) the amount so far spent in that
direction?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) Yes, Sir.

(b) The details of the Uniform scale
of cash doles fixed by Central Gov-
ernment for providing assistance to
State Government are as under:

Rs.

For a family of 1 member 30-00 PM
For a family of 2 members 40-00 ,,
For a family of 3 members 5000 ,,
For a family of 4 members 57°50 5
For a family of s members 6500 ,,
For a family of 6 members 70:CO ,,
For a family of more than

4 members . . 75.€0 5

(c) Rs. 51,42,022 have been spent
vpto the third week of January 1966.

UN. Observers on Cease-fire Line im
Kashmir
497. Shri Karni Singhji:
Chri Hem Barua:
Shri Onkar Lal Berwa:
Shri Hukam Chand
machhavalya:

Will the Minister of External Affalrs
be pleascd to state:

(a) whether in view of Pakistand
aggression. Government have taken
any decision to discontinue payments
towards the maintenance of UN. Ob-
servers along the J. & K. Cease-fire
Line; and

(b) if not, the reasons therefor?
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The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
The Government of India have in-
formed the United Nations that they
cannot be expected to contribute
towards the financing of the additicnal
Observers sent to the cease-fire line
in Jammu and Kashmir as India has
been a victim of aggression. The
‘Government have reserved their posi-
tion in this behalf.

The Government of India will con-
tinue to pay for the U.N. Observers
operating in Jammu and Kashiair
before the 5th August, 1965, as they
‘were in existence before.

Cantonment Boards Act, 1924

498. Shri‘ A. N. Vidyalankar: Will
the Minister of Defence be pleased to
state:

(a) whether Government have re-
celved repeated representations em-
pbaaising the need of radical revision
in the provisions of the Cantonment
Boards Act, 192%;

(b) whether ‘Government have exa.
mined the need for the revision of
various provisions of the Act under
the present set-up of the Cantonment
Boards; and

(c) if 8o, the decisions taken in the
‘matter?

The Minister of Defence (Shri Y. B.
Chavan): (a) Some representations
for amending certain provisions of
the Cantonments Act, 1924, have been
received.

(b) and (¢). The question of making
prehensive d ts to the
‘Cantonments Act, 1924, has been post-
ponted for consideration during the
present emergency.

Cantonment Fung Servants Rules

498. Shri A N, Vidyalankar: Will
h “' Y “ n r) be rl A "o
state:

(a) whether Government have fins-
Imedq the Cantonment Fund Servants
Rules;
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(b) whether it is a fact that con.
trary to the assurance earlier given,
the Rules were finalised without op-
portunities being given to the All-India
Cantonment Board Employees Federa-
tion (Regd.);

(c) whether a copy of the Rules
will be laid on the Table;

(d) whether Government have fol-
lowed all the directives of the National
Industrial Tribunal regarding the
making of appropriate provisions in
the Rules for such matters as recruit-
ment, promotions and transfers; and

(e) if not, the reasons therefor?

The Minister of Defence (Shri Y. B.
Chavan): (a) The Cantonment Fund
Servants Rules were framed in 1937.
Certain amendments proposed therein
were published on the 20th November,
1965, in the Ministry of Deferce
Gazette Notification No. S.RO. 378
dateq the 16th November, 1965,

(b) No, Sir. The draft rules were
published in the Gazette of India
dated the 3lIst October, 1964 inviting
objections or suggestions thereto. The
objections and suggestions were re-
ceived from various persons and asso-
ciations, including the All India Can-
tonment Board Employees Federatioa.

‘These were duly considered before

the Rules were finalised.

(c) to (e). A copy of the Canton-
ment Fund Servantzs (Amendment)
Rules, 1965 is laid on the Table.
{Placed in Library. See No. LT-5509/
68]. It is correct that these amend-
ment Rules do not include all t{he
provisions necessitated by the Award
of the National Industrial Tribunal,
1958, in the matter of recruitment;
promotion and transfer. This is bpe-
cause until recently, it was felt that
the directives of the Tribunal coula
not be implemented without amena-
ment to the Cantonments Act, 1¥24.
1t is now considered that cven within
the ambit of the present Cantonments
Act, it should be possible to frame the
Rules, to give effect’to the directives
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of the Tribunal in the matter of rec-
ruitment, promotion and transfer; and
action in this regarq has already been
wnitiated.

Posthumous Award for an IAF.

Officer
500. Shri Hari Vishnu Kamath:
Will the Minister of Defence be

pleased to state:

(a) whether it is a fact that the
question of a Poithumous award to
the Indian Air Force Officer who
destroyed a Pakistani radar signal
installation by crashing his aircraft
thereon during the last September
war, has been under consideration for
a long time;

(b) if so, the rcasons for the delay
in arriving at a decision; and

(¢) the present position?

The Minister of Defence (Shri Y, B.
Chavan): (a) to (¢c), A recommen-
dation for an award to Sqn, Ldr, Jas-
pbeer Singh, along with other recom-
mendations, was received from Air
Headquarters. In the citation in res-
pect of Sqn. Ldr. Jasbeer Singh it
was mentioned that in his final attack
on the radar station near Gujranwala
airfield, while he had to approach the
target very low, his aircraft was hit
by ground fire and was seen crashing
near the target. After considering
the citation, Sqn. Ldr. Jasbeer Singh
was recommended for an award of
Vir Chakra. The recommendation
was approved by the Presid:ni ana
the award was published in the news-
papers on 1st January, 1966.

Polish Film Expert

801. Shri Subodh Hansda:
Shri Yashpal Singh:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that a Polish
Film Expert was invited to India;

(b) if so. when he came to India;
and
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(c) the purpose for which he was
invited?

The Minist of Inf tion amd
Broadcasting (Shri Raj Bahadur):
(a) Yes, Sir.

(b) On 27th December, 1965

(c) The Polish expert has peen
invited to deliver a series of lectures
1n the Film Institute of India, Puona
under the provisions of Indo-Polisn
Cultural Exchange Agreement.
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Cosmic Ray Experiments

505. Shri Vishwa Nath Pandey:
Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the
Atomi: Energy Commission have
undertaken a scheme to produce in
India rockets to carry out cosmic ray
experiments; and

T THIT 7 TF B G0 H7

(b) if so, when and at what insti-
tute?
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The Prime Minister and Minister of
Atomic Energy . (Shrimati Indira
Gandhi): (a) and (b). As stated in the
reply to Starred Question No. t4Y
answered in the House on April 12,

1965, the Atomic Encrgy Establish-"'

ment Trombay has undertaken 1o
manufacture “Centaure” sounding
rockets under licence from Sud Avia-
tion of France. These rockets can be
used for a variety of scientific investt-
gations. including studies in cosmc
rays, at altitudes between 130 and 180
kilometres. The first Indian-made

‘Centaure rocket is expected to roli off

the assembly line some time during
this year.
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Delegation to Tashkent

{508. Shri P. C. Borooah:
Shri Hukam Chand
Kachhavalya:

Will the Minister of External Affairs
be pleased to state:

(a) the names of members of the
delegation that went to Tashkent
(U.S.S.R.) for Indo-Pak talks there;
and

(b) the expenditure
that dclegation?

The Minister of External Affairs
(Shri Swaran Singh): (a) The names
of the members of the Indian delega-
tion that went to Tashkent are as
follows:—

1. Shri Lal Bahadur
Prime Minister.
2, Shri Swaran Singh, Foreign
Minister.
3. Shri Y. B. Chavan,
Minister.
4. Shri L. K. Jha, Secretary to
Prime Minister.
. Shri C. S. Jha, Foreign Secre-
tary.
‘6, Shri L. P. Singh, Secretary,
Ministry of Home Affairs.
7. Shri T. N. Kaul, Ambassador
of India, Moscow.
8. Shri Kewal Singh, High Com-
missioner of India in Pakis-
tan.
Lt. Genl. P. P. Kumarmanga-
lam, Vice Chief of Army
Staff. .

10. Shri D. R. Kohli, Joint Secre-
tary, Ministry of Defence.

incurred on

Shastri,

Defence
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11, Shri C. P. Srivastava, Joint
Secretary to the Prime Min-
ister.

12. Shri 1. J. Bahadur Singh, Joint
Secretary, Ministry of Exter-
nal Affairs.

13. Shri R. Jaipal, Minister, Em-
bassy of India, Moscow.

14. Shri B, L. Sharma, Officer on
Special Duty, Ministry of
External Affairs.

15. Brigadier B. M. Sarkar, Min-
istry of Defence.

16. Shri K, S. Bajpai, Officer on
Special Duty, Ministry of
External Affairs.

17. Shri J. S. Teja, F.rst Secre-
tary, Embassy of India,
Moscow,

18. Shri Z. S. Bains. Private Se-

cretary to the Foreign Min-

ister.
19. Shri S. M. S. Chadha, Under
Secretary, Ministry of Ex-

ternal Affairs.
The following officers also went to
assist the Delegation:—
1. Shri M. M. L. Hooja, Ministry
of Home Affairs,
2. Shri S. K. Mallik, First Secre-
tary, Embassy of India, Mos-
cow,

3. Brigadier Hari Singh, Military
Attache, Embassy of India,
Moscow.

4. Air Commodore Krishna Rao,
Air Attache, Embassy of
India, Moscow.

5. Shri R. S. Goel, Under Secre-

tary, Ministry of External

Affairs.

6. Shri G, S. Boela, Private Se-
cretary to Home Minister.

. Shri N. Sethi, Deputy Princi-
pal Information Officer.

. Dr. R. N. Chugh, Staff Surgeon.

. Shri M. M. N, Sharma. Perso-
nal Assistant to Prime Minis-
ter.

10. Shri B. P. Joshi, Personal

Assistant to Defence Minister.
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11. Shri J. M. Trehan, Personal
Assistant to Secretary to the
Prime Minister.

12. Shri P, L. Madan, Personal
Assistant to Foreign Secre-
tary.

13. Shri P. R. Chona, All India
Radio Correspondent.

14. Shri M. M. Vaidya, Newsreel
Cameraman.

15. Shri K. Narayanaswamy, Still
Photographer.

16, Shri Ram Nath, Personal
Attendant to the Prime Min-
ister.

+17-20. Four Members of the Staff
from the Embassy of India,
Moscow.
(b) The estimated expenditure on
this delegation is:

Foreign Currency — Rs. 70,447.00
Indian Cutrency — Rs. 19,746.70

Manufacture of Alom Bomb

509, Shri Hari Vishnu Kamath:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti:
Shri Bibhutif Mishra:

Shri Lahtan Chaudhry:

Shri Hukam Chand
Kachhavalya:

Shri Dharmalingam:

Shrimati Ramdularl Sinhga:

Shri M. Rampure:

Shri Ram Harkh Yadav:

Shr1 Bade:

Shri P. R. Chakraverti:

Shri K. N. Tiwary:

Shri Madhu Limaye:

Shrl Kishen Psttnayak:

Shri Ram Sewak Yadav:

Shri Bagri:

Will the Prime Minister be pleased
to state:

(a) whether there has been any re-
thinking on the issue of the manu-
facture of the Atom Bomb and
nuclear weapons by India; and

(b) if so, the present position?

The Prime Minister and Minister of
Atomic Energy (Shrimatli Indira
Gandhi): (a) No, Sir.
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(b) Does not arise.

Foreign Exchange for Defence
Preduction

510. Shri Daljit Singh: Will the
Minister of Defence be pleased to
state:

(a) whether adequate foreign ex-
change has been provided to manu-
facture articles for Defence purposes;
and

(b) the time by which our country
will be self-sufficient in this respect?

The Minister of State in the Min-
istry of Defence (Shri A. M, Thomas):
(a) The foreign exchange allocations
are made from time to time having
regard to the priority necessary for
meeting the Defence requirements
and the foreign exchange resources
position. In making allocations of
foreign exchange Defence Production
is given high priority.

(b) Self-sufficiency in this respect
is a continuous process and no time
limit can be laid down at this stage.

Indian Nalonal imprisoned in
Shanghai

511. Shrli Hem Barua: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether it is a fact that, an
Indian National, Shri M. L. Das
undergoing flve years’ imprisonment
in a Shanghal Jail has been subjected
to inhuman treatment by the Chiness
authorities;

(b) if 8o, the details thereof; and

(¢) the steps taken by Government
towards securing just treatment for
the prisoner?

The Minister of External Affalrs
(Shri Swaran Singh): (a) The
Chinese Government have not shown
any regard for well-recognised prin-
ciples of law and the ordinary canons
of humanity in dealing with the case
of Shri M. L. Das who is undergoing
five years’ imprisonment in Shangha!
jail.
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(b) The full details of the treat-
ment meted out to Shri M. L. Das
have been narrated in .several of
Government of India’s notes to the
Chinese Government, including our
note of the 2nd November, 1965. A
copy of this note was placed on the
Table of the House on the 15th Nov-
ember, 1965.

(c) The Government of India have
demanded. that the Chinese Govern-
ment stop the persecution of Shri M.L,
Das and review his case. The Indian
Government have also demanded that
facilities be provided to the Indian
Embassy in Peking to extend full
consular protection to Shri M, L. Das.

Visit of Mr. Averell Harriman

512. Shri P. C, Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri S. C. Samanta;
Shrimati Renu Chakravartty:
Shri Mohammad Elias:
Shri Bibhuti Mishra:
Shri Tridib Kumar Chaudhuri:
Shri D, C. Sharma:
Shrimati Savitri Nigam:
Shri Shree Narayan Das:
Shri R. Barua:
Will the Minister of External Affairs
be pleased to state:

(a) whether Mr. Averell Harriman
Special Envoy of President of U.S.A.
met the late Prime Minister in New
Delhi on the 2nd January, 1966;

(b) if so, the main purpose of his
visit; and

(c) the results thereof?

' The Minister of External Affairs
‘(Shri Swaran Singh): (a) Yes, Sir.

(b)Y and (¢). In his discussions
with Indian leaders, Mr. Averell
Harriman mainly discussed the ques-
tion of Vietnam.
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Losses suffered by Indian Journalists
in Pakistan

514. Shri Hem Barua: Will the
Minister of External Affairs be
pleased to state:

(a) whether there has been any
response to India’s demand for full
compensation for the losses suffered
by five Indian Journalists and their
families in Pakistan during the Indo-
Pak armed conflict; and

(b)\ if so, the nature of the res-
ponse?

The Minister of External Affairs
(Shri Swaran Simgh): (a) No_. Sir.

(b) Does not arise.
Chinese Submarines

515.. Shri Hem Barua: Will the
Minister of Defemce be pleased to
state:

(a) whether it is a fact that the
Chinese have equipped their fleet of
submarines with ballistic missiles;
and
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(b) if so, the steps taken to counter-
act this impending threat to our
security?

The Minister of Defence (Shri Y. B.
Chavan): (a) China is known to have
completed the construction of one
Ballistic Missile carrying Sub-marine
in 1865.

(b) Government are taking steps
to strengthen the anti-Submarine
component of the Navy, but it is not
in the public interest to disclose
them.

Air-ralds on Jodhpur

516. Shri Krishnapal Singh: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that
Jodhpur had no Air-defences during
the last conflict between India and
Pakistan;

(b) the number of casualties and
the extent of damage to Jodhpur
town proper on account of air-raids;
and

(c) whether any compensation has
been given to the victims of the
air-raids?

The Minister of Defence (Shri Y B.
Chavan): (a) No, Sir.

(b) The major damage was to the
Jail Hospital in Jodhpur which was
bombed by Pakistan Air Force,
killing 33 persons, including 29 pat-
ients, and injuring many others.

(¢) The information is being ascer-
tained from the State Government.
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Meetings of Indo-Pakistan
Commanders

518, Shri Kindar Lal:

Shri Onkar Lal Berwa:
Shri Vishwa Nath Pandey:
Shri Tula Ram:

Shri Basumatari:

Will the Minister of Defance be
pleased to state:

(a) whether it i3 a fact that meet-
ings of the Commanders of India and
Pakistan were held at Lahore and
Amritsar ocarly in January, 1966; and

(b) if s0, the Points dtscussed and
decisions taken thereon?
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. The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir. Meetings
were held under the auspices of Gene-
ral Tulio Harambio, representative of
the Secretary General of the United
Nations.

(b) The discussions related to with-
drawal of armed personnel by ‘both
countries to the positions held by
them before 5th August, 1965. In the
meeting held on 29-1-1966, an agree-
ment was signed incorporating the
agreement already reached between
the COAS, India and C-in-C, Pakistan
for disengagement of troops, dis-
mantlement of defences and with-
drawals. A set of ground rules of
procedure to implement the with-
drawals was also agreeq upon.

Attitude of Western Powers towards
India

519. Shri Kajrolkar: Will the Minis-
ter of External Affairs be pleased to
state:

(a) whether us a result of President
Ayub Khan's visit to Britain and
U.S.A,, there has been any basic change
in the attitude of the Western Powers
towards India; and

(b) if so, in what direction and in
what manner?

The Minister of External Affairs
(Shri Swaran Singh): (a) No evi-
dence has come to our notice, which
would warrant the conclusion that
there has been any basic change in
the attitude of the Western Powers
towards India aftet President Ayub
Khan's visit to Britain and U.S.A.

(b) Does not arise.

Protest note to Pakistan

520. Shri Kajrolkar: Will the Minis-
ter of External Affairs be pleased to
state:

(a) whether the Pakistan Govern-
ment have given any reply to tho
protest note handed over to Pakistan
in the second week of December, 180%
in regard 10 a series of incidents along
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the Assam-East Pakistan border bet-
ween the 20th November, and 3rd
December, 1965;

(b) whether Pakistan returned the
kidnapped Indian nationals and pald
compensation for the paddy stores and
livestock carried away by Pakistant
nationals from East Pakistan; and

(c) whether the protest note men-
tioned other Aflring incidents in the
Karimganj area also; if so, with what
result?

The Minister of External Affsirs
(Shri Swaran Singh): (a) and (b).
No, Sir,

(c) The Note mentioned one imcl-
dent of firing in the Karimganj area,
namely, the firing by Pakistan farces
towards an Indian Border Patrol near
Kara] Bauny at 18:30 hrs. on Decesn-
ber 3, 1965. No reply was received
in regard to this incident either.

Relief to War Victims

522. Shri R. Barua:
Shri R. S. Pandey:

Will the Minister of
pleased to state:

Defence be

(a) the steps so far taken by Gov-
ernment to provide relief and rehabi-
litation to the families of the armed
personnel killed and disabled during
the recent Indo-Pakistan hostilities;
and

(b) the details of assistance givem

by the Central Government to l.he
different States for their rehabilita-
tion?

The Minister of Defence (Shri ¥. B,
Chavan): (a) A statement is laid om
the Table. [Placed in Library. See
No. LT-5510/686.]

(b) No specific assistance has been
given to States for this purpose.
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Alletment of Radio sets to Rurai Areas
of Orissa

523. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) the number of radio-sets allotted
in the rural areas of Orissa till the
end of January, 1966; and

(b) the number of radio-sets propos-
ed to be allotted to that State during
1966-67?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) 8,780.

(b) The allocations for
have not yet been finalised.

Supply of Radlo Sets to Orissa

524. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

1966-67

Will the Minister of Information and
Broadcasting be pl d to refer to
the reply given to the Unstarred Ques-
tion No. 1071 on the 22nd November,
1065 and state the number of radio-
sets actually supplied to Orissa dur-
ing 1965-667

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
340 sets (exclusive of auxiliaries).

Scheduled Castes and Scheduled Tribes
Artistes, ALR., New Delhi
525. Shri Dhuleshway Meena:
Shri Ramachandra Ulaka:

Will the Minister of Information
and Broadcasting be pleased to state
the number of staff artistes and em-
ployees of the New Delhi Station of
the All-India Radio belonging to
scheduled castes and the scheduled
tribes as on the 31st January, 1966?

The Minister of Infermation and
Broadcasting (Shri Raj Bahadur):

- Scheduled Scheduled

Castes  Tribes
Sl Artistes . 2 1
Rcgular employee s . 36 1
TotaL 38 2
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Recognition of Nigerian Government

528. Shri D. C. Sharma;
Shrimati Savitri Nigam :
Shri Ram Harkh Yadav:
Shri Murli Manohar:
Will the Minister of
Affairs be pleased to stale:

(a) whether the new Nigerian Gov.
ernment has teen -ecognized; and

(b) 1t so, the details thereof?

External

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
A federal Military Government in
Nigeria replaced the previous govern-
ment on 16th January, 1966. The ques-
tion of according recognition to the
new regime has not arisen and our
Mission in Lagos continues to maintain
normal diplomatic relations. For its
part, the new Gdovernment has under-
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taken to maintain existing relations
and to respect all treaties and agree-
ments entered into by the previous
Nigerian Government.

Note from China

529. Shri D. C. Sharma: .
Shrimati Savitri Nigam:
Shri P. C. Bornoah:
Shri Lahtan Chaudhry:
Shri Kajrolkar:

Will the Minister of External Affairs
be pleased e state:

(a) whether it jg & fact that China
has sent a very strong warning on the
alleged intrusions by India during the
first week of January, 1866;

(b) if so, the contents of the note;
and

(¢) the nature of reply sent by
India, if any?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) and (c). In their note dated the
6th January 1966 the Chinese Gov-
ernment recpeated their false allega-
tions regarding 300 “intrusiong by
India” across the border in the period

from November 1962 to September
1965 and attempted to use this in .
justification of their so-called “self

defence” measures. Our reply of the
8th February 1965 rejected these pre-
posterous  territorial claims and
arrogant threats of the Chinese Gov-
ernment. It also exposed the fact
that under the pretext of ‘“self-
defence” the Chinese Government, in
defiance of their own assurances and
de larations, had been crossing the
“line of actual control,” remilitarizing
the 20 km dcmilitarized zone in the
western sector as well as  sending
troops to the Thagla ridge and
Longju areas. Copies of the Chinese
note as well as our reply are placed
on the Table of the House. [Placed in
Library, See No. LT-5511/66]
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Universal Treaty on Nuelear Arms

530. Shri M. Malaichami: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether the attention of
Government has been drawn to a press
report in the ‘Hindu’ dated the 31st
December, 1965 to the effect that the
Japanese Premier has advocated tfor
a universal treaty on nuclear arms;

(b) if so, the significant features of
the proposal; and

(c) the steps taken by Government
to lend its support to the proposal and
universalise it as o step to world
peace?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
Government have secn press reports
of a statement said to have been
made by the Japanese Prime Minister
in which he advocated a universal
treaty on nuclear arms which would
prevent the proliferation of nuclear
weapons and provide guarantees of
security to non-nuclear powers.

(c) The reported proposal of the
Japanese Prime Minister has not been
communicated to the Government of
India. However, the Government of
India have consistently supported all
moves calculated to check the spread
of nuclear weapons and have advocat-
ed the early conclusion of a treaty
on non-proliferation of nuclear wea-
pons involving a mutually acceptable
balance of responsibilities bv the nu-
clear powers and the non-nuclear
powers.

Disabled Ex-Servicemen

531. Shrimati Renu Obakravartty:
Will the Minister of Defence be pleas-
ed to state:

(a) whether proposals huve been re-
ceived that disabled ex-servicemen
who have been fittel witl: limbs will
be given preference in jobs like Lift-
men. Receptionists ond Commission-
aires; and
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(b) Government's reaction thereto?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir; Government
have received such suggestions.

(b) Government have already
decided to give disabled ex-service-
men over-riding priority within pri-
ority III for employment under the
Centra] Government in thdse occupa-
tions for which they are considered
to have wvocational aptitude and to
be suitable with due regard to their
disability.

Kidnapping of Indians by Chinese

532. Shri D. B. Raju: Will the
Minister of External Affairs be pleas-
ed to state:

(a) how many Policcmen and other
persons have been kidnapped by the
Chinese Armed Personnel on the
Indo-Tibet border oy 1st December,
1965 to 15th January, 1966; and

(b) whether Government have
lodged any protest with the Chinese
Government in this regard?

The Minister of State in the Minis-
try of Defence (Shri A, M. Thomas):
(a) 5 Indian personnel were killed,
3 capturcq and 1 missing as a result
of an incident on 12th December 1965
which took place inside Sikkim terri-
tory on the Sikkim-Tibet border.
The Chinese later returned six dead
bodies, one of which was of a cap-
tured person who died in captivity
and two captured personnel. One
Indian soldier is still missing.

(b) A protest was lodged with the
Chinese Government in regard to this
ncident.

Visit of Prime Minister to USA

533. Shri Shree Narayan Das:
Shri Lahtan Chaudhry:
Shri M. R, Krisbma:
Shri Vishwa Nath Pandey:
Dr. L. M. Singhvi:
Will the Minister of External Affairs
be pleased to state:
(a) whether the President of the
U.S.A. has invited Prime Minister to
pay a visit to that country;
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(b) if so, whether the invitation has
been formally accepted; and

(c¢) whether
fixed?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) Yes, Sir.
(c) No, Sir.

Withdrawal of Armed Forces

534. Shri Linga Reddy:
Shri Lahtan Chaudhry:
Shri P. C. Borooah:
Shri M. L. Dwivedi- .
Shri Bhagwat Jha Azad:
8hri 8. C. Samanta:
Shri Subodh Hansda:
Shri Hari Vishnu Kamath:
Shri M. Rampure:
Shri Dharmalingam:
Shri D, C. Sharma-
Shri Vishwa Nath Pandey:

Will the Minister of Defence be
pleased to state the outcome of the
meetings of the Chief of the Army
Staffs of India and Pakistan with re-
gard to the withd:avsl of the armies
to the 5th August, 1885 positions?

The Minister of Defence (Shri Y. B.
Chavan): A copy of the Agreement
reached between the Chiet of the
Army Staff, India and the Comman-
der in Chief Pakistan Army on
22-1-1966 is placed on the Table of
the House. [Placed in Library. See
No, LT-5512:66].

2. Subsequent to this agreement the
Military representatives of India and
Pakistan, meeting under the acgis of
Gen. Marambio, representative of the
Secretary General, United Nations on
29-1-66 also agreed to a set of ground

any date has been

rules of procedure relating to the
withdrawals.
3. In accordance with the agrec-

ment between the two Army Chiefs,
the work of disengagement of troop.:
was carried out smoothly and com-
pleted within the specified period of
five days. Thg work releting to dis-
mantlement of defences is proceed-
ings satisfactorily on our side and is
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also reported to be proceeding satis-
factorily on the Pakistani side. It is
expected that the withdrawa) will be
completed by 25-2-1966, as laid down
in the Tashkent agreement.

Pak. Nationals in India

535. Shri Dasaratha Deb: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether it is 2 fact that Pak.
nationals residing at Tripura and
Assam are required to collect their
repatriation certificates from West
Benga) office; and

(b) if so, whether Government pro-
pose to open such an office somewhere
in Assam in order to give relief to the
repatriates from Assam and Tripura
for undertaking a long way journey
from Tripura and Assam?

The . Minister of External Affairs
(Shri Swaran Singh): (a) and (b),
Pakistan nationals in Tripura and
Assam wishing to leave India are
granted permits freely by local Civil
Authorities of the areas in which
they reside. As such, there is no
occasion for the Government to open
any further offices in Tripura or
Assam for granting travel permits to
Pakistan nationals in those areas.
However, if Pakistan nationals are
in need of Pakistan travel documents,
they would normally approach the
nearest Pakistan office.

L F. S. Officers in Commercial and
Trade Sections

536. Shri S. V. Ramaswamy: Wil
the Minister of External Affalrs be
pleased to state:

(a) whetheritisafact that I, F. S.
Officers are appointed in our Embas-
sies as Heads of the commercial and
Trade sections even though they do
not have any training in commercial
and trade matters;

(b) whether it is also a fact that there
is dissatisfaction, among senior Com-
mercial Secretaries who are asked to
work under junior LF.S. Officers;
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(c) whether there is any proposal
to entrust commercial/trade matters
to only officers trained in this line and
not place them under junior LF.S.
Officers simply because thcy belong to
a superior service; and

(d) whether there js any proposal to
create a cadre of Commercia]l Sec-
retaries of those who have at least 10
years training in the Commerce Minis-
try and its Departments/Corporations?

The Minister of External Affairs
(Shri Swaran Singh): (a) No, Sir.
It is not correct to say that LF.S.
officers appointed in Commercial and
trade Sections of our ' Embassies
abroad do not have training in com-
mercial and trade matters. In fact,
it is always the effort of the Ministry
of External Affairs to give as much
commercial and trade training as
possible to an officer before he is sent
on a commercial assignment. This is
also in accordance with a Cabinet
decision of 1046 to evolve an integ-
rated commercial and diplomatic
foreign service. In accordance with
this decision the Ministry of External
Affairs arranges to train its officers
adequately in the commercial and
trade fields by attaching them to the
Ministry of Commerce, by deputing
them to special courses offered by
institutions like the Indian Institute
of Foreign Trade and through tour
programmes wherein the officers
meet leading representatives of the
commercia] and trade world,

I an LF.S. Officer, with commercial
experience is not readily available a
non-IFS officer with adequate experi-
ence is selected and sent abroad to
man the commercial trade post.

(b) No, Sir. Senior commercial
officers are not asked to work under
junior officers ot the IF.S. The

Commerclal Secretary is as much an
adviser to the Head of the Mission
in his sphere as the officer in charge
of political|consular work is an advi-
ser in his.

(c¢) No, Sir, It may be clarifled that
the question of a superior or Inferior
service does not arise, because com-
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mercial posts are staffed by officers
of both the LF.S. (A) and (B) and
non-LF.S. officers, depending upon
the necds of the post and the experi-
ence of the officer.

(b) No, Sir.
Bharat Electronics, Bangalore

537. Shri M. R. Krishna: Wil] the
Minister of Defence be pleased to
state:

(a) whethrr the Bharat FElectronics
Ltd. Bangalove are enjoying monopoly
for producin valves in the country;

(b) if not, how many oi\\¢r concerns
are in the line;

(c¢) the annual gutput of valves from
the Bharat Electronics Ltd; and

(d) whether any enr'ling agents have
been appointeq throughout the coun-
try to market the valves manufac-
tured in the Bharat Electronics Ltd.?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) and (b). At present Bharat Elec-
tronics Ltd. are the only manufac-
turers of Radio Receiving Valves in
the country.

(c) In 19R4-685, Bharat Electronics
Ltd, produced 2:27 million receiving
valves of value Rs. 62:34 lakhs.
During 1865-d6, the production is ex-
pected to be 3'1 million re-eiving
valves of vajue Rs. 85 lakhs.

(d) The (‘ompany has appointed
distributors in the principal cities of
India for sale of the valves direct or
through their agents and dealers at
fixed prices.

12 hrs.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

INCIDENTS IN THE BANARAS HINDU UnNT-
VERSITY CAMPUS

Mr. Speaker: Now, we shall take

up the calling-attention-notice. Hem
Barua.
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An hon. Member: It should be
brought up before the House.

Mr, Speaker: First, let me hear the
facts. If there is any necessity, I ghall
bring it up before the House later.

Shri Hem Barua (Gauhati): I call
the attention of the Minister of Edu-
cation to the following matter of
urgent public importance and request
that he may make a statement there-
on: — ’

“The reported police atrocities
in the campus of Banaras Hindu
University on the 3rd February,
1966.”.

The Minister of Education (Shri
M. C. Chagla): On the 3rd February,
1966, when the District authoroties
and police went to the Banaras
Hindu Universjty to make arrange-
ments for the visit of the President
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[Shri M, C. Chagla]

of Indix on the following day in con-
nection with the special Golden
Jubille Convocation of the TIniver-
sity, a student of the University was
knocked down by a police truck as
. a result of which he later died in the
hospital. The unfortunate accident
sparked a series of incidents involv-
ing the police and the students of the
University. The facts have been as-
certained from the University autho-
rities and the State Government.

According to the University autho-
rities. Shri Mohan Lal Verma, a
student of B.Sc., was run over by one
of the incoming police vehicles. The
occupants of the vehicle made no at-
tempt to render any assistance to the
victim and the vehicle did not even
stop to enquire. The boy was re-
moved to the University hospital by
students passing by, where he died.
The news regarding the fatal accident
and the carelessness on the part of
the police caused considetrable exicte-
ment among the students and ov’sid-
ers in the campus of the University.
The police personnel started with-
drawing through a side-gate. But
one police vehicle went towards the
main gate and was held up near the
place of the accident. A crowd. con-
sisting of students and outsiders
which had enllected on the scene of
the accitlent, pelted the vehicles with
stones. The occupants ran here and
there and left the van, which later on
set on fire.

An order was promulgated under
Section 144 Cr. P.C, prohibiting as-
sembly of mnre than 5 persons with-
in as well as outside the campus.
Shortly after 3 p.m. the District
Magistrate went with a police force
in uniform through the man gate of
the University to look for two missing
vehicles and some police personnel,
against the advice of the University
authorities and without giving suffi-
cient time atv had been requested by
them so as to enable them to control
and disp~ree the students  On hearing
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that the police had broken open the
lock of the gate and after making a
lathi charge had entered the campus,
the University authorities went to
the District Magistrate and suggested
that if the police stood where they
were, they would see that the group
of students that had collected would
disperse immediately. No sooner had
the crowd started dispersing, than a
group of policemen appeared from
behind wielding lathis indiscriminate-
ly thereby injuring some of the
students badly. The Senior Superin-
tendent of Police thereafter restored
order among the police.

The Additional District Magistrate
was taken to the University hospital
where 3 police constables, detained
there because of the situation outside,
were handed over to him. In the
meantime, some teachers and students
reported to the District Magistrate
that the police had raided the De-
partment of Pharmacology, the Cen-
tral Office and the International
jouse and some of the students and
some members of the staff were
beaten. Subsequently the police with-
drew.

According to the report received by
the Government of U.P,, two Univer-
sity students double-riding a cycle
collided with a riskshaw and fell
down in the middle of the road inside
the campus striking against the rear-
wheel of a P.AC. truck. The driver
stopped the truck, and some students
who had assembled removed the
injured student to the hospital. The
driver of the truck was immediately
suspended and put under arrest.
Shortly after the incident, a mob of
students assembled near the spot and
attacked a police party in a truck
which was burnt. Stones were pelted
on the unarmed policemen as a result
of which some of them were badly
injured. Some of the policemen
managed to come out of the Univer-
sity campus, whereas some were trap-
ped in the campus and wrongfully
confined by students who threatened
more violence. On receipt of this

—
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information, the District Magistrate,
after discussing the matter with the
University authorities on the tele-
phone, went with a police force to the
site to rescue the trapped policemen
and the police trucks. An order
under Section 144 Cr P.C. had been
promulgated but the passage of the
police  was blocked and, therefore,
force had to be used to disperse the
mob in order to get an entry into
the campus, The police again came
in confliet with the’ students inside
the campus wher a mob started
throwing stones at them and injured
some of the rolicemen. A mild lathi
charge was cesorte’ to, to disperse
the unruly mob. Soun after, the sec-
tion of the police force in search of
the missing policemen, while trying
to join the main party, found them-
selves surrounded by-excited students
who jeered and threw brickbats at
them and therefore had to use mild
force once again. The police force

returned after rescuing the missing
policemen.
It will be seen that there are

mmportant variations in the facts of
the case as received from the State
Government and the University
authorities. The State Government
have appointed a retired High Court
Judge as a Single-member Commis-
sion of Enquiry under the Commis-
sions of Enquiry Act, with powers of
a Civil Court. to enquire and report
into the entire series of incidents with
a view to ascertaining facts and causes
which led to the incidents and asses-
s'ng responsibilities and extent there-
of. The Commission is seized of the
enquiry. And, the Chief Minister of
U.P. Government has announced on
February 8 in the U.P. Assembly that
it any official is found guilty after
the enqiury, appropriate pumishment
will be given.

In view of the fact that the
matter ;s under enquiry, it will not be
appropriate nor in the interest of
justice to discuss the incidents at this
stage as that will prejudice the
enquiry.
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Shri Hem Barua: The police broke
open the lock of the main gate and
committed unprecedented vandalism in
Banaras Hindu University on 3rd Feb.
ruary . .,

Mr. Speaker: The hon. Member
would kindly recollect the last obser-
vation of the hon. Minister, with which
1 also agree.

Shri Hem Barua: I shall remember
it, I will not come to that.

Mr, Speaker: We ought not to dis-
cuss those things until the inquiry is
completed and facts ascertained.

Shri Hem Barua: This is already
admitted in the statement. Out of the
500 policemen, 100 were steel helmet-
ed and they carried fire-arms. They
went about belabouring the students,
teachers and members of the adminis-
trative staff of the University with
dastardly vandalism. 1 have been to
the campus and I have got the facts.
In the context of that, may I know
what steps Government have taken to
ensure the sanctity and autonomy of
the University 5o that these things
might not be violated as they were
violated in Banaras Hindu University
by the police? Also, since Banaras
Hindu University is under the direct
control of the Central Government
and Parliament. why ig it that the
Central Government have not consi-
dered it fit to order an inquiry on
their own into these incidents under
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{Shri Hem Barua)

the auspices of a Supreme Court
Judge, since the Minister has himsel!
admitted in his statement that there
is a lot of variance between the re-

port submitted by the university
authorities and the report submitted
by the.UP. Government. The UP.

Government is a party to this vanda-
lism; it is the police of the U.P. State
Government that hag perpetrated this
vandalism. I want a straight reply
to these two questions.

Shri M. C. Chagla: I am strongly
in favour of the autonomy of the uni-
versities, and we will do whatever
we can to maintain that autonomy,
but before I pass judgment, I must
await the report of this tribunal. My
hon. friend says he has gone and
ascertained the facts, but these are
the very facts to be ascertained. The
District Magistrate’s report is one, the
report of the Vice-Chancellor is diffe-
rent. That is why the Chief Minister
of UP. appointed a tribunal. We
must await its report.

Mr. Speaker: But who is responsi-
ble for giving these facts that have
just now been read by the hon.
Minister?

Shri M, C. Chagla: On the one
‘hand, I have got the facts from the
Vice-Chancellor; on the other hand,
I have got facts from the District
‘Magistrate, and 1 have put them fairly
and squarely before the House. As
1 pointed out, the two sets of facts
differ. That is precisely the reason
why a judicial tribunal has been ap-
pointed, to ascertain what the facts
are, before we can draw any infer-
ences.

Mr. Speaker: I entirely agree with
the hon. Minister that unless the facts
are known, no action can be taken,
and we also cannot go further into
these things, but one difficulty I am
not still able to surmount. If the
Government comes up with certain
facts, if this is the Government's own
position that such and such things
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* have happened, and there was vanda-
lism or excesses committed, whatever
it might be called, then Members can
ask if some preliminary action by the
Government is not called for before
any final action is taken after the
decision of the tribunal.

Shri M. C. Chagla: We are not in
a position to know what the facts are.
As 1 said, both are responsible autho-
rities. I attach the greatest import-
ance to what the Vice-Chancellor
says, but on the other hand, you have
got the facts from the District Magis-
trate. How are we to decide which
facts are correct? (Interruptions).

Shri Priya Gupta (Katihar): The
Minister has prejudiced the enquiry.

Shri Raghunath Singh (Varanasi):
The police. have indulged in excesses
there, we know that.

Shri M. C. Chagla: If we knew
certain facts to be established, then
it would be incumbent upon us,
Banaras University be'ng a Central
university, to take mnecessary action,
but I am not in a position, sitting in
Delhi, to know what happened on
that unfortunate day.

An hon. Member:
-go there?

Why didn't you

Shri Raghunath Singh: Why was
Governnient sitting idle for the last
so many days?

Shri S. M. Banerjee (Kanpur): On
a point of order. The rule is either
40 or 41. I do not know exactly. It
relates to replies to questions.

Mr. Speaker: A Member of his
position and stature shou'd quote some
rule definitely. 40 or 41—what does
it mean?

Shri S. M. Bane-jee: Make it 40. I
would only invite your attention to
this. The Minister has replied that the
case is sub judice. When the facts are
brought by the hon. Minister in a case
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which, according to him, is sub judice
and is being enquired into by a retired
Judge, I would like to know whether
it is open to the Central Minister or
the State Minister to state certain
things. Shri Hukam Singh, the State
Minister, went there and issued a
statement condemning the students,
even foreign students. If the Minister
can condemn the students openly in
the State, and the Education Minister
here can 'make a statement, is it not
open to us to put questions on that?

Mr. Speaker: First, he asked me to
make it rule 40, and rule 40 is that
the question may be addressed to a

private Member. That finishes the
whole thing.
Secondly, whatever the Minister

might have stated, even if I were to
answer it, he is not able to quote that
rule. Then too, if some Minister has
committed indiscretion, then too we
have to wait for the verdict of the
enquiry that is being held and every
body shall be bound by what it gives
and then we will see when the facts
are known, Otherwise, with regard
to any discussion taking place Here
would be prejudicing the enquiry that
is to be held. Therefore, we cannot
go into the details... (Interruptions.)
Order, order. All shall resume tHeir
seats. They need not take that fur-
ther since I put that question myself
to the Minister, He has stated that
he has certain facts. He says that
there were two versions and he has
tried to make out a story out of these
versions as dispassionately as he pos-
sibly could but that is not his own
information or conclugion. The result
of the eriquiry is to be dwaited.
Other nratters, at what stage it 18,
whethier there is one man making the
enquiry, by what time would 1t be
contluded—these things can be asked,
not the merits.

Shri Hem Barua: On a point of
clarification. We wuant that the Union
government should hold the enquiry
into the incident because the Banaras
Hindu University is undler Parliament
ang the Central government.
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Shri Warlor (Trichur): May I know
whether this enquiry is entrusted to a
retired judge and whether he is stit
under the employ of the U.P. govern-
ment?
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Shri M. C. Chagla: As far as I know
he was a judge of the Allahabad High
Court and after he retired was ap-
pointed a member of some tribumal,
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Shrl A. P. Sharma (Buxar): Re-
garding the point of order raised by
Mr. S. M. Banerjee he has quoted a
wrong rule. Will it be a precedent
for the future? Without quoting the

proper rule, can a point of order be
raised?

Mr,_ Speaker: If he has quoted a
wrong rule, I have given my decision
about it.

Shrimati Renu Chakravartty (Bar-
rackpore): In view of the fact that
this is a very serious case where start-
ing from the Vice Chancellor down to
the entire Banaras Hindu University
staff, professors, teachers, everybody
has condemned the police for coming
into the campus without the permis-
sion and against the will of the uni-
versity authorities, also, in view of the
fact that large incursions are being
made into the authority of the uni-
versities in many States, may I ask
why it was thought fit to ask a quasi-
judicial person, about whom there is
grave suspicion and various other
feelings are also entertained, and why
a man of the stature of a judge, of
the stature of Shri Gajendragadkar or
somebody else— (Interruption)—it isa
serious question and let me proceed—
why such en eminent judge was not
appointed to look into this question
which is of such grave import for the
future of the university?

Mr. Speaker: First of all, before
the hon. Minister answers, I have to
suggest to the hon. Members one
thing. We all ordinarily here suggest
that there ought to be some judicial
enquiry. And when that js accepted
then, when we begin to distinguish
that one person is not so distinguish-
ed and the other person is—(Interrup-
tion)—Order, order. I have followed
all that. Let me conclude.

FEBRUARY, 21, 1988
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Mr. Speaker: Then the only ques-
tion that ought to be put is whether
there are charges or whether he was
suspected or he had such and such
antecedents. Otherwise, this compari-
son that this judge is not competent
or that judge is not competent is not
necessary. (Interruption).
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Shri H. N. Mukerjee (Calcutta Cen-
tral): Ag far ag this judge is con-
cerned, according to the information
given to you already, he is working
on a tribunal or something, which
means he is already in possession ot
a gift from the State Government con-
cerned, which State Government has
already taken a partisan noticc. (In-
terruption). So. to call it judicial in-
vestigation is a travesty of words.

Mr. Speaker: I would request hon.
Members just to exercise some res~
traint when we are passing any re-
marks against our own judiciary and
judges. (Interruption).

An hon. Member: A retired judge.

Mr. Speaker: Order, order. Let
hon. Members listen to me, When
there was so much of divergence bet-
ween the two stories and a judge had
to be appointed, at least efforts should
have been made to see that a judge
should be such as would inspire con-
fidence. (Interruption.)

Shri M. C. Chagla: I shall say
what 1 have done, A statement was
issued by 12 members of the court,
some of them very distinguished
people—ex-judges and ex-Vice-
Chancellors—complaining that this
was not a proper tribunal. A dele-
gation of students waited on me and
also sald that they were not satisfied.

T have written to the Chiet
Minister and 1 will tell the
House what I have written to her.

I have written to her that there is not
much point in appointing a tribunal
which does not inspire confidence and
that no useful purpdse would be ser-
ved by the tribunal appointed by her
it it starts with the handicap that a
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large section of public opinion is op-
posed to it. I have not received w
reply from her.

Shri Raghunath Singh: It is very
elear.

Shri Ranga (Chittoor): It is a mat-
ter between the Union Government
and the State Goverrment, In their
correspondence, they are supposed to
maintain the utmost confidence and
secrecy and it ought not to be divulg-
ed in this House like this. But here
is the Minister who dismisses all that
claim and creates a new precedent, I
have no objection, but I only warn
the Government about it. (Interrupt-
tions).

Mr. Speaker: That cannot be made
a precedent. The discretion is to be
exercised by the Minister himself, as
te whether he can disclose it or not.
(Interruption).

Shri Surendranath Dwivedy (Ken-
drapara): About the remark on the
judiciary, I quite agree with you that
we should not make any aspersion on
the judiciary, but does your ruling ap-
ply to retired judges also who have
nothing to do with the judiciary at the
present moment? You make a gen-
eral remark in which you mentioned
the judges. Does a judge include the
retireq members of the judiciary who
are in employment somewhere else?

Mr. Speaker: 1 only advised the
hon, Members to exercise restraint.

Shri S. M. Banerjee: Sir, while 1
appreciate the letter written by the
Education Minister, Shri Chagla, to the
Chief Minister of Uttar Pradesh, is it
a fact that a students’ delegation which
met the hon. Minister yesterday or
the day before and also the Prime

Minister, have requested—also the
university professors—that just to
ereate an atmosphere of fid in

the public and the students, Rt s
mecessary to form a three-man Com-
mission, the chief of which should be
not less than a Supreme Court Judge?

PHALGUNA 2, 1887 (SAKA) B.H.U.Campus
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What is the impression of the Gov-
ernment? May I know also whether

it is a fact that 10 criminal cases are
pending and whether those cases will
be withdrawn.

Shri M. C. Chagla: About the
second question, the students told me
there are 10 cases pending. My in-
formation is eight cases are pending
Whatever the number, 1 wish, with
all respect to the Chief Minister ot
U.P.,, she would look into these cases.
It is always unfortunate if cases go to
court and the accused are acquitted.
The right test iz not whether there is
a prima facie case but whether there
is a probability of conviction. I wish
the Chief Minister and her legal ad-
visers will look into these cases
and will come to the conclusion that
it there is no probability of conviction,
they would be released.  This is a
matter which is for the Chief Minister;
law and order is her concern and it
would not be right for me to inter-
fere with the lega] proucess. I do not
know whether prosecu‘ion has been
launched, but they have been arrest-
ed. T cannnt tell the Chief Minjster
to release them. When the students
met me, T told them, ‘How can I, as
Education Minister tel' your Chiel
Minister ‘Don’t prosecute these stu-
dents’?” T do not know what mate-
rial she hag got and what material the
students have got, But I do want to
say on the floor of this House that i
sincerely hope the Chief Minister her-
self will 100k into this matter assist-
ed by her legal advisers. see the mate.
rial and come to a conclusion.

Shri 8. M. Banerjee: What about

the first part of my question ahout th
d d of the dents for a three-

man commission?

Shrl M. C. Chagla: That was the
same demand made by 12 signatories
who are members of the Court. 1
have pointed ot to the House what
I have written to the Chief Minister
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Shri 8. M, Banerjee: The students
represented that a three man Commis.
sion should be appointed with the
Chief' Justice or a Judgs of the Sup-
reme Court as Chairman. What is
the impression of the Government?
One-man commission c¢r three-man
commission?

Shri M. C. Chagla: The tribunal
has been appointed by the State Gov-
ernment.

Shrl 8, M. Banerjee: They can al-
ways dictate to the Chief Minister...

8Shri M. C. Chagla: We cannot dic-
tate.

Shri M. C. Chagla: The university
is @ Central University and I want to
assure the House that 1 am as jealous

21, 1966 B. H.U.Campus 1220
(C.A)

of the autonomy of this university as
any member of this House Let me
get the report and then I will decide
what action should be taken to see
that the autonomy of the university is
not undermind or in any way affect-
ed. I want to get the facts.
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The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): Sir, 1 just want to say that
I have noted the views of the honm.
Members expressed in thig House.
The education Minister has himself
expressed his deep concern and has
desired to do something abut this
matter. T shall discuss this mater
with the Chief Minister myself and
see what can be done.
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8hri P. K. Dee (Kalahandi): Sir,
while condemning. ... (Interruptions).
Sir, there & 8o much noise in the
House. Is the House functionin:; pro-
perly?

Mr. Speaker: Order, order.

Shri P. K. Dev: Sir, 'lnle condenm-
ing the hei
by the police......
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Shri P. K, Deo:...... on the students
including foreign students, girl stu-
dents and members of the staff, and,
at the same time, while rei*crating
that only the appointment of . tribu-
nal headed by a Judge of the Supreme
Court could only inspire confldenc~
in all concerned, may 1 kncw, as an
interim step, if the Government are
going to suspend the district authori-
ties so that the evidence is nou biased
and, secondly, the property and :noney
that has been taken eway from the
students be returned rnrmediate'y?

Mr. Speaker: That is for the State
Government to do and not for the
Centre.

Shri
advice,

P, K. Deo: They can give

Mr. Speaker: That is for the State
Government to do. The Centre cannot
take away law and order from the
State. 1 have disallowed that ques-
tion.

Shri Kapur Singh (Ludhiana): May
I know whether the Government of
India are prepared to advice the State
Government that in the interest of
tair-play they should immediately
return the considerable amount of
property snatched away from the
students and withdraw the cases that
have been launched against them.

The Minister of Parllamentury
Affairs and Communications (shri
Satya Narayan Stmha): Sir, after the
statement made by the Prime Minister,
I hope the House will not dis:uss the
matter any more,

Shri Kapur Singh: Sir, that is no
answer to my question—that the
Prime Minister will discuss it with.
the Chief Minister.

Mr. Bpeaker: This also wil! be dis-
cusscd.

Shri P. K. Dea: Then you need not
have called us.

Shri Kapur Simgh: Let them at least
say that they Will put these sugges-
tions before the Chief Ministor.
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Mr. Speaker:
has been said,

That is exactly what

ot wy ol : qur Wl few fe
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Shri D. C. Sharma (Gurdaspur): Sir,
I have been a Member of this House
for quite a number of years. I have
never come across a situation like this,
The Education Minister has read out
two statements which do not agree
with each other. The Banaras Hindu
University is a central univessity.
The members of the Court which
inlcude ex-Vice Chancellors and
judges of the Supreme Court have
issued a statement condemning all
that. May I know what is the func-
tion of the centre vis-a-vis a central
university? =~ When atrocities take
place there which are unmentionable,
when the Vice-Chancellor was also
going to be molested and beaten, what
is the Central Government to do, I
want to know from the hon., Minis-
ter?

Shri Kapur Singh:
a point of order?

May I rise on

Mr, Speaker:
of order?

What is the point

Some hon. Members:
rule.

Mention the

Shri Kapur Singh: Members can-
not be expected to quote the rules
from the cuff. Give me the book
and I will quote the rule. I have
never raised a point of order which
is irrelevant.

Mr. Speaker: I am sending him
the book. In the meanwhile, the
Minister might answer the question.

Shrl M. C. Chagla: We have ¢to
distinguish betwean the autonomy
of the university, the academic life
that i{s carried on there and the ques-
tion of law and order. Under the
Constitution, law and order is the

FEBRUARY,
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concern of the State Government.
We can advise the Chief Minister, we
can make suggestions but, ultimately,
the question of law and order must
be decided by the State Government.
As far as the autonomy and acade-
mic life of the university are con-
cerned, they are the concern of the
Central Government, because it is a
Central University. I have already
given an assurance to this House that
1 will see to it that the autonomy of
the university is in no way interfer-
ed with. As regards law and order,
the Prime Minister has assured the
House that she will convey to the
Chief Minister all the suggestions
made in this House,—suggestions
about release of students, return of
property, transfer of police officers.
All that will be conveyed to the Chief
Minister and I am sure the Chief
Minister will give sympathetic con-
sideration to all that has been said
in this House.
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Shri Kapur Singh: Sir, I -ise on a
point of order under rule 41,
sub-rule (2), clause (xv) of the Rules
of Procedure and Conduct of Busi-
ness in Lok Sabha.

Mr. Speaker: Now he might pass
on that book to me so that I might
also see that rule.

Shri Kapur Singh: Sub-clause (xv)
of that rule says that nobody shall
ask for information set forth in acces-
sible documents or in ordinary works
of . reference, The supplementary
question asked for information as to
what were the functions of the Cen-
tral Government in relation to a
Centra] university, information which
is already avallable in accessible
documents. Therefore, that supple-
mentary is impermissible under the
rules.

Mr. Speaker: He should also point
out to me in what accessible docu-
ment this ti is availabl

Shri Ranga: Banaras Hindu Univer-
sity Act...... (Interruptions) .

Mr. Speaker: Order, order.
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Shri D. C, Sharma: May I know
from the hon, Member which astro-
loger told him of the atrocities com-
mitted in the university, which astro-
loger told him....

Mr. Speaker: Order, order. It is
not a matter for laughter. It is a
serious matter to be considered. Of
course, when the information is con-
tained in an accessible document...

Shri D. C. Sharma: Which docu-
ment?

Mr. Speaker: That is the question
which I put to the hon, Member. Why
should he borrow it from me?

Shri Surendranath Dwivedy: Can
he sit and speak?

Mr, Speaker: No, he cannot; but
some are privileged. I have already
pointed it out to him and, therefore,
that is over. Why drag it again now?
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A point of order is between a Member
and Speaker and not between twe
Members.

are WF W W9 JeT 8,
g dcot qEfafad o § R swr
sfaec W€ a9 ot o a1 ¥

HWEA ISM A W MAAR

1241 hrs,

RE: MOTION FOR ADJOURNMENT
—Contd.

FoOD SITUATION AND SUPPLY OF KERO-
SENE IN WENT BENGAL AND OTHER
PATRS OF THE COUNTRY

Mr. Speaker: There is an adjourn-
ment motion pending. The Minister
of petroleum and Chemicals bag . te
make a statement about the shortage
of kerosene in Calcutta.

Shri Hem Bamua (Gauhati): Whea
is the Prime Minister making the
statement?



1227 Food Situation

The Minister of Petroleum and Che-
micals (Shri Alagesan): Opn the 17th
february 1966, reference was made in
the Lok Sabha to difficulties over the
supply of kerosene in West Bengal and
the unfortunate incidents that have
taken place there. Some Hon'ble
members from both Houses have given
Calling Attention Notices and some
eothers wish to ask Short Notice and
other questions on the subject of
kerosene supplies. I wish to place
Wefore the House information on the
kerosene situation in that State and
also in the rest of the country.

The Government of India has been
taking steps to ensure that adequate
supplies of kerosene are arranged ut
all the main supply points in the
eountry either from the indigenous
refineries or from imports, Upto
May 1965, the indigenous production
of kerosene, which was less than 2/3
of our need, was supplementeq by im-
ports mainly from free foreign ex-
change sources arranged through the
private oil companies. From May
1865, however, due fo the severe strin-
gency of free foreign exchange, im-
porés through these complanies were
stopped. Simultaneously, warrange-
ments for substantially increased im-
ports from rupee sources were made
by the Indian Oil Corporation; these
amounted fo about 450,000 tonnes dur-
ing July to Dccember, as wagainst
188,000 tonnes from rupee sources and
private oil companies in the preceding
private oil companies in the preceding
6 months. The Government of India
also arranged that the private coastal
refineries moved sufficient gquantities
each month by coastal tankers to
ether ports of supply and that im-
ports fitted into well-adjusted and
equitable supply plan for all the gup-
ply areas,

Judging from the trends of kerosene
eonsumption during the past 3-4 years,
the requirements for 1985 ang 1066
have been ussessed at around 200,000
tonnes per month. The level of kero-
sene supplies during the period July
to December 1965 has been averaging
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200,000 tonnes or slightly more, ex-
cept in September 1965 when supplies
for civilian use had to be curtailed
substantially so as to subserve Defence
needs.

When supplies are more or
equal to the requirements, it is ob-
vious that some’ regulation of ‘distri-
bution and prices is called for, The
Government of India had, therefore,
in September 1965 advised State Gov-
ernments to place restrictions on the
quantity of kerosene which muy be
sold to an individual family/household
in urban areas, and to adopt price
control measures to prevent black-
'marketing, We also arranged o sup-
ply information about stocks at in-
stallations and depots every week to
the concerned State Governments and
Collectors of districts; the object was
that this would facilitate measures
that the State Governments may wish
to take to ensure the maintenance of
supplies to dealers and the general
public. Some State Governmenis have
already taken steps to ensure equitable
distribution, particularly in the cities,
and also enforced price control mea-
sures in terms of the Kerosene (Price
Control) Order, 1863. But in several

less

States, no such steps appear to
have been taken, with the result
that there seems to be no pro-

per distribution of kerosene
among different categories of cus-
tomers in large cities and (b) as
between urban and rural areas. It is
not unlikely that the dealers/agents
may find it more advantageous to sell
kerosene in or near large cities rather
than in the .rural areas. It is desir-
able that State Governments should
introduce suitable schemes of cantrol
over distribution in large towns, such
as those with a population of 1 lakh
and over and also enforce price con-
tro] effectively.

As regard supplies of kerosene to
West Bengal, I find Yollowing quan-
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tities were sold in the State from
June to December 1965:
June 1985 21,126 tonn
July 1965 24480 "
August 1965 19,382 ”
September 1965 14771 "
October 1965 22,221 "
November 1965 24,210 ”
December 1965 20,123 7 (Bsti-
mated)
”
December 1965 20,123 ”
Shrimati Renu Chakravartty (Bar-
rackpore): This is 10C?
Shri Alagesan: All. The average
monthly  supplies during these

months compare favourably with the
bonafide demand of about 21,000
tonnes per mofth in previous years.
Though actual sales figures for the
State for January 1866 are not yet
available, the opening stocks and the
receipts for the month were suffi-
cicnt to meet the normal demand.

Stocks of kerosene at the main port
installations in Calcutta (from where
supplies are made to West Bengal and
other areag in the hinter land) were
12,500 tonnes on the 1st February
1966. RBight tankers, coastal and
foreign, have been programmed
during the month to bring a total of
about 28,100 tonnes of kerosene to
Calcutta. Of the eight tankers pro-
grammed, seven are reported to have
arrived already. and only one with a
supply of about 2,000 tonnes is yet to
arrive. This tota] availability ex-
Calcutta of about 40,600%tonnes during
the month should be adequate for the
entire Calcutta. Supply Area, whose
daily requirement has been worked
out at about 1,000 tonnes in addition
to supplies from the refineries at
Digboi, Gauhati and Barauni which
are around 20,000 tonnes per month.
Available supplies at Calcutta are,
therefore, adequate; a regular flow of
supplies from company installations
and equitable distribution arrange-
ments would avoid hardship to con-
sumers. Nevertheless, in order to
ease the current difficulties, the Chair-
man of the Ipdi:n Ofl Carporation
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who met the Chief Minister of West
Bengal last week at my instance has
offered to supply additional quanti-
ties of kerosene immediately from
the Corporction's stocks so that the
State Government can arrange for its
orderly distribution. Additional re-
leases have accordinly started. [ am
informed that the State Government
intends to license dealers, regulate
distribution and control prices almost
immediately. In addition, we have
also asked the private oil companies
to play their part by putting in suffi-
cient quantities of kerosene in the
market so as to relieve shorlages
wherever they exist.
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My attention has been drawn to the
supply and price difficulties experien-
ced in the Punjab, Uttar Pradesh and
Bihar. Average monthly supplies to
Punjab during June to December 1985
were 8,936 which compare
favourably  with the monthly
demand of about 8,700
tonnes during 1964. Supplies to U.P.
during the said period averaged 16,081
tonnes (except in the month of Sep-
tember 1985) against the demand of
16,800 tonnes/month during 1964. Ex-
cept in the abnormal months of Sep-
tember & October 1965, when supplies
to Bihar State were 7323 & 7133 tones,
Bihar received an uverage of 10,300
tonnes per month in the months since
June 19656. This is about 35/6
of previous supplies. We have ac-
cepted the need for improving the
position and are taking necessary
action.

On the question of kerosena prices
generally, I would like to meation
that the Goverument of India had,
under the Defence of India Rules, is-
sued the kerosene (Price Control)
Order in 1863; this layg down the hasis
far calculating the ceiling selling price
of kerosene at any point of sales. The
State Governmentsg can, in terms of
this Order, fix the prices on a per
bottle per litre and/or per tin basis
and prosecute pegsons selling at rates
higher. We are aware that a few
States have already taken action to
fix prices of kerosens,
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[Shri. Alagesan]

In order to ensure adequate supplies
of kerosene to all the States and .also
ensure that supplies are available to
consumers at reasonable prices, we
propose to take the following steps
immediately:

(i) The present practice is to ear-
mark supplies of kerosene on
the basis of individual supply
areas which, in most cases,
consist of areas falling in
more than one State. I. is
now intended to fix State-wise
quotas along with each com-
pany's share of supply ‘o ful-
fil these quotas. This arrange-
ment will ensure an even
more equitable distribution
of supplies among the States.
The Kerosene Price Control
Order, 1963 is being amended
in order to remove ce"tain
doubts that seem to have aris-
en about its interpretation.

I also propose to invite Ministers in
the State Governments in charge of
Civil Supplies to a discussion aimcd at
evolving procedures for implementing
decisions with regard to State-wise
programmes of supply, distribution
arrangements  within  the State and
price controls.

(i)

1 would also like to inform Hon'ble
members that with the commissioning
of additiona] refining capacity in the
middle of 1966, substantially increased
quantities of indigenously produced
kerosene will become available and
the kerosene supply position will
thereby become much more comfort-
able in the second half of this year.
Even before that time, we are consi-
dering how kerosene production cau
be increased within the existing refi-
ning capacity. Meanwhile, our im-
port programme will take care of
the gup between our requirements and
iaternal production.

Several hon. members rose—

Mr, Speaker: Now I can allow Mr.
Banerjee or Mr. Daji or Mrs. Kenu
Chakavarttv—only one might speak—

just to satisfy myself on two points.
“The other members should sit dowa.
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One is that there has been a failure
in face of this statement; the secoad
is that there is a bar on account ef
anticipation because we are taking up
the President’s Address today, I mighs
setisfy ‘myself only on these two things
bacause there will be a rsgular dis-
cussion and opportunities are there te
discuss all these subjects.

Shrimati Renu Chakravartty: I
would like to gpeak with regard to
kcrosene first and then with regard
ty food where, I feel, the Centre has
iziled,

With regard to kerosene, *he ves-
ponsibility of the Centre was nut on.y
to serve out an edict to the State
Governments in September, whih wss
awever implemented, Neither the ques-
tion of distribution was implemented
nor was it really given out in quanti-
ties in which it would have avoiaed
ils crisis. The Central Gnvernment
say that they gave whatever quanti-
ties they have stated. But the fact
remaing that they have never ensured
as they did in May—opening of the
centres of 10C—that that which s
being supplied centrally is also distri-
buted

Secondly, I shall give specific exam-
ples of the amount of kerosene which
is held back by British com»onies [
have rot got the IOC figures and I
would lke that he should tell us this.
In West Bengal, the Burmah Sheli i:as
a big quantity coming in ut Budge
Budge. In Budge Budge the kerosene
position is that there was a total of
18,558 metrie tonnes in February. As
far as the Burmah-Shell is concerned,
they have these 18,558, but they hxve
decided to release only 8500 metric
tonnes and the stock in hand is 10,038
me‘ric tennes, I would like 7 knrw
whether it is not the job of the Cen-
tral Government which knows exuctly
the quantity that has been sent to the
various States, to see as to what exacc.y
is being released, what is being with-
held snd how much is going into the,
black market. In the villages of West
Bengai, there is not an iota of kero-
senc, not a drop of kerosene. All the
villages ure dark. The students ere
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not zble to prepare themselves for
exanunations. The kerosene is seling
at Rs. 2, 24 and 3 where it is available,
That is why I say that ‘he Central
Government has just left the entire
stock to go into the black market.
They are not working—they have
clceed down—some of the 10C devota
which they opened during emergency.
This is u big failure.

May I also speak about the question
of the rice position? I have got parti-
cular figuers. Mr. Subramaniam mis-
led this House to a certain extent,—he
certainly misled me—when he said
that they are going to give tentatively
one lakh tonnes. I was under the
impression that he had given one lukh
tonnes of rice. Only 10,000 ionnes of
rice have gone to West Bengal, In a
situatior. where there has been abso-
lutely no rice given o even landless
labour in the vast countryside, this is
the position,

Even with regard to wheat, the
promised quota was one lakh tunaes.
Last month, he has suid, he has oniy
given 80,000 tonnes.

The Minister of Food, Agriculture,
Co ity Develop t and Co-ope-
ration (Shri C. Subramaniam): I may
clarify here that, ast month, ‘he
quota was only 80,000. This month
they wanted an increased quota of
one lakh tonnes and that has beer
given,

Shrimati Renu Chakravartty: 1
know what he would say.

My information from West Bengal
sources is that one lakh tonnes were
promised. This is almost the end of
February und they have not yet got
it. Ours is not a wheat-eating pro-
vince and let me make that clear.
Our people in the villages are not
eating wheat; it is with very great
difficulty that they can take two
‘rhoties’ and they cannot take more.

With regard to another situation,
there is scarcity of rice. We ull know
that there I8 scarcity of rice in the
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intenational market, We have mo
foreign exchange. Our State has
started procurement. What type of
procurement it is, I do not know; I
shall go into it later and not now.
The question is that they need money
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‘to buy the paddy which is given to

the rice mills. The rice mills were
supposed to be nationalised by the
Bhubaneswar Resolution, but nothing
has been done yet. Now you have 10
pay the rice mills to get rice which
is being milled there and then it has
to be taken to the government godown.
Prior to that there can be no loan.
The Central Government had promis-
ed earlicr that, if we procured, they
would give Rs. 8 crores and then laer
there was a stock and they went up
to Rs. 15 crores. Uptill now the West
Bengal Government have invested
Rs. 18 crores. Now they cannot tuy
the rice mill stock. The Reserve Bank
sticks to its rigid rules.

Mr. Speaker: She should finish now.

Shrimati Reng Chakravartty: The
Reserve Bank is under the contirc: of
the Central Government.

Mr, Speaker: I will request ‘he
member to satisfy me with regard to
Rule 58(vi) on anticipation.

Shri Mohammad Elias (Howrah):
Enough facts have been given by Mrs.
Renu Chakravartty. These should be
admitted and the House should ad-
journ to discuss this burning question.
The situation in West Bengal is very
grave,

Mr.
how .

Shrimati Renu Chakravartty: It is a
very specific issue, We want really
to censure Government. It has been
telling us confidently that they have
done everything. But here the young
children are being shot desd.

Mr. Speaker: I am doubtful about
this question. I want to be clear
about it—this anticipation. The plea
made here is that, because that would
be a general discussion and this is =
specific issue, it should be allowed.

Speaker: I do not know
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[Mr! Speaker]

Can any hon. member from the
Government speak on this to satisfy
me?

8lri Daji (Indore): May I add a
word?

Mr. Speaker: I can allow only one.

Shri Daji: Just a word.

Mr. Speaker: No,

Shri C. Subramaniam: Just now the
Minister in charge of Petroleum &
Chemicals has indicated the supply
position with regard to kerosene.
With regard to rice, the position was
discussed and it was indicated to West
Bengal and the Chief Minister, West
Bengal, is quite aware of it *hai the
availability for 1866 will be one lakh
tonnes of rice and the rest, they will

have to manage from within their
own production . . .

Shrimati Reau Chakravartty: How
ean that be possible?

Shri €, Subramanilam: . .. parti-

eularly because, compared to the other
States, the production in West Bengal
hag been almost normal. I gm saying,
“compared to the other States”. (In-
terruptions).

Shri Mohammad Elias: The people
of West Bengal will not be satisfled
with these wrong and misleading
statistics, Let the question be discus-
sed here openly.

Mr. Speaker: Let me hear him,

Shri C. Ssbramaniam: As far as
that is concerned, we have indicated
that we would be able to give one
lakh tonnes from outside sources to
West Bengal. Five thousand tonnes
were allotted last month and fifteen
thousand tonnes, during this month.
This is more than the proportion which
will have to be allotted for the two
months. Therefore, as far as we are
concerned, with regard to the supoly
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of rice, we have kept up the under-
takings that we have given,

With regard to wheat, it is not as
if there was a quota. Lmst month we
gave 80,000 tonnes and this month also
We gave only 80,000 tonnes, but :ihe
Chief Minister wanted that there
should be an additional allocation of
20,000 tonnes which was immediately
given and these allocations are being
worked out. Tnerefore, I do not see
where we have faileq us far as our
supply position is concerned. What-
ever might pe happening in the State,
there is an Assembly there; a govern-
ment responsible to it is there and it
is being discussed there. As far as
we are concerned, we have fulfilled

all the undertakings that we have
given.
Shri H. N. Mukerjee (Calcutta

Central): We are not concenaed quite
so much with the details of what

Government has done or has not
done. The fact remains that the West
Bengal Government rightly or
wrongly has asked or the immediate
despatch of 1 lakh tonnes of
rice

Shri C. Subramaniam: No, no; I
want to correct the hon, Member,
because he is proceeding on a wrong
report in the newspapers. I have
not received any request from West
Bengal for one lakh tonnes, and even
for 10,000 tonnes,

Shri H. N. Mukerjee: We can only
proceed on the information we re-
ceive. But apart from that, the
¢’fculty is that the Governments at
the Centre and in the States together
have created situation in West Ben-
gal where not only shooting has taken
place on a large scale, and young
children have been killed and shot
through the heart, but also the com-
munity life seems to have come to a
standstill. Shrimati Renu Chekra-
vartty was there for two days. I
have been here and I read in the
papers that schools are to be closed
for a whole week from the 2lst
February to the 26th February, that
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is to say, community living of a
normal sort appears to have come to
a full stop; on account of the food
disturbances about which the leading
Bengali writer who is nominated to
the other House by the President, Mr.
Tara Shankar Banerjee writes in the
Bengali daily Jugantar and the right-
wing Congress newspapers quote
statements by Congress-minded head-
masters of schools in the Basirhat
area where the shooting had taken
place and all that kind of thing, there
is dislocation and there is apprehen-
sion in the minds of the people, and
Government give here a certain kind
of statistics.

My point is that quite apart from
tht qiscussion with regard to the Pre-
sident’s Address which is an overall
discussion, which is a matter where
we may not consider, on certain points
or on certain considerations, to go
against the Government, quite apart
from that, in regard to this particular
matter, the failure of the foud admi-
nistration, and the failure of the dis-
tribution and despatch of kerosene,
which is a Central responsibility, and
the consequential results of that in
West Bengal, in the Calcutte region
and elsewhere in that State, have
created a situation where it is up to
us to take notice of it and it is on
that basis that we want to censure
Government on the foundation of this
adjournment motion. That would be
my submission to you,

Shri Ranga (Chittoor): May I just
make one submission? During the last
session, again and again, our friends
from Bengal had asked for s discus-
sion and also warned Government in
regard to the impending shortage of
kerosene, At that time, the Minister
concerned said that there cou!d be no
such apprehensions at all, and there
would be no difficulty and ¢verything
was looked after well. But just now,
we have had the confession on the
part of the Government, from the
hon. Minister himself. . . .

Shri Alagesan: 1 do not know how
my hon. friend considers it a8 a
confession.
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Shri Ranga: Even if you were $o
consider the discussion on the food
side of it unnecessary in view of the
general discussion that we are going
to have, so far as the kerosene ques-
tion is concerned, it is a specific one;
there is an obvious failure on the part
of the Government n the face of the
warnings repeatedly given by hon.
Members from various parts of this
House, and all these riots which are
taking place there.
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Therefore, I would plead with you
to allow us to have a separate dis-
cussion on that alone, on kerosene at
least, on this adjournment motion.

Shri Harl Vishnu Kamath (Hoshan-
gabad): Mauy I say a word about the
question of anticipation? . . .

Shri Nath Pai (Rajapur): May I
just make one submission”?

Mr. Speaker: I am feeling rather
nervous that we have spent so much
time on the preliminary thing itself.

Shri Nath Pal: I quite agree; I
shall be very mindful of this. You,
Sir, have raised two questions gbout
the admissibility. I vehture to plead
with you that you should be pleased
to admit it. If you peint out that
there is debate pending. in the first
place, it contradicts your own earlfer
decision, which I think was a right
onk, in admitting the adjournment
motion on Kerala, because the same
arguments could have been udvanced
then also that a debate wus pending.
Therefore, I submit to you that to
say that we are going to discuss the
President’'s Address under which
everything under the sun can be
brought in, and, therefore, matters of
routine. public importance should be
kept away will not be very health.
That is my first submission.

Secondly, 1 plead with you very
earnestly that if every time on the
eve of the discufsion of the Predi-
dent's Addresz which gives the House
an opportunity discussing  fhe
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[Shri Nath Pai}

whole gamut of governmental poli-
eles, this privilege is to be used
against another right of ours to table
adjournment motions, I do not think
that it will be g very healthy prece-
dent.

Thirdly, there has been a clear and
definite failure on the part of the
Government, particularly with regard
%o the food position, and, therefore, my
interest is there, because it is a wide-
spread calamity; partly it is the fai-
lure of nature, but very largely it is
the failure and incompetence of
Government, and we must get an
epportunity to bring it to the notice
of this Iouse. We know the fate of
adjournment motions here; none-the-
lqss they serve a useful purpose.

In the light of this, therefore, I
plead with you that the fact that we
are going to discuss everything under
the President’s Address should not
eome in the way, and you should not
be oblivious of the urgency and
seriousness of the situation which is
not limited only to Bengal but which
extends to Maharashtra and other
States too.

Seme hon. Nembeﬁ rose—

Mr. Speaker: I cannot open out the
discussion on the adjournment motion
now.

Shri §. M. Banerjee (Kanpur): We
have something to say in addition to
what has been stated.

Shri Daji: I want to
submission to you.

make one

Mr. Speaker: If the submissions are
to continue for an hour and a half,
and then the adjournment motion
also comes, then it would mean three
to three and a half hours. Therefore,
T had said that I would call only one
Member, and I had allowed one Mem-
ber to speak. Earlier I had asked
either Shri S, M. Banerjee or Shri
H. N. Mukerjee or Shrimatl Renu
Chakravartty to stand.
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Shri S, M. Banmerjee: I want to sup-
plement the information,
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Always I have found that there are
obstructions put even when I am
just supporting the Opposition; the fact
that 1 haq allowed an adjournment
motion once is used now as an argu-
ment against me saying that I had
alloweq earlier the discussion on the
Kerala food siluation. Is it fair to
use that argument now? At that time
we had not known when the Address
was going to be taken up, . But to-
day we know definitely that we are
taking it up today. Therefore, the
two adjournment motions are dis-
tinct from each other. But in any
case, I find that it is a serious situa-
tion, no doubt, and there had been
much of damage. Therefore, T would
ask Shri S. M. Banerjee to ask for the
leave of the House.

Mr. Speaker: Those who are in
favour of leave being granted . . .
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Shri S. M, Bamerjee: Some Mem-

bers have just now gone out . . .
Mr. Speaker:....may rise in their
Places. % zam § fw faw 37
e oy g7 ¥ ¥fF evm FaR
w Tt W ow oW
sord AEY &Y oo @wat g

Shri S. M, Banerjee:
Members have gone out.

Some hon.

Shri Mohammad Elas: Why should
it be insisted every time that 50
Members saould rise in favour of an
adjournment motion? If one Mem-
ber tables an adjournment motion,
why should he be required to have
49 supporters?

Mr. Speaker: Would the Leader of
the party ask the Member to resume
his seat? Is it fair to continue like
this?

Shrimati Renu Chakravartty: No.

Mr. Speaker: There ought to be
some end.
Shri S. M. Banerjee: Some hon.

Members have gone out; that was why
1 wanted to request you to take it up
later.

- Mr. Speaker: Should I go and call
them in? Is there any such rule?

Shri 8. M. Banerjee: The hon.
Minister was making a long statement,
and, therefore, thinking that he
would take some time, some hon.
Members had gone out.

Mr, Speaker: There are some other
adjournment motions also but they
are generally about the foed situation
and the shortage of kerosene oil.
They could be taken up during the
discussion on the President's Address,
and, therefore, they cannot be taken
up separately now.
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Now, Papers to be Laid on
Table.

Shri Hem Barua: What about the
statement about the talks with the
Naga hostiles?

the

Mr. Speaker: The hon. Prime Min-
ister would make that statement at
3 pMm.

13.08 hrs,
RE. QUESTION OF PRIVILEGE

st W qaw qrw: (ATar)
Wy wgiEw, §7 ow faswfuere -
vagaT & gwr & IR H oqg o)
foar a1

W wEEg: 3 g9y fer
t1 3n w vaw w o fee
¥ wr wr sfaem g

13.08} hrs.
PAPERS LAID ON THE TABLE

Navy (Pay AND ALLOWANCES) Recu-
LATIONS

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
On behalf of Shri Y. B. Chavan, I beg
to lay on the Table a copy of the Navy
(Pay and Allowances) Regulations
1866, published in Notification No.
SRO. 1.-E in Guzette of India dated
the 5th January, 1966 under saction
185 of the Navy Act, 1957. ([Placed
in Library. See No. LT-5492/66].

Recorp or prscussion erween CHrer
or ArMY STAP?, Inp1A ArD C-me-C,
PAKISTAN Asmy.

Shri A M. Thomas: On behal? of
Shri Y. B. Chavan, I beg to lay on the
Table a copy of Record of discussion
at Rawalpindi on 9th and 10th Feb-
ruary, 1866. between Chief of Army

Staff, India and C-in-C, Pakistan
Army. [Placed A Library. See No.
LT-5493(68).
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Reports oF CoMMITTEE ON Broab-
CASTING AND INFORMATION MEDIA ON
(1) RApro COVERAGE FOR BORDER

AREAS, (2) BROADCASTS FOR RURAL
AREAS, AND (3) TELEVISION FOR
INDIA.

The Minister of State in the Minis-
try of Law -Shri C. R. Pattabhi
Raman): On behalf of Shri Raj
Bahadur, I beg to lay on the Table
a copy each of the following Reports
submitted to the Government by the
Committee on Broadcasting and Infor-
mation Media headed by Shri A. K.
Chanda:--

(1) Radio Coverage for Border
Areas,
(2) Broadcasts for Rural Areas, and
(3) Television for India.

[Placed in Library. See No.
5484|166 to LT-5496/66).

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of information
with regard to this item. May I know
whether the committee is yet to make
any more reports? Secondly, now
that, this report on radio coverage
for border ereas has been submitted,
can the House be assured that with
a view to countering the Chinese pro-
paganda on the border, All Indira

io, I am sorry, All India Radio
will now be effective and efficient in
radio coverage for border arcas?

Mr. Bpeiker: What assurance can
be given on this question?

Shri Harl Vishnu KEamath:
many more reports coming?

The Minister of Parliamentary
Affalrs and Communications (Shri
Satya Narayan Sinha): Yes.

Shri C. R. Pattabhl Ratman: I think
the Deputy Minister in charge.

Shri Hari Vishau Kamath: Oh. he
is not the Minister now.

LT-

Are

Mr. Speaker: That information
must be given to the House by
3 O'clock,
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ANNUAL REPORT OF THE REGISTRAR oF
NEWSPAPERS

The Deputy Minister in the Minls-
try of Information and Broadcasting
(Shrimati Nandini Satpatl): I beg teo
lay on the Table a copy of the Annual
Report of the Registrar of News-
papers for India, 1965 (Part II)
[Placed in Library. See No. LT-5487/
66.]

1311 hrs.

PUBLIC ACCOUNTS COMMITTER

THIRTY-SEVENTH REPORT

Shri Morarka (Jhunjhunu): While
presenting this Report, 1 beg to state
that the Public Accounts Committee
(1964-65) approved their 37th Report
on paras 12, 13, 14 and 28 of the Audit
Report (Defence Services) 1964, at
their sitting held on the 18th April,
1965. At their sitting held on the
28th April, 1965, the Public Accounts
Committee (1964-85) had decided
that the presentation of this Report
be deferred in view of the tense bor-
der situation with Pakistan. Subse-
quently, at their sitting held on the
20th January, 1966, the Committee
(1985-68) decided that owing to the
chahged situation, the Report in
question might now be presented to
the House, ’

Accordingly, I do hereby present
the 37th Report of the Public Ae-
counts Committee (1964-65) on paras
12, 13, 14 and 28 of the Audit Report
(Defence Services), 1884

Shri 8. M. Bamerjee (Kanpur): I
would like to know one thing about
the report which has been presented.
It was stated by Shri Morarka that
the report was not presented earlier
in the piblic interest, because o the
tense border situation. Does this Re-
port include the Committee’s observa-
tiohs on Avio-748 or are they orhit-
ted?

Mr. Spedkdi: The Report hiid 10 B8
seen.
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Shri Morarka: Actually, one of Shri H. N. Mukerjee (Calcutta

the paras concerns Avro-748 and this
Report deals extensively with that.

13.13 hrs, !

MOTION RE: TASHKENT DECLA-
RATION—contd.

Mr. Speaker: Further consideration
of the following motion moved by Shri
Swaran Singh on the 16th February,
1866, namely:—

“That the Tashkent Declaration
be taken into consideration”.
and amendments thereon.

St gwH W wEAT (FA1H) : WAH
wiea, & feT v W@ g

Shri Hari Vishau Kamath (Hoshan-
gabad): She should be present at least.

geme fed @, v Ay wam AW
i T wgw w1 e ¥

weaw wgww : gener. @ fed
¥, g &% §, ¥ awmre e fay
w YW T,

ot gew WX wwE@ 3
oA §& ¥ I IAOT A W@
2
2465 (ai) L7

Central): Could it be conveyed to the
Prime Minister that it ig the desice
ot the House that on this very pre-
eminently important matter, she
should make a statement in the House?
There is a qualitative character to a
statement made by the Prime Minister
in the House rather than in some
meeting somewhere  outside the
House. It ig very important that she
makes a statement in regardq to the
Tashkent Declaration. We have ail
respect for our friend, Shri Swaran
Singh, but we do desire that the
Prime Minister should make a state-
ment in the House on this question.

Mr. Speaker: It is for Government.
This wish of the House should be
conveyed to the Prime Minister,

st qergrere et o (faoei)
weaw wged, & fAww s W
g fs ooz gamYar wif w9 wgeaget
T & oW e wd & -
fasrl dgg ame %1 v aff femar
Sfarag feagar O |y w1 ITW |
&t ar agw  geviw w7l 1w@ ow
fs gz = fag ft g e Twv
z 1@ §a1 3w 3w §F wiwdr A
¢ w T gfe ¥ qEx
TR w1 feft wen s we
oA g? m oAt ¥ o3 g
Faifaer fawd &1 wmr A
Luicll

avaw WEw@ : mied AT %R
o spagt 1 & gk @ sfe-
®E ®TAT I WY KIATA I AG
e & ) Afer v & ww
fafrer aw A v € fo aw ww
sy Y X mex §7

ot gen Wy v ;WY
avd § f5 ggw Al Sy
€% e yaT gTm wgy §
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&
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W TORTe Trew . Wi &
#T A A9V IT AF AT T Q€
WAAT A IAT K w@dT wE) @
FIUW b XA ¥ TN G { A wavay
AT AT |
| WEQATd Aer §Wre WAt (o)
w Amrme fog): I derfed
N ogWd ISET AT & 1 wOE
AR @ @ B ag wwi 48 gf o
W W AW I @i e
o g & qew AdY Wy gy €
AR GG W FT gHg IAFT (e
@ TR A gy wrarfe @
T AT T 43T FT FW & G
d | HfRA F€ AR gre|  we-
fafertas &1 g R ww <@m
g 9 Wwy @ qw T AR
IR AT ¥ N o oA F o
e N oW Y ow
g &1

! g Wy ewE : OF W
& a® yam fawr €1 ogw IwW
A AU WRY £t W I W
T W dTE A &)
Shrimat! Renu Chakravartty (Bar-

rackpore): When does the debate on
the President’s Address begin?

Mz, Speaker: Immediately after
this.

Shrimati Renu Chakravartty: May
we request that at least then the
Prime Minister should be in ‘he
House?

Mr. Speakesr: By that time, she

would come—I1 suppose.

Shri Harl Vishnu Kamath: Suppose!

Mr. Speaker: 1 can only suppose.

Shri Mari Vishas Kamath: You can
direct the Leader.

The Minister of External Affaiss
(Shri Swaran Singh): Mr. Speaker.
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Sir, I am gratetul to hon. Members
who, while participating in this de-~
bate, lent massive support to the
Tashkent Declaration, I am very
happy that this support came not only
from hon. Members belonging tq this
side of the House but several hon.
Members from the Opposition Benches
also supported the Tashkent Declara-
tion, and have given on many occasions
more reasons anmd arguments im
favour of acceptance of the Declaration
by the country. This expresses the
determination of our people to treat
this as a non-party issue, as a
nationa] issue.

My task in replying has been great-
ly lightened. It is very much eamer
as several hon. Members who have
already participated and have lent
their support to the Tashkent Decla-
ration have given various arguments
and reasons to remove same of the
doubts that had been raised by those
hon. Members who criticised the
Declaration. I will not, therefore, be
leng in my reply. I will try to can-
fine myself to meeting some of the
specific points that have been raised
by hom. Members who criticised the
Declaration.

At this stage, I would like to say
that a desire has been expressed by
hon, Members that the Prime Minis-
ter should also make some statement
on the Tashkent Declaration in tbe
House, I am sure that this requcst
this wish that has been expressed om
the floor of the House, will be coe-
veyed to the Prime Minister, and in
her intervention in the debate on the
President's Address, she can include
her own statement on the Declara-
tion,

ot 7w foag () T =
g ax ¥ qEh?
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Shri Swaran Singh: The question
of withdrawals of armed personnel
from Haji Pir, Tithwal and Kargil
has come up for comments; it has alse
been criticised by certain hon. Mem-
‘ bers. The question of infiltrators has
also been mentioned. As a matter of
fact, these two points are inter-
connected, and I would like to say
something on these two points
together. We have first to see the
objective that we had before us when
the Indian armed forces moved (o
Xargil, to Tithwal and to Haji Pir.
It is very importamt, because we were
facing aggression, and this massive
aggression originated in the form of
a Jarge number of armed personnel
crossing over to that part of Jammu
and Kashmir which is in the actual
possession and control, administrative
and the rest, of the Goverament of
India.

When we took up this matter with
the Pakistan Government and point-
ed out to them the serious sitwafion
created by these armed inffitrators
eoming a=eross into Indian terrdtory,
the Government of Pakisten did not
accept and responsibility. It -then
‘Became necessary for us to take
defensive measures to check inflltra-
tion, b the responstbility in this
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respect was not accepted by the Gov-
ernment of Pakistan. It was in that
context that the Indian armed forces
moved into these two passes, Tithwal
-and Héji Pir; end we moved inte
Kargil because our line of communi-
cation to the Ladakh area was under
constamt threat by the sniping and
other provecative acts which were
indalged in by the Pakistan forces.
These were the objectives before us
when we moved to these passes.
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We have now to see whether, when
we agreed to withdraw, our objective
had not been realised, whether the
reason for which we moved to these
passes still persisted at the time we

agreed to this withdrawal. We gave
very careful consideration to the
various aspects. This was a very

serious matter, and we attached a
very great deal of importance to it;
it was necessary for us to give the
most careful consideration to the
implications of the step that we were
taking in agreeing to the withdrawal
from these areas.

As 1 said when 1 initiated this
debate, three conditions were agreed
to by Pakistan. Firstly, beth ceun-
tries agreed that the use of force
would be abjured in the settlement of
any dispute; seeondly, that cease-fire
terms on the cease-fire line would be
adhered to and respected by the two
parties; and thirdly that there woald
be non-interference in each other's
internal affairs. Even ong of these
considerations or conditions is enough
to correet the mischief that can be
created by the movement of infilira-
tors.

Shrt Frank Antliony (Nominated—
Anglo-Indians): Question,

Szt Swaram Singh: Let me finisk.

Shri Hari Vishns Kamath: You
need not finish. He can question.

Shri Swaran Singk: Sending armed
inffitrators, for instance, is :gvlo\dy
use of force, and it both parties sgree

that force will be used for the
enforcement of #ny chim or theé
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settlement of any dispute, obviously
they cannot say that they will send
these infiltrators in the exercise of
their right to enforce a claim or to
settle a dispute. It is quite another
thing, a separate ' issue to which I
will come, as to whether they will
respect this or not, but my point is:
is the sending of inflitrators protected
or can it be resorted to by any loop-
hole that is there in the agreement?
My contention is that we should keep
these two things separate, the inter-
pretation of the agreements, and then
other party's intentions or the ques-
tion whether they will respect the
terms of the agreement or not. At
this stage, I am on this question
whether the agreement itself covers
armed infiltrators or whether, not-
withstanding the terms of this agree-
ment, and even if they are adhered
to, they can make out a case that they
can send inflltrators.

Shri Hem Barua (Gauhati): They
have already made out s case.
Shri Swaran -Singh: They have

not.
8Shri Hem Barua: Yes, they have.

Shri Swaran Singh: I know what
you mean to say. That is no new
point, you know fully well. Pakistan
has at no stage said that they have
got the right to send infiltrators. All
along they have denied having sent
infiltrators, and even now they do not
sy that they have the right to send
infiltrators. That is an important
point.

Shri Hem Barua: Pakistan has not
accepted the argument that Kashmir
is an internal matter. President Ayub
and Mr. Bhutto have made it clear.

Shri Swaran Singh: He has jumped
on to the second issue. I am saying
that one of the first conditions of the
agreement is not to use force, and
sending armed infiltrators is use of
force. That is what I am trying to
eontend. It is quite clear that even
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Pakistan has not said that they are
entitled to send infiltrators or to use
force even if Kashmir is not an
internal matter of India. We do not
accept Pakistan's contention that
Jammu and Kashmir is not an inte-
gral part of India, and any interfer-
ence by sending infiltrators, even by
whipping up agitations there or try-
ing to support those who are not
accepting the writ* of the local gov-
ernment there, is very much inter-
ference, We do not accept their
interpretation of Jammu and Kashmir
not being an internal problem or an
internal responsibility of the Gov-
crnment of India.

Shri Hem Barua: Kashmir is an
integral part of India. Then why did
they discuss Kashmir at Tashkent.

Shri Bade (Khargone): We want
your guidance. The hon. Minister is
repeating the same argument which
he advanced in the beginning. Mr.
Anthony has pointed out that though .
Pakistan is not owning responsibility
for the infiltrators, they are still
there. So, what is the reply to that?

Shri Swaran Singh: If the hon.
Member waits, he will get the reply.

Mr. Speaker: After hearing him,
my guidance is that he will kindly
resume his seat and for some time
listen patiently.

Shri Hem Barua: My submission is
this, We have been saying that
Kashmir is an integral part of India,
and we have been saying that very

rightly. Then I do not understand
why Kashmir was discussed at
Tashkent. If it is an integral part,

we do not discuss it with anybody,
anywhere.

Shri Swaran Singh: That is a
separate issue about which I will
have to savy something. but at the
present stage

Mr. Speaker: If the Minister does
not yield, the hon. Members should
exercise patience and listen to him.
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Shri Swaran Singh: The important
point that I was mentioning at this
stage was that this question of infiltra-
tors and their being sent is covered
by this condition which has been
agreed upon between the two sides.
I need not repeat it.

The second point
mentioned is that they do not accept
Jammu and Kashmir as the internal
problem of India, and therefore there
may be a loophole for sending infil-
trators. My reply to this is two-fold,
Firstly, it is our interpretation, it is
our very firm stand, that Jammu and
Kashmir is an integral part of India,
and that its sovereignty is not nego-
tiable. In these circumstances, any
uniiateral interpretation
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Shri Swaran Singh: We do not
accept this interpretation that they
have got the right to interfere in this.
So far us the question of armed In-
filtrators is concerned, whatever may
be their position with regard to
Jammu and Kashmir, even if the,
are kceping up a dispute on that is-
sue, which vie do not accept—we
clearly say that there is no dispute—-
even then I contend that the clause
relating to non-use of force covers
this completely and any step that
they take to intcrfere with the estab-
lished administration on our side of
the cease fire line is a clear viola-
tion of the Tashkent declaration. It
is therefore something about which
we need not have any doubt in our
minds. Prof. Hem Barua says: if it
{s an interna] matter why was it
discussed? It is very clear in the
Tashkent declaration it is not left in
doubt. I would recall that Prime
Minister Shastrl had on more than
one occasion made the position
clear in this House: ‘' I am not going
to discuss Kashmir”
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that has been
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Shri Hem Barua: He discussed it.

Shri Swaran Singh: He had also
said: if the other party says that it
wants to discuss Kashmir or they
want to raise some point, all that I
have to do is to state clearly that
Jammu and Kashmir is an integral
part of India; that ig the position to
which he said India would stead-
fastly adhere. In this context, at the
meetings in Tashkent between vur
late Prime Minister and President
Ayub Khan, it is a fact that Presi-
dent Ayub did raise the question of
Kashmir,
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Shrli Tyagi (Dehra Dun): What
did he say? What did he claim?

Shr{ Swaran Singh: Our late
Prime Minister made a clear and
categorical statement that Jammu and
Kashmir is an integra] part of India
and that is the position to which he
strongly adhered; we are not going
to alter that position, As to what
President Ayub said, or their Foreign
Minister said, it is well-known; they
say from time to time that the peo-
ple of that area should be permitted
to express their desire about their
future. If in reply to that we cate-
gorically reject any such claims and

reiterate our stand on Jammu and
Kashmir, it is not discussing the
question of Kashmir: it is only a re-
iteration of the position, and that
fact, Mr. Specaker, is clearly enun-
ciated in the declaration. The de-

claration saysg that the two sides re-
iterated their position. Prof. Hem
Barua is hurling the declaration at
us. We went through every word of it.
Shri Dwivedy raised a point that the
position and manners in which this
sentence is used perhaps might cast
same cloud on our assertion. That
is not at all correct. Article T says
that the Prime Minister of India
and the President of Pakistan agree
that both sides will exert all efforts
to create good neighbourliness bet-

ween India and Pakistan in accor-
dance with UN charter, That s
unexceptionable. , They reafirm

their obligation under the charter
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not to have recourse to force but to
scttle their disputeg through peace-
ful means. 1 would very strongly
urge that thig is a very clear and
categorical reaffirmation of ‘the ob-
ligation not to use force. This
should not pe lightly dismissed; it is
a clear affirmation of their obligation.
They considered that the interests
of peace in the region, particularly
in the Indo-Pakistan sub-continent
and indeed the interests of the
people of iIndia and Pakistan,
were not served by the continuance
of tension between the two countries.
They also said that our attitude
should be to develop good neighbour-
ly relations, to discontinue tension,
It was in this context and against
this background that Jammu and
Kashmir was discussed and each side
set forth its respective position. [
have already said what our position
was: namely, that it i3 an integral
part of India. The other party said
that they have got their own claim.
They agreed to disagree on this is-
sue. To bring about good neigh-
bourly relations, it was said there
were other matters which should be
attended to and the rest of the de-
claration preceeds to mention some
of the other matters. The mention of
this background against which Jam-
mu and Kashmir was discussed is a
point’ which bring out our clear
statement and position on Jamma
and Kashmir. 1 would also like
mention that in the course of my
talkg with the Foreign/ Minister of
Pakistan and his colleagues, talks
during which on our side my ool-
league Shri Chavan and other mem-
bers of the delegation were present,
I reiterated our position and our
stand on Jammu and Kashmir in un-
mistakable terms.

Some hon. Members here and
some outside hacd mentioned that the
eountry should be teld as to what
was trlked between the two sides, 1
would like to clarify the position.

Shri Hari Vishnu Kamath: Mr.
Tysgi was Dot told perhapa.
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Shri Swaran Singh: There are a
large number of others. The Indian
position on  Jammu and Kashmir
was pot whittled down in the slight-
cst; we reiterated in clear and ua-

mistakable terms our stand, and
Pakistan is in no doubt about owr
stand.

Shri Tyagi: Very good.

Shri Swaran Singh: No news-
paper, no critic or supporter
of the Tashkent declaration
from Pakistan has ever  assertea

that India has deviated from its stand
on Jammu and Kashmir. On an issue
on which even Pakistan does not
claim that we have changed our stand
on Jammu and Kashmir, it is not
wise or in our natiopal interest to
continue to agitate these points and
unnecessarily to create doubts even.
when the other party is in no doubt.

I do not want to go into the whole
history of how this wave of inflltra-

tion started and how we took pre~

ventive action by moving into some
of the passes and how vigorously our
security forces took very stern and
effective measures to deal with the
inflitrators who were operating in
Jammu and Kashmir territory
(Interruptions.)

Shri Hari Vishnu Kamath: Rather
late,

Shri Swaran Singh: There caunet
be a running commentary.
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8hri Swaran 8ingh: I cannot reply
to all guestions in ome breath. If I
attempt to answer ane argument and
the hon. Member feels it is incon-

venient. then he goes to something
else; that is not fair.

Shri Sham Lal Saraf (Jammu and
Kashmir): My submission is: let the
hon. Minister speak and let us know
what he says. Later on, we can put
questions. This sort of heckling will
not do.

Mr. Speaker: 1 am not promising
whether I would allow questions or
not. .

Shri Swaran Singh: The infiltrators
who had crossed over were being
dealt with and our security forces
and our police made a very thorough
job of it. If ultimately we were able
to control the situation it was due
to the effective steps that were taken
by the security forces. I would also
Iike to add that the government of
Jammu and Kashmir and. if I may
add, the people there, acted very
strongly and they fully cooperated
with these steps taken by the autho-
rities in dealing with the infiltrators.
It was this support given to us, the
lack of the response which mistaken-
ly Pakistan thought shey would get
from the people, which was mainly
responsible for thwarting the designs
of the infiltrators,

1887 (SAKA) Declaration
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We are gratelul to the peaple who
gave information to the local guthu-
rities. We had a large numbher of
non-officials who traced the move-
ment of these people and supplied
information to the authorities whi-n
ultimately led to the mopping up
operations and in providing the ne-
cessary eecurity to the areas and to
the targets which unfortunately had
been aimed at by the infiltrators.
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I would also like to add that after
the cease flre operations, although

Pakistan did continue to keep this
posture that they had never sent
these infiltrators, and continued to

disown their responsibility, we huve
definite information that they called
upon these people, who had been
sent across, to return to that area.
We had definite information on that
score, and a large bulk of the pen-
ple actually crossed over into the
other territory. (Interruption). Our
security forces also have been step-
ping up their efforts, which continu-
ed after the cease fire, because our
Prime Minister had made it absolu-
tely clear that any ceasc fire agree-
ment that is arrived at or any cease
fire arrangement thaf is accepted does
not mean that gur efforts to deal
with the infiltrators or to deal with
them effectively would in anyway be
influenced by the cease fire. We made
the position clear that thig is an in-
ternal, law and order matter, and
we had to function effectively. It

was the combined effect of these
two things; the continuous drive
by our security and armed
forces, the civilans and the
civilian government—all this com-

bined efforlt put 86 much pressure
on them and they found, particulir-
ly after the cease fire, that there wa:
no point in their staying on. A large
number were actually thrown out
and pushed back into the other tar-
ritory. We have definite information
about the order which was availalie
with us when they sent gcross thesc
inflltrators, through a variety of
sources, that efter the cease fire,

particulesly—
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Shri  Surendranath Dwivedy
(Kendrapara): Is it your case that
there are no inflltrators inside Kash-
mir now?

Shri Swaran Singh: I am coming
lo that. Out of the total number of
infiltrators, who ‘were in thousands,
a good bulk has been thrown back.
A large number of them were killed;
some of them were alsp arrested.
The number that might be left there
might be very, very small. It s
very difficult for me to give any
number, but it cannot be more than
a few odds aud ends, say, half a
dozen or. 10 people in one remote
area or the other. I have not got the
census or the list. If we knew the
exact number, we would get hold of

them or kill them or shoot them,
those who come here without any
authority. But the point is, the

Pakistan Government, naturally from
the very beginning, had taken the at-
titude that they are not concerned
with these, that they have not sent
tnem; we have information that they
had done so and they had sent ac-
ross these people. We had informa-
tion that they were receiving mes-
sages and we intercepted some of
those messages, and it was on that
basis that we kept the country and
this House fully informed about
their activity; that they were sent
across and they were supported. We
had also information—we had de-
finite information—that they were
withdrawn after the cease fire. So,
this was a combined effect of the
two-pronged operation, pressure by
us, by our security forces, and also
their attitude that they wanted to
withdraw.

In a matter like this, we have to
see the results and need not insist on
a public statement that they have
withdrawn, I am sure that even on
this statement of mine they might
say, “No; we never sent anyone; we
have not withdrawn anyone” They
may say, as in their earlier state-
ment, that “We have not sent any
man even in the initial stages™ BSo,
we have to look to the situation on
the ground and view it reslistically,
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and realise that in future, these con-
ditions are accepted: that non-use of
force is accepted; non-interference
in one's internal affairs is accepted;
and that observance of the cease
fire terms on the cease fire line is
accepted, for after that sending in

armed  personne] across the cease
fire line is g clear violation of the
cease flre termg and the cease fire

line. So., in actual fact also, based
upon this agreement that they have
entered upon, we were fully  satis-
fled that the question of infiltrators
is not likely to arise hereafter, ana
it is covered by the agreement. It was
thereafter that we agreed in respect
of Haji Pir and Tithwal the passage
through which we had moved in order
to check further infiltration.

Shri Nath Pai  (Rajapur);: Now
that you have covered this point—I
have been listening very patiently—
may I put one question? How wouwld
you say that they disown, when they
sent them? They now disown that
they have issued orders to withdraw
them. 1 ask you very simply; it

has been annoying ecvery Indian.
Ultimately, again, they will send
them and when the time has come

to disown, they may say “we have
not sent them”! What is your pro-
tection against this kind of perfidy?

Shri Swaran Singh: It is a sepa-

rate issue and 1 will answer it. We
are clear that if the termg of the
agreement are adhered to, then, the
question of sending infiltrators does

not arise. It is a very pertinent
question and a practical question, that
if they do not adhere to the obliga-
tions that they have undertaken, then
what is our guarantee? It is a very
pertinent question. But the answer
to this is the same as with 3l1 the
other agreements that have been
entered into between two countries.
In a matter like this, if we start with
this attitude that any agreement that
is entered into is not likely to be ad-
hered to that they will find some ex-
cuses to go back upon the agreement,
then, the reply iz that we know how
to deal with the situvation. Then a
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new situation develops  altogether.
The agreement is clear. If they do
not adhere to it, if they go behind the
agreement and do not faithfully car-
ry out their obligations under it but
surreptitiously take resort to some-
thing else, then it is a clear violation

of the agreement; then a situation
arises, and we will take the
sternest measure to meet the situa-

tion, and of that we have never
made any secret. I would beg of this
House to see that the agreement is
very clear, and that the ultimate
protection in this ease is provided by
the agreement and by their adher-
ence to this agreement, If the agree-
ment is not adhered to, what follows
depends upon our capacity to deal
with the situation. Many of our
foreign friends, sympathetic friends,
have many times mentioned to us
that a country of 45 crores or 48
crores of people hardly needs to go
to the international community to
say that this is a nuisance by the
infiltrators. But there should be
some solemn agreement on their part
that they will never send inflltrators.
They have admitted their responsi-
bility; though it is not in these clear
words, if the terms are adhered to,
it is covered. If they do not observe
these terms then it is a  situation
where our strength and our capacity
to deal with them will be® the real
guarantee. That is something which
we have not to lose sight of.

13. 48 hrs.

[MR. DepuTY-SPEARER in the Chai-|]
Shri Hem Barua: Clause IIT of the

Tashkent Agreement says that “rela-

tions between India and Pakistan

shall be based on the principle of

non-interference in the internal
affairs of each other.”

Mr. Deputy-Speaker: Order, order.

Shri Hem Barua: My submission is
Pakistan has not accepted this.

Mr. Deputy-Speaker: Order, order,

8hri Bade: He is bringing forward
a point to the attention of the

1887 (SAKA) Declaration
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Minister; it is a very important ques-

tion.

Mr. Deputy-Speaker: The hon
Minister is not ylelding. I cannot
allow questions to go on like this.
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Shri Swaran Singh: I do not know
why hon. Members are repeating the
points again and again. I have
attempted to clarify these points.

t vy fawg: @frena &
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Mr. Deputy-Speaker: Order, order.

Shri Bade: Such intervention is
right on the part of the hon. Member;
he has the right to put a question.
It is a pertinent question and it is
for the Minister to reply to it,

Mr. Deputy-Speaker: The hon.
Minister is not yielding. Order,
order.

Shri Swaran Singh: Sending infll-
trators is a clear interfervnce in cur
internal affairs. Even if they un-
ilaterally do not accept it, it cannot
be an explanation of the declaration
terms. Thirdly, this is a contraven-
tion of the ccase fire terms. Sending
in armed personnel across the cease

fire line is coniravention of the
cease fire terms.
The other broad political issue

which Mr. Nath Pai raised is vital.
In fact, that is the most important
issue which cuts across any words
that might be used: What is the
ultimate guarantee in these cases?
For that the reply is, we have to
depend upon our strength and we
have to tell the world, as they have
told us on many occasions, if the
inflitrators come, notwithstanding this
agreement, the answer is, shoot them;
hang them in the passes. That will
be the biggest deterrent. Even on
this occasion, although they started
in a surreptitious manner, although
it caused some worry to us, the way
we dealt with fthis problem effec-
tively is the biggest guarantee that
they will not try again. What bave
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they gained by this, except that they
have lost hundreds of people and
they had to eat their words? When
Pakistan embarked upoa this mis-
adventure, they had all types of
a boyant tad to make:
“We are doing this with this object
or that object”. It is not for me to
remind the Pakistani jeaders, but
without introducing any element of
eriticistn of their earlier statements
on this issue, I would certainly ask,
whereas Pakistan had embarked upon
this to realise certain objectives, viz.,
to get a sgolution of the Jammu and
XKashmir problem which they thought
fits in with their pattern, have they
succeeded? No; they have not.

Shri Hari Vishow Kamath: It was
a dismal failure.

Shri Swaran Singh: Regarding the
sending of infiltrators, we dealt with
that problem effectively.
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Shri Swaran Singh: The terms of
the agreement are such that any
action of that nature will be covered.
Will they do it again? If they adhere
t0 the terms of the agreement, they
-would not do it. But if they do not
adhere to the terms of the agreement,
a new situation arises, which the
country will have to deal with, with
all determination. 1 am sure that
the full support of this Houee and of
the country will be with any steps
that are taken to deal with that
situation.

Furthermore, the date 5th August
is important, because it was on 5th
August that this imfiitration etarted.
Withdrawal of all armed personnel
to poaiti which obtained prior to

FEBRUARY 21, 1968 Declaration (Motion)

1264

5th August definitely covers the infil-
trators also.

Another point which has been
mentioned is that it appears as if
some pressure was exercised on the
late Prime Minister, Shri Lal Bahadur
Shastri. I am very sorry that any
such suggestion directly or indirectly
was made.
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Shri Swaran Singh: Myself and
Mr. Chavan were in constant touch
with the late Prime Minister, It has
become a fashion with Mr. Prakash

Vir Shastri to make these statements
in a very light-hearted manner.
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Shri Swarap Singh: I would appeal
to him that he should take these
things, a.little more seriously. To say
that anyone, either I or anybody else
should be responsible for creating
such a situation is a most unkind state-
ment to be made by anyone who has
the least sense of responsibility. (/n-
terruptions). I do not give in. There
should be an end to this sort of thing.
That Mr. Prakash Vir Shastri, who all
the time raises these highly controver-
sial and communal issues, frying to
give a communal tinge to all these
matters. was the real protector of the
conscience of Shri Lal Bahadur Shastri
is something which we will not accepl.
It must be clearly understood. This
is very unfair and wrong; this is hit-
ting below the belt which we will
never aceept.
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Shri Swaran Singh: I will not take
back u single word, because I never
lose temper, even if I speak at a high
pitech. I will not give in. This is
very unfair that any idea should be
created in the mind of any citizen of
India that our delegation, who were
doing a very difficult task, trying to
discharge the very onerous responsi-
bility which this House and the coun-
try had cast on us, acted in any man-
ner otherwise than in the best inte-
rests of the ocountry. You may say
our judgment was not-correct; I can
acoept that and try to answer that
But I would humbly appeal to the hon.
member in all earnestness that to in-
sinuate things of the nature that have
beey insi ed is thing which
should not be attempted, because this
really pains and annoys us very much.
Some of us weve so much attachad to
the Jate Prime Minister, attained per-
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sonally, apart from his being the out-
standing leader of the couatry. Any
such remarks as have been made due
really not fair and proper and I would
very strongly urge and appeal that
this effort should be given up once for
all. This type of special solicitousness
to ome or the other members of the
government, a pastime which the hon.
member and others gometimes attempt,
should be given up, because we are
one in this respet and any attempt of
this pature is absolutely uncalled for.
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Shri Swaram Simgh: About the
alleged pressure, those of us who were
in touch with Shri Lal Bahadur
Shastri can say that the actual volume
of his work, the actual physical pres-
sure, in those days was much less
compared to the work he used to do-
fn India where his responsibilities
were 8o great, meeting a large num-
ber of persong from all sections of the
House and leaders of various political
parties, apart from his administrative
work. But in Tashkent, we had gone
for a special purpose. Myself, my col-
leagues and even the Press people who
were there at Tashkent, everyone
knows that, judged in terms of sheer
volume of work, it was muoh less
compared to his normal routine in
Delhi.

Shri Hari Vishng Kamath:
you fell ill.

Shri Swaran Simgh: Regarding the
secong point whether the functioning
of the Soviet leaders and the Soviet
delegation wag such as to create the
slightest feeling in our mind that they
were trying to sell any particular idea,
I would like to say categorically that
the attitude of the Soviet leadc in
this respect was one of full under-
standing of our position. Even before
going to Tashkent, I hed paid a visit
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‘to Moscow and had long talks with

the Chairman of’the Council of Minls-
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[Shri Swaran Singh]

ters, Mr. Kosygin and also with their
Foregin Minister, Mr. Gromyko., I
had explained in full detail our stand
on the various issues that were likely
to come up during the Tashkent talks.
Our stand on all these issues was fully
known to the Soviet leaders. There
was a great deal of understanding and
they were quite objective. It would
be absolutely wrong to suggest that
they exercised any pressure directly
or indirectly. It would be wrong on
our part to suggest anything of that
nature.

st 7y formd : F qERT AT 7
¥ 3= et ¥ 3u-fea &1 ot fean
g

Shri Swaran Singh: I would like to
reiterate the expression of our grati-
tude to the Soviet leaders for all the
understanding that they showed. If
you look at the circumstances, what
could be the pressure? I fail to under-
stand. Mr. Shastri had gone to Tash-
kent us a great hero. He had the will
and support of the entire country with
@im, Our army was standing on the
outskirts of Sialkot and Lahore and
we were occupying strategic passes.
In the Security Council this matter
has been agitated and we demonstrat-
ed very clearly that India will not
brook any interference—we know
what our case is and we will adhere
to it steadfastly. So, what was the
circumstantial pressure on him? Here
wag a person who was more or less in
command of the situation. To suggest
that there was any pressure either
circumstantial or otherwise which im-
pelled him to adopt this attitude is
absolutely unjustified. There was only
pressure on him in the sense that he
saw what was in the best interests of
the 600 million people of India and
Pakistan. He, as a great leader, whe
could fight bravely the battles also
Xnew that India's general attitude of
peace {s also something which re-
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quires all possible support and
nursing. Therefore, if he acted im
the interest of peace, when he was in
that strang position, when he had this
support you cannot say there was any
pressure of any kind, direct or indi-
direct, on him. He acted in a very
brave manner in reversing past un-
happy trends by signing the agree-
ment, in g sincere effort to reverse
the trends without yielding on any
essential matters. Therefore, I would
like very categorically and clearly :0
reiterate that there is no question of
any pressure either factual or cir-
cumstantial. He knew what he was
doing, and he did it as g great ges-
ture, with great strength, and it is for
us really to honour that.

14 hrs.

Shri Nath Pai: Now that you have
finished that point......

Shri Swaran Singh: Let me finish,
and then I will be prepared to answer
one or two questions.

st ay fowad ;. oerfram & A
# W 3w #fgu |

Shri Swaran Singh: The Indian
objective, when we had to face this
armed conflict, was to repel aggres-
‘sion. That objective had been fully
realised. We successtully met this
aggression on the ground and also in
signing this agreement.

Now, some test of this can be the
reactions of other countries. This is

- one of those rare sgreements which

has been welcomed by all countries
excepting one, our northern neigh-
bour, China, or some critics on the
other side. It is very interesting to
see how the Chinese leaders look at
it. Even their reaction was not very
spontaneous to start with. They
started building up their attitude and
they took some weeks before they
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actually gave out what was in their
heart of hearts with regard to this.
Apart from their hostility to India,
about which we know, the House
knows and the country knows—it is
not that aspect that I want to put for-

ward so much’at this stage—un-
fortunately, China is one country
which continues to hold that this

doctrine of peaceful co-existence or
the efficacy of peaceful means for
resolving disputes is not good. Al
these are doctrines which, unfortu-
nately, are not accepted by China.
They saw in the Tashkent Declara-
tion a clear vindication of these two
very important principles of inter-
national behaviour, namely, the im-
portance and the efficacy of peaceful
co-existence and the determination to
solve disputes by peacefu] means. On
both these grounds the official Ckinese
reaction is against this Declaration.
They say the Soviet Union wants to
demonstrate that, by bringing Indis
and Pakistan together, and by asking
them to abjure the use of force for
the settlement of any dispute,
notwithstanding  differences they
can co-exist and they can perse-
vere in & patient manner to
resolve their differences—the very
doctrine which China is out to
destroy. This is precisely their com-
ment in their official newspapers.
They say, by doing this the Soviet
Union wanted to demoastrate that
peaceful co-existence is possible and
that settlement of disputes by peace-
ful means is also possible. As you
know, the Chinese believe in the
inevitability of war. They stead-
fastly hold this view that nothing can
be resolved except through violence
and resort to force. That is m doc-
trine which we have never accepted,
which the rest of the world does not
hcecept, and I would very humbly but
very strongly place this aspect, not
in any spirit of animositv against
China because that relates to a
matter which we can square—to have
got our problem—but let us take it
at a higher level:—their adherence
to these doctrines of the inevitability
of war—this Declaration is 3 clear
dlow to their doctrine. For that rea-

Declaration 1270

(Motion)
son also, this is a vindication of the
general code of behaviour which the
international community has embark-
ed upon and is going assiduously to
follow.

1887 (SAKA)

1 would, before, ending, Mr.
Deputy-Speaker, earnestly appeal,
now that we have had the dcbate,
now that we have had our full say
on this issue, let us now hereakter
bring about a general support for
this in our country so that the un-
fortunate trends of deteriorating re-
lations, continuous friction and conti-
nuoug tension might be reversed (In-
terruption). I know that the process
is difficult. I know that therc may
be difficulties which may be created
by statements from the other side,
maybe that there may also be some
difficulties on our side. But I would
appeal that this Declaration is some-
thing worth working for; wur and
armed conflict is to be resorted to
only if necessary in order to safe-
guard our security and integrity, but
if peace can be restored by peaceful
means and peaceful approaches, how-
soever impracticable these efforts
may appear to resolve all differences,
it is something which is worth try-
ing, and it is in that spirit that we
should view this Tashkent Declara-
tion.

Some hon. Members

Mr. Deputy-Speaker: I am sorry,
I cannot allow any questions.

Shri Swaran Singh: Sir, T would
like to say that I oppose all] amend-
ments, but I accept the amendment
which has been moved by Shri K. C.
Pant.

Shri Nath Pai: Sir, he promised
to answer my question after he had
finished.

Mr. Deputy-Speaker: I am not al-
lowing any questions.

Some hon. Members: He had pro-
mised to answer our questions.

rose—

ot gew e swAw : gw WA
ey oft & w A £
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Mr. Deputy-Speaker: I am sorry.
We had a full-fledged debate. We
have already exceeded the time by
an hour.

8Shri Surendramath Dwivedy: Mr.
Deputy-Speaker, this is something
unusual. When the Minister was
spepking some hon. Members wanted
te put questions. Because he did not

yield he said he would answer the
questions in the end.
Mr. Deputy-Speaker: He might

have said. 1 am sorry I cannot allow

that.

Shri Satya Narayan BSinha; Mr.
Deputy-Speaker, I would suggest
o that one question from each party
may be allowed.

Mr. Deputy-Speaker: Then 1 will

have to find time for eight questions.

An hon. Member: This is an impor-
tant matter.

Mr. Deputy-Speaker: 1 wifl allow
the opposing parties to ask one
question each.

Shei Tyagl: There cannet be any
critieism now, they cam only ask for
some clarification.

Shri Hart Vishas Namath: How ean
he put an embargo like that? He has
resigned. Let him go back to the
‘Treasury Benches.

@ wy foww ;A S @
wigh ¢

Shat Nath Pal: Mr. Depwiy-Speniter,
1 very much thamk you and, parti-
cularly, the Leader of the House for
agreeing not to curtail a well estab-
lished right of the House to ask Yor
clarifications. May I know of the
Minister of External Affairs—he
laboured the point and took great
pains and efforts to dispel the doubts
in some quarters that Shri Shastri
acted under pressure, that hk arm
was twisted; we do not wish to sy
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who did it, we do not want to make
any insinuation; so far as the Soviet
Unien is concerned it has genuime
interest in peace which we also appre-
ciate......

Mr. Deputy-Speaker: What is yeur
question?

Shri Nath Pai: Mr. Deputy-
Speaker, it is not good to go oa
pushing like that. With you, Mr.
Deputy-Speaker, in particular, I want
to make this plea that the observance
of decorum is a universally accepted
responsibility which applies to Mem-
bers and those who occupy the Chair
also. It is not that you can go om
interrupting a Member who is seri-
ously asking a question.

Mr. Deputy-Speaker: Please
your question.

ask

Shri Nath Pai: If you will allow
me to complete, I will. You are not
allowing me. You are interrupting
in the middle of my sentence.

Mr. Deputy-Speaker: Please put
your question now.

Shrl Nath Pri: I want to ask the
Minister of Bxternal Affairs because
he has repeatedly said that there was
me pressure. Wil he plemse tell us
how a mamn like Shri Shasiri, whe
prided himself on his pledged werd,
who told us—Shri Framk Anthony,
Shri Surendramath Dwivedy, Shri
Marni Singhji and wyseif:

wrz gfar ot g fawrs aro At

W AR WX frrare T e
“Come what may, we shall not give
in"— how did a man of that honesiy,
that imtegrity, that unimpeachable
faith in his own pledged word, retract
his promise given 8o solemnly on so
vital g issue? If it was not on some
pressure, what made him ge back om
this very solemn premise go  repea-
tedly given tg wa? Wauld the Minie~
ter of Rxtermal Afeizg be pleased t@



1273 Tashkent PHALGUNA 2,

tell us this?

Shri Swaran Singh: Other questions
might also be asked. I will answer
them together.

Some hen. Members: No, no.

Shri Swaran Singh; All right, I
wil} answer this question first. The
statements made by Shri Lal Bahadur
Shastri  have been quoted by many
hon. Members, including Shri Dwive-
dy. 1 did not want to take the time
of the House by referring to it. The
hon. Member has read out only the
first paragraph of that statement.
Perhaps, he did not think it necessary
to read out his following words. This
is what Shri Shastri has said after the
portion read out by Shri Dwivedy:

“Once Pakistan gencrally em-
barks on the path of peace, the

Government and the people of
India will be ready to recipro-
cate.”

Once Pakistan reverted to the path

of peace, gave assurance of therr ac-
ceptance ol the obligation not to use
force and agreed to other things,
India reciprocated in a befltting man-
ner and then withdrew those forces
from the points up to which they had
moved with ga particular objective.
Once that objective was realised, there
was no point in sticking to the points
they had occupied.

Shri Bade: Shri Dwivedy and
so  many other hon. Members
read out extracts from the speeches
of President Ayub Khan. Shri
Bhutto and the Pakistan Foreign
Secretary, Shri Aziz Ahmad
witer  the signing of the Tash-
kent Agreement. On the very day
after the Tashkent Agreement was
comcluded, the Pakistan Foreign
Minister said that armed personne!
did not include infiltrators. On the
13th and 14th Mr. Ayub Khan and
Mr. Bhutto said that Kashmir is a
disputed territory Have our
Government written to Pakistan that
those speeches have created a cloud
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intentions?
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Sari Swaran Singh: There is no
question or doubt to dispel regarding
infiltratore. I have dealt with that
problem at great length. 1t is our
clear case that the conditions which
have been accepted by the two coun-
iries cover armeq infiltrators and if
they adhere to this agresment they
cannot send armed infiltrators. That
is the answer,

Mr. Deputy-Speaker: Next question.
Shri Prakash Vir Shastri.

Shri Bade: On the 13th and 14th
they have said that Kashmir is a dis-
puted territory and it is not an integ-
ral part of India. Have we written te
them about that? M

He
low

has
Shri

Mr. Deputy-Speaker:
apswered that question.
Prakash Vir Shastri.

Shri Bade: Sir, how can we work
in this House if apportunities are not
given to ask questions?

Mr. Peputy-Speaker: He l'ag asked
the Qquestion and the answer bus simo
came. If he wants some more
formation, he can take some other
opportunity. He cannet go on inter-
rupting like this.

Shri Bade: What is lhe use of put-
ting a question when the reply is not
fortheoming?

My, Deputy-Speaker: He has givem
the answer. -

Shri Bade: Not about the aimed -
filtrators.

Mvr, Deputy-8peaker: Have you
written to Pakistan in the matter?

Shri Swaran Simgh: 1 do not know
why the hon. Member is worried
rbout this. I have said :0 many
times that when President Avub Khan
raise~l this qu:stion about Xashmir,
we made our position categorically
clear. I have gaid 1t here on @ num-
ber of times. ‘'What < the pomnt v
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writing to them? They know our
position and they are not in doubt.
Unfortunately, Shri Bade alone is in

doubt. I will ask him to shed that
doubt.
Shri Bade: The public is also in
doubt,
off e oet 0 qrfeers

§F weqafa e wUE J awe ¥
e & g €% & faq w9 wwor #
wee vt # wTeNfEt #1 arafaa 5
¢ % ur i wli oo sl wY
o A W W W qifeer
forg a<g ¥ W % I ) 71T AT @I
' S aE ¥ TUET AT ¥ Q@
uWl aF qifaear & wgg W & fiw I
9, glawrT 27, qEifed vomT w1 st
% gt fage wewm@n, @ amew-
I WTEAT FY qEFTAT | W QIR
T e AT ¥ R geae Sy
SHT F7@T § 9 JIUEE FRR FT
IeoNA i g A | o wifafsw ar
i o W wfer i & o v aife
| Ay fare w3 arfe @ qweld &
IR A g g W WX I HT JA
g A 3y I¥ few wwe ¥ OeR ?

gE T ag, W A9 W
W A arg #Y qov T, fF we F
.9 g frwag far § fF s Wi s
¥ @ 1949 # AT F7 AT FwAT o IW
T a® w9 HOT, qY W AT & QT
#z & wfafm Wt 81 ke agi gwr
R g & qew § wrow fafes s &
% e g fer § ol w=T wRT
T SRR & TG W RTER R
i w3 femr § 2

Shri Swaran Singh: I would very
strongly refute any such insination.
T do not know what he gains by
making this suggestion. For ins-
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tance, what he asks is, is it a fact
that we have decided slowly to hand
over Jammu and Kashmir. It is an
amazing sort of attitude which grips
the hon. Member which we cannot
understand. I want to say very
clearly that apart from this Declara-
tion, a copy of which has been placed
on the Table of the House, and the
explanation that has been given on
behalf of the Government, there is
no secret arrangement, no secret
agreement, of any type and any such
insinuation is completely unjustified.
The other question was . . .

Mr. Deputy-Speaker: He need ans-
wer only one question.

Shri Swaran Singh: I do not want
that to remain unanswered. He asked
whether the sending of arms, armed
infiltrators or carrying on provoca-
tive acts in the area of Jammu and
Kashmir is allowed under the agree-
ment. I say very clearly that all this
is prohibited by the agreement and
any departure in any direction will
be a clear violation of the agreement.

ft ST Trewt : QT gt At
w1 wifefow @iv § g 53 ?

Shri Swaran Singh: We should
depend on our own strength and not
look to any outside help, whether
from the Soviet Union or USA or
any other power. That is the attitude
which we want Shri Prakash Vir
Shastri to develop,

Shri Tyagi: The interpretation of
the word “armed personnel” as
given by U Thant and agreed to by
us ...

Shri Indrajit Gupta (Calcutta
South West): Which party does he
represent? You said that only oppo-
sition parties will be permitted to ask
questions.

Mr. Deputy-Speak
tion parties.

Shri Indrajit Gapta: You sald that.

Not i
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Mr. Deputy-Speaker: He
this Resolution.

Shri Harl Vishnu Kamath: He is a
dissident.

Mr. Deputy-Speaker: He has re-

signed from the Cabinet on this
issue.
Shri Warior (Trichur): He can

<ome to our side.

Mr, Deputy-Speaker: You can per-
suade him; I have no objection.

Shri Tyagi: The interpretation of
the word “armed personnel”, as given
by U Thant, and agreed to by us, was
armed personnel, whether in uniform
or otherwise. Now, within three
hours of the signing of this agreement
at Tashkent, a representative of
Pakistan addressed a press confer-
ence and said that the withdrawal of
armed personnel did not include in-
filtrators and that Kashmir was a dis-
puted territory. Was it only after
signing the agreement that this inter-
pretation was given by the represen-
tatives of Pakistan or even pefore the
signing of the agreement tney had
insisted that they would not take rcs-
ponsibility for the infiltrators thut
had crosseq the border? Did they
make it clear before signing the
agreement and after .hat clarifled
that thzy were not owning the infil-
trators, thousands of ‘hem, now in
our country? Did they say that they
have agreed to withdraw only armed
personnel in uniform and for the
future Pakistan has undertakcn nnt
to send armed personnel of any kind,
incluiing infltrators? In other words,
does it according to them apply only
to future infiltrators? That is to
say, the infiltrators will be those
whom they recognise as such and non-
Pakistani infiltrators might stil1 come,
ag they have come in the past.

Shri S8waran Singh: Non-Pakistani
infiltrators?

Shri Tyagl: Yes. Thousands of in-
filtrators have come to ou:- country
whom Pakistan have not claimed to
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be thoir own people. So, I would
call them “non-Pakistani infiltrators”.
Such people wi.: continue to comp be-
cause you have ngreed to it.] I want
a clarification on this issue. Did
they make it clear before signing ihe
agrcement that they will not own
responsibility for the withdrawal uf
infiltrators already in India and that
the withdrawal of armedq personnel
will not include infiltrators? Did
they make it clear before cigning the
agreement?

Shri Swaran Singh: I would appeal
to hon, Members not to base their
attitudes merely on press reports of
certain statements. I have got con-
flicting press reports of the statements
of their representatives. Even the
Foreign Secretary of Pakistan in one
of his statements, which is reported
in press, is reported to have said that
according to his interpretation all
armed personnel whether in uniform
or not will be considered armed per-
sonnel unier the agreement.

Shri Tyagi: That is right.

Shri Swaran Singh: I do not wams
to repeat this but we should under-
stand their attitude, They have
never said that they have got the
right to send inflltrators. Having
sent inflitrators they disowned all
responsibility. That has got nothing
to do with the agreement.

Shri Tyagi: This is contradictory to
what you said just now.

Shri Swaran Singh: That iz a
broader political issuc.

Shri Tyagi: He has saii that Pakis-
tan does not own these infiltrators.
Did they disown them before signing
it or afterwards?

Shri Swarap 8ingh: It was never
the suggestion of any Pakistani
spokesman or representative in the
course of talks that they have the
right to send armed infiltrators. They
never said that they had any right or
authority to do that. Which repre-
sentative of amy government can sxy
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that they have got the right to send
infiltrators?

8hri Tyagi: I am talking of with-
drawal of armed personnel.

sftay fomd : 17 7Y, 1965
0 W@ o, A awr ¥, fRw w&h
wene f&ar ar fr am wege TR
@t 1 g Jam ¢, 9 q W ad
I 3% w1 & vy asgfreT W
o @A FT qU & IHH gH WSS
W A aT §, & o qTIEe ST HY
QuAr & AT qww ¢ e @1 ag W
= & T w3 a1 Iy 5 g a
NG T AR F A G AT § I
@AW W g ae g ?

JyTsqw AfAY : qg e Ay
ot wy ford : gET S ?

Mr. Deputy-Speaker: It has
thing to do with this.

no-

wWrag fomd : & g g fe
§ ? Wv WK §=E Ad W § ar
% g g | awER FOTH oF A
§ 5 ge Wl § gedw 7 faar
T |

Mr. Deputy-Speaker: I am not al-
lowing this.

oY vy fomd : avER wTC A 0F

Mr. Deputy-Speaker: It is about

Pakhtoonistan.

sfiwy fomy : o & AR
Bt & oW w1
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Mr. Deputy-Speaker: I am not al-
lowing this question. Please sit
down.

ot 7y fomd : oA Qe
FAT WTET 927 7L . . AT HAT
¥ g1 ma ¢ % weEA) aTHe ¥ geEy
g o smom & s g g,
fe w1 aegfrer W sy € s
®) 98 ggEaT w4, a1 g ?

Mr. Deputy-Speaker: I do not
allow this question. Order, order;
I have disallowed this question.

St JET W SGATY ;AT AR
TR ! ... (Smewm), .
& AT ARy § W St § w@w !

ot 7y fomd : ag O e ¥
g § ST THET FaTE ;1T 9 |
¥ O A & O I AR A0 L

_8hri Shivaji Rao S, Deshmukh
(Parbhani): Sir, I rise on a point of
order.

oft wy oWl : a8 g@q == W
DY | & g F ¥ ¥ 91 A
wE w4 § 5 A e 7 e A
ARWTE AT TR AT, L
Mr. Deputy-Speaker: Order, order.

Shri Satya Narayan Sinha: Sir,
after a question is not allowed by
the Chair, should an hon. Member
insist that his question must be put?
If we persist in this, I think, that
will be an end of parliamentary
debate.

&t 9 fand ;7 aes ¥ aw-

faa & a8 & w w1 SR, ...
Shri Ranga (Chittoor): How is it
possible for the Opposition to keep
patience? I would not agree with
what he says—that is another matter.
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Mr, Deputy-Speaker: He asked a
uestion about Khan Abdul Ghaffar
‘han. That is a- scparate  question;
that is not about this.’

Shri Shivaji Rao S. Deshmukh: My
point of order is . ..

Mr, Deputy-Speaker: Please sit

down.

Shri Shivaji Rao 8. Deshmukh: Is
it permissible for any hon. Member
to ask a question addressed to the
Chair whether or not the Chair has
read a particular document or not?
Is it not a reflection on the behaviour
and authority of the Chair?

g mwu‘n : WeE WPRY,
wuit frar guT § w3 wowEl & dag
%

o oy fomrd 8 wgy wTaw Wod

o o &

Shri Shivaji Rao 8. Deshmukh: Is
it permissible for an hon. Member...

ot gew T T w R W
¥ i W s I @ ?

siaw foe : fawwE g ?
fraw waTsg |

Mr. Deputy-Speaker: Under what
rule?

8hri Shivaji Rao 8. Deshmukh:
First let me make my point of order.
The rule relates to parliamentary
practice.

Mr. Deputy-Speaker: You have to
indfcate the rule that has been in-
fringed,

Shri Shivaji Rao 8. Deshwakh:
Will you not allow me to make my
point of arder?

Mr. Deputy-Speaker: You haye to
quote the rule.
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Shri Shivaji Rao s Deshmukh:
Rule 348.

Mr. Deputy-Speaker: That has to
be observed as much by you as by
anybody else. Please sit down. Shri
Maurya.

wt it (wehm ) : Saveaw WA, L .

Shri Shivaji Rao 8. Deshmukix
Please read sub-clause (v) of rule
349.

&t =y forrd W7 OF & QR 0%
Tar a5 € ? I A awa fagw o
&1 WY ITR WYL ... (Eww)
Tg W1 AATE W€ @ § 14 wfwm
sy ?.. ..

Mr. Deputy-Speaker: Please gt

down.

Shri Maurya: “The Council of Min~
isters shall be collectively respdnt(blo
to the House of the People”.

3g W w1 gfowrq g & 1 awy
? wE & N W e ¥ e
§e & de e v ol X agt o e
ife gy W agrgT aRa A ¥
fraa & aw o) Y wergew € oY awrw
T oAy & T o w wY awr Wy
£, o xw sfadz &1 ¥ TEEm o s
¥ gg wga § v wwi Y g
@ 9 arfeenT & wiEsid & qaw
wqrfaa &3 & fog oed § fr ot ey
FTAT & A | ¥4 ag wifgT Wy
fafresd, MY sa@z g ag WY o faT
gra g ? R wr T LA e
g A Y agi 9T §, wERET gww
s A A & yrda1 €A1, a9 fHT ey
wifaw s fufred &1 ¢ a1 £1€ faoig
aff § a7 afade o1 fwfrex o xw
T ¥ 747 a0 A 7 v § o wifaw
wrs fafreed woaer § ? W) s as weny

_ b &) v I fas o wdan) oY
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ST WAy Ag wy e (et
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Declaration (Motion) 1284

Shrimati Lakshmikanthamma
(Khammam): On a point of order
Sir. : ;

Mr. Deputy-Speaker: No more
questions, We have spent half am
hour over this.

There are 11 amendments . . .
. (Interruption).

Y gfe fasw w1RA AT T I
srAT STfed

ot W : 7O 7w oA @
W |

Mr. Deputy-Speaker: He should
take some other opportunity.

There are 11 substitute motions.
Substitute motions Nos. 1, 6, 7, 8 and
11 are regarding its disapproval. You
may choose anyone of them and
other substitute motions will become
barred.

Shri Bade: No. 8,

Mr. Deputy-Speaker: Mr. Prakash
Vir Shastri, do you agree?

Shri Prakash Vir Shastri: Yes.

Mr. Deputy-Speaker: I shall now
put substitute motion No. 6 to the
vote of the House. The question is:

“That for the original motion,

the following be substituted,
pamely:—
This House, having consider-

ed the Tashkent Declaration,
records its disapproval of the
Declaration and calls upon the
Government to halt immediate-
1y the steps being taken towards
withdrawal of troops from Hajl
Pir, Tithwal, Kargil and other
liberated areas in Pak occupied
Kashmir.” (6)

The motion was negatived.
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tion (Motion)
Mr. Deputy-Speaker: So, substitute
motions Nos. 1, 7, 8 and 11 are
barred.

Then, there are motions Nos, 4, 5,
10, 12 and 13 making suggestions. Do
you want all of them to be put to the
Houge?

Shri Surendranath Dwivedy: Yes.
No. 4 is mine.

Mr. Deputy-Speaker: 1 shall put
substitute motion No. 4 to the House.

The question is:

“That for the original motion,
the following be substituted,
namely:—

This House, having consider-
ed the Tashkent Declaration,
while appreciating the cfforts
made by the late Prime Minister
towards normalisation of rela-
tions between India and Pakis-
tan, is of opinion that the deci-
sion embodied in the Tashkent
Declaration to withdraw our
armed personnel from the Kargil,

Tithwal, Uri-Poonch and Haji
Pir areas which are legally
Indian territory is against our

national interest and detrimental
to our national security and
directs the Government not to
withdraw from these areas till
such time as Pakistan agrees to a
no-war pact with India” (4).

The motion was negatived.

Y wy feeq o U 11 AT
§ JewT & g ;
Mr. Deputy-Speaker: Substitute

Motion No. 11 is barred. That is
barred,

Then, I shall put substitute motions
Nos. 5, 10, 12 and 18, to the House.

The substitute motions Nos. 5, 10,
12 end 18 were put and negitived.

Mr. Deputy-Speaker: 1 shall now
put substitute motion No. 9 of Shri
K. C. Pant,
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(Motion)
The question is:

“That for the original motion,
the following be substiluted,
namely:—

That this House having taken
into consideration the Tashkent
Declaration, approves the stand of
the Government of India thereon.*
9.

The motion was adopted.

Shri Bade: With the passing of this
motion, today will be considered as
the saddest day in the history of
Parliament. The withdrawal of our
army from Haji Pir, Tithwal, Kargil
and Uri-Poonch means exposing our
country to serious danger from Pakis-
tan and China. The Government
will repent and the country will
suffer We walk out as we do not
want to share in the passing of this
Agreement,

Shri Bade and some other Members
then left the House.

14.35 hrs.

MOTION ON THE PRESIDENT'S
ADDRESS

Shri Shivajl Rao 8, Deshmukh (Par-
bhani): T beg to move:

“That an Address be presented
to the President in the following
terms:

That the Members of Lok
Sabha assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he
has been pleassd to deliver to
-both Houses of Parliamens
assembled together on the l4th
February, 1966.”

Sir, while making this motion, 1
cannot escape thinking in terms of
this being a valedictory Address be-
cause this is the last year of the pre-
sent Parliament and, perhaps, we may
not be here to hear the President at
the commencement of the new Parlia-
ment—those feelings are understand-
able. But it ig with a deep tinge of
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anguish that I move this motion of
thanks because the Address has also
made a reference to the sad and sud-
den demise of our rcvered leader Shri
Lal Bahadur Shastri at Tashkent. In
the midst of crisis, in the midst of
turbulent situation, we have lost a
leader of his eminence and this irrep-

. arable loss and the vacuum will be
wvory difficult to fill. I join my hum-
ble tributes to the departed leader
anj] mourn his sad and sudden
demise.

At Tashkent, our great leader, Shri
Lal Bahadur Shastri, literally signed
in his blood the Declaration of his-
toric significance and I am sure his
supreme sacrifice at the alter of the
Goddess of Peace will be appreciated
throughout the world. The fact that
he did so with the full confidence of
this Housc anj the nation behind him
ig a surest guarantee that we will
observe the Tashkent Declaration not
anly in letter but in spirit. There-
fore, I am thankful to the President
for a praticular portion of his Address
whorein he says:

. “More even than the letter, it
is the spirit of the Tashkent Dec-
laration that is important....”

At Tashkent, India had attempted
to open a new chapter of cordial and
friendly relations with hor neigh-
bours. The historic Declaration sign-
ed at Tashkent is important for us
and even from the point of view of
those who say that we demand that
Pakistan be proclaime] as an aggres-
sor.  The significant mention of both
withdrawing to th2 position ag on the
$th August, 1965 is an international
recognition for that because it was on
$th August, 1965 that a process com-
menced, when a massive infiltration
overtook us, and we went to Kargil,
Hnji Pir, Tithwal and Uri-Poonch
sector and we dealt effectively with
that massive infiltration, Therefore,
to those who insist that in the Indo-
Pak conflict Pakistan hag not becn
dubbed as an aggressor, there is the
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answer of a specific mention of the
date, the 5th of August, 1865. When
we agrec to withdraw to the position
as on the 5th August, 1965, the entire
international public opinion has to
take stock of the situation as to what
happened on the 5th August, 1865.

In the very Declaration itself, we
have said that we have discussed the
Kashmir issue in its limited context.
It is not that Kashmir was discussed
ag to its future status. 1t was dis-
cussed because India and Pakistan
agreed to have normal relations, It
was against this background that
Kashmir was discussed. I empha-
size the word ‘background’ in the
Tashkient Declaration and, therefore,
there is much truth, when we say
that there has been absolutely no
change in our basic stand on Kashmir.
Kashmir shall remain an integral part
of India and Kashmir’s future shall
not be negotiable. It is not that we
are propared to negotiate at any
cost—war or no war—the future
status of Kashmir, the poditical ques-
tion related to Kashmir.

The repatriation of prisoners, the
repatriation of seized property and
also the normalisation of diplamatic
relations are only routine results of
the Tashkent Declaration. But the
major achievement of Tashkent Dec-
laration lies in this fact that, for the
first time in the history of Indo-
Pakistan relations, Pakistan has ex-
plicity renunciated the use of force.
Now it remains with Pakistan to
honour the pledge given by it; it is
for that country“to enforee the provi-
sions of the Declaration which they
have signed in Tashkent. But so far
as we are concerned, we cannot for-
get that Tashkent Declaration gave
us a valuable time. I will be the
last person to say that, tecause we
have signed a Declaration at
Tashkcnt, because Pakistan has agreed
to renunciation of the use of force,
there should be slackening of Defence
preparedness. On the contrary, our
concerted and concentrated cfforts at
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Defence preparedness at meeting the
increasing tension on our northern
‘bordcrs received a boost and
encouragement at Tashkent when at
least one chapter of our tension was
alosed; at least one side of our border
is temporarily taken care of by this
Declaration, Therefore, even those
who were moved by the sad history
of the past 18 years, even those who
are less optimistic about the fact
whether Pakistan will .or will not
honour the pledge, should realigse that
Tashkent Declaration has given a
valuable time for our Defence pre-
paredness. It is up to us to decide
as to what use we can put that time
to.

The question that is uppermost in
every Indian’s mind today is how far
Tashkent Declaration meets our stra-
tegic requirements. It is no doubt
true that certain posts—Kargil and
Tithwal—and the strategic impor-
tance, of Haji Pir Pasg have all been
interlinked with the active question
of defence of Kashmir, It is true
that Pakistan, by posting a few
soldiers at Kargil, can jeoperdize our
vital communicationy link. But it is
also true that, if Pakistan does it,.the
Indian army is in a position certainly
to deal with them most effectively.
Therefore, if at all there is to be any
guarantee against the violation of
Tashkent agreement, if at all there is
to be any commitment on behalf of
any authority, it is the commitment
of vur own strength, the confidence in
our own armed forces and in the
capability of our security forces to
deal effiectively with any violation as
.and when it is made.

When we speak of Defence pre-
paredness, we cannot forget that it is
impossible, with the limited resourc-
es that we have at our disposal, to
face two formidable enemies simul-
taneously. Those who are very care-
ful about considerations of strategy,
thos2 who concede that the Chinese
threat on our northern borders is
very real, should realise that, to have
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the reduction of tension on borders
with Pakistan cannot be discounted
as not a matter of immense value to
our strategic requirements. It is a
common-sense question that we can-
not face two enemies simultaneously
and if we coulj honourably arrive at
an arrangement with one of them by
which there would be reduction of
tension, it is a cause to be proud of.
It, certainly, is the greatest victory
and the greatest tribute to the per-
sona] statesmanship of the late Lal
Bahadur Shastri in the politico-mili-
tary ficld. For the first time, a man
of the masses, a commoner, rather a
man who was publicly accused of
being less diplomatic, has wrought
for this country a big diplomatic vic-
tory by arrangement for reduction of
tension on our borders with Pakistan

Doubts have been expressed about
our agreement on reduction of forces
in Kashmir to 1048 level and there
had been pointed questions whether
there had been some other agrec-
ment, secret or open, besides what we
have agreed to at Tashkent. But, in
my opinion, our agrecment with
Pakistan to reduce the armed strength
to 1949 level with the specific under-
standing that it shall have no rele-
vance with our forces that confront
the Chinese is, for the first time, an
international recognition by Pakistan
that Ladakh is not only part of
Kashmir, but the reduction in the
armed strength in Kashmir in rela-
tion to Ladakh is definitely with re-
lation to the Chinese threat. There-
fore, it is an international recorn:tion
by Pakistan of the fact that Chinese
confrontation in Kashmir cannot be
met effectively unless there is marked
increase in the strength of Indian
forces which are confronted with -
Chinese. So it is a progress In this
sense. Only a few months back, we
were under the active threat of armed
confrontation with two forces—one
of them was the Pakistani forces. But
Pakistan has climbed down; they have
rome to this position that there would
he no confrontation of Indian forces
with the Pakistan army. Pakistan
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agrees that there should be increase
in the concentration of forces so far
as Chinese confrontation is concern-
ed. Therefore, I think this is a
definite pointer to the clear cleavage
between Pakistan and China. Diplo-
matically, politically and also mili-
tarily we must take the maximum ad-
vantage out of that. Therefore, I
sew in this commitment of reduction
of armed strength to 1949 level a
marked diplomatic gain for Indian
forces.

The Opposition’s  reaction to
Tashkent Declaration in Pakistan it-
self has been most severe. We
should ponder and consider as to why
it is that the Opposition elements in
Pakistan are unanimoug in the point
that Pakistan did not-gain anything
at Tashkent. It is worthwhile to con-
sider from their point of view also.
The Opposition leaders in Pakistan
have alleged that, at Tashkent, Pakis-
tan agreed to renounce the use of
force without creating any machinery
for the settlement of Kashmir
dispute, So, for Pakistan, inter-
nationally it is more or less a status
quo position. It is, more or less,
an indirect confession by Pakistan
that Kashmir is an integral part of
India and shall remain with India be-
cause Pakistan, without creation of a
satisfactory machinery for solution of
this, say that Kashmir exists as a
problem for Pakistan. She hag ad-
mitted that Kashmir exists as a pro-
blem and if Pakistan is satisfied, by
renunciation of the use of force and
without creation of adequate machi-
nery, with golving that, that is an in-
direct confession that it is no more a
problem so far as the Indian position
in Kashmir is concerned, so far as
Kashmir being part of India is con-
ecerned. So, from this angle also, I
think we stand to benefit,

Pakistan has, more or less, indirect-
1y submitted to Indian position, as
you have seen, by agreeing to renun-
ciation of force in Kashmir.
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Now, the significant mention of the
date of bth August can tag, indirectly
at least, the blame on Pakistan of .
being an aggressor in Kashmir. The
very definition of the word ‘armed
personnel’ has been a subject matter
of active controversy both in Pakistan
and here. The words ‘armed person-
nel’ and ‘5th August, 1965’ are also
mentioned in the United Nations’
Security Council Resolution. There
at least it has been amply clarified
and admitted by international public
opinion that ‘armed personnel’ includ-
es infiltrators because armed person-
nel means persons with uniform or
without uniform. Even the Secre-
tary-General of the United Nations
has assured us that the term ‘armed
personnel’ includes infiltrators. There-
fore, when we have got an inter-
national public opinion behind us an
the specific question of the definition
of the term ‘armed personnel’, why
should we go about discussing this?
Simply ' because somebody in Pakis-
tan says that armed personnel does
not include inflltrators, it does not
mean that it actually does not in-
clude them. The Tashkent Declara-
tion, more than adequately, takes care
of the inflltrators and if at all there
is to be any security or guarantee
beyond what the Tashkent Declara-
tion has admitted on all sides, it is
the strength of India’s armed forces.

I must join in paying my humble
tribute to the important role played
by Mr. Kosygin. Our Government
has already thanked the good offices
of the Chairman of the Council of
Ministers of Soviet Russta. For Mr.
Kosygin, this is a two-way diplomatie
victory, b e, in the text of
Sino-Russian conflict, the Soviet
Russia have conclusively proved at
Tashkent that Russia is basically an
Asian power; not only they proved it,
but they made Pakistan also agree to
it. In the process at Tashkent, I
think, they have enunciated the pro-
cess of separation of Communist
China from Pakistan anj also, to @
very limited extent, the process of




1293 President’s PHALGUNA 2,

separation of Pakistan from America
also. So, displomatically Pakistan is
no more with China in the sense in
which she was with China a few
months back.

Against this background, I wish to
draw your pointed attention to the
Chinese approach to the Tashkent
negotiations. China not merely in-
creased her threat to India virtually
on the eve of the Tashkent talks, but
she armed Pakistan to teeth only a
few days before the announcement of
the Tashkent Declaration. So, it is
amply clear that what happened at
Tashkent or what was going to happen
at Tashkent was not palatable or at
any rate was not acceptable to the
Chinese People’s Republic. There-
fore, they had gone to the extent of
expressing a guarded resentment on
the Tashkent Declaration.  So, in my
opinion, Tashkent represents the big-
gest diplomatic rebuff to Communist
China, so far as their relations vis-a-
vig Pakistan are concerned.

Our valiant jawans have opened a
new chapter in the history of India’s
Armed Forces; they have opened a
glorious chapter at the time of the
sad Indo-Pakistan hostilities; but the
same jawans of ours today are facing
the Chinese concentration on our
northern borders with greater corfi-
dence, with greater preparedness and
with greater vigil and zeal. There-
fore, we are helping India’s Armed
Forces by reducing tension in certain
quarters with Pakistan, and by with-
drawing them from the borders with
East Pakistan ag well; we are help-
ing them in more effective concentra-
tions to meet the large-scale concen-
trations of the Chinese with improv-
ed communications, both aerial and
surface, in Tibet and Sinkiang. Seo,
while welcoming the Tashkent Dec-
laration, let us not let down our de-
fence preparedness so far as the con-
frontation with China is concerned
for, only the other day, the Defence
Minister had mentionej this threat
from the Chinese concentrations om
our northern borders,
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This threat assumes importance in
two ways. Firstly, there hag been a
tremendous increase in the quantum
of Chinese forces stationed on our
northern borders during the last few
months, and secondly, this large con-
concentration of forces, helped by im-
proved communications and by con-
struction of improved air-fields and -
mobility of Chinese forces anj the
improvement therein, constitutes »
bigger threat.

In this context, I wish to draw the
attention of the House to another
Chinese threat, namely the Chinese
atom bomb. It was only perhaps a
few weeks back that the Defence
Secretary of America was warning
the NATO Powers of the developing
Chineso threat on the atomic horizon.
Mr. Robert McNamara was specific
that by 1966-67 China would have
developed an intermediate range
ballistic missile capable of delivering
at 600 to 800 miles from the bases,
and by 1970, accarding to him, China
would be capable of developing the
inter-continential  ballistic = missile.
The Chinese testing of atomic device
at Lake Lop Nor a year back, 1t is
now conclusively proved, was hased
on weapon-grade uranium rather thap
weapon-grade plutonium, So, they
assess that the explosive strength of
the Chinese nuclear device which they
have already tested already exceeds
20 kilotons, and the Chinese would
be travelling in the area of megaton
only by 1870. So, it China can deve-
lop 30 active a nuclear threat by 1970
where she would be in a position to
develop one mega-ton nuclear bombs
probably basej on fission-fusion pro-
cess and she could also develop a
very powerful and effective inter-
continental ballistic missile to deliver
it, then naturally, China, according
to Mr. Robert McNamara, would
stand as an active threat to even the
USA. by 1970. We in India, in our
ignorance are slow in realising this,
and we are unaware of this fact that
even today at least half a dozen very
crowded Indian citles stand in danger
of a very active threat of nuclear
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annihilfation if our northern fricnd
China so decides.

Therefore, I would very honestly
urge the Prime Minister to look to
this problem of nuclear armament
and to look to this¢ problem of whe-
ther or not India should possess an
atom bomb in the light of the active
Chinese threat. It is for the first
time that India's first woman Prime
Minister is faced with the most manly
‘question of her political career where-
in she is called upon to decide whe-
ther to have or not to have a nuclear
bomb. We were very confident when
it was said that if we decided to have
a nuclear wcapon we could have it
within a year or two.
position when Dr, Bhabha was alive.
But death having suddenly removed
an eminent scientist of the standing
of Dr, Bhabha, India without Dr.
Bhabha on the nuclear horizon is cer-
tainly not the same as India with Dr.
Bhabha on the nuclcar horizon; there-
fore, concerted concentrated and
honest efforts at the development of
atomic energy for peaceful purposes,
as has been promiscd by the late
Shri Lal Bahadur Shastri to this
House, should be made so that it and
when the time comes, we can switch
over to nuclcar armament produc-
tion if the nuclear threat so demands.

The preparation of an atom bomb
or a nuclcar bomb is not a thing
which you can just have overnight.
While being influenced by your in-
tentions to develop atomic energy for
peaceful purposes, you can put the
same technique to military use, pro-
vided you know how to do that. And
knowledge of any kind is always wel-
come; so, as a scientist, and as &
student of scicnce, I believe that our
scientists should be encouraged even
in the military field of nuclcar uses,
and, therefore, a thermo-nuclear pro-
gramme of appreciable strength is
the requirement of the day.

‘Even Britain and France first had
testod a nuclear device based on
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weapon-grade plutonium, but China
is now supposed to have tested a
nuclear device based on weapon-grade
uranium. So, it means that atomic
science in China has alrealy advanc-
ed to a stage where they can sepa-
rate Uranium-235 from Uranium-238,
and if that be so0, a large-scale gaseus
diffusion plant which would consume
about 10 per cent of electrical energy
could be manufactured in China; if
the Chinese could make use of such
an amount of electrical energy for the
operation of one plant, then obvious-
ly they must already have undertaken
an atomic programme with an annual
‘investment exceeding about 100 mil-
lion dollars. If we take this into
account we shall realise that we are
yet miles away from our ability to
develop our own gaseous diffusion
plant. Already in the world, the
U.S.A. had only three, Russia 2, and
Britain and France one each, and
perhaps China one. So, in this fleld
also, I urge the Prime Minister to see
how far we can proceed.

A recent development worth being
taken note of in this House relates to
the presence of nuclear submarines,
and the Polaris-equipped missiles in
the Indian Ocean. We shall be over-
looking this at our own peril if we
forget that Britain and America have
entered into a sort of conspiracy at
the Chagos Archipelago to establish
a communication-cum-refueliing cen-
tre; if they do so, it means an active
presence of nuclear-powered and
nuclear-missile-equipped submarines
in the Indian Ocean, possibly attract-
ing the Russian submarines too. So,
diplomatically and militarily, it would
become a worse situation wherein the
numerous submarines of numerous
Powers, many of them nuclear
Powers, would be plying to and fro
in the Tndian Ocean. In this back
round, I would submit that our anxiety
to acquire a sufficiently large strength
of nuclear ficet should also be coupl-
eq with our anxiety to power them
with nuclear energy, if we could do
0.
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This gives an added dimension to
the Viet Nam conflict. The other day
we heard that Dr. Ho Chi Min had
written a letter to our President and
therein he had requested for India's
intervention in the Viet Nam con-
flict. Our concern as the chairman of
the ICC has been reiterated, and 1
think we must endorse it, But we
cannot forget that it is our duty to
move the Soviet Union and Britain as
the co-chairman of the Geneva Con-
ference to reconvene the Geneva Con-
ference to solve the Viet Nam dispute.
When even a man of the status and
standing of Senator Robert Kennedy
could go to the extent of moving in
the Senate that Viet Nam and Viet
Cong should be invited together for
negotiations, 1 think India owes a
duty as the chairman of the ICC, and
as the basic Asian power, to move
for the reconvening of the Geneva
Conference.

15 hrs.

On the question of disarmament, 17
nations are discussing at Geneva the
pros and cons of disarmament, and
many of them seem to be very anxi-
ous to check the proliferation of nuc-
lear arms and knowledge. I wish to
add that even the pilferage of nuc-
lear knowledge should be takep care
of.

The President has referred in his
Address to the unilateral declaration
of independence by Rhodesia which
shows even today signs of being the
result of a British conspiracy, be-
cause even today Britain is reluctant
to enforce economic sanctions against
Rhodesia. We should, therefore, raise
our voice and see to it that the
Rhodesian question is solved to the
satisfaction of African public opinion.

Coming to food policy, the basic re-
quirements of such a food policy are
that ¢here should bhe an adequate
quantity of food distribution to the
people at reasonable price. As far as
our production is concerned, it is not
likely to exceed this year 77 million
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tonnes, I think we tannot impott more
than 13 million tonnes. So our total
food availability cannot exceed 90
million tonnes while our requirements
are of the order of 105 million tonnes.
The shortage of 15 million tonnes is
not a small one. To meet this 15 mil-
lion tonne deficit in a short span of
twelve months calls for the mobijlisa-
tion of all the energies, never and ad-
ministrative capacity of even the best
government in the world. Therefore,
I believe that the problem of distri-
bution of food has to be tackled on
a really national level and I have no
doubt our Government will do so.

Even in thig year of acute scarcity,
there has been a fall in agricultural
prices, of foodgrain prices. Even
when we are short of foodgraing to
the tune of nearly 15 million tonnes,
there are anomalies in the distribu-
tion of food. Therefore, the only sa-
tistactory solution of the food problem
can be not on the basis of the aboli-
tion of zones but on the basiz of
monopoly procurement and state trad.
ing, I hope Government will move
in that direction.

Shrimati Rena Chakravartty (Bar-
rackpore): You can never do it.

Shri Shivaji Rao 8. Deshmukh:
Whatever is at our command should
be adequately shared. It is no use just
paying lip-sympathy as the State
Chief Ministers have done by saying
that not only the deficit but even the
surplus has to be shared by the en-
tire country. The deficit States are
pleading for the abolition of zones.
We from this side have also been de-
manding of Government the immedi-
ate abolition of zones. We must un-
derstand and appreciate this fact that
if we are to distribute rationally, we
must have the power tg distribute and
for that we must have at our com-
msand the necessary quantity.

For this purpose, there should be
state trading in foodgrains, T earnest-
}y urge upon vaernment that they
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should not fall short of this expecta-
tion; I hope they will take cudgels in
their hands and see that state trading

in foodgrains is introduced imme-
diately.

Now our Food Corporation has un-
doubtedly proved to be a rank flasco.
They did not dq anything in terms of
active collection or monopoly procure-
ment of foodgrains, nor anything in
regard to distribution. I think in the
years to come, they will play an im-

portant role with state trading in
{oodgrains.
On the food production side, we

have been suffering from gross im-
pediments. The biggest of them is
the lack of remunerative prices. We
have stated from time to time ¢that
we will pay remunerative prices to
agriculturists, but we have never paid
them. We have not even fixed them,
what to speak of paying them those
prices. More lip-service to remunera-
tive prices will not do, We must take
active steps to see that the cost of
production of foodgrains, of every
agricultural production in this coun-
tey is carefully calculated and fixed
and on that and that basis alone
should agricultural prices be fixed. 1
plead with Government to look into
thig problem.

Lack of adequate facilities impedes
the growth of production of
foodgrains. Even short-and medium-
term loans are not available. The
Reserve Bank’s appreciation of
the demands of rural credit is
also faulty. This must be cor-
rected, Fertilizers should be made
available in adequate quantities and
at reasonable prices. We are short of
fertilisers to the extent of 40 per cent
and we are moving heaven and earth
for importing fertilisers instead of
producing them indigenously, So
a large-scale public sector undertak-
ing to manufacture fertflizers in
quantities which will completely take
care of our need in this direction is
8 basic necessity I hope Government

Talks with Naga

1300
Delegation (Stt.)

will look into this aspect and take
adequate steps immediately.

Sir, I move.
Mr. Deputy-Speaker: Shri Jyotishi

may speak after the statement of the
Prime Minister.

16.05 hrs.
STATEMENT re. TALKS WITH
NAGA DELEGATION
Mr, Deputy-Speaker: The Prime

Minister will make a statement.

Shri Harj Vishnu Kamath (Hoshan-
gabad): On a point of order. I would
like to invite your attention to a very
salutary convention and practice esta-
blished in the House about calling at-
tention notices. But I find that
it is being side-tracked by this
new technique that is being ad-
opted whereby the Minister concern-
ed suo motu makes a statement so
that we are baulked and cheated of
the right to raise the matter and pur-
sue it ourselves. This is very unfair
and jnsalutary.

Shri S. M. Banerjee
support Shri Kamath.

(Kanpur): I

Mr. Deputy-Speaker: 1 will allow
questions,

Shri Hari Vishnu Kamath: I am re-
ferring to the side-tracking of rule
197.

Mr. Deputy-Speaker: The Prime
Minister said that she would make a
statement. The Speaker allowed it.
Now she is making it.

Shri 8. M. Banerjee: What about the
point we have raised? Under rule 197,
it is our rizht to cal} attention to mat.
ters of urgent public importance.

Mr. Deputy-Speaker: I have got the
names here. I will allow each of them.
~ .
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Shri S, M. Banerjee: Thank you.

The Prime Minister and Minister of
Atomioc Energy (Shrimati Indira
Gandhi): A delegation of Nagas in-
cluding Shri Khugato, Shri Inkong-
meren Ao and Shri Isack Swu, ac-
companied by the three members of
the Peace Mission met me on the 18th
and 18th February, 1966. This meet-
ing, ag the House will recall, had been
arranged in the time of my predeces-
sor. It was intended to be a good-will
visit and the talks which took place
were fully in conformity with this
idea, The main subject of our talk
was the importance of preserving
peace, and stopping the many ugly
incidents which still take place,
resulting in loss of life and pro-
perty. The observer team of the
Peace Mission is being strengthened
by attaching two officials on each side
to ensure that all incidents of breach
of the agreement on the suspension
of operations are speedily investiga-
ted. It has also been agreed that both
parties wil] take effective and quick
action on the findings of the obser-
vers. In order to create a better at-
mosphere and to facilitate a fina) set-
tlement, the Peace Mission have sug-
gested the release of the Naga prison-
ers. This matter will be examined.

1 was impressed by the sincerity
and ecarnestness of the Naga leaders
whom I met. They seemed genuinely
anxious to ensure the implementation
of the agreement entered into in Sep-
tember 1964 and to prevent further
violent incidents and loss of life. I
am not without hope that as a result
of this meeting, a certain amount of
unnecessary distrust and suspicion,
which had developed on both sides,
has been dispelled,

We have agreed to have a further
meeting for which the Naga leaders
will visit Delhi again some time
in April, 1986. It is possible—and
1 would not put it more strongly
than that—that at this next meeting,
some real progress may be made to-
wards a settlement which would put

1887 (SAKA) Naga Delegation
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an end to bloodshed and see the resto-
ration of peace throughout Nagaland.
The way will then be clear for all
sections of the Nagas to play their
rightfu] part in the progress and wel-
fare of Nagaland.

Mr. Deputy-Speaker: We are on a
delicate mission. I would request
hon. Members not to ask questions
which might jeopardise agreement.

Shrl flari Vishnu Kamath: We
know our responsibilities.

Mr. Deputy-Speaker: I would re-
quest them to exercise restraint.
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&t s et (froeix) ¢
arre) & frewew d qurr A @
faeyx ¥ qrr fadegws Ia%® a1 &
e &7 § qgawey faar ¥ fe #f
WY ara suT Sa @ WY T g, AT
T gF IaE g ¥ w9 ¥ qforr R
w1 gara i § 9y wew & W
FrrERr w1 HE AW R T TE QT
et feafar 3 qrmral & firsesizer e gy
wT AT S W A AY A aE &
sTdafEat sTaT aw o § 9§ shagA
¥ ¥ yfafor gx fredzw & q1q oy
e w1, N fe g fRMr safer §
arifra w3 w1 N O &Y gw
arx w1 aftwy 7 2 @Y § fe e
¥ frevzar w) fadt gad A & fimee—
Fem g d e femrarm g ?
gt AY et ewE WY q@ A F qed
wr gqfumz § ?

s (e wa A e
e favrr ¥ wre § WX QT &
a7 g1 a1 {5 qia fawg et &
Y Fag qram | Rfal @
¥ Iafegfa 4 1

gl A IA E2THT T gATH § W oy
aat ¥ frar, W 1Y ww § fr g wte
armt #1 W 8 71 3 e dhT ot I
v g ¢ | e ey I ag vy
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o Y A g g W we WY g
A § ) e T mar g g fE
ge faelt qeg Y oF ga2 A A X FOF
TR F a1 o7 /T, I A g ag and
gET &% | qrfeara @ oY gAT A
WA agigh | o N A gE
i faew £ gaear 9 91T o9 WY wf
WE &Y AT Y A SN aga & -
wefrat T 36y a9 97 o € fF ow
oHT HOE F fAd @Y Iy §X FT aw
t 1 A arcgr ME Y ag o o A
&Y arr W WA FY FAIC A §, qEAQ
o e T @ e T oW I
GART FEY § WX 7 Ig AT A1 TAW
o

15 hrs.

ot growt T |AY (VX)) AT
W & E) fom B araE T F ARy
arrde & sfaffodl 1 = R Gar 7w
wgfﬁqfwimfﬂmrriwzigﬂt
W wiT @ § A I fgafed § i
W wq sfafear gl ?

wima (i it : D qTE-
Qi # wE fady wr A @ ot
fager X s ag foow faar @ fe ot
g arEna § R § wiorgx Wi wraT ¥
W it Ay ¥ WY, I duwr &
e vt &% Y WA € | 99 99T
Wi 7g @ fF € wawdd Y agnar
wir Wi XY R g FT A g ]
o T A &Y G, gy WY wE wigE
g ar | &, & Aty g aw § 1@
a1 @ & W 2 AvTE A aTH A AR
war g § 1 AR e A Ay IR
W aTh @ A & afaw O e §
o, IEA T o e ¥ T
w 0 v 39 0 B ard WX
w & f6 @ T o g q9
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Shri Hem Barua (Gauhati): Shri
Jai Prakash Narain, a member of the
Nagaland Peace Mission, has said that
further autonomy should be granted
to Nagaland with a separate flag and
a separate constitution, the Central
Government only controlling defence,
fianance and external affairs. In the
face of that, the Foreign Minister of
the Nagaland Federa] Government,
whom our Prime Minister met recent-
ly in Delhi, has said that nothing short
of independence would ever satisfy
the aspirations of the Naga people.
He is very firm on that. In this con-
text, may I know whether our Prime
Minister has told the Naga Federal
Government representatives who met
her recently here, or is she prepared
to tell them that there can be no
settlement of the Naga problem out-
side the Indian Constitution? May 1
know if our Government have evolv-
ed any formula for a political settle-

‘ment op their own?

Shrimati Indira Gandhi: As I men-
tioned earlier, no such demand was
made, no such matter came up for dis-
cussion even. The purpose of these
talks was just to create goodwill and
an atmosphere in which we could
discusg further, As I have alsp said
earlier, our stand of Nagaland being
a part of India remains what it was.
Many statements have been made by
Naga leaders and by other peopla
Naturally we cannot control their
statements, but our stand remaing the
same.

Shrl Surendranath Dwivedy (Kend-
rapara): We will be happy as the
Prime Minister hag said # real pro-
gress is made when they meet next,
but I would like to know whether,
when they meet next, the role of the
Peace Mission, So far as the Naga
people are concerned, will be over,
and they will have direct talks with
these underground Naga leaders. Se-
condly, hag it been made clear to un-
derground Naga leaders that if, in the
meantime, they go on maintaining
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contact with foreign countries like
Pakistan for getting armg etc., then
it will prejudice the very mission for
which they would like to meet the
Prime Minister?

Shrimati Indira Gandhi: It has not
been decided who will be present at
the next meeting, nor has the date of
the meeting been finalised.

Shri Surendranath Dwivedy: What
is the Peace Mission's role?

Shrimati Indira Gandhi: This is
what I am saying. It has not been
decided whether or not thev will be
present, becduse it has not been dis-
cussed as to who will be participat-
ing. With regard to their contacts
with other countries, again this was
not discussed, but naturally this is
something which has to be discour-
aged and this message has been put
to them many times by the Peace
Mission and also by our own autho-
rities.

W CREEE AW ( AaEET )
oW WS, OF § W19 @ g o
fs ux wo a1 frad e ¥ s Wl Xy
w7 7 6 ¥ a7 ¥ ) § A i
9F GO FT FAT AT ATAAT | TE 1A
@ qR WY wfgeR far e,

oETw WEAT : QTVET ATH GG

ol THEEE TR YA FEIAG,
gag wE gy A aver faa qr wix
wam® ®a A w5y o1 i ag amma S

Shri Harl Vishnu Kamath: While 1
and my party yield to none in our
desire for a peaceful settlement of
this long-standing problem, has the
Prime Minister's attention been
drawn to the press characterisation
of, or reference, to these talks as
talks between the Prime Minister of
India, the Federal Government of
Nagaland and the Peace Mission, and
if 80, does the Government also accept
this position, and while we do not
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object to the talks, does the Gov-
ernment, does the Prime Minister,
think that attendance at a reception
held in honour—I stress the word
“honour”—of underground or hostile
or rebel Nagas in the Capital, on the
point of the Chief Minister of Assam,
Chief Minister of a State, was desir-
able at all or proper?
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Shrimati Indira Gandhl: He was
there in his capacity as a member of
the Peace Mission.

Shri Harl Vishnu Kamath: Plecase
answer my question first, this is not
the way.

Mr. Deputy-Speaker: He was there
as a member of the Peace Mission,

Shri Harl Vishnu Kamath: The
first part of the question was: did the
Government also accept the position
that they are negotiating with the
Federal Government of Nagaland,
that, as the preas describes it, there
were talks between the Prime Min-
ister of India, the Federal Govern-
ment of Nagaland and the Peace
Migsion? Is that the position?

Shrimati Indira Gandhi: No, Sir.

Sari Harl Vishnu Kamath: Then,
what is the position?

Mr. Deputy-Speaker; She has
answered.

Shri Harl Vishwn Kamath: Please
don’t be in a hurry. Why do you
hustle matters? What is the position
then? Let us know.

Mr. Deputy-Speaker:
the answer.

Shri Harl Vishnu Kamath: You do
not seem to understand, I am sorry.
She was about to say, “The position
is”, and you cut her short.

Mr, Deputy-Spesker: I dont think
80.

Shrimati Indira Gandhi: We are
not responsible as to how the press
characterises this.

Shri Harl Vishau Kamath: Why did
you not give your own version?

He has got
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Shri Joachim Alva (Kanara): Shri
Chaliha has played a noble, notable
part in these peace negotiations,

Shri S. M. Banerjee: While we
welcome the talks, I would like to
know from the Prime Minister whe-
ther during the talks she was able to
get some information as to whether
still the Naga rebel leaders and Mr.
Michael Scott are drawing inspiration
from the Naga rebel leader, Mr.
Phizo, and if so, whether she was able
to break this axis of Phizo, Scott and
Naga rebels.

Shrimati Indira Gandhi: Mr. Phizo's
riume was not mentioned.

st gt fag (T ) §S
7g wfex 7@ frar o fe A &
grezréer wreT Y § IA% o gad W
TEIATE 7 ¢ Faary gad fF ag arm-
Fr g qrgy § A7 ZW T A gy
§ 1 ag wind §, W gw 3§ " ¥ @A
AT Y § o st wa are < ok faaw
f &g QqomAT T AW wY qevar amw
T I F EY ure € qrn g ?
F¥ & waeT ¢at § f o g QT A,
3?

wwat gy Wit - @ @ T
wer ag & fr agl o waer ww @ g
fred wa1tg 4% Q AT Igh @Y A W
g R g, wiw waar qg g forad
T H7 FAaT @I EHT Iar Ay
waTy T ¥ § a7 wifd | AT A
Iufe s a® |

oY anaTe fog : ag 73 € fe o
aF T T fadm, a9 % W
T TG A\

Shrimatt Tarkeshwari Sinha
(Barh): Just now the Prime Minis-
ter made a statement that no talks
about any independent status of
Nagaland was ever made when the
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underground Nagaland leaders met
and talked with the Prime Minister,
but how does it relate to the state-
ment made by Mr. Isak Swu, in
which he has mentioned in quota-
tions, “we are ready to come to any
agreement or terms on matters of
mutual understanding, but as two
inedpendent States”? He has also
mentioned that he has communicated
this to the Government of India as
well as the Peace Mission.

Mr. Deputy-Speaker: The reply has
already been given.

Shrimati Indira Gandhi; The hon.
Member is a little late perhaps.

Shrimati Tarkeshwari Sinbha: I am
not at all late. I have heard the
statement of the hon. Prime Minister.

Mr. Deputy-Speaker:
alreday replied.

She has

Shrimatl Tarkeshwari Sinha: No,
Sir; she said that I was late, I am
trying to give this quotation from the
Press Conference in which Mr. Isak
Swu said this.

Mr. Deputy-S
was asked.

Shrimati Tarkeshwari Sinha: What
is the stand of the Prime Minister?

Mr. Deputy-Speaker:
already replied.

ker: That questi

She has

Shrimati Indira Gandhi: I have
replied to this question; it is that
they have brcen making this state-
ment consistently for many years; it
has not been made to me directly.

sty famd (QAR) : STEAw
wEEw, & s A § 6 g Amm
e o7 ¥@ TSI H UH WY T
ardwe g wda gw & sfoffa
@, @ 7§ W o T IR
A e W T Y I9 A IR
mmmfﬁmﬁiﬂmﬁw
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FTT forat orrar § & gw OF Q8 v
wfrsr A g ardd uaam e
T AT AT | I F TR F GIH 717
T f5 ‘vt e § o aeaw
§ @137 ¥ g wEw —

“I cannot spell out ‘unknown
destiny’ beyond saying that the
repurcussions would be very bad.
We may also be forced to seek
the assistance of foreign countries
to achieve our objective.”

I gH ATITHT & WY qra FC @ § A
WA A M REAR @ FT aa
T %10 77 § T 77 ot qgreY snfearedy
ar § 37 %7 fawad ogi A% g7 A
1 gqaa $AF To T wg § e
FATEFA THTE A TN AY GAT KT qeATHT
X w17 7 @ § ag I ¥ IwAT
RE @A A o« e i fafeew
*t 7ty gt 7€ S ger T fE I
AT ZT § W AT A FY SETT A 6
#urz § 7Y gt fw ware o faferw
gAY AT AEY E 9 F oY € i
F7 72 ¥ A1 ¥@ A7 & WA W fafeew
1 WY IHFAT €T #7999 787 § A 4y
AT 1 & FA g AT Aww A
# TN w F w s arEEe e
A N W AvEw A § Wi A faAey
arrat & sfafafi § war 37 @ £ g
A & frere 73 1 o A o fy
€ 373wt w2 v g faar e
g ?

st ey mivt : ag A g
¢ s =ar=1 wewt T e Y T
et STy ¥ 1Y€ 7 v, i et
fae ai & T qoawgiaar gl § Wit
A & AT A § 39 ¥ WA g7 fawrw
¢ ¥ a1 Oy aga @ awe go § Fd
FTT BICA &A1 AT g g o

2465 (Ai) LS—0.
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ot werare foz ¢ AT AT ot &
qrm faiy &

st aq fomd¥: 3 9w 21 waw
AT | wgh % A fazifegl o1 qarer
EITATFA T go ) g
afer ariwrw e wr &t ag frete
Ty g awT R ga X §

Shri P. O. Borooah (Bibsagar):
While we welcome the talks our
Prime Minister is having with the
Prime Minister and other Ministers of
the so-called Naga federal govern-
ment, may we be assured that nothing
would be done to injure the feelings
of the nationalist Nagas and ne
leniency would be shown to the
hostile Nagas who are indulging im
hostile activities?
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Shri Surendranath Dwivedy: The
Prime Minister did not have talks

with the Prime Minister of Naga-
_land’ . .. (Interruptions).
An hon. Member: He said ‘so-

called'.

Shrimati Indira Gandhi: All these
suggestions will be kept in view.

Shril Jashvant Mehta (Bhavnagar):
The Prime Minister said that on the
one side the peace efforts were going
on and on the other side, in that
area, there were three groups, one
nationalist Nagas, another those who
are negotiating and third, the Naga
hostiles or under ground Nagas. They
have started sabotage activity. What
will be the attitude of the govern-
ment to those people who are trying
to continue the hostile activities and
sabotage the peace efforts?

Shrimati Indira ‘Gamdhi: Naturally,
those who are found guilty of break-
ing law and order or indulging im
acts of sabotage will be punished.

ot teiwe gqrew ¢ @
am wgt s feet ¥ ogw ¥
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¥ 9T A e Az AR aE W
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afz g 4t Y 97 F afafrn rdy ?
gugfafrn Fgraey #F ag arem
gt £ T s WY AR @ A
v age & i A favfgat & et Y
et § W M & dfrew F wenia
© @ awen w1 gwwE Qo wdm ?

dwat gty ot . o &
IR P L

Y TwATE  uraw . WIAT agaen
L oo

vt gfrey i W ¥ A A
«g gt

oY CARAGITIN  FITER AT
A g w1 IAT AL wam | AF Ww
g a7 fiF sa™ et o € Ol
% s ¥ wfaPRn o L

oW wRew W ¥ e
w1 sl e )

1625 hrs.

RE. PAPERS LAID ON THE TABLE
Shri Hari Vishnu Kamath (Hos-

hangabad): There is another item

held over—item 4 of the Order Paper.

Mr. Deputy-Speaker: I am not con-
eerned with that item.

Shri Hari Vishau Kamath: We are
econcerned; the House is concerned;
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you may aot be concerned. They have
to make a statement. Shri Raj
Bahadur has to make a statement....
(Interruptions.)

o7 (A T (ITTEFT)
F I ®T I ATHR &
Mr. Deputy-Speaker: Order,'Order.

Shri Hari Vishnu Kamath: I am
sorry, Sir; it is very unfortunate that
you make such a statement. I would
request you to refrain in future from
making such brusque and brash state-
ments. It was the Speaker who held
it over but you said that you are not
concerned. ’

Mr. Deputy-Speaker: I did not
know that. Is Mr. Raj Bahadur mak-
ing any statement?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
I have no statement to make. We
have laid some reports of the Chanda
committee on the Table of the House.
I am told that Mr. Kamath put a
question whether we are going to lay
more reports. The main report of
the committee is expected by the end
of March and we shall lay a copy of
that report before the House as soon
as possible.

Shri Hari Vishnu Kamath: That is
what is needed. Nobody said it then.
Your Deputy was umable to say so.

‘Mr. Deputy-Speaker: Now, Mr.
Jyotishi.

15.27 hrs.

MOTION ON PRESIDENT'S
ADDRESS—contd.

Wt vwvo Wo wafwat (@mrT)
Iarer wged, & v fra N 3w
T g 6w wawar wow & wwwT
W EWGA WX F WA AR W
WIWT FTWTE | FERA, wgTwigw USI-
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afy ot ¥ wo sfewman Fwow F
w3 wed s & faee o wuAT W
wwe femr 1 favem  we oY o
X 7Y g gl @ 95 FT A7sqA N
femrera AT % I3 | WTOR ¥ ATHA
Q% W& faoe q 1 F f,
s 7 AT & Iy S
® | I F v A o Erewe ¥
i wf S g W s
# gfagre @ wlaerong W )

wgre, g% W § s wrely oft a1 frer
qR #wy % g o fr s mia W
o WX 43t & aew @ frm
# qF 77 e o & frafor &1 ey
et a1 | aOFT AR F o AT 9N
%F A @ AT IW A F ¥R AT Iq0M0
wgeaYe g awar § | HaT & R
¥ fom 2w 1 7w 777 WA gwr g 7
A & & Y auwta ST ET § )
g A # gifae @y gg
F gEElAT g TF TR AR GIT TR
& fomfor %Y faorr & < s o gy
@ FERAT Wi g o

15.28 hrs.

[SmrimMATI RENU CHAKRAVARTTY in the
Chair}

agv, sfagr & 33 afEdaer
ot ¥ g% wot § afsas Argaml v
ol A FITIZ FT U F amgw fgay
T fawr £ feafant o e @t
e s oy 1 afcagav g
fs wrr gw sxmfa St &, aw g3
®T WTERT WTEA §, &9 AT HIE W) [AAf
w1 AT & N7 9T A 7 fdwy T
Tt 3T a4 wvAr wgE § A fAfeww
%9 B FTewT SrgvrT guTY wrEw! Y Ay
&1 T Wy ¥ ) Fw T ww o
w5 Ry & fafier ©1 8 qrar
§ R o W & @ ey ey
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N A F O gy Wit fae
¥ frmfor £) fewt ¥ oF s Is@T g |

g a g & T S
T F IR AW A e &
qF TG I AW & | gW ag
T ¥ fis A TR 2w A ey
T FT T @A §, § O ) @
T ® wifow w5 fr fggeaw o
qfee™ & frw § mfwag ( 7f=
gw w f f OF W i weaed T,
wx, 30 fr I¥ & g @ I |
wifer w1 o e gt & 4w A,
g A W g T8 WY A e
fir qrfieaT qraTTRr U & /iy
¥ m) wram | g% wm & fe ifeeTr
o A% F HOd § oA9q% W AT X
AT ¥T TG WOAT AXAT BT feAaw
wET AT § X ¥ IW & faw e
it fwem wasg gwT 1 v A ¥
&w§ 3 3% % 3 fawen faan g fe
g 3w & foe frasr aff g ar 4
™ x I & R oaw e et A
ww # 390 &< fea gre ST
2 it favrre § f o aw aifeens
ug F9F TFT O fE qEr & wamar
¥ W w9 qgEY & 9T ¥ wnr A
® wfore saeme gei &

& w3 § e s wron Aaer
cfrqr @ ®) 0PN W 9T SWET
waf, agt ¥A ot 2z &, I9 AR F
ggraE ot ) 79 wwEr ArE
Y e W7 qHTAAT & favma sva g
R wvwd & fr aaman s ogod @
¥ TG AW wvAET wger warfTy wov
& fAu Wi o7 marew Afr ged
gC & 1 & g wvan g f Areves o
3% ww Tfa-fift o7 gafeerr w73
¥ fou arey w91 1 fawa w1 el
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[»f sate wo vt

1 ag fafeaa &1 T & q91 7€ 2 FT
W | wEw Foqrd &1 safaw |
IS FQ # gt F sAfaw F ga
& ag wlawanit 77 g@@ § & g
TH qWEE WO & gTa ofwgr ¥
UF AY AN T ATOW 39 @ & | 9K
faveg & f g@ 9w & gro g
wifr &Y fewm & wfus of| & a9
T ®owET gRT

wgrfen awgafa &t 7 arfecar
s ¥ v gu A A owgiwfy
wfiq F73 gu 99 W agEl &
auiET £, fawei woy firemgro dm F
M gfaEE § oF J4r wey
Jrer | 7g fafrma ¢ fr ol & wawr
* Afr R # gfgat | s e
21 ST Aw WA W qT TR Ay
¥ gHd, 3T & A efogw & qeF ¥
fre JmaT FX &1 W T Y ww A
wfegm T aifign i gy A,
ot wfrE ¥ TRAFAT W wgel
cufedt ¥ quy ¥ i D ¥
frw &Y g mf W 9w & SyEw
£ 1 A mfw o) W A sy
YT AT ITEAT AL § 1 wEgAndy
wfe® qgR JEr ¥ ©: q WY a9y
qgH FET 9T : ‘9% § FN AW g7 Fw,
fax 2 qiw 2 @ oA’ T W
A AW F AT § Y I I
¥ o W fax W w7 3w a7 47
™ I IR § A T vrar
w1 g and €1 2w wier o) o
® gagra Wy gufe ¥ wvewr A
IMAT E 1 I A N G g § A
wod faT w1 T A T WY qET
whEigiwmaawmara g fe
foe 77 ¥ g AW & A 3,
FATE W ¥ JAC F = aw ) 7y
w7 fm 5 & Tera & ST & el
@7 a8 T
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wex fam w3 § | guiEw g
W ¥ 1 38 TG TwAfaw = § W
SIS qT TEOW ®9 § T UT I AT ®
AR IEH g & T a1 fr e
g ¥ fawme gRedt aq § e ¥
form faEr @ifs &1 goEw fe,
IT & i aggnT wE A F g
# W1 qw 3w Afq 9 q@ W7 W=
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e fat fawm A ot & wfw
wdE wmaTEr & 1 O faAl & gw R
% foq furae frmr & 1 &feT qg WY
g ¢ fe gm o W wwht Ofa WK
Hifa & fufwr § g feds o =
® T F BF F w9 A dre A
% | T AR W A AT ATATC
wfer 73 I § fr o feet T &Y
ErFET ) F AW
T g fs g o Afa w1 oEm
forar wifage &, Faweenfan, T,
YereaTfeaT, gaTefex v feafewrs,
#w1, o W wwder X owEe
Wt ¥ g g

s sfwwreor ¥ wegafa ot &
g g wfugd S-SR W F
sfx grvfa wee & Wi Jefe €
S T 4B A W Wit grar fek
W w0 AT vwe fearo
T T WY o & g §
gt W W AW gE 2w 97 g
gt i g ome af W
wWifeet & wfr § 1 @ 9 o oF W
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FE AW FT WA KA Y, TF X WA
feamar 1 43 ¥ Few §, @@t @@
wgaqfa W geedt g mfwat W<
weafodi ¥ ama &

giT Fan 4 g famman e gardy
Wl fava &1 e 1 0%
ww ¥ w9 s Feq fawr s
@ AT ¥, W Aoyl A ey
A &1 Zany A ¥ g fewman § fe
Q@ wETC 0w § i 3w Eare ¥ wfq
g9 q UHAT ® W T wT R
AT ATITET AT HETT Y WY ¥
AT ¥ | I AT gW I HETC A
HAE FAF § T6F TG T &, T I
T Ay Wl

g a8 & F Tt ot X e
T ¥ avie & favg W @ swd
& wfy wodr wErqfa wee WY 1 W
T w9 v ¥ wrer, anfa, A Wi o
& Wi W TEU T FT FAAAT A
% I3 auqfa & fatw & 92 § )
dufeas fagrg #7 ofogt @deaT &
T W g Y g faf safe, <o ot
T & v & wp faet § o
T O e § 3 & oo, oft wrard,
aAX W G W gETTT % A
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Iq 7 oA g fem o = g am
WX g W 3w A e F g A
IuWET | T A, www & fe e
Aqaq & Iwy W I 7 A7 #1 war
I wT ®WE Y W F g wmem o
R AW AT AT ®1 €W AT M
T & | g g T AT AR N AT
gut fr o= & somE F mads, g
a1y, TROE HY W FH ¥ qUE g
® wifew W 3§ e fewr
o[ 3 Aud & faAY ¥ gt wee A,
TefaET TS, ¥ R AN w ge
wo fanfY T o 7 @A © 75 g
a7 | FHa: §OY & faAt § i o
AR A wTar T ¥T¥ 9k 4 1 gH
¥ ¢ fr faed & qust & v fady
o woar o i Y grre T I ¥
v ¥y faorw w7 ww e § oW
g e fadw axwd gu o & daw
R W gAT e e ®1 suda
X grgamAggE R e wrr I ¥
wTEed & & faaar amaw A b,
& 37 Y fArAETh & arg gt farRT
7El 9T wrerad w1 ag ¥ g

i ¥ ¥ fr arfeama gra feg
T AT ¥ eeT v & fem
g% ah wfusts Jamea-wnfw ™=
fawm & o 3 9@ o7 W yefaw
awy wqi ¥7 ¥ & FO g O™
JarE ¥ v A% ST wft wrE 8
Fuwrar qurat & i & T gl
W ot afy gf & o7 wre e ¥
srwfears dimi & wroe wifes 3Eed
gty o wh gk & 1 Afew T
fafrar & f oy T Tt A0 3
AN T wWeEe ®1 gl @ ame
feat, TE NI gATE o v faw
o W i ¥ gwar &7 F I
fawg Wt s
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‘ATt 9w FQ, 7 ¥ W
o ¥ WA, g WIS HT AT § )
ug v § fr 7o fadu aoeX g ao
¥ Y-S | qganT 3T A1g WrE
7 g W wR sweed w1 afg &
TR IR AW AU E | W
I Fawrd § 1 T faw #§
TR X WTE-ATT FTaW 9§ fag
T TG FT AT A1AWF M § AR
g ot | afew g T @
anfgd fF agdt qgraar #1 ¥9 § w9
SYaRT X | fagen ggwar #1 g w77
AT TTEREA § WIT FT FH FT §
R 3w ¥ ey wnifa & feafa o q2n
AT § 1 W ASEHET WSO
s3fqal & famrs aga $9 @y WK
fueamd g § 1 gW @ EAm AR
o am T g fR A w-
qQferee 79 3w & A7 SfEY 4 A
AR AT | WY Hf o) g Aifw
F1 gt Tw a7 f A A9 X dE
B g fafma § fs v 1 s4dww
T A1 5 AT qeT A A X & W}
o7 & 3w & geanzw & afe #1 a7 T
forr va7 & o few o ofir GF grai ¥
T TEY § A I § Y 99 @ w3
@& & wggw s g v wrew faw
TTE 9T gAY ¢, 98 IN WfwT A ¥
faer & o9 9T ¥ AT H g A

w;’mmmmw'rgm'&wm
% faq
L1
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W 9 o9E F G e wwa ¥
% dar ot sifes & 7 ), oF dar WY
TA TG @GR § aga o=
Tawar g f& oew & st st
e ® Afq o3 farRr & anw wmw
X & fou wogx fear o 1 afx
W SATEE BT AEA qATT ARy § Av
& FET e i g ¥ a1 freife
fifrt o foErd W woE ¥
qM9 AT 711

Tsgnfay St ¥ Fw w1 fa¥
=¥ gu 2w #Y grary gwen ) faar
T AT & | gW T A w1
= § 5 gmr w1 smafE §
fs a8 3 f§ or WY omewt qar 7
® | @R Ao g farwamr 3
Y T 7 A8 @7 wwdT & 1 2 T
T # owH gy @ fEowee A &
T WY BW W W O & wmE |
senfrae a8 @ @ & 1 FfeT og
fafram a1 2 & Qo smagdT ¥
Tt #rE Wy qeET F#¥E @ T Sw
ST AGY T FwAT 1 gy A w7 avg
gt wdmifwgfa azfr, gow &
forlt & oY siwo oiE, gsfr Fr
UREAT W S R awdY weid St
g AW F1 graw FY Ffer Fooafegel
T AT WA W A ¥ AT AT
T fet @ wear & &1 TR Ag
2 1 a8 TS Aavw & A U 3Y
daT qg FT § WX @ oA 2w
¥ SR Y A9 gEe AANet @ oqar
&Y, fae 99 T @ O @

¥ @ T X TS g W
fe gutmaw v wwenr W gw A
¥ ¥ wrew ¥ § afiwfes =@ ¥
fawr W & frif el g freelt
T AR Y o A v @ ¥ o
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T wre & dw difer w1 dawr fear
d@ifer & wafafer sy qfadt &
faafa =7 & wwor & 1 Afew
afiad & wex ¥ frwar w1 AOEE
JAT TAT F qra T G FE | X
q /T 2 7ar 1 AfET wH AT
1 & A7 9T F1 FE IATIET FEHRY
¥ F am ) wfaael aim wr
47T Iq%F w5 F A @y | & q g
f& @ w1 qudtar gAR A qEw
wifer f& aa & g ¥ @far &
dadr frar 3, I3 A A A AT I®
ferdr qft adffae # w57 ¥ frwar
FT T fey & qr, i &
g g4 & 1 & & ag e § fF wee
1 yg TRAr qifgd fF gaay @ Afa
€ ey A T} ag AF al &
waffeay g1 orf & ar A Y af }

Ffr & gare ¥ far @, W&
v AqAY fearf Fraamat @ wad-
far femr mar 1 xfcto GEforas
Fare g e wE fafar qa & wr-
HT FT FTTIA € F AT AW FE
faarf & it #1 qFA F IAAA
ot X & zfama olfme w1 Q@
Imam T fear mar | wdT CRES
#1 wiftr & fyg wese w1 Gfegar
a®Y 2y w8 1 37 ¥ g ey A £
am 1w FEE W e o §9
it 1 T oW F JERT w7 A
¥ faq A i ¥ W wa1-
fag & 3w e T 0 g -
T & o dar & Ay AT & ar
&t fearf ¥ draat @ @9 § @
F€F foar T e 30 A1 Tfa By
N R T f i wd ) R A
¥ @ o won gdhe W oft
g g€ 1 ¥ wwee frger @
Frrft W wfirs gt W i ax v
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g 1 B B AW @i ary W w8
swrfer 7 g€ 1 T SR A i N
¥ & qt o ey i W oA Bt
@ WA A mEr ¥ ww gl
&6 IqWY [T A P e & w
Y aw & 39 fawr & wwoew
I T, ag fraroig §

fwmEr fax #1 gEsy WA
ATAT qQT ATHEZ FYE AT T A
I @ ¢ W AR au IwEge
Y GTHST F97 FT O TG § WG
T A Ade o FY oAt A
o aer i@y Famem g fs
IR e ) W Wl % q@ fear

T & qigei #1 foem wax
®) FYHAT T WA ARA TIAT g F7AT
A 3 & agy qwr qwmar o fad
W qMA 97 A @ Fmr § Ay
w5 g o for ¥ oy qfw o 2
3T FY ot wfiy faer ot | & s
fF g7 u¥ @ freE o7 wwm owd
T T AT A% 7 JE INA AT
T & 39 & oW dur w7 A ffem
& | & w N 3y qoww § o fe
A ¥ oF gF qo7 F A AT AT 0
qF % wour I A 2 IW A agt
ow TP a7 g T ¥ g Thay
& drv ¥ aE @ afeg o O IR
agfoqer & ey wifgy o, IT WA
g ¥ A afgd frafe & 39
o ¥ uw dmr w7 o W ¥ W
#r A aw &) guaw ff I oA g
X ¥ mwy foaw owdt & o
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# 7 Wt TIg § 5 w9
® Max gon fa@r smam g, Sw oW
oA ¥ AT AT | G AW A Fay
oo @ ¥ s g oot et
oY & &% § i wgi WY Wd _|uA
& agt agt o= wa feg @ 9T feaet
BT FEY ATAT I FGAT Y FT TG FL
i & wudY O I@ X 9w W
NI W T qE, AR T G A I
WA ERAATT A7 W |

FORT A 1 NwEREE #1 qifes
@i §, W Irw A wfwdr @t g
I 9§ faeqa w7 & =t w3 Awga
o1 F agga v § R qmE oew
1 wWE ¢ W gwfau gz awQ @
w & fir g 3w & A W ag e
§=1 7 @ Aife fafewr maddz & oy
¥ @ ¥ gl W wEww W
TR X AN F oawE & ww gl
ey &t R gy 1 & wrgar g T
g w feafa & qw 1 qog | v
T FAXT E FT IR IR SRy o
w1 ag wgT qw § fF e T @
T A A T fr ww Y i g
W AR WET A AR g ¥ W
WA W Afr wea s oi }
WR ¥g @ G R Y T
B VR FAT 9T § | AW W A
¥7 7w & fis 3@ <, ¥o gofufy o
fae T ¥ qw wr AT @ § AR §9
frara WY & oY T TR O WA A
a g W § ag wegw WA W g §
f& I I W TTSAT I@T ¥ )
¥ ww @ wawmw  gEwar g
feam #1 Ju¥% Serw w1 Sfaw g
famr amq | Afr @ T B oA KA
I qwar  frow W & W
ol wY T ¥ fAu qrawew g #
gfea =1 < ww Ivwew fewr o )
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ST #1 A1 st ard St g, S
qF a1 §, 1 g waw g § AR
dat 37 FTT WRY § TWE T I K
sgw T Jrfgy " fEE &
W T &Y FA e @A & ag W a2
Mg & W A Ay & 0 ¥ sgm
fr foo @ 6@ a7 T AW G
N A § F ag amY EfE gw A
aw & fog sw w0 & W T wrRw
CIBC OIS i - C B 2
Aty X gwmar § fv wvwe 7 o
I fawew qamy 2, adwT g
% 3u &7 gl g % weaw wvan g
fe @ w1 ow & WY frar omar g,
TR R # ™ w1 waan e
L

5 TR § ag aw wfy weafew
wemfa ff 7 o wiwwmw far &
e w1 & @vw A § AR awEE
w1 A sera qw geT §, 99 & & qwda
&g |

Mr. IChunun: Motion moved:

“That an Address be presented
to the President in the following
terms:

“That the Members of Lok
Sabha assembled in this Ses-
sion are deeply grateful to the
President for the Address
which he has been pleased to
deliver to both Houses of
Parliament bled togeth
on the 14th February, 1966°."

1 will now ask hon. Members to move
their substitute motions, amendments.

Shri Ranga (Chittoor): I propose to
move my amendments Nos. 1 and 12.

Mr. Chai Prand

Mandal—absent.

: Shri Y
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Shri Sivamurthj Swamy (Koppal):
1 propose to move my amendments
Nos. 3, 4, 54 and 55,

Mr. Chairman: Shri H. N. Mukerjee,
Shri Daji, Shri Ranen Sen, Shri
Warior—absent. I think I have to
move them myself! Nos. 5, 8 and 7.

8Shri Khadilkar (Khed): Is it per-
missible for the Chair to move amend-
ments?

Mr. Chairman: No, no; the Chair is
Wot moving,

Shri Ranga: Then what happens to
your amendments?

Mr. Chairman: They 'fall. There is
nobody to move them.

Shri Harj Vishnu Kamath (Hoshan-
gabad): That is a misfortune. You
ean move them tomorrow. .

Pr. L. M. Singhvi (Jodhpur): I pro-
pese t0 move my amendments 13 to
32, both inclusive,

Shri Pottekkatt (Tellicherry): I pro-
pose to move my amendments 35 and
36.

Shri Madhu Limaye (Monghyr): I
would move my amendment No. 37.

Shri Manoharan (Madrag South): I
propose t0 moveq my amendments
Nos. 38, 39, 40, 41.

Shri Kashi Ram Gupta (Alwar): 1
move my amendment No. 42.

Shri Ram Sewak Yadav (Bara
Banki): I propose to move my amend-
ments Nos, 43 to 49.

Shri Bade (Khargone): I wanted to
move my amendment No. 51.

Dr. M. 8. Aney (Nagpur): 1 want
to move my amendment No. 52.

Shri Hari Vishnu Kamath: Madam,
while commiserating with you om
your inability to move your ows
smendments, I 'wamt to move mYy
amendment No. 38,
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Mr. Chairman: Thank you very
much.

Shrj Dinen Bhattacharya (Seram-
pore): I propose to move my amend-
menty Nos. 59, 60, 61.

Shri Mohammed Koya (Kozhikode):
Madam, I was in a committee. I may
be allowed to move my amendments
Nos. 9 and 10.

Shri Ranga: I beg to move:

(i) That at the end of the motion,
the following be added, namely:—

“but regret that the Address does
not give any indication of an
intention immediately to end
the state of Emergency dec-
lared by the President and to
restore the norma) function-
ing of full democratic libert-
ied in the country” (1),

(1i) That at the end of the motion,
the following be added, namely:—

“but regret that—

(a) the Address fails to suggest
a complete reorientation of
the Government's policies
to deal with the serious
economic situation and the
distress caused by its faulty
food policies and concrete
measures to put agriculture
on its feet so0 as to end the
present over-dependence on
imported foodgrains, such
as,—

(i) abolishing of zonal and local
restrictions on the sale and
movement of foodgrains,
gur, groundnut and all edi-
ble oils and the re-ests-
blishment of a common
market throughout India;

(4i) giving the highest priority
in all plans and allocations
for water, credit, roads and
providing {incentives and
facilities to farmerg through:
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(1ii)

(iv)

()

(b)

{c)

the availability of imple-
ments, diesel and kerosene
oll at reasonable prices;

putting an end to compul-
sory procurement and ac-
cepting the right of the
farmer to sel] his grain in
the free market without
any maximum price being
imposed;

working out a price support
policy under which the
Government would along-
side of the traders, be an
unlimited buyer of food-
grains from producers at re.
munerative prices to be de-
termined according to clear-

ly stated principles enun-.

clated by an Agricultural
Price Commission func-
tioning as an independent
statutory body; and

as a temporary Tmmeasure,
until production catches up
with demand. supplying the
poorer secctions of the po-
pulation with subsidised
foodgraing purchased by the
Government from the larger
farmers at remunerative
prices;

the Address 'fails to admit
the Union Government's
responsibility for the cur-
rent debacle in the provi-
sion of adequate food sup-
plies to-the people of Kerala
and to mention the exist-
ence of scarcity conditions
in Orissa;

the Address does not show
any recognition of the fact
that the defence of South
Vietnam and of Malaysia
against aggression is in
India’s vital national inte-
rests nor any readiness to
take the initiative in build-
ing up a eystem of regional
oooperation and security
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among the countries that lie
between India, Japan and
Australia to meet the threat
of Chinese Communijst ex-
pansionism; and

the Address does not indi-
cate any readiness to fol-
low up the implementation
of the Tashkent Agreement
by building an economic
basis for 'friendship between
India and Pakistan by the
abolition of tariffs and dut-
ies on goods crossing the
frontier between the two
countries and by setting up
a Joint Committee to con-
sider ways and means by
which economic and other
forms of cooperation bet-
ween the two countries may
be furthered to the mutual
benefit of both”. (12).

Shri Sivamurthi Swamy: I beg to

(i) That at the end of the motion;
the following be added, namely: —

~ “but regret that in the Address
no direction has been given to the
Government to— :

(a) make the country self-suffi-

cient and a welfare State by
reserving at least 51 per
cent. of its budget for nation
building activities instead of
only 19 per cent.; “

",y provide at least 51 per cent.

of its yearly budget for food
and agriculture; and

(c) increase the expenditure on

productive purposes rather
than on non-productive pur-
poses”. (3).

(ii) That at the end of the motion,
the following be added, namely: —

“but regret that the Address has
failed to call upon all Membery of
Parliament to rise above narrow
party feelings to solve the difficult
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problems of the nation as a whole
by becoming:—

(a) responsible to the general
voters or the people of their
respective constituencies
which they represent in Par-
liament; and

(b) united with other political
and non-political parties to
make the Government really
a national one which could
save the nation from pover-

ty and outside aggression.”
“4).

(iii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address has
not mentioned anything about
inter-state water disputes and the*

* appointment of a tribunal under
the Inter-State Water Disputes
Act, 1956 before the beginning of
the Fourth Five Year Plan.” (54).

(iv) That at the end of the motion,
the following be added, namely: —

“but regret the failure to draw
up a master plan to irrigate the
famince stricken areas in the coun-
try by launching upon small or big
projects during the Fourth Five
Year Plan". (55).

Dr. L. M, Singhvi: I beg to move:

(i) That at the end of the motion,
the following be added, namely: —

*but regret that the Address
containg neither an analysis nor an
appreciation of the tasks facing
the nation.” (13).

(ii) That at the end of the motion,
the following be added, namely: —
. .

“but regret that the Address
does not refer to the political,
legal and strategic implications of
the withdrawal of Indian armed
personnel from certain Indian ter-
ritories” (14).
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(iii) That at the end of the motiom,
the following be added, namely:—
“but regret that the withdrawal
of India from Indian territory is
an act of cession which the Consti-
tution does not countenance with-
out an gmendment of the Constitu-
tion itself.” (18).

(iv) That at the end of the motion,
the following be added, namely:—
“but regret that the Address
fails to apprise the Parliament and
the nation of the deterioration in
the economic situation and the
virtual stagnation brought about
by slogan-mongering.” (16).
(v) That at the end of the motion,
the following be added, namely:—
“but regret that that the Address
does not disclose the low ebb at
which the public sector is func-
tioning and fails to give an indica-
tion of how the Government pro-
pose to improve their working.”
7.
(vi) That at the end of the motion,
the following be added, namely:—
“but regret that the Address
contains no reference to the plan
of the Government to bring about
extensive and radical administra-
tive reforms to lift the country
from stagnation and cyniclsm.”
(18).
(vii) That at the end of the motion,
the following be added, namely: —
“but regret that the Address
does not contain a blueprint for
streamlining agricultural produc-
tion and for providing substantial
incentives.” (19). .

(viif) That at the end of the motion,

the following be added, namely:—

“but regret that the Address does
not deal with the gigantic propor-
tions of the runaway inflation
with which the country is afflict-
ed’ (20)

(ix) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not contain eny reference to
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the need for administrative re-
forms and for eradication of cor-
ruption in administration.” (21).

(xvi) That at the cnd of the motion,
the following be added namely:—

“but regret that the Address
does not include any statement
of policy regarding dearness al-
lownces and particularly regard-
ing adequate dearness allowances
for lower, middle and upper middle
classes of employees.” (28).

(xvii) That at the end of the motion,
-the following be added namely:—

(x) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not concern itself with the
sharp decline in the growth rate
of our economy.” (22). N

(xi) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not contain an assessment of
the magnitude of the Chinese
threat.” (29).

“but regret that the Address
contains no assurance of emancl-
pating  planning from orthodox
ideological and dogmatic consi-

derations.” (23). . (xviii) That at the end of the

motion the following be added, namew
(xii) That at the end of the motion, 1y:—

the following be added, namely:—

“but regret that the Address
eontains no assurance of reorient-
ing our educational system to
subserve more adequately the
needs of the nation” (24).

(xiii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not contain an assurance re-
garding the establishment of a
Desert Development Authority.”
(28).

(xiv) That at the end of the motion,
the following be added namely:—

" “but regret that the Address
does not spell out the Govern-
ment’s policy regarding the estab-
lish t of an Ombudsman-type
institution in India.” (26).

(xv) That at the end of the motion,
the following be added namely:—

*“but regret that the Addrees
does not contain any reference to
the lifting of emergency which
seems to have no ground for its
eontinuence.” (27).

“but regret that the Address
does not spell out the Govern-
ment’s stand on manufacture of
nuclear weapons in view of the
failure to check proliferation and
particularly in view of the fact
that Pakistan and China are mak-
ing great strides in the fleld.”
(30).

(xix) That at the end of the motion,
the following be added namely:—

“but regret that the Address
does not refer to increasing unem-
ployment and under-employment
in the country.” (31).

(xx) That at the end of the motion,
the following be added namely:—

“but regret that the Address
does not contain any reference to
the grave foreign exchange crises
confronting the country and the
increasing idleness in installed
capacity.” (32). . .

Shri Pottekkatt: I beg to move:

(i) That at the end of the motion,
the following be added namely:—

“but regret that no mention has
been made in the Address of any
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suitable anq immediate steps to
meet the alarming food situation
in Kerala State.” (35).

(ii) That at the end of the motion,
the following be added namely:—

“but regret that no steps have
been taken against the Police ex-
cesses that have taken place in
various parts of Kerala State dur-
ing the recent food agitation.”
(38).,

Shri Madhu Limaye: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that mention hag not
been made in the Address of the
following:

(a) free and adequate supply of
water to poor farmers for
irrigation purposes;

(b) suggestion to State Govern-
ments to abolish land reve-
nue in respect of unremune-
rative farming;

-

(c) policy to bring about a
balance between the prices
of finished products cash-
crops and the prices of food-

grains;

(d) ban on giving. licences to
close relatives of Ministers
and Secretaries in order to
wipe out corruption, accept-
ance of jobs in private com-
panies by Government offi-
cials and the appointment
of Judges to other posts;

(¢) cnding the state of Emer-
gency and releasing all de-
tenus held under D.LR;

(#) provision for Immediate
elections in Orissa; and
Kerala: and

(g) intention to fulfil the pro-
mise, in regard to Hajf Pir,
Tithwal, Kargil, Uri-
Poonch.” (37).
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Shri Manoharan: I beg to move:
(i) That at the end of the motion,

the following be added, namely:—

“but regret that in the Address
no mention has been made of the
desirability of ending the state of
Emergency and the DIR to create
a healthy atmosphere for proper
functioning of democracy in the
country.” (38).

(ii) That at the end of the motiom,

the following be added, namely: —

“but regret that in the Address
no mention has been made of the
failure of the Government to
tackle the food situation especially
in Kerala." (39).

(iii) That at the end of the motiom,

the following be added, namely: —

“but regret that in the Address
no mention has been made of the
fuxlure of the Government in not

1 ting in > form
Pandu Nehru: assurance to the
non-Hindi speaking people and not
according equal statug to all the
national languages of the country.”
(40).

(iv) That at the end of the motiom,

the following be added, namely:——

“but regret that in the Address
no mention has been made of any
concrete steps to eliminate corrup-
tion and to control rising prices.”
(41).

Shri Kashi Ram Gupta: 1 beg to

move:

That at the end of the motion, the

following be added, namely:—

“but regret that in the Address
no mention has been made of—

(a) scarcity of food materials in
several parts of the country
resulting in famine condi-
tions, violencg and lawless-
ness;
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(b) any scheme of the Govern-
ment of India to take imme-
diate steps to provide famine
relief in such parts of the
country which have really
been hard hit on account of
failure of Kharif crop;

\¢) soaring prices of essential
commodities anq absence of
any scheme of Government
to compensate proportion-
ately in the shape of D.A.
to Government employees;

(d) growing corruption in every
walk of life particularly in
the fair and equitable dis-
tribution of daily necessities
to common folk;

(e

~

continuance of zonal restric-
tions in the movement of
food grains which is a chal-
lenge to national integrity;

(¢4

appointment of a large
number of Cabinet, State
and Deputy Ministers from
amongst the members of
Rajya Sabha which is an
open challenge to cardinal
principles of democratic set
up in the country based on
adult franchise;

(g) failure to implement the
mandatory  provision of
Constitution regarding free
education to the children up
to the age limit a8 prescrib-
ed; and

¢h) lack of proper measures in
tackling the problems of
weaker sections of the popu-
lation including Scheduled
Castes. Scheduled Tribes,
Adivasis and hill area peo-
ple” (42).

Shri Ram Sewak Yadav: I beg to

move:

(1) That at the end of the motion,
the following be added, namely: —

. *but regret that there is no men-
tion in the Address of increasing
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disparity and poverty and any pro-
gramme to bring about equality
and eradication of poverty among
people.” (43).

(ii) That at the end of the motion,

the following be added, namely: —

“but regret that there is no men-
tion in the Address of the ever-
increasing dearness ang critical
situation arising therefrom and any
proposal or programme to counter
it”  (44).

(iii) That at the end of the motion,

the following be added, namely: —

“but regret that there is no men-
tion in the Address of increasing
law lessness, corruption, favourit-
ism, bribery and any proposal to
eradicate the same.” (45).

(iv) That at the end of the motion,
the following be added, namely: —

“but regret that there is no men-
tion in the Address of the misuse
of D.LR., and steps to abrogate it.”
(46).

(v) That at the end of the motion,
the following be added, namely:—

“but regret that the Government
had gone back on the assurance
given by the late Prime Minister
to Lok Sabha and the country re-
garding not withdrawing from
Haji-Peer, Kargil, Uri and Poonch
in any circumstances and has failed
to establish lasting peace between
India and Pakistan, by the forma-
tion of Indo-Pak confederation or
the merger of the two countries.”
(47).

(vi) That at the end of the motion,
the following be added, namely: —

“but regret that there is no
mention in the Address of the
failure to replace English by Indian
languages according to the provi-
sions of the Constitution.” (48).

1336
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(vil) That at the end of the motion,
the following be added, namely:—

“but regret that there is no men-
tion in the Address of the failure
to stop dispensation of education
in two different ways—uviz. through
public schools and ordinary schools
resulting in the failure to bring
uniformity in education of all citi--
zens in the country.” (49).

Shri Ramchandra Vithal Bade: [
beg to move:

That at the end of the motion,
the following be added, namely:—

“but regret—

(a) that in the Address there
is no concrete programme
chalked out as to ways and
means of making country
strong and vigilant against

. the Chinese menace;

(b) that the Address fails to
mention the solemn pledge
taken by Parliament to drive
out the Chinese aggression
from our sacred soil;

that in the Address no men-
tion has been made of the
economic crisis due to the
shortage of foreign ex-
change;

(d) that the Address falls to
mention the anti-national
activities carried by hostile
Nagas and the failure of the
peace mission to establish
law and order in Nagaland;

(e) that the Address has not
laid sufficient stress on the
failure of Government to
supply sufficient foodgrain
in famine stricken areas such
as Kerala, Madhya Pradesh,
Rajasthan, Gujarat etc.;

(1) that in the Address no refer-
ence has been made about
the facture of |
bomb especially when China
has already prepared the
same;

(c

~

(g) that the Address fails to
mention the deplorable con-
dition of refugees in Jammu
& Duandakaranya;

(h) that the Address has made
no declaration that compul-
sory military training wil
be given in all Higher Se-
condary Schools ang Colle-
ges and to all young men,
women above the age of
eighteen;

(i) that in the Address no refer-
ence has been made about
the failure of Government
to bring self-sufficiency in
foodgrain;
no reference has been made
in the Address regarding
the failure of Government
to supply adequate quantity
of fertilisers and seeds and
pesticides;

(k) in the Address no mention
has been made about the
failure of Government to
give cultivable waste land
in Tribal arcas to Adivasis
and monetary aid and imple-
ments to grow more food;

(1) the Address fails to men-
tion the failure of the Gov-
ernment to take cffective
steps to remove indebtedness
and illiteracy among agricul-
turists in \ribal areas and to
give more aid to the States
which are thickly populat-
ed by Adivasis;

(m) that the Address has not
mentioned the increase in
prices and consequently the
price index and thus steps to
fncrease the salary of the
Government employees;

(n) that the Address has not
mentioned as to how the gap
between lowest and highest
income be brought down so
that it may not he more than
in the ratio of 1 to 10: and

(0) that in the Address while
mentioning the Tashkent

-

G
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Agreement it has not been
mentioned that the Govern-
ment has miserably failed
in diplomacy and ceded
that portion of Kashmir
which legitimately belonged
to India and which was con-
quered by our brave Jawans
and thus by agreeing to
withdraw our forces from
Haji Pir pass, Tithwal and
Kargil without teking guar-
antee from Pakistan not to
send infllitrators in future
and to call back the infiltra-
tors already sent, the Gov-
ernment has failed to keep
up solemn assurances given
to Parliament and people.”
(51).

Dr. M. S. Aney: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not refer to the discontent
prevailing in certain States like
Punjab, Himachal Pradesh, Vidar-
bha for a reconsideration of the
present existance of the State of
Punjab into two or three States
based on linguistic, cultural, econo-
mic or other considerations as well
as the position of States like
Hariana in Punjab or Vidarbha in
Maharashtra for separation from
the existing Punjab State or Ma-
harashtra State etc.; and has taken
no notice of the Consultative Par-
liamentary Committee and the
Cabinet Committee appointed by
the Government of India to consi-
der the demand of Punjabi Suba
made by a certain section of the
people of the Punjab” (52).

Shri Hari Vishnu Kamath: 1 beg to

move:

That at the end of the motion, the
following be added, namely:—

“but regret—

(a) that there is no clear men-
tion in the Address of the
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measures and steps, such as
reduction in income dispari-
ties and provision of social
security, to be tuken to fur-
ther the nationally accepted
goal of a democratic socialist
society;

(b) the failure to check the
spiralling arise in prices of
essential commodities of
every day use;

(c) the failure to ensure the

equitable distribution of
foodgrains at controlled
prices;

(d) the failure to revoke the
Proclamation of Emergency
and thus restore fundamen-
tal freedoms to our people;
and

that the Address make no
mention of steps to mitigate
the hardship caused to large
masses of our people by
growing unemployment and
continuing  retrenchment.”
(53).

(e

Shri Dinen Bhattacharya: I beg Yo

move:

(i) That at the end of the motion,

the following be added, nmely:—

“but regret that the Address
does not contain any indicatiom
about the intention of the Gov-
ernment to immediately revoke
emergency and release all politi-
cal detenus.” (59).

(ii) That at the end of the motion,

the following be added, namely:—

“but regret that the Address
does not mention that India will
extend the Tashkent spirit to
settle peacefully all border dis-
putes with all neighbouring coum-
tries including China.” (60).
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(iii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not mention the gravity of
the most alarming food situation
prevailing in the country due to
the wrong policy pursued by the
Government.” (61).

Shri Mohammeq Koya:
move:

I beg to

(i) That at the end of
the following be added, namely:—

“but regret that the Address
has not taken adequate notice of
the grave food situation in Kerala
nor does it contain any adequate
measures to relieve the situation.”
9).

(li) That at the end of the motion,
the following be added, namely:—

‘but regret that the Address
does not mention at all the police
repression and indiscriminate
arrests that are taking place in
Kerala at present.” (10).

the motion,

Mr. Chairman: These amendments
are before the House.

Shri N, Dandeker (Gonda): Madam
Chairman, 1 have great pleasure to
upport the dments that have
been tabled to the President's Ad-
dress by my leader, Professor Ranga.
The President's Address is usually
good in spots, but on this oocasion
there is only one spot that seems to
be good, and that is the only one on
which, as far as I could make out,
the Mover of the motion to thank the
President spent most of his time,
namely, that concerned with the
‘Tashkent Declaration. For the rest,
1 am unable to find in the Address
anything to get enthusiastic about. I
will deal with some of the main de-
fecty as I see in them and then, per-
haps, if T have time, I will also deal
with the Tashkent Declaration very
briefly.

Madam, on the home front, in so
far as political matters and develop-
ments in this country are concerned,
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I notice that a veil of complete silence
has been lowered by the President
over some major matters of urgent
public interest and concern. Firstly,
for example, there is the utterly un-
constitutional continuance of , the
Governor’s rule in Kerala. There
can be no doubt whatever that, from
the debate that took place on the
subject in this House as well as the
public notice that this matter receiv-
ed in the Press, there is a consider-
able body of opinion which, quite
rightly, objects to the basically un-
constitutional procedure in continu-
ing the Governor’s rule in Kerala.

Equally, Madam, another serious
matter is the expressed intention of
Government to be deliberately un-
constitutional, as shown by the deci-
sion announced by Government at
the end of the last session that they
intended to continue the life of the
Orissa legislature by another year.
It was an extraordinary proposition
which they have made, and they have
done it, quite obviously, for party
reasons, because it is plain to anyone
who makes even a brief visit and goes
round Orissa that the Government
today and the legislature today in
that State do not command the con-
fidence of the public. The proper
thing would have been that this year,
with the completion of the full term
of the State legislature, that legisla-
ture ought to go out and there ought
to be fresh elections. But, as I said
earlier, the Government have taken
the utterly itutional decisi
for no reason that {is justifiable
except only of administrative conve-
nience, that the life of the legislature
in Orissa should be extended so as
to coincide the next general elections
to the State legislature with the
general elections for the country as a
whole.

Yet another matter of great concern
in internal affairs about which the
Address is completely silent is the
mounting corruption in public life at
high levels. There was a debate about
this last year in this House. It was &
debate, in general terms, about ne-
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confidence; but the House agreed that
it should be a debate concerned main-
Jy with the tremendous extent of
corruption revealed in the acts and
doings of Mr. Biju Patnaik and Mr.
Biren Mitra at the time when they
were Chief Minister and Deputy
Chief Minister respectively in the
State of Orissa. The House knows
with what great concern this matter
was approached by everybody and
the, notice which it received in the
Press and, in particular, in Orissa
which was immediately concerned
with the matter. Nevertheless, one
finds no mention whatever of this
growing corruption. I will cencede
that among the last great acts which
the late Prime Minister had the
courage to do—infact, on the New
Year Day—was the great decision he'
took that there had to be certain pro-
cedural forms and certain procedtral
necessities for dealing with matters of
corruption at high levels; and that if
that was not acceptahle to any high
level person concerned, then that
high level person was perfectly at
liberty to quit.

Now, if someone should object that
it is not usual to refer to matters
like corruption in the President's Ad-
dress, T would like to correct them,
Miadam, by referring to the Presi-
dent’s Address of 1964 in which there
was a reference to corruption, at that
tirie, at administrative levels. This
is what paragraph 12 of that Address
said:

“To improve the tone of admin-
istration and to deal cffactively
and promptly with complaints of
corruption,. or lack of integrity,
it has been decided to set up a
Central Vigilance Commission
which will have a status in its
own sphere broadly correspond-
ing to that of the Union Public

- Service Commission. Its annual
reports will be placed before both
Houses of Parliament.”

1 would have expected, Madam, a
similar announcement of policy and
procedure in relation to complaints
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of corruption at higher ministerial
levels as distinguished from corrup-
tion at administrative level. The
absence of this in the AWdress, I con-
sider a very serious matter in view
of the developments in the course of
last year.

16 hrs.

Another matter of internal politics
that causes grave concern, and which
has been referred to even during the
few days that this session has been
in progress, is the thoroughly unjus-
tifiable continuance of the ‘“Emer-
gency” by Proclamation. That em-
ergency proclamation, as everybody
is aware, is supported by innumerable
statutory rules called the Defence of
India Rules which today pervade thé
entire range of human activities in
this country, economic, political, law
and order, every conceivable matter
in this country is now being dealt
with, practically wholly, under the
Defence of India Rules. And every-
body is equally aware that the chief
characteristics of the Defence of India
Rules are that they involve total sus-
pension of all persona] liberties and
all freedoms and all fundamental
rights, whereas in fact no emergency
any longer exists in reality. - There:
was a defence attempted about this
in this House when the hon. Shri’
Hathi said that Government had no
intention whatsoever of using these
powers for political purposes. It is
an assurance which no one believes
and no one is prepared fo accept. I
gathered subsequently there was a
meeting of the Home Ministers of the
various States and they found that
the artificial continuance of emer-
gency and the proclamation of emer~
gency and the Defence of India Rules
were very convenient tools in their
hand in order to govern the country
in a lawless way. When this tool
gives them so much power, I do not
suppose they will ever give conside-
ration to its abrogation. It is in the
light of this that I fear that this sug-
gestion will not receive the slightest
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response and that is why 1 particu-
larly feel that we on this side of the
House must reiterate, in view of what
1 have said before, the urgent need
of a review of the continuance of the
vast powers under the Defence of
India Rules. I would like to reiterate
the appeal which wc made before ﬂ}e
general elections, namely, that six
months before the next general elec-
tions all the State governments ought
to go out of office, because that alqne
would ensure impartiality and Iau.'-
ness in elections, “Free and {fair
elections” should not be just a
phrase; it should be somelhinﬁ im-
plemented and known to be imple-
mented. I am asking for this assur-
ance because so long as the statg of
affairs continues as 1 have described
it and so long as these vast powers
continue to be exercised by the State
Governments and the Central Gov-
ernment, we do not expect that there
will be a fair use of these powers,
nor will there be free and fair elec~
tions.

Shri Ranga: It is a challenge to
their conscience,

Shri N. Dandeker: I speak about
this from considerable personal ex-
perience as to what constitutes free
and fair elections.

Turning now to the economic as-
pects of the whole affair, on reading
the President's Address I find the
same dismal dirge, the same funcral
song rcpeated for the last two years,
not only in the President's Address,
but also in the statements made by
Finance Ministers, in statements made
by various Ministers, that the state
of the economy is continually deter-
iorating. It is an oft repeated story
of extravagant public expcaditure
which must be stopped but nobody
is doing anything about stopping that
extravagance, of leading to merciless
taxation and gencrous deficit firanc-
ing. which again the Geovcernments
keeps on repeating must be stopped,
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the other day when I was reading. I
think about two or three weecks ago,
the periodical statements issued by
the Reserve Bank to find that the
State Governments have an overdraft
with the Reserve Bank of India of
something like Rs. 180 crores.

Shri Ramga: Bankruptcy.

Shri N. Dandeker: It is, therefore,
not merely the Central Government
that is continuing to resort to deficit
financing, both overt and covert, but
also the State Governments are ap-
parently attempting to do the same
on an extensive scale. Of course, the
consequences of this are again well-
known, namely, an acute and conti-
nuing state of inflation reflected in
steadily rising prices and ever-mount-~
ing cost of living. Again, it is a re-
petition of a tale year after year; the
tale of backruptcy in food and foreign
exchange, of continuing mismanage-
ment and costly failures in the pub-
lic scctor enterprises which yieid
little or no return; of deadly stag-
pancy in the private scctor, and of
steadily falling rate of growth in real
terms, whether it is industrial growih
or economic growth generally, or
whether it is growth in the agricul-
tural sector. The story is the same.

In other words, the chief character-
istics of the President’s Address, in
so far as the economic front is con=-
cerned, are that it js the same story,
of the same diseasc, of the same
symptoms and of the same quack re=
medies and nostrums, of the same
promises which sre never fulfilled.
Year after yvear, in the President’s
Address, in the Finance Ministers
windy speeches, broadcasts and state-
ments they keep on repeuling ihese
things ad nauseam. They go on re-
peating some of the remedies like
cutting down non-Plan expenditure,
about the need to economise on Plan
expenditure, about the need for
quickening up the pace of production
in the public sector within the Plan

but nothing is dene about stopping it.
In this ction, 1 was astonished

cpenditure, but nothing seemu ever

to happ It is a story of f{ailures
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and shortcomings of policy, not ad-
mitted, and of the need for radical
changes in policy, also not admitted.

I would like to illustrate it this a
few minules by some observations on
the food situation, which is an excel-
lent example of allowing in the same
muck year after year. It is a story
of reviling traders and abusing the
farmers, but saying nothing at all
either about incompetence or profi-
teering by the various State Govern-
ments. It is a story of persisting in
food zones with their logical corollary
of smaller and smaller sealed off
areas, such as districts, talukas and
even groups of villages, with sepa-
rate food zones of their own, and of
compulsory procurement or levy in
excessive quantities at unremunera-
tive prices.

Today India is no longer one coun-
try; it is a moth-eaten fabric. It
reminds me of the state of affairs
with us in the years 1948 and 1949,
immediately after the Indian Inde-
pendence Act of 1947, when there
were in this country apart from the
British Provinces which we in India
inherited, something like 560 Indian
States. And in case Hon'ble Members
are not aware of the fact, I would
like to remind them that every Indian
State and every Province was then
a food zone and would prevent the
movement of food from one area to
another. That was the state of affairs
right up to the end of 1949. In 1850
the country was united into one zone.
All these food barriers, customs bar-
riers and land customs, all those
kinds of things that cut up the coun-
try into several bits—they were all
abolished by the Constitution, when
it came into force on the 26th Janu-
ary, 1950.

16.07 hrs.
[Mr. Drpury-Seraxker in the Chair]
About the same time the compulsory

procurement was also abolished,
largely under the lead of Shri
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Rajagopalachari, who was then the
Chief Minister of Madras.

I would like to indicate very briefly
the consequences of so integrating the
country into one zone, in not break-
ing it into food districts, food talukas
and food groups of villages. The
consequence of such abolition of food
zones and of compulsory procurement
can be seen by one very simple test,
namely, what was the effect on pro-
duction and, therefore, what was the
effect on imports. I would like to
give only the figures for imports.
The figure for import of foodgrains
in 1951, at the commencement of the
policy of abolition of compulsory pro-
curement based on food zones and
restriction on movements stood at
4:8 million tons. In 1952 it was down
to 3°6 million tons. In 1968 it went
down to 2 million tons, in 1954 to
0.8 million tons and in 1955 it was
down to 0.7 millions, Then began our
Second Five Year Plan, followed by
the Third Five Year Plan. These
were ten years of utter indifference
and total absence of food policy, with
neither a floor price policy, nor a
policy of remunerative price, but just
a policy of drift; merely speaking of
high targets but doing nothing for
effectively achieving them, talking a
lot about fertilizers, but with utter
neglect in estab'ishing fertilizer
plants and, in fact, taking years and
years over negotiations for the estab-
lishment of fertilizer plants until it
was only in 1965 that there appeared
some possibility of new fertilizer
plants on a giant scale being estab-
lished in this country, under utilisa-
tion of Iirrigation potential, and neg-
lect of small irrigation schemes, fail-
ure to supply diesel oil and electric
power for irrigation purposes, neg-
lect of seed farms. There was over
this decade nothing done in fact that
one would call a policy geared to the
needs of the grand eloquent targets
which were solemnly propounded in
the two Plans,

Again, 1 would like to give a pic-
ture of the consequences of all this,
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quite straightforwardly, on the im-
port of foodgrains over the past ten
years commencing from 1956. As I
said, in 1955 the import of foodgrains
was down to 0.7 million tons. Here
is the subsequent story. In 1956 it
was 1.4 million tons, in 1857 it was
36 million tons, in 1958 it
was 3'3 million tons, in 1959 it was
3.9 million tons and in 1860 5.1 million
tons. That covers the Second Plan.
In 1961 there was a little drop in
import as compared to the previous
two years; it was 3:3 million tons.
Then it started rising again. In
1962 it was 3.6 million tons, in 1963
it was 4' 6 million tons, in 1964 it was
6:3 millions and in 1965 it was 7'5
million tons.

Now, perhaps, it will be 12, 13 or
15 million tonnes 1966;—heaven only
knows what. But the conclusion that
emerges here is that we need not have
been in any of these years so short of
foodgrains as we apparently were;
we need not have had a food shor-
tage, except in a year of particularly
bad drought, of anything more than
about a milllon or a milllon and a
half tonnes whereas in fact we had
been importing in the Second Five
Year Plan at an average 3} million
tonnes per annum and in the Third
Five Year Plan up to over 5 million
tonnes per annum on the avcrage,

Sir, we are going back again to the
conditions of 1850 in all respects. The
Government want to have food zones;
they want to have districts hived off
from districts; they want to have
talukag and villages hived off from
other talukas and villages. You can-
not move rice from A to B; you can-
not move wheat from B to C and so
on. The whole country is one block-
ed economy cut up into fractions so
far as movement in foodgrains is con-
cerned.

Shri Bade: The collectors also are
Moghul emperors.

Shri N. Dandeker: On the top of it,
the justification is that that Is the
only way we could have coinpulsory
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procurement. I would like to suggest,
in the first place, that this is about
the best atmosphere for a thriving
industry in corruption; I cannot think
of any other name for it. One thing I
am certain, namely that the activity
that is going to thrive in a very big
way over this year, next year and so
long as we continue this wretched
zone system and restriction on
movement, is corruption; you are
going to have a vast trade in organi-
sed corruption. However, the policy
of compulsory procur t will not,
of course, be effectively implemented
because it cannot be effectively im-
plemented. You cannot have millions
of farmers being subjected to measu-
res of this kind, in terms of compul-
sory procurement and so on, and hope
to get away with it.

The only right policy, I submit,
would be to restore the first and pri-
mary thing, the incentive of a free
market and a free market price to
the farmer to produce the best thst
he can coupledq with—and this is ne-
cessary because the agricultural cco-
nomy depends so much on the vagar-
ies of monsoon which can also play
the opposite trick, namely, there could
be such a good monsoon and you can
have such a bumper crop that prices
may collapse—remunerative floor
prices which are also an essential
part of a proper pricing policy. That
will be the time for facilities to
secure the necessary inputs. Ycu
cannot expect the agriculturist to be
enthusiastic about inputs on the scils
and of the type that are being
envisaged in all the speeches made by
the Food Minister. You cannot ex-
pect any farmer to put in inputs on
the scale ang of the kind involved in

ientific farming—chemicals, water,
irrigation, improved seedsg and all that
kind of thing; inputs that are going
to cost a good deal—unless in the first
place he is assured of the floor price
and secondly, and much more impor-
tantly, he is also assured of the free
market price if the free market price
happens to be better than the floor
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price. Then and then only you can
have interim measures for deficit
areas based largely upon free move-
ment of trade within the country
supplemented by imports.

Now, Sir, I will briefly turn to the
Yoreign affairs part of the President’s
Address. The hollowness of our claim
1o success in foreign policy, it is well
known, was exposed last year, when
we stood alone and friendless. Every-
one, including Russia, stood non-
aligned agminst ug except for two
little friends, that have always stood
by us—Malaysia and Singapore. It
jg obvious to everybody after that
situation that arose during those three
or four months of conflict with
Pakistan when the eyes of everybody
were opened to the utter futility of
the foreign policies until then follow-
ed. There was a debate in this House
and it was clearly accepted that the
situation demanded a reappraisal of
the principles of our foreign policy
and of our friends and foes. Re-
orientation was indeed promised in
the course of that debate. I think,
Shri Chagla who spoke quite piainly
and bluntly sajg that there wag no
doubt about it that the foreign policy
of this country needed re-orientation
«as to its basic principles.

T also feel bound to say that subse-
quently a re-oriented policy was in-
deed followed by our late beloved
Prime Minister, Lal Bahadur Shastri,
with very happy results in Burma,
Ceylon and Nepal and with conspi-
cuous success at Tashkent. I have no
doubt, had destiny spared him to
serve this country a little longer, he

would Wave carried this on and re- -

oriented our Yoreign policy on the

* lines on which, it was agreed during
the debete in this House, re-orienta-
tion was necessary.

Unfortunately, we have lost him;
and we seem to be back agsin to the
old, old chants.

1 was, in fact, astonished to read
this. It could have been something
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written in Prime Minister Nehru’s
times. I find in it a remarkable ex-
position of the same old foreign policy
that we had been following over all
the years; a policy that threw us into
the- ditch vis-a-vis China and which
threw us into another ditch vis-a-vis

Pakistan. . “Our  Governmeni  will
continue to work for peace in the
world. “Om! . Shantih, shantih,
shantih, ‘“Peace is essential for our

own development and progress and
for the well-being of all peoples. To
this end, we shall strive to strengthen
international cooperation, based on the
principles of peaceful co-existence,
non-interference ir the internal
affairs of others”—and it must always
be there—“non-alignment”; ang so on.
All this is in the President’s Address.
When I read this 1 begin wondering.
1 asked, are we back again to the an-
cient times so to speak? Apparently,
we were; though I hope, we are not.

It is in the light of our experi‘nce
both as to the need for changing our
foreign policy principles its basic
objective and its mode of operation
that I would like to examine what is
stated here in relation to, for instance,
our relationship with China. China
is dismissed, notwithstanding the long
time which the External Affairs Min-
ister took over China, in the Presi-
dent’s speech in three lineg of 'wo
sentences; and they are musierpieces
of understatement. “Unfortunately”,
says the President, ‘“our relations
witlr the People’'s Republic of China
still continue to be strained.” We
just do not get on; we are just a little
bit estranged. And so ‘The country
has to be vigilant and strong.” That
is all of our Chinese policy. It is a
remarkable exposition, a masterly un-
derstatement, as 1 said, of which an
Englishman might well be proud, be-
cause they are supposed to be masters
of understatement.

Now angd again when there are offi-
cial speeches about China, we have
also a inwed insist on Colambo
proposals as if thhe Colombo proposals
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ever were, or ever will be, a substi-
tute for a foreign policy vis-g-vis
China. The Colombo proposals were,
everybody knows, stillborn.  They
were not merely rejected, but they
have been flouted by China. There is
no part of the demilitarized zone
which the Chinese do not occupy, if
they wish to with impunity. The
Chinese for their part have also com-
mitted breach of the agreément about
Tibet, in rcgard to the autonomy of
Tibet. What do we do? We say,
“No; we are bound by the agreement
about Tibet; all that we will do is to
join in a resolution about the {ll
treatment of the people of Tibet.”

Shri Ranga: That too in an apolo-
getic manner.

Shri N. Dandeker: The Chinese are
flouting all agreements. They have
openly said so. They do not accept
‘what they have previously agreed to
about our relationship with Bhutan
and Sikkim. The specia] position of
Bhutan and Sikkim with or within
the Indian Union, or the Indian Con-
stitution or whatever you like to call
it, is now rejected by China.

And what has happened to those
famous Colombo powers that pro-
pounded these wonder Colombo pro-
posals?” The UAR and Ghana stand
exposed as a result of the happen-
ings of last year and the things they
then said. Burma and Cambodia are
of no consequence. In fact. one Mem-
ber of Parliament whom 1 will not
name, did not quite know where Cam-
bodia was: whether in South Africa
or in South America. I told him that
Cambodia was in South East Asia,
and he said. “Is that 50?" Ceylon has
a different Government now and Indo-
nesia has no government at all. Those
are the Colombo powers and thaose
are the Columbo proposals that we
keep on repeating like parrots.

What should be our policy vis-a-vis
‘China? Before | answer that or at-

tempt to do so, 1 think, we must take-

a look at South Viet-Nam, because
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a specific example of the Chinese
Communist policy of deliberate and
ruthless expansion . . . (Interrup-
tion). I have got here with me
some papers which will take too long
to read but which contain ample evi-
dence to prove for instance, that Dr.
Ho Chi-minh always intended to and
did in fact sabotage the Geneva
Agreement of 1954. We keep on
harping back to this Geneva Agree-
ment of 1854.....(Interruption). I
do not want to quote from newspapers,
but if Members who keep on inter-
rupting me from the back would care
to read the reports of the Interna--
tiona] Contro] Commission....(In-
terruption), there will be plenty of
evidence to show that this situation in
fact is one which Dr. Ho Chi-minh al-
ways intended and that he has been
steadily planning for the overthrow
of South Viet-nam. Since 1962, in
any event in so far as India is eon-
cerned, the attitude of North Viet~
nam to India is patently and abeo-
lutely clear; and it is one of conti-
nuing hostility.

Here, I will take a little time of the
House to refer to certain outstanding
indications of this. In 1962, this is
what the Party Organ ot North Viet-
nam remarked:

“In oppesition to China’s policy
for peace are the policies of the
Indian authorities to seize Chinese
territories by force and their atti-
tude of obstinately rejecting
China's reasonable proposition”.

On July 13, 1965 last year, Hoang
Van Hoan, leading a delegation of

North Vietnam National Assembly
said at Peking:
“While opposing imperialism,

Ching has been holding high the
banner of anti-revisionism to de-

fend the purity of Marxism-
Leninism . ..
—lot of 'isms'—

“. .. to push forward the revo-
luti y struggle in Asia . . "

“South Viet-nam. in my judg s
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In reply to Ho Chi-Minh's letter of
January 24 a Chinese gentleman called
Liu Shao-chi who holds an important
position, said;

“China ang Vietnam are neigh-
bourg closely related like the
lips ang the teeth”.

That hostility towards India, and that
declared intention to swallow South
Vietnam by subversive movements
called “liberating movements”, has
been the policy of North Vietnam
vis-a-vis South Vietnam.

As 1 sgaid earlier, however, one has
to understand this as part of the
over-al] Chinese policy, not just part
of the North Vietnam policy. It s
essential to recognise what is happen-
ing to North Korea and South
Korea...... (Interruption). and the
attitude as between China and Taiwan;
the chinese position vis-a-vis North
Vietnam and South Vietnam, Cam-
bodia and Laos; Thagla Ridge,
Bhutan gng Sikkim, Bara Hoti and
Ladakh—the whole thing. You have
to look at the whole picture that
begins somewhere in the north-east
corner of Asia and ends with the
noth-west corner of India. It is a
picturc of power politics; it is g pic-
ture of China doing everything possi-
ble to establish Chinesc hegemony in

the whole of east and shouth-east
Asia.

Sir, I submit what has to be re-
cognised is that the Chinese problem
is a-power problem. It is not a pro-
blem of border disputes. It is not a
problem of some Vietcong or any
other such thing. It is a problem of
power. It is a problem in which the
Chinese recognise us as the only obs-
tasle' in thig part of the world to their

g P heg 1y and con-
tro} over the whole of gouth-nast
Asia. 1 submit, in that gitustion,

what is needed is that we must be-
come very realistic. But we keep
mouthing thesc phrases of non-align-
ment and co-existence and what not.
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Let us, I say, come down to brasg tacks
instead. So what should we do
about this? Let us work out a sys-
tem of regional collective security
and cooperative assistance in this
part of the world, with Japan and
Taiwan, with Malaysia who has stood
by us all the time, with possibly
Ceylon with its new Government,
with Australia, with Philippines, with
all those people who are frightened
about China, frighteneq of Chins,
knowing that we could be the only
effective block in the way of the ex-
panding Chinese power. I submit our
policy must be one of approaching
this problem from that angle and at-
tempting to evolve a Chinese policy
that jg not concerned just with borders
in thk2 Thagla Ridge or Bara Hoti or
some place in Ladakh, not just
mouthing Colombo proposals \and a
whole lot of nonsense of that kind
whichr became meaningless years ago.

Finally, Sir, a word gbout Pakistan.
I regard the Tashkent Declaration as
a great act of faith. 1 consider the
Tashkent Declaration as something
which, if ever possible, human beings
ought to endeavour to achieve. As
might be expected, it will encounter
strong oppositions from the last dit-
chers in this country and from the
obscurantists in Pakistan. 1 know
attempts will be made to whittle down
all kinds of things in it. But the
main thing remains that the two
countries at last did not have their
heads knocked together by Mr.
Kosygin as some people believed.
Possibly, under the persuasive atmos-
phere presided over by Mr. Kosygin
—one does not know what Mr. Koxygin
said to them; maybe, he described
the sort of picture about Chinese
hegemony or whatever it is—the point
to be remembered is that it is one of
the greatest acts of faith in interna-
tional affeirs. It is not just a matter
of a little clause here and a little
word there. What. after all, is the
difference between human beings and
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animals? The difference is qualita-
tive: that we have judgment; that we
can distinguish between the good
and the bad and that we are capable
of committing acts of faith for the
sake of human good. But I submit,
acts of faith cannot thrive on barren
80i] nor in an environment that is
hostile. If you believe in faith, 1f you
believe in goodness, if you believe in
the essential goodness of man . . .

8Shri Bade: Pakistan does not believe
in that.

Shri N. Dandeker: I stress it does
not matter what Pakistan does or does
not believe. What matters, Sir, is
what you and | believe. I am not
concerned with what Mr. Bhutto gays
or somebody else says. But what 1
am concerned with is that the great
little man, our late Prime Minister
and the greatman, President Mr. Ayub
Khan—I have haq also the honour of
knowing him, though much less than
Mr. La] Bahadur Shastri—got together
and committed an act of faith. If it
comes off—I attach importance to the
word ‘if’; for I am not one who lives
in the clouds; 1 am a realist—I say,
it this sort of act of faith comes off,
what is the future, the great future,
for both India and Pakistan? 1
suggest, Sir, instead of carping criti-
cisms and having obscurantist ap-
proaches and legalistic quibbles about
this and that—if the Agreement i3
broken, it is broken; we are back
where we were and everybody rocog-
nises that. But if on the other hand
the Agreement is to be implemerted,
which is the only way in which things
can move along the path that was
being given to us by our late Prime
Mini; it is y to abide by
it and to commit other acts of faith,
to develop trade and economie rela-
tions with Pakistan. It is, I suggest,
fantastic that whereas formerly bet-
ween this country and what is now
Pakistan, there used to be enormous
trade and traffic, al] that has come 12
a stand-still. Is anybody going to
tell me that—that is for the gocd of
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either of these countries? [ suggest
what is required is further acts of
faith. If a breach of faith ig com-
mitted, well, we get back to where
we were. But the possibility of a
breach of faitlr is I submit no arswer
and is no ground for suggesting that
we have no faith in the essential
goodness of man. I suggest that are
vast flelds for mutual benefit to be
explored; there are financial disputes
with Pakistan; there are trade dis-
putes with Pakistan; there are also
possibilities of tremendous economic
development in both countries if we
got together and if we made our best
attempts to get together and not keep
on looking back at the past all the
time.

In this connection, Sir, I would like
to remind the House about the great
change that has taken place in ten
years in Western Europe as a result of
the European Common Market. It is
a fantastic change. 1f one were to go
to Europe, if one were to read the
European journals, if one were to see
the economic development in Wes-
tern Europe over the past decade, one
would realise what an act of faith
can mean. They have their difficul-
ties. I am not going to blame any-
body for those difficulties. Maybe,
some may blame De Gaulle; some
may blame Adenauer and others may
blame Erhard. But that is not the
point. The point is this that there is
a lively and continual attempt to get
together and to build on acts of faith
which constituted the European Com-
mon Market, the Coal Community,
the Steel Community and so on. There
is no reason why in this great sub-
continent similar acts of faith cannot
be committed.

However, Sir,. with this single ex-
ception—and it ig a great exception—
of the Tashkent Declarstion that is
referred to with due and just praise
in the President’'s Address, I am sorTy
I find very little else to commend to
this House in that Address.
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Shrimati Renu Chakravarity: Sir, to the satisfaction of the
may I be permitted to move my people there;
amendments? The numbers are 5,

(b) Police repression let loose on

6, 7 and 11. the people especially on stu-
Mr. Deputy-Speaker: They will be dents in Quilon, Trichur and
treated as moved. other districts of Kerala
State;
Shrimati Renu Chakravartty: 1 beg ’
to move: (c) release of arrested persons

and withdrawal of prosecu-
tions in connection with the
recent food agitation in
“but regret that the Address Kerala;

“failg to d the r pti

of bombing of Northr Vietnam and
the continued violation of the
Geneva Agreement ang  escala-

(i) That at the end of the motion,
-the following be added, namely:—

(d) misuse of DIR to arrest and
detain political workers of
the Opposition Parties; and

tion of hostilitles by U.S.A. en- (e) failure of the Government to
dangering world peace and par- take steps to hold elections
ticularly peace in South East ang set up g popular govern-
Asia.”  (5) ment in Kerala.” (11)

(i) That at the end of the motion, Mr. Deputy-Speaker: Shrimati

the following be added, namely:—
“but regret that the Address

Renu Chakravartty.

fails to recognise the dismal ‘Shrimati ‘Renu - Chakravartty: I
failure of the food and agricul- wanted to speak tomorrow morning.
ture policy of the Government Shri Warier (Trichur): We thought.
leading to starvation, high prices, after the opening ‘speech made by
widespread distress whose ex- Mr, Dandeker, you would be calling
treme cxample was Kerala and somebody from the Congress Benches.
dangerous dependence on jmports;

and also fails to spell out the Mr. Deputy-Speaker: Shri Kashi
necessary steps for self-suffi- Ram Gupta. ’

clency in food ang the national
control over the wholesale trade

and distribution of food-grains.” Wt Wt W e S
(6) . i . U

AN, XH § ATHA AT THA FALA]
(iii) That at the end of the motion. ) oF waiem dafzar &, 7w

~ the following be added, namely:— N B R N

“but regret that the Address i'r *"’[ g‘(&" F0 i | Zq AT FAATH

fails to announce the immediate
end of the State of Emergency
and the release of the political
detenus.” (7)

(iv) That at the end of the motion,

* the following be added. namely: —

“but regret that in the Address
no mention has been made of—

(a) any concrete steps to raise
the rice ration in Kerala State

gw aq w9 777 gl § fra
FAEA A Y g g
a3 &1 A% A A1 OF gAY Wt §
FAET ATE ANTA: CF &9 F a=a
w1 oty A AT & 1 A mTE ag
e faq THTT ¥ W W4T WATHA WA
WY, T AT AW AAEA ) v
@ § A SAT w1 M QR 8,
AT e wfeqerer g 7
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0y e Wl & gw s aEl w7
@ S ACFTCRT 1 are g & ag e
wwnar § fr A% a1z gz W g
farhit g &7 & AT FY 9w HOey
§) Mafrmmar it & oz &
fayqqur X HTTET FASTH ATAT
g

o fagq ¥ q9g7 a9 w1 G
AT Ragma & X7 @ E
foq gare AW W ¥ A weemd
ot & ¥ ¥ av faw faw wAmY 3,
IR MO A& 1 B AT I O
AT & 3T A AE qTaE
w1z faoed) a1 #1 TWwAAF ud W
W 97 IS N o &1 FETEY
T W WAZ TG AW ¥ AA
Wt Adl WMAT, § THE GTORA WT
& wwwAT, IA€T §7 wOAT qWAEE
qawdt &

« qelt qTen
¥ aaT A ¥

ot wnlt oW qov : fow AW o
wgr § fr AW Ao & £ 8, IAE
i ¥ eAwr wEw g wifer v
gorar® 2w ¥ a5 W qeT gEr ¥
@ IT AT FT AR A1 WL TR A
G ¥TAT Y ;  ag A ¥ efagE
*t arx Y § 1 wafan N =g gomarh
A I o fm
T g Tk fAr W gT A 9T T
TF QT TIW §T T ® 67 2@
q®

; TAT

famr ®1 JavrTor W & | wt
97 ©F WET ¥ 0% qEf # wew
Y 1 e wOATn T e
T R A AR w9 e
& vt I Wy wxT frard W
o F1 7 | 376 3HN dverfoar
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o TR Aeeey aift wr o ot
a1 frar & 1w wireT mE adarar
# fr ot w1 Sy ar St e WY
gt FAT D oww TEC W AN
ey T T T § )

W wAIw H W A g & 1 wew
SR K R 79 qgT § AR W o
AT AT AT FH AT | oA Ay
A ¥ fau faad zaxr &1 qwa &
waATy T | wifgEr wifgem Iq
i vy A1 fay o ¥ @ AFT A
| ¥ Iow frr A% ) IEW AdT
ag § fr 37w mwdfaw of w0
e e wgwa a fear

AT T AT TA | TTHEG
¥ oy ot ¥ g grew el
w0w fatty 71 & a4 Wi} fed
o 7Y A1 I s sy o
arear wr g7 famn ) frleim oo
R g ¥ ArTA ¥ fo ) 3aer A
®7 g g frar | onfeen sfesn
¥4 A9 1 rvAa oft & AW o«
AGTTAA TR TR T owfw o
ug gifadt feai & a7 wawT w=on
£ 9 wH R o ey fe
Tt & O TR AT T ORAET
wwr e fEn g Wy fearom &
TE grm A4 #, om & A W
g1 g ang o § oA oww At
(fevekar) + ot o aga TaTEEEE
femr 72 # 1+ & IF @ angar FTAT
g fe ag mifet v adr wveY g7 ) wfes
ap fagfer doom & w97 Adr
afe nwAfAT ® oami 97 g ot
g @ qraw Fen frood e
# oF 7 grrveiy Ak qAm g
oft g 3 T @1 fo & = oefan
1 srefaen zn § ordET @A 8
A § for 71 ofert age gear
gl &, qFam grh @ oY faa W o
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[=fr ®meft T =]

it gfeai g § | FawT TAoT a7 §
fr & 3% a9 W@ ww ag feafy
gt AE & wiife ag ow  ToEfaw
99§ 1 AT & g8 @rAar g R
T WRTHY AT & T ana W I
w2 aFar & 1 A 1df gm o A w
w8, SEwY v W Fy Afeai 2w
% fau wraw fag et & was< fag
gasn g

oot wvt Wy 3 fFowT e &)
SE et T GATT TG FUTY |
qrEf ¥ wemer & gfrn 7Y ag feam
® wrcd foar @ f5 g ag At A
AW A1 A FEM Y, TW A W
fafree o1 @ Y FvEwT 0 AR amd
#f fraqfr et v < & f& wow
HRY FT AT AT G A FATAOLS
# AT AT § 5 ow g dw W
N JA T AT FT AT AV
& FY 74 AEY Tay 4T ) whew qar
T gWE | wWE T g §
TR UF TEHT § 417 F &7 | g6
*1 7 9 ¢ fr wror $E afcms 7R
TN W@ TE wd F R AW
afe ot w9 &7 7 17 wew fag
& w9 & 5 foe soor o a@f
o oEwA § | wwand  wgm e
T qOad §) T Ay wifed |

O aTh W WY A ) Aot
@ ¥ WY 7% 7w § W IEd avvow
o1 {1 T Yz W faeT & fadit
THEFT AR | I O QAT
afl, W § | Ty aNE § W)
qE&WT ALY qar A ¥ AT WY
ag FWE T ) ww § | 9 g faw
& W oamEE B wfiw w@ ¢
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TR & 9 # wifow v § A
T TR A V¥ wewd § WK
WX B T qOT G Jm@T gar
TR FHG AT AHFITAFRAE | T
WY |7 FT ATT HEHT 34 § | @@ THIT
YW H wHg A gOr X =
@ & fag axg fadwT &= a@ s
A A qa ? R E ) S
AT ag FaT § 5w 3w A e g
THX WY weaAr WY A v @ fw
wHig & faar fed gak e TSR
warfa & a%aT & 1 s qi awt &
ag feafa Gar & oy v efegre ag
FA 6 T W F AR AN & 7 qEA
FQ WY WS T R @Y | A ar
v & v gw gt & W gw aferdw
T & e aftadT amy AT o
HU & I T & @) 9 s ogw
Y aTF ¥ W ogwr § | wwfeq §
7 FgT g g fF oF s afgar
W A qefaE A, e qy
Tfgd | FRT AT WA FT gATT
FEAEH TTFAE | W&
SIE § @ A gu  afew & swwen
for g o & ag ot Ia @ weTT
§ ford o S o o
F W A § S e A AR
wez ®W@ § | AT IW A<g F w1 w7
2T @ oA 7 GEAr w1
@ & s oy ¥ wosg
wTe, aWE ¥ A e g

Q% WA\ ®TE . {0

@t T YRR TR I 6
qETTQ wET TG &Y g &€
LuS i LU

& wi won g g ey
Y AAPR A T a1t wfadee gar
o | g I TF ATEE AW W WU
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g 77 T a1 fe ganfear St FAE
N To urfo @o Hro ¥ T T
at g & 1 SEwr A g gwr fa
I A FAT TATYT 9T, TFAT FT A
TAEHT AT 9T, IqHT TRHTW AV

ot ferr averw (@) oS
garfear ot xq gow & dax @ &
e A A famr e afg@ o
HEAR L (A

st exrafrre wrad (7w a1)
AT AT W% WE &1 A
AR TF ST & & Hal § |

ot wfee WA qow (FET)
Y ®H & qgT AT AT W
T I @ & ?

IqUW WG BT AT W
e gwr ¢ ?

ot Wrmfr ww Wt - & w
@A E | WY AT ¥ g A K |

Mr. Deputy-Speaker: Let not the
hon, Member bring in names of
persons who are not here to defend
themselves.

ot wreft T o & gy frdw
T @1 91 fF agt o o AW AT
TAET P AR A A A wE
& w30 a@ TN 71 0, @
I T FET T HYAT IV A7 4 fR
fadeft &1 ag 79w g f g @A
Sremfam g i W AT Tg d
fr oY Ay g aga g v gy
T FHE W Y g w3 FaY o ey
g W oY wwT }
Shri Sheo Narain: Tomorrow, you

should permit us to take names from
the other side also.
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Mr. Deputy-Speaker: He should set
his own house in order first before
referring to others.

ot e ew o ;& g oA Al
¥ T g forw A & frei safr w1 ok
wr e g & ar s fax R
z &t wiwe ara wT @ |

F0 fadw g fF afcgmaw Oy
ared £ f gt 2w F womaa WY A
AT B & g wifed fr g ww
WA &fEaT &5 %< @A, 7§ ¥
oF ¥ a1 g & N wreAr fow sy
g, fore fevz U@ e w@T Y, W
qreHd £ I FT § w1 I fqd A
T FT WHHTT T A

Mr. Deputy-Speaker: All must
combine. Then only democracy can
be saved.

Shri Kashi Ram Gupta: Demo-
cracy can be sustained only when
people attach importance to the
voters who elected them.

Mr. Deputy-Speaker: Voters know
what to do.

ot wTitem T oW S &
gt g g § v ag A Mg T
i § o e oy & fv ¥ gt
qiEt ®r &y ¥ fedt gad o & war
Iy, @ fad feft o foor
g wY A g ) fey forw wwTC @
gt QAATAT wzer-wgw werr §, aRaraft
et §, wg g § v ¢ o ot
I g W A ey son
wfed | v fod OF 9 @ EwAT
8, &feq o aff wv I¥ w0 Wy
a1 78 | % I9Tq ag & fr S qwr
# o fagr awrat & Y gy BY Ay
quE-qa% §f, fow & aot & o1 W
o T oY ® S ATy & AT o
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[ st )

% 1 foeg aft ag 7 fFar o E% @
¥ T AN g fag) F M A
T E I W e oy e R
Y ft aoeifas @ @ 99 ¥ R
¥ qme fag wew g Al A aer
F o fog s @ 1 W ¥ Ay
g A I ¥ AT e o g E
ag Tt afcfeafaat #1 @@ gg R
& far o o % wifgd 1wy
TR A A ferfr agd fr @ 3w %
forly ooy @ TR oA § s e
it fF § | aon & fE
ST fo gt #1 Mo 71 g & 1w
€W I £ 3@ gu W1 fF widw
wFA # 40 vhrww ¥ wfuw ww A
frs, 9% aw ¥ w§ oW agE
g owar ) o ¥
St A AT wET ¥ f ay o
ag W UF WRTHTT ®Y S | 9w
T wATR HT ¥ awfedr

¥4 & @9-a1yq oF wwen qg 3§,
&1 "% & fr w9 & gee gm &1 g0
IoF AT awr Y ow s fandY
i ¥ wewa g, fr fandt za &Y q=ar
frdt TFR AT ) KT A B FET
P T Fronan § w41 {6 I gea
gy welt § 1 9@ & xw T A wmar
a1 q« qF Ffre adl d), @ AP
nf § | IU AATAT FHTAITA T qHA
AT e 1 S PT AR FfEw
Fr 9T fgr adn ww H AY
g Dawm e @ aE gE fm
R AT gl FgF F IT X AR A W
Fo A FgH €1 wawwar T |ife
ag AT g X ANE

wx % gw o=t fawal F W v
T w3 el § yf g
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Shri Karni Singhji (Bikaner): Sir,
I want to move any amendment No.
50.
Mr. Deputy-Speaker; It will be
taken as moved.

Shri Karni Singhjl: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
no men‘ion has been made—

(a) about the proposed positive
steps to be taken tp provide
drinking water to the brackish
water belt areas in Rajasihan,
as for example the Lunkaran-
sar area in Bikaner Distiicts;
and

(b) about the steps to be taken
to arrest the rising price level
of essential commodities.”
(50)

Shri Khadilkar: We are grateful to
the President for delivering this
annual address to both Houses or
Parliament because in my view It
p.ovides an opportunity to this House
to review the national and interna-
tionas situation, our achievements and
our failures in the past and see what
prospects are before us for the future.
As the.hon. Members have referred.
the greatest achigvement to the credit
of the government during the last year
in my opinien in that when Puakistan
committed aggression on a massive
scale, we on our side mobilised all
the resources and drove the aggressor
back. This military victory on the
baitle front to my mind has resulted
in & great moral victory for this caun-
try because what has happened . at
Tashkent is not simply just the :ign-
ing of a document. It has brought
Pakistan and India together, of course
after nearly 18 years of strife, Pakis-
tan has been persuaded to accept 2
course of action which all these years
she has spurned, Pakistan has ac-
cepted at Tashkent that she is pre-
pared to renounce force for the settle-
ment of disputes. I think it is g mersl
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victory \bhat was achieved gt Tash-
kent and it will go a Jong way in
b inging gbout further closer under-
standing between thesc two neighbours.
During the last eighteen years be-

cause of this partition one country
was artificially divided into two
nations; all the time we were at
logger heads. We had a common

history, common civilisation, common
popular life. In this artificial division
of thig country some western powers
thought it wise to use Pakistan as 3
lever ggainst India and all the time
hatred, . mutual suspicion, border
disputes and border firing were going
on. This House will remember that
only after Tashkent during this ses-
sion we have not heard either of an
adjournmeént motion or a call atten-
tion notice or a question regarding
som? firing on the border. This is
due to Tashkent. As my hon, friend
from the Opposition just now said, it
is an act of faith. 1 think during the
18 monthg. of the regime of our late
Prime Minister, Shri Lal Bahadur
Shastri, the events were so crowded;
challenges were thrown. There was
war; though pot declared, it was war
none-the-less. Facing the situation.
facing every chalienge at home an!
abroasd, our late Prime Minister has
laid down his life in the hour o glory
and triump by sigming the Tash-
kent agreemen!; that wi]l change the
course of history in the coming yearr

Why do I say this? The hon.
Member. Shri Dandeker, welcomes
the agreement byt unfortunately he
has not given up his rigid attitude
towards those who are ins‘rumental
in bringing about India and Pakistan
together. Kosygin, by bringlng these
two countries at war together, and
getting this agrecment by persunsion
by diplomacy, has ach‘eved one
thing. I think in th2 Sovict diploma-
tic history this will be recocded as the
greatest achievement of Suviet diplo-
macy. Because, by this act, what has
he achieved? Firstly, the leader of
the socialist wor!d came forward
settle a dispute between two coun-
tries belonging to the Commonwealth
and npt part of the socialist world.
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and more with the west. The western
powers, in our eyes during this strife,
were suspect. They could not do
anything, and the Chinese were
taking advantage of this position and
trying to win over Pakistan. In such
a situation, Soviet diplomacy has
triumphed at Tashkent so far as
India and Pakistan are concerned.
(Interruption).

ot vy fewd : i< ow W fea
¥ ewdiw o wRgfaee ard Y O arg
fer & 4

Shri Khadilkar: gz oY w7 Svm |

It has brought these countries to-
gether, and so far as our borders
with China are concerned, though
China is still assuming a war posture,
the cold war tension or the border
{ension has been considerably re-
duced. Not only that. Soviet diplo-
macy has gone ‘further; excluding
South Vietnam, she has entered into
an agreement with Japan. The Soviet
Union could not see eye to eye as
che is not seeing with China, and she
has diplomatically, more or less,
isolated China, and the only spot of
conflict that remains now is Viet
Nam. Therefore if we looR at
Tashkent, Tashkent will be a divide
in modern history, a turning-point in
world history, if we look at it from
the proper angle and try to under-
stand the deep significance of this
act of diplomacy that was achieved
and an act of crowning glory of our
late Prirne Minister who achieved it.
From this angle I think a great,
successful career unfortunately has

0
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been brought to an end in Tashkent.
So, Tashkent will always be remem-
bered in history for these two events.

17 hrs.

My hon. friend Shri Dandeker in
the same breath, was unfortunately
looking at the world events from the
same old angle; though he was saying
that there is nothing new in the
address, if he were to remove his
past blinkers from his eyes, he will
have a clearer vision. In Vietnam
today, the last conflict, strife and war
on the Asiatic mainland is being
fought; on the Asiatic mainland,
Asians are fighting against Asians on
the issue, and all over the world
democratic opinion is stirred. In
America itself, all the intellectuals,
all the academicians, all the liberals
in sizeable sections of the ruling
party are deadly set against this war
in South Vietnam. We may be a little
weak and poor, but we are a big
nation, That big nation image of
our country has been developed all
over the world by the late Pandit
Jawaharlal Nehru. We should not
forget it. We should not forget it and
act in a cringing manner keeping our
mouth shut where we feel, as
a matter of principle, we must have
our say. Whether our saying has
weight or not militarily, certainly we
can change this chein of events and
restore peace in Vietnam.

Mr, Deputy-Speaker: He may con-
tinue tomorrow.

17.01 ke,

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, Feb-,
ruary 22, 1966/Phalguna 3, 1887
(Saka).
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